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LOK SABHA DEBATES 

LOKSABHA 

Monday, April 7, 1969/Chaitra 17, 1891 
(Saka) 

The Lok Sabha met at Eleven 
of the Clock. 

[ MR. DEPUTY SPEAKEll in the Chair] 

ORAL ANSWERS TO QUESTIONS 

MR. DEPUTY SPEAKER: Question 
No. 901. 

AN HON. MEMBER: Question 916 
may also be taken up alollB witb this, as it 
is on tbe same subject. 

MR. DEPUTY SPEAKER: Yes. 

Flood Coatrol Measures in Gujarat 

*90r. SHRI NARENDRA SINGH 
MAHIDA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state : 

(a) whether the Govemm:nt of Gujarat 
have submitted a number of projects for per-
manent flood control measures in Gujarat ; 
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(b) if so, the nature and estimated exp-
enditure for such control measures; and 

(c) whether Government have approved 
these projects and recommended their inclu-
sion in the Fourth Plan ? 

THE DEPUTY MINISTER IN THE 
MINISTY OF IRRIGATION AND POWER 
(SHil.l SIDDHESHWAR PRASAD): (a) 
Not yet, Sir. 

(b) and (c). Do not arise. 

Flood Cootrol Schems 

*916. SHil.l SITARAM KESRI: Will 
the Minister of IRRIGATION AND POWER 
be pleased to state: 

(a> the amount given to the different 
Stlltes with were affected by floods for 
f1ood-oontrol schemes during the years 1967-
68 and 1968-69 ; and 

(b) the proposed provision for different 
States in the Fourth Plan for Flood Control 
Scbemes? 

mif "''" ~  Q1ll1\lSQ" if ~ (.t 
~ sntril"):(lti) l1;'ti ~ nr oms 
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~  :;ftwft ~ I!i't ar4t ~ ~ ~ ~ If1n I 

SHRI NARENDRA SINOH MARIDA: 
Flood and forest are inter-connected. When 
forest are indiscriminately cut, as in the case 
of the Narmada basin, heavy floods have 
resulted. In my own home town of Chandod 
by tbe river Narmada in the district of 
Baroda in Gujarat State, we bave bad 10 
heavy floods in tbe last tbree decades. Last 
year my bome town was under 20 feet of 
water. May I know wbetber fORlSt is a 
State subject. If so, is it a fact that the 
national forest polley enunciated by the 
Government of India in 1952 bas largely 
remained unimplemented? If so. what meas-
ures are tbe Ministry going to take? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): I am 
afraid this question has to be put to tbe 
Ministry of Agriculture. So far as the 
floods of 1968 are concemed, the hon. 
member is correct in saying that there were 
unprecedented floods resulting in a loss of 
-.-Iy Rs. 34 crores. 

SHRI NARENDRA SINGH MAHIDA: 
In view of the heavy and unprecedent floods 
in Tapti and Narmada, will these recur 
every year or will measURIS be taken in the 
Narmada basin to prevent tbem? In bis 
own statement of 1 .... 12-67. the Minister 
.tated til!!! ~  ~ ~ ~3 ~  sq, 

miles, Maharashtra 59! sq. miles and 
Gujarat bas 4,400 square miles of the catch-
ment area. If forests are not grown in the 
area-be says it is a State subject-because 
of denudation of forests. waters rush down 
resultin. in tbese floods. In his statement 
of 25-12-67. the Minister stated that 'pro-
gress of irrigation projects in Gujarat Is 
slow due to constraint of financial resources' 
If these measures are not taken. what i, 
there to prevent floods ? 

DR. K. L. RAO : The Guj81-at Govern-
ment has sanctioned one circle and a number 
of divisions to investigate moasures to be 
undertaken to prevent floods. We are 
awaiting proposals from the State Govern-
ment. 

11ft mar ~ QU: aro fifmr 'I\f, 
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amiIi mr ;p:ff Ill;;r;rr t ? 

DR. K. L. RAO: So far as Kosi is 
ccncemed we have taken sufficiently adequ-
ate measures which have saved quite a 
large amount of area in North Bihar from 
Kosi floods. Unfortunately, last year there 
was a breach at the very end of 
the system and that inundated some areas. 
Otherwise we should expect that In the Kosi 
area floods have been prevented. ~ far 
as Ibe general flood situation in the country 
is concerned the works so far undertaken 
have protected only 2S per cent of the area 
subject to floods. Much ~  has got to 
be done and it is not possible to say w, will 
be able to prevent damage to olher areas by 
Ganges and other rivers within a fixed 
time. 

-tt ~ ftU: ilI"6lm;;ft, ~ 
m it ~ iIi;mar, I!ITfi"( ~ aiR 
~ 'I>'t ~ iii ornvr 1 ~ IIffu ~ 
~ t aiR ~ ~ !IIm'nR ~ ~ t 
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CI1f ~  IIffu ~ ,,1' aiR ~ ~ ~ 
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t ~  U<R ~~ ~ 
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DR. K. L. RAO: Darbhanga area is 
not so much affected by Kosi. It is more 
affected by the Kamla Balan and 
Adhwara system. We have got to take 
steps 10 tackle Kamla B11an. We have 
taken some steps but "'" have not 
yet completed them. We have appointed a 
committee to go into the matter and give us 
a very nice report. The actual implementa-
tion will depend upon the money available 
from the Stale, the money that Bihar can 
spare. Of course, North Bihar is one of 
the very difficult areas of India where 
there is a concentration of floods and it wiU 
take some time to be able to say that North 
Bihar will be free from floods to a very 
large extent. 

SHRI C. C. DESAI: The hon. Minister 
is aware of the fact thai tbe Narmada 
Scheme is the largest pending scheme, parti-
cularly because of flood control, irrigation 
and pow .. potential. I would like to know 
what is being done. We read everyday 
that the last attempt is being made, but this 
'last attempt' has been in progress for the 
last so many years. When will this scheme 
to a third be referro:! 10 arbitration or 
adjudiclion p1rty 7 We w:mt to know the 
exact date. May I also know whether a lime 
limit will b! fixed so that we :will get the 
report of the arbitrator or the tribWlllI as 
early as possible? 

Dr. K.L. RAO: The hon. M,mber is 
aware tha t there has been a change of 
Government in Madhya Pradesh. Naturally, 
we have got to wait for the Ministry to be 
formed. As soon as the Ministry is fonned 
we will take up the case with the Stale. 

SHRI NITIRAJ SINGH CHAUD. 
HAR Y: Sir, floods are caused by heavy 
rainfall in the upper regions of rivers. 
Floods of Gujuat, wore caused by heavy 
rainfall in the catchment areas of Narmada 
and Tapti. If the flow of water from thew 
is not cbecked the floods in Gujaral canno\ 
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be checked. May I therefore know from the 
hOD. Minister what step, if any, the Govern-
ment is proposing to take to check the flow 
of water from Madhya Pradesh so that 
floods may he prevented in Gujarat ? 

Dr. K.L. RAO: It is not possible to 
take any step in Madhya Pradesh to prevent 
complete flooding in Gujaeat. In the deltaic 
areas separate steps have to be taken like 
construction of reservoir and flood embank-
ments. Both these schemes are necessary 
on Tapti. They are nearly complete and 
will be completed by June 1971, when the 
floods in Tapti will be fairly well controlled. 
On Narmada unless the reservoir is 
constructed, it will not he possible to say 
when it will be effectively cheeked. These 
will take some time. After all, Gujaeat 
has come in the fleod-map of India only 
last year. Up to that there were no· notice-
able noods in that region. 

SHRI INDRAJIT GUPTA: From the 
statement which is being laid on the Table 
I find that the amount of Central assistance 
allocated to West Bengal in 1967-68 was 
Rs. 73 lakhs. In the next year - that is 
after the devastating floods in North ~  

about which you know - the allocation made 
is Rs. 119 lakhs and there is a foot-note 
saying that this Rs. 119 lakhs also includes 
the special assistance of Rs. 50 lakhs to 
meet the expenditure on raising and 
strengthening of embankments. That means 
if this special grant of Rs. 50 lakhs is 
deducted from Rs. 119 lakhs the amount 
which is actually left is less than what you 
allocated last year. I would like to ask the 
Minister, in view of what happened in 
Jalpaiguri District and Cooch Behar and 
Darjecling Districts and the fact that the 
whole of North Bengal was peactically 
devastated, should this special expenditure 
for embankments he mixed up with the 
normal wstance for flood control for which 
even less has been allocated than wL.at was 
allocated last year? What is the meaning 
of this niggardly treatment ? 

DR. K.L. RAO: This is a very 
important question which requires some 
policy consideration. What is done b)t the 
Centre is, the Centre gives a certain loaD 
assistance. It Is really loans given to the 
States. This loan has got to be fitted into 
the State Plan. In the case of West Bengal 
I know there are quite a large number of 

works to he undertaken to prevent damages 
by floods in various districts. Unfortunately, 
the West Benpl Government is not able to 
adjust its State Plan and find adequate 
amounts of money for flood cultural 
works. That is where the difficulty 
arises just as in the case of the Rajasthan 
Canal. Some way has to be found out. I 
do not know what exactly has to he done. 
The fact remains that West Bengal requires 
more funds than at present in order to tackle 
the flood control programme. There must 
he a way to find how that money can he 
accommodated within the State Plan. That 
is the difficulty in giving more assistance 
from the Centre. 

SHRI K. SURYANARAYANA: May 
I know out of the amounts allocated to 
various States in 1967-68 how much has 
heen spent and how much henefi t has 
accrued to the Government by way of food 
production ? Secondly, you are aware that 
the Government of AndJlra had proposed to 
impose a levy to raise Rs. 30 crores for the 
flood control schemes. Is the Government 
prepared to give any assistance, loan or 
grant to implem:nt the schemes sponsored 
by the Government of India previously? 

DR. K.L. Rao : As I submitted already, 
what the Government of India does is to 
give loans and loans are given in such a way 
that if the State can accommodate within 
its own State Plan then it can give even 
additional amount of loan. There is no 
difficulty about that. So for as Andhra 
Pradesh is concerned the Government cannot 
accommodate any appreciable amount for 
flood Centr.al within the State Plan in view 
of poor finances. What the hon. Member 
said-about levy is correct. The people are 
tryi;g to collect some money by self-
contribution from each acre and if they are 
able to do that and sufficient funds are 
available further flood control measures can 
be undertaken. 

~ ~ UIf : it;t-Jr1 ~  ~ WI'I1U 

~~ ~~~ ~ 
~ ~1  ~~ ~ ~ iIIR 
~ it; 'Iiro!.T ~ 'fill 'IT f.;m ;5\' 
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~ ~  it,aT ~ ~ iii) 
~ ~ ~~~ it; 
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~  

DR. K. L. RAO: The Problem of 
Cbilka is one wbich can he solved if we 
unnertake some work. At the moment we 
IUe requesting the Orissa Government to 
make out some investigations and prepare 
a report for consideratio:! and implementa-
tion. All that I can tell the hon. Member 
is that I will try to look into the matter in 
&mller detail and see what can be done, how 
it can be assisted or brought Inlo implemen-
tation in the near furture. 

~ ~~ ~ 

t ~ if ~ ~ 'Iilf ~ ~  
~ t ~  if 'flIT ~~1  ~  it ~ 
~  ~ Ifltr 'tiT ~ Ifln ? 

DR. K. L. RAO: There was no such 
official request for Chilka. As I have sub-
milled, I would look into that problem. 

SHRI B. K. DASCHOWDHARY: It 
is very much reassuring that the, hon. 
Minister has said in his reply to Shri Indra-
jit Gupta that something ought to b. done 
In order to control floods in West Bengal. 
In this connection, I would like to know 
whether the Central Government have rec-
eived any maier plan from West Bengal for 
controlling flolds in that Stale and, if so, 
whether Centre will accept that master plan 
and have it included in the Fourth Plan 
to co:ltrol floods in North Bengal. 

DR. K. L. RAO : There is no difficulty 
about tbe Inclusion of Projects in the 
Fourth Plan. But I do not know whether 

the Wcs t Bengal Govemment would be able 
to set apart a substantial amount for flood 
control works now but earlier they were not 
in a position to do that. I think they are 
having some rethinking on the subject. If 
the State Government is able to accommo-
date this within the State Plan, this amount 
of money can b. made available: there is no 
difficulty about that. But, baving regard to 
the claims of various otber sectors, I doubt 
very much whether the State Government 
would be able to allocate a substantial 
amount of money for flood control works. 
Nevertheless, as I submitted already, West 
Bengal has to be considered along with 
Assam and Bihar. These are the three 
difficult States of this country from the 
point of view of floods. 

SHRI BISHWANATH ROY: May I 
know whether any special steps are under 
consideration for inclusion in the Foruth 
Plan for controlling the annual floods that 
are taking place in the turbulent rivers 
like the Ganga, Rapt! and Gandak? 

DR. K. L. RAO: There are no speci-
fic propo,als, I am afraid except the preven-
tion of erosion on Gandak at Chitoni, 
whiCh is a very costly affair. That we 
have undertaken. I may submit to the 
House that the Ministry have ~  a 
plan for taking effective steps In the matter 
of flood control which will cost Rs. 320 
crores. B!cause of the financial stringency 
we have said that we may be given at least 
Rs. 180 crores so that we may be able to do 
somoting effective. Though the Fourth 
Plan is not yet finalized we understand that 
the amount is going to b: much less. So, 
financial stringeJ!cy is a point that has to be 
kept in view ~  of which it may not 
be possible to do as much w ~  as we 
want. 

SHRI K. LAKK.APPA: It is very 
disgracerui that even in flood control works 
the Government of India have failed to im-
plement the national policy, which has 
caused devastation, resulting in wastage and 
damage to crops and lOiS of life to people 
and animals. It is a well-known ract that 
South Indian States are competely neglected, 
so far as flood control works arc concerned. 
During the year 1968-69 the Government 
of India provided only Rs. 3 lakhs to 
Mysore State for flood control work. May 
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I know whether tbe flood control project in 
Mancbanabele in Bangaiore bas been 
included in this and if not will it be included 
in order to protect tbe people of 
Mysore from flood havoc? The flood 
protection works prepared by tbe Mysore 
State have not been okayed. May I know 
whetber tbe Government of India will take 
into consideration all these things, take up 
flood control works as a national policy and 
constitute a bigh-powered committee to go 
into all these aspects and discrimination 
meted out by the Government of India to 
Mysore ? 

DR.K. L. RAO: Mysore is one of 
the States where floods are least appearing. 
The Hon. member has made out a case for 
drougbt relief. Anyway, it is true that the 
particular project that the bon. member bas 
mentioned has been preased again and again 
by bon. members like Shri Hanumanthaiya 
and nthers and it will be an extremely valu-
able one as it will save the mulberry trees 
from destruction by the floods. It is in 
the interests of the Mysore people and a\50 
in the national interest that this project 
should be taken up and expedited as early 
as possible. 

Copper Deposits In Agnlgandala 
Ana 

+ 
·903. DR. RANEN SEN: 

SHRI K. HALDAR : 
SRRIBHOGENDRAJRA: 
SRRI RAMAVATAR 

SHASTRI: 
SHRI ESWARA REDDY; 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) the steps taken to develop the 
Copper deposits in ~  Agnigundala area in 
Andbra Pradesh ; 

(b) the progress achived so for in tbis 
regard; 

(c) whetber any plan for commercial 
explotation of these deposits has been drawn 
up; and 

(d) if 50, the detalls tberof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICAL AND MINES AND METALS 
(SHRI JAGANATH RAO); (a) .and 
(b). The development of tbe Agnigundala 
Le.ad-Copper Belt was assigned to tbe 
National Mineral Development Corporation 
Ltd. (Now Hindustan Copper Ltd.), in 
April, 1967. 

The investigations earned out by the 
Geoloslcal Survey of India indicated three 
potentially workable deposits namely Banda-
lamottu for lead & Copper, Nallakonda for 
copper and Dhukonda block for copper & 
lead in Agnigundala Capper-Lead Belt. 
Accordingly, the National Minerai Develop.. 
ment of Corporation Ltd. (Now Hindustan 
Copper Ltd.) took up preliminary feasibility 
studies for the development of these 
deposits. 

(c) and (d). The Hindustan Copper 
Ltd. has prepared a preliminary feasibility 
report for the upper level development of 
Bandalamotu block wbicb envisages mine 
to produce SOO tonnes of lead ore per day 
from the upper levels and simultaneous ex-
ploration of tbe I!eposit at depth for lead 
and copper for planning a bigger mine. 
The capital cost of the estimiate of the 
scbeme with smelter works out to Rs. 5.69 
crores and without smelter at Rs. 4.89 
crores. 

DR. RANEN SEN: There was a ques-
tion last year on the Agnigundala copper 
deposits and it was stated last year that the 
work of pro;pecting only was going on. 
Now tbe minister has said about the pro-
gress. Is there a comprehensive plan to 
prospect and raise copper, which is in short 
production in India? 

SHRI JAGANATH RAO : It is true 
that in India copper is In short supply and 
we are importing about 50,000 tonnes every 
year. We have discovered very good copper 
rines in Bihar in Rakha, Ram Sidheswar 
and Tamapahar and in Andbra Pradesh in 
three places. We are anxious to develop 
these mines as early as possible and extract 
copper. 

DR. RANEN SEN : Is it known to the 
minister tbat some two years ago, or ID8f 
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be a little earlier, the West Bengal Govern-
ment had reported to the Central Govern-
ment that in Purulia district bordering Bihar, 
there is a large deposit of copper near about 
Baghmundi and some other places 7 May 
I know whether the Government of India of 
have gone into that report of the West 
Bengal Government and If so, have they 
takon any steps in that regard 7 

SHRI JAGANATH RAO: I will have 
to verify from the Geological Survey of 
India with regard to the deposits. 

~~ ~~
~  at!'iif 1"11<" I er.r if 5N it; f.m"cr it; 
~ ~~  ~ 
if tt ~ ;;n;r;rr ~ ~ fit; 
artmmr if ~ it; nror -!!iT m 
~ ~~ ttr) ~~ IIiT 
!pIT Ifilf snnlf a-R it; ~ ~ If"{ 1ft 
Il1T t ~ ~ q.-r t iJi't ~ IliT t:t'f(J-

~ ~  

a-R f.RWf it; fiflmr it; ~ f,;ra-;ft-
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SITr'f ~ ~ IIiT ~  ~  t ~ 
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~~~ ~  
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tm lmiR:1I>'t ~~ ~ 
if;mt? 

SHRl JAGANATH RAO : Tbcac 
copper deposits arc in Guntur District of 
Andbra Pradesh which is a coastal district 
and the agitation in Telengara has notbing 
to do with it. The project is to be run 

by the Central Government. About the 
labour problems which the hon. ~ 
apprehends, I may tell him that there is no 
labour problem as the project is in a pre-
liminary stage. 

SHRI P. VENKATASUBBAIAH : 
From the hon. Minister's answer we could 
see tbat the scheme has been drawn up and 
will be executed soon. He has also given 
tbe fillures of cost of the plant wi th and 
without the smelter plant. May I know 
whether there has been the finalisation of 
the proposal to have a plant with the 
smelter plant and, if so, whether the final 
word has been said on tCle matter 7 Second-
ly, is the bon. Minister aware of the fact 
lhat not only in Agnigundala but in some 
other places in Andbra Pradesh, particularly 
in the Gani area of Kurnool District, large 
deposits of copper have been found ; if so, 
will this area also be brought under this 
broad complex of a plant with a smelter 
plant and can also be a captive mine for 
lhis scheme 7 

SHRI JAGANATH RAO : Tbe pro-
posals have not been finalised but our 
thinking is that il is always profitable to 
bave a smelter there. Tbough the project 
costs Rs. 5.69 crores, the return would be 
Hi-and-odd per cent, wbereas if we have a 
project without the smelter, thougb the cost 
will be sligbtly less, the return will be only 
4 percent. Tberefore we arc in favour of 
having a smelter there ; but no final deci-
sion bas been taken. 

Regarding the other deposits which the 
han. Member bas mentioned, I Yo ill bave 
to chock up ; but wherever copper deposits 
are found in the counlry it will be our 
endeavour to develop them because we are 
in short supply of copper. 

SHRI P. VENKATASUBBAIAH : 
Wbat does be mean by saying that they are 
in favour of it but no final decision has been 
taken 7 

SHRI JAGANATH RAO: It means 
tbat our thinking in tho Ministry is tbat 
way but tbe final decision has to be taken 
by Government_ 

SHRI SONA VANE: It has been ad-
mitted by the Minister that there is a sba-I-
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aae of copper in India and that we are 
importing SO.OOO tennes of copper losing 
foreign exchange whereas, according 10 tho 
survey, here are the deposits available. I 
waot to know what are the difficulties that 
are coming in the way of early exploitation 
of these copper deposits so that copper 
could be available and foreign exchange 
could be sa\ed ; how they are going to be 
solved and what are the urgent steps taken 
in that regard. Also, when he says, "early 
execution". what does "early" mean in terms 
of days, months and years ? 

SHRI JAGANATH RAO : These 
copper deposits, like any other mineral 
deposits. cannot be depeloped exp;diliously 
in number of places. Technical expertise 
is needed and we are lacking in that. For 
the pilot project at Baodalamottu we did 
not need any technical assistance or aid and 
we could do it ourselves. We have already 
made requests to various countries who are 
interested in this field. We have received 
their proposals and are examining as to with 
which country we could have collaboration 
so that we could exploit these minerals aod 
motals as early as possible. 

SHRI J MOHAMED IMAM: The 
shortaac ~  would have been overcome 
if the Government had followed a vigorous 
policy of tapping the various resources 
of cooper availability in the country. 
I may live you one example. In Mysore 
State, in Chltraduraa district which is in my 
constituency, the prospecting of copper 
ore has been going on for the last IS 
yean. There is the scheme by which you 
can act both copper and sulphur. It is 
expected to cover the shortaac of not 
only copper but also of sulphur. May I 
know what action has been taken by the 
Government to put this scheme Into working 
condition and to work these mines? I am 
'sure, we can act adequate quantity of not 
only copper but also of sulphur. 

SHRI JAGANATH RAO I As I 
stated, in two States of Bihar ~  
Andhra Pradesh, the cooper depOSits 
have been discovered and found to be 
workable Rcgardinl tho Mysore deposits, 
I wiII ~ to check up with the ~~  
Survey of India about the fewbllity and 
obtain tho feasibility report and then 
oaly we can think of exploitinlJ those 
deposits also. 

Reorganisation or Life InSUl'llnre Corporatloa 

~  SHRI YAJNA DATTA 
SHARMA: 

SARI S. S KOTHARI: 
SARI N. K SOMANI: 
SARI GEORGE FERNANDES: 
SHRI RABI RAY: 
SHRI SITARAM KESRI : 
SARIC. JANARDAANAN: 
SARI YOGENDRA SAARMA : 
SARI D. N. PATODIA: 
SHRI HARDYAL DEVGUN: 

Will the Minister of FINANCE be 
be pleased to state : 

(a) whether the qceslion of reorga-
nisation of the Life Insurance corporal ion 
has been finalised ; 

(b) if so, the details thereof; and 
(c) if no!, the reasons for the delay and 

the time by which the same will be finali-
sed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAGA-
NATH PAAADlA): (a) to (c). The 
matter is still UDder consideration. 
Government Is awailinlJ the report of the 
committee appointed by it to go into the 
queslion of expen.es of the CorporalioD. 
Decision will be taken after the committee 
submits its report. 

~  ~~~  
~ ~ ~  

m "'"" ;ihmr 11ft m'li"R ~ ~ ~ I 
~  ~ it t:!; Sm: 8T 'li"T funt m 
~  t, IIn:1'IiT lIiilit 'li"r f{'l)i an ,!;f.t 

tl 
~ IIr-r.ftq """ : ~ ? 
"" ~  "'": ~ ~ ri 

~~~~~  ~~ 
~ itlliTl ~~ ~ 

~ ~~1 ~~ 

\iI1;r;rr ~ t f.I; ~  fu:ir-
~ 'li"firo;r ~ llfu'{lti'J" lIiilit it ;IT 
UTlfrO'lf ~ ~ 'li"r w';ro 11ft 
~ ~ ~ <fm" il"TIIT f.fIJ1f it; m-. 
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~ it"" if arf'Ai ~ 'l'fiR; fiftffi 
C1Rt'lT OIl'lii ifiT ~ ~ ~ ~ 
iii) ~  ifi1: iii 1:(lIi ilifi:lftr ~~  

OIl'Iii ifiT fu<lirmr """ ~  M ~ 
!flIT ~~ ~  ~ 'ti) ~ 
,""T mf.t; iliriftlf ar1'l:: fTcfI'\;f;r.f 1Imri-
~  if ~  ~ ~ ? 

~  crrn it ~ ;;r(iJiJT ~  ~ f.I; 
~  ~ <n: ~1  ~  «T< <n: iI) 
1~  ~ ~ liMaOIl' ~ am: ~ ~ 

ITT'fi ~ ~ a'iI'Iit m'flliCTlT SIf(ff;rfq-
m;'f ~ it ~ ~ !!fTiI i() ~ iii 
~  1~ ~ 1~ 'timrOll' it; ~~  
!fi) 1~ ~ ~ ~ ~  

mit lI'P!f Glfclro <n: fir-;m: ~ ~ 

~ ~ 'liT ~ ifi1:Tliit? ~  

~~ ~ ~ ~  iii ~  ~  
iF a'iI iii ~  ;f;) fonrr ilT ~ 

~  'I) ~  ~  it ~ 
~~ .mr a'iI' 'ti) miff ill' ~  ~ I 

it ~~ ..n- ;;rr;r<!iT'l::T ~ ifRT 
0Il'TiJT ~  f.I; arr;;r 50 <'ITI1f ~  m 
~~  arrto ~  ~~ ~ iii 
~ OIq ~ ~  am: If( ~ ~ 
~  fif'mT 'tiT ~ ~  ~ if;n 
t I ~ iii ~ 0!fflRrtm' ~~ ~ am: 

~ ~  ~ rnvi iii ~  ~ 

m"," 'tiT 1 ~  \!) ~  ~ I ~ f.l'it 
~ 'tiT ~ "".nq ~  \!) 1fT 

~ t. f.m;:rr ~ ~ I ~ f.l'it 
~ mq'(q; ~ am: ~ 
imT mwm ~  Ili'Tfuw 'liT srftrf.rfir 
~ iIf'im' N!fT iITifT _ I 

'" 'fIIRI1'I ~ : ~ f.m:rr 
flRr iii\' ~ Ifl"II'iIT fiil"li(I .. 1iJ t I 1IT<r<-
!fiT l!iitit f<q)t ~ ~ ill ~ ~ 1 

~ ~ ~~ l!iitit 'tiT fu7i ~ ~  
~  ~ ~  it f<q)t 
am: ~ ~ 'tiT R:m; ~ ~  If( 
fir-;m: ~ ~ ~ ,"m 1 

"lin( ~  ~~ m'Ii ~  

1ft pr f.t; ~ ~ sw.r If( ~ ~ 
3 ~ if ~ iIT!f 'fliff.I; ~  ~  iii 
~ 1:(lIi ~ 'qrar ~ ilil ~ 1 ~ ~ 
~ a'if iii finn1f if ~ m'l:: ~ ~ 
~ ill ~ 'I ~ sw.r ~ ~ 
~  ilTvi ~ ~  ~ ~  ~ if ifiW m; 
:;m ~ am: if ~ ilTifiliHT ~~  I ~~ 

~ ~~ ~ 1  mrwr I 
,,1 ~ ~1  ~ 'tii:rit 

ilTh: ~  ~ ifilflq[if 'tiT 
~  

'" '0 fO mfl!n : ~ .T iii f.l'it IR tr'Ii ~ ~ ~ 

Qt ~ ? 

~~  3 ~  19691 
"l '0 fO ~  30 ~ 1 

~~  30arsfOll'I 

'" q ~ UII'f : ;pIT ~ ~  
arri 0 mo iii ;ffllfTif crliit iii iIR( ~ 

~ am: arrm iii crt"" 'liT $. ifi1: 
~ i):m "ITT ~ ~  rnT ill 
1tiII'"'I'Tfuif iJ>1. 'tiq;;OR:1fl <n: ~ 
~ larr;;r ~  ~  ~  iii 94 mmr 
~ ~~  ~  

~ ~ 'fR:lfTvr if ~  \!l W t 1 
~  arrio ~  iii !fi4"1lf .. <if iii am: ~ 

""" mli't f.irrimu ~ n- ~ f.l'it ;pIT 
~ ~ ~ ~  ~ rnT 
iii) f.I; tnia- ~  am: ~ ~ ? 
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SHRI S. K. TAPURIAH: Have you 
fixed any time limit for the submission 
of the Report of the Committee? He 
just now said 30th June whereas the 
statement says 30th April. Which is the 
correct one ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
p. C. SETHI): He later on said that 
30th April is correct. 

As far as the question of the hon. 
Member, Shri Yagna Datt Shanna is 
concerned, Morarka Committcc has been 
appointed for this very purpose. The 
renewal-expenditure ration and the other 
expenditure ration was going up. There-
fore we are concerned about it. That Is 
why Moraka Committee has been 
asked to go into all the costs and report 
whether economy can be done, where 
expenditure can be curtailed and to make 
hnprovements in the Zonal offices. Then 
there is the report of the A. R. C. 
Committee. We will talce into considera-
tion all the reports when they are 
submitted. 

SHRI S. S. KOTHARI: Would 
the Life Insurance Corporation set up 
complaint . cells in the various regional 
offices of the Corporation so that policy 
holders' complaints may be received there, 
processed and attended to and there may 
be a reduction in the various dirficulties 
experienced by the policy holders 

SHRI P. C. SETHI: The arrange-
ment is already there. 

SHRI S. S. KOTHARI: It is not 
functioning satisfactorily. Would it be 
improved ? 

'" ~ m.mr : III ~~  fir'i 
;riT f;pnr ~ ~ 'l'fr GIl ~ ~ ~ IJillf 

~  ~ ~ ~ rn 'R f;r:;rT," ij- ~ ~  
~ I it ~~  t ~ ~ qfo:;m ~ ~ 

~ ~1  ~~ ~  
1IiI"If.r1lT ij- ~ l!;OJo arrio ito ~ m 

~~~~~  ~ 
mij-'5t ~ ~ ~ ~~ · ~  

~ arr ~ ~ I arr;;r ~ GIl l!;OJ 0 anto 
ito it1 ~ ~ rn 'n f.r-;ft fir'i ij- ~  

~  ~ it ~  ~  l'It.rl'lr.i\" ~  ~ 
~ ~ \ilfffi ~ ij- ~ ~ I it ;ifl;;.n 
~ ~ 1 1 ~ ~  ~ 

~ ~ ~ ~~ 

fir'i ~  ~ ~  ~ lI>'t ifKl' ffi ~1  

~~~  

~ ifrg III ~ ~ ~~
~ ~ if ~  ~  rn'litmr ~1  

~ ~ ij- ~ ~ ,.;r f\;Rt; ar"lfT IlJT ~  if 
~ ~ aprtq ~  ttmf 1Ii"ffir.s • 
m ij-, ~ ~ 'iT ~ ~ 
mit;mij-I ~ ~ 

if Ifili ~  ft;nn t? iIP1<: ~ f.nrr ~ 
~ 1 ~  ~~  

'" """,tT,, ~  ~ ~ lllift-
~~ ~~  ~ ~ 

~ ij- cm;r ~ ~ ~ ~ ~  !i:T It);ft-
~ ~~~ ~~~ 

~~~~~ I ~~ ~ ~
$ a:J'h: ~ fir;if it; ~~ it; ftoI'l!: 

~  ~ ~ ~ ~  ~  ~ 
f'lilfT iflfr ~ I 

'" "'" ~ : trgg 1);'11' f'IiIfr ;;rr 
~  

'" '111"1'" -'QT: ~  ~  1ft 
t, Ilfj't-liffi: \ilfTl{f iit I 

.n ;mi ~  ~ ij; m ij-
~ ~  ~ ~ ~  ~  n-
fur lI>'t t if.\' ;afi m ij-~ 'IT I 

SHRI P. C. SETHI: I would like to 
add. tllat tbe investment of LlC in the 
public sector has been to the tune· of 72.6"/0, 
in the private sector to the tune of 19%. in 
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the co-operative sector 7,8%, joint sector 
0,6%. Therefore, it is not correct to say 
that the major portion of the LlC invest-
ment h being done in the private sector. 

As fa r as the question of premium rates 
is concerned, Government had appointed a 
Committee and their report has been liven 
to the LIC. 

eft '"" ~  ~ ~ 
~ ~ !!it ftm it f«>+I;i_'if t 
~  

,.ft 5(0'11"0 Qt : ~ il"1't iI' ~ 
Rort ~ .:IT I m ilrrn'Tfmi ~ eft t I 
V;;.oso arr(o ~  ~ on: fcr.m: if;( ~ t I 

eft "dif ~ : v;;.oso anio ~1  q'ti ~
'!\ill' mr t I ~  ~ ~ ~ 

t I ~1 ~ ~ <rft:m1 ~ "" \nil' 
~~ ~~ iPffitl 

w'f'i"fi ~~  ~
. ~  fiI; ~ ~ ~ t fiI; ~ fiI;;;r;r 
~ ~11  m t a"Ift ~ \nil' 

(I'll ~ ;;nit arfiI; ~ it ~  if" ~ ? 

eft ~ 1i(ff,,": ~ m ~ 
~  

MR. DEPUTY-SPEAKER: The scope 
of the question should be kept in mind 
before putting the supplementary. The 
scope of the question is very limited. How 
can you expeet a reply? 

eft tnmt1r QU : ~~  ~

~ 'lilfm.r if V;;.oso iII'Tlo ~  .. ~
$A"'; ~  'tiT m ~ 81!; 
~ ~~~  ~11  
~ ..,; t fiI; f.;m 0Iffu;!!it "ltl! ~ ;;mr, 

~  11 ~  ~ 
~ .. aftlr 'til' ~ \RI''' 'I<: ifR'IT !tiT ~ 
ron- ;;mr I ~ orva ~ ;fA' t I ilffijl" 

~ ~ .. 0lff.Rr ilgo ~ ~ ~ ~  
f;;r;r;r."t ~ ~ ~ t ~ 'ifif" iii '!fum: ;it 

1 ~ ~ ~~  if 
;;n;r;rr ~ ~ f'ti W m<f.f ~ ~ it 
~ .mrr f.!1n t I 

~~  ~

iI"l: SIlmf fiI;!fr \il"r ~  f.!; ~~ U lift 
~ Olff.tcr "" "ltl! ~  m f;;ra;rr ~  
~ fi ~ .. ~  \RI''' aftlr "" 
~ 1  ••• 

eft tmnUit QU : 11;'ti j!<ffi it ? iIfTIf 

"" ~~  v;o am:o ~  if ~ 
fifillT t 311<: ~ t f.!; '<O'S 0 arri 0 ~ 0 lIiT 

~~  ~  mnmili'fRl' 
aftlr 'til' ~~  it ;;ncr, \RI' if iIfTIf ~ if;( 
~ ~  fuqi 40-45 0ST1if ~ a'ti ~1 '!'fi!" 
fi ~ ..,. f'li ~ 4 lIT 5 miITo t I ~ 
f.rit if iIfTIf U ~ ~ U ;;n;r;rr ~ ~ 

fiI; ~  ~ 'filfrn" ~1 OIl 
~  ~ 11 ~ 
~~~~ ~  

SHRt P. C. SETHI: In this connec-
tion, I w.)uld like to draw the attention of 
the hon. Member to the fact that certain 
number of complaints which. we are 
receiving in the LIC is quite large. For 
example, in the year 1967-68 w. received 
18,340 complaints; out of these as far as the 
payment and surrender of policy are con-
cerned or A Certificate is concerned, the 
total number of complaints was ooly 659; 
but at the same time it is true that ARC's 
recommendation about settlement of 
policies is there and we shall certainly take 
them into consideration. 

eft If)it;r ~ ~~~  'f'i"fi 
~ 'lit ~ t fiI; ,<<'1"0 aTrio uto iii 
Ut it ~ ~ t am: W<IiT' 
~ omvr ~ t f'li ~ lIiT 3 ~~ 'aU ~  
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~~  ~ ~1 ~ 11  
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~~  ~ ~~~ 
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~  amt ~  ~ 'fiT ~ If{ ~  

~~ ~ ~  ..• 

'" 1i\it ... ~ : ~  aJ«'ciN 'fiT mr 
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~ ~  ~~  
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~ ~~~ 1 
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~  

'" ill'1fo'InlIr ~  ~  ttl ~ (lor 
~ ~  

SHRI D. N. PATODIA : The worldna 
of the Life Insurance Corporation, arter 
nationalisation, has become inefrieient and 
whenever instances of inefficiency are point-
ed out to the Government, they start 
moving into circles by appointing one Com-
mittee after another without corning to any 
decision. Nevertheless, so far as this parti-
cular Corporation is concerned, a fumedged 
investigation into the working of the LIC 
was made by the Administrative Reforms 
Comnii:lsion and they ·carne to two positive 
conclusions. One was that LIC was and 
is capable of mlking larger profits by wbich 
they could reduce the premium and increase 
the bonus. The other is that they should 
reorganise their investment policy on the 
basis of yield and not on the basis of ideo· 
logy. Therefore, I want to know from the 
Gevernment whether they are In agreement 
with the findings of the ARC that, firstly, 
LlC Is in a posilion to reduce the premium 
rates and increase the bonus and, secondly, 
tbat LlC should change their investment 
policy by which, even if they invest In the 
public sector, they should take care that the 
amount of 1035 they incur is compensated 
by the G )vemm ,nt and if so whether they 
are going to take any decision after exami-
nation of the report? Thirdly, will they 
give an undertaking that a fiftal deci.ion will 
be taken positively b.fore the 30th Iune 1969 
without fan? 

SHRI p. C. SECHI : It will not be 
proper to under-rate the work of the LlC. 
The LIC which has closed their books for 
the financial year 1968.69 will have comple-
ted a business of Rs. 928.12 crores. I 
would not say that there is no scope for 
further improvement and tlropably we could 
have done better. Certainly there h scope 
for improvement. That Is why the ARC', 
recommendations are there. They were sub-
mitted to the Govemm,nt in December 1968 
and as the Deputy Minister has said, 
Governmenl is examining tbem. They will 
certainly give all due weight to all their 
recommendations so that Governm.nt can 
make further improvement. 

SHRI D. N. PATODIA: My question 
Is : Is the Government in agreement with 
the view of the ARC and secondly, are they 
prepared to fix a deadline so that after sub-
mission on reports by various commi llees, 
they will take a final decision in the matter 
before tho 30th In any case. 
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SHRI P. C. SETHI: Unless the exami-
nation is complete, how can I say that we 
are in agreement or not ? 

SHRI D. N. PATODIA: We get the 
samo sort of replies. This is very unsatis-
factory. 

SHRI JYOTIRMOY BASU : The Life 
Insurance Corporation has become a ma-
chinery for eroding the common man's 
money because the common policy-holders 
pay dearer money and when they get back 
the money it is much cheaper. Similarly, 
when persons borrow from them, the money 
is dearer and when they pay back the money 
is cheaper. Under the circumstances, may 
I know from the Government whether they 
have any plan to draw up a plan to issue 
equity policies in keeping with the inflation 
that has overtaken the Indian rupee ? 

SHRI P. C. SETHI: There is no such 
snllgestion. But it is not correct to say that 
the LIC's investmont is only in big concerns 
and not in smaller ones. 

SHRI JYOTIRMOY BASU: when a 
man pays for the policy, he pays • dearer 
money. When he gets back the money after 
maturity, he gets cheaper money. When a 
bill capitalist borrows from LIC, he borrows 
dearer money and pays back cheaper monoy. 
Where is the money going? Why not issue 
equity policies? Or; do you want to rob 
him. 

SHRI P. C. SETHI : It is a suggestion 
for action. 

'" "1""1(1.... : it 'fliiR ~ 4'Q: 
\11iIiIT I. ~~ 'liT 'm' 1 ~  t 
~ ~ ~  'In' I ~ ~ ~ Ifil mqi!t 

4iij""IS"1I ~ I it \\l1ifoTT ~ t, 
~ ~ itg 'ltf t arrit 'i(\OS ~ 

~ ~ 11 ~1 1I'Jit, "" ~ ~ 8TA 
~~~~~  ~ ~ 

~ ~ ~ ~ ~~  

~~ 1 ~  ~ ~~ 
~ ~ arT'!' "" 'In' ofm ~ ~~ Ifliff.!; 
~ it t ffi ~ it ~ mrr iIR .m... 

~ ~ Ifilflnr \iffiIT t I oiIms ~ 
~ 'liT ~ 'fiT1i 'ITU, ~ 

fir.r ;;rnrr t, ffi it ~ ~ ;;n ........ ~ 
i ~ ~ 6lfI1I' ~ 'I>'tiI' ~  t, 
iiI1r qJtf it ~ ~ ~ t ffi 4'Q: 
ammr ;ftf\;r1!; f.!; I!i+T ~ 'IiJf f;r;r ilir 
~ its arq' ~  \;of Ifil 8TA ~ 'In' 

~ iRIT iii!" mfili ~ ~ ~ ~ 
;if,... ffi ;;rni orR arq-it cr;;;i'f ifT ~ ... 
;;nli fif \;of 'liT ~ ~ t I ~ ;e'g-cr 
ifq;f,re- ;mr it ;;rJiI'iI'T ~ t I 

'" ~ ~1  : >.iT JJq. ~ 
~ ~ crT ~ If.fOil' ifil1f ~ ~ 
~ ~ l!i;j' Il'W ~~ 
~  ~1 <'5lIT m am: ~  1ft ~ <'5lIT 
··· ~ ··· 

'" ~  4'Q:;;JifTir ;ftf\;r1!; f.!; 
;;IT ttl" ar<r q"Jf.m\' t ~ 'liT ~ "" 
'liT ~ ·· (Gl:fimiI') .• 'If'iITiIi lfCI' ~ I 

~ firf.rn:1: If'iIT'Ii II' ~  1II"1ffi 

~ ~~~~ ~~ 
iI1C ~ \iIl'Ii m:1 ~~ ~ 

~~ ~~ ~ 
R<niik it I 

~~ ~  
~ f'IiIfT fit; ~ it; ;rn: ~  w 'liT 

~ fffi ;;rr WIiCI'T t fili 'I>'tiI' m ~  

~ ~  I t.t'Ii ~ 
'IITU ~ w it ~ arT;;rRit t f.!; 
~ ~ i!iVfT ~ t 
fit; ~ iliT ofm ii I ~ it 'Iii-lfit ~ 

'Iit-lfit ~  ~ ~  t f;r;r it; m 
it CI'If ~ it; ~ ift am: '!>'Ii it ;;n;n 
~ t I 4'Q: ~  arnrr t. ~ 
~ 'IilfW 4'Q: ~  t f.!; ~ ~ 
~ n- ~ ~ iliT '!'liT ii I 



XI Oral Answers APRIL 7, 1969 Oral Answers 2a 

~ ffI,,,,,,oqU\ : ~ qq ~ <m'JT 
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SHRI SHIV AJI ROA S. DESH-
MUKH: Are Government aware of two 
claring anomalies or discrepancies in the 
investment policy oC LlC, first, that 40 per 
cont oC the life fund is contributed by the 
rural areas but hardly 3 per cent from that 
fund is invested in the rural areas: second 
that there is a sort of ban in existence on 
Investment of LlC funds in public sector 
undertakings 7 What do Government pre-
cisely propose to do in the nature or mean-
ingful steps in the near future to rectify 
these anomalies ? 

SHRI P. C. SETHI: The ratio of liCe 
insurance from the rural areas has certainly 
been going up, but the total income from 
that sector is 28 per cent as yet. As Car as 
investment is concerned, il is certainly true 
that in the co"operative sector comparatively 
we have invested less, but our efforts will 
certainly be in that direction and even in 
the co·operative sector we should invest 
more. 

As for investments in public sector under-
takings, I have said it is already high, 72.6 
per cent. 
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SHRI S. M. BANERJEE: May I 
know whether he is aware that the recogni-
tbn of the All India Insurance Employee's 
Association has h!en withdrawn, with the 
«suit that negotiations on various issuses 
concerning the insurance emploees, including 
the introduction of computers, are being 
hampered? If so, what steps are being 
taken to discuss all matters, including the 
introduction of computer, with the represen-
tatives of the All India Insurance Employees 
Association? Is it a fact that there is resis-
tance from the employees against the intro-
duction of a computer in Calcutta with 
out the consent of th, State G3vernment? 
What is the reaction of the GlVernment of 
India to it? 
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SHRI S. M. BANERJEE: May I 
point out ...... 

MR. DEPUTY SPEAKER am 
sorry, the question hour is over. 

-n sf" ~ ~ : itu I!;'fi' ~~  awr; 
t I ~ ~ it; om: if lJil; 3IT'J ~ fuiIiT-
lfO ~  t .. 

MR. DEPUTY SPEAKER: The Ques-
tion Hour is over. If I give him an oppor-
tunity, I will have to give it to others 
also. 

-n ~ o;r.q ~  ... ~ ~ ~ ~  
~ ~ it ~ awr; ~ ;m ~ ~ ~ I 

MR. DEPUTY SPEAKER: I have 
already said that the que5lion hour is over. 
He may resume his seat. 
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MR. DEPUTY SPEAKER: Order, 
order. He may resume his seat. Now we 
shall take up the Short Notice Question. 
Shri Samar Guha. 

SHRI SAMAR GUHA: Sir, I would 
like to submit something about this Short 
Notice Question. This question itselr is a 
charge againt the Food Minister, Shri Jag-
jivan Ram. Now that he is present here, 
it would be in the fitness of things if he 
answers the question himself. Because, 
the Food Minister of West B,ngal has made 
a direct charge about a statement which Shri 
Jagjivan Ram is sUPP03ed to have made. 
I hope, Sir. that the Food Minister himself 
will answer to tbis question. 

MR. DEPUTY-SPEAKER: The hon. 
Member should appreciate that it is for tbe 
Minister to decide who should answer ques-
tions. 
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SHRI SHEO NARAIN : Sir, any 
Minister b the Minhtry can answer the 
questions. In this we are Dot going to b. 
dictated to by others. 

COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) to (c). A press report of 
the statement has been seeD. A copy of th e 
statement made by the Food Minister of 
West Bengal in Legislative A...,mbly has 
been obtained. A copy is laid aD the Table 
of tbe Sabba. It does not contain any such 
statement. However, the factual position is 
that during discussion b.twe.n the Union 
Mfnister of Food, Agriculture, Community 
Development & Cooperation and the Chief 
Minister, Deputy Chief Minister and ~  
Minister of West Bengal it was found tbat 
State Government's estimate of foodgrains 
deficit was based on a requirement of 16 ozs. 
per capita per day. It was pointed out that 
tbe normal yard stick adopted was 16 ozs. 
per adult per day. On this basis and aD 
production figures as at present available 
the estimated requirement came down. I; 
was found tbat the final productioD figures 
for making an accurate estimate wore not 
available. Since the conditions at preseDt 
were quite easy and the prices were low, it 
was agreed that for the present the Central 
supplies to West BeDgal would be takeD 
at 1.2 millioD tOMes and that the matter 
could be reviewed later in the year. 

SHRI V. KRlSHNAMooRTHI : Sir, 
on a poiDt of order. 

MR. DEPUTY-SPEAKER: Not during 
questions. 

SHRI V. KRISHNAMOORTHI: This 
is a Short Notice Question, 

MR. DEPUTY-SPEAKER: Not even 
during a Short Notice Question. 

SHORT NOTICE QUESTION 

Per Capita Coasumptloa of Cereals 
in West Bengal 

+ 
S.NQ. 13. SHRI SAMAR GUHA : 

SHRI B.K. DASCHOWD-
HURY: 
SHRI A. SREEDHARAlIJ I 
SHRI K. LAKKAPPA : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state : 

(a) Whether the attentioD of Govern-
ment has been drawn to the statement made 
by the West Bengal Food Minister on the 
19th March, 1969 in West Bengal Council in 
which he stated that "the Union Food 
Minister, Shri lagjivan Ram told the West 
Bengal Minister during the receDt meeting 
at Delhi that the people of West Bengal as 
resideDts of a deficit State have DO right to 
consume 16 ounce of cereals daily. Tbe 
UDioD Food Minister suggested tbat people 
of West BeDgal should bring down their 
coreal cODsumption to 13.2 ounco". 

(b) if tbe statement attributed to tbe 
Food MiDister is correct, the reasons for 
fixing the quantity of cereals for per head 
consumption by West Bengal people: and 

(c) if not, the position of the Central 
Government for meeting the food deficit of 
West Bengal 7 

THE MINISTER OF STA TB IN THE 
MINISTRY OF FOOD, AGRICULTURE, 

Statement 

The preseDt food SituatiOD and the 
existing foo:! policy in WeI't Bengal were 
reviewed at a C.binet meeting held On 
10-3-69. The Government of India have 
decided to continue the existing State Zones 
and, therefore, import of rice and wheat 
from any other State in India to West 
B.ngal on trade account is Dot permitted. 
The Central Government was, therefore, 
requested to meot tbe eDtire deficit of Wesl 
B'Dgal during the current year which was 
assessed at 24lakh tODnes on the basis of 
productioD figures so far available. The 
matter was also discussed at a m«ting held 
In Delht OD 7-3·69 between the Union Food 
Minister and the Chief Minister, Deputy 
Chief Minister and Food Minister of West 
Bengal. For the prescDt the Central 
Government could promise a total .upply of 
only 12 lakh tonnes of rice and wheat to 
West Bengal in 1969, the rice quanum DOt 
exceeding 1.5 lakh toones. The CeDtral 
supplies of total cereals to West B!Dgai in 
1968 amounted to IS.2 Iakh toDDes includta, 
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about 1.2 lakh tonnes of C031)1e grain., like 
mih, maize, etc. The Unil)n Fo:>d Minister, 

~  agreed to review the position in 
MlY next whe:! finn figures of prl)ductio:! 
of wh,at and summ.r paddy in West Bongal 
during the cU'rent year will be available. 

. The Unio:! Foo:l Minister, also, assured 
that the existing arrangements regarding free 
flow of coa ... e grains like barley, maize, 
jowar, bajra, etc. through trade channels 
would continue. 

The Cabinet discussed the matter in all 
Its aspects and decided that it was too late 
to make any drastic change in the food 
policy during the current year. However, 
Internal procurem.nt operations will be 
intensified so that not only the target of 4.5 
lakh tonnes is achieved as quickly as 
possible but tbe target may also be exceeded. 
The Food Corporation of India bas been 
instructed to set up more pay centres, a 
larger number of purcbasing centres, ensure 
quicker paymer.t to D.P. agents, ensure 
quicker lifting of stocks from D.P. Agents' 
godowns and to take otber suitable measures 
for stepping up procurement. The District 
Magistrates haye also been asked to mobilise 
all their available resources of manpower 
and vebicles in the districts for stepping up 
procurement. 

The existing levy on rice mills and 
producers will continue uncbanged but steps 
will be taken to ensure better supervision 
and prompt collection of the realisable 
quantities. The exhting State cordons, and 
the cordon< around Statutory Rationing 
areas and surplus districts/areas will also 
continue. 

The existing supplies will be maintained 
in the S. R. and steps will be taken to extend 
the benefits of Modified Rationing in the 
dhtricts as and wben necessary. 

The Cabinet further decided to wi thdraw 
-the existing restriello"s on the moyem.nt of 
muri so tbat muri can be moved from one 
place to otb.r througlnut the State without 
any p:rmit. 

The Government hopes all parties would 
co-operate fully with the G9VCI'nment in 
ClIecution of this ~  

SHRI SAMAR GUHA : The bon. 
Minister says tbat such a statement attributed 
to the Food Minister of West Bengal is not 
found in tbe record of the West Bengal 
Cl)uncil but it is a fact tbat such a statement 
in the name of the Food Minister of Bengal 
appeared in all West Bengal papers. 

SHRI V. KRISHNAMOORTHI: The 
statement of a minister made in tbe 
Legisletive Assembly bas been completely 
contradicted by the Minister here. Then 
hOw can tbe queetion be raised tbat the 
minister's statement is true ? He is going on 
alleging that a particular minister bas said 
tbat. 

MR. DEPUTY ·SPEAKER: If a reply 
is given after an examination of tbe record, 
bow, can you question it ? 

SHRI SAMAR GUHA: I am coming 
to that. 

SHRI INDRAJIT GUPTA: Regarding 
the contradiction I will raise a point of 
order. The question refers to a statement 
made in the West B.ngal Council on the 
19th March by the West Bengal Food 
Minister. The hon. Minister said tbat they 
had obtained a copy of tbat statement which 
is laid on the Table and that it did not 
contain any such statement. The statement 
which is laid on the Table of the House 
was made not in the Council but in the 
L'gislative Assembly not on the 19th March 
but on the 13th March. SI), it is nl)t that 
statement at all which is referred to in the 
question. He is misleading the House 
completely. 

MR. DEPUTY·SPEAKER: How <'oes 
tbe bon. Minister explain tbis apparent 
contradiction ? 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRI JAGJlWAN 
RAM): On what Shri Indrajit Gupta has 
pointed out I was gl)ing to intervene myself. 
We got the statement that was made by tbe 
Food Minister of West Bengal in the 
Assembly. I understand that the statemeot 
was placed in the Council also. I have 
tried to get the record of the proceedings of 
the West Bengal -Legislative Council but we 
bave not received it as yet. Hl)wever, I will 
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make one thing quito clear. At no stage I 
said that b:cause We.t ~1 wa. a d.fidt 
State the consumption per capita or p!r 
adult should be 13 . ounces or so. What 1 
said, as has been state:! in the reply, when 
they said that their requirements was 62 lakh 
tonnes based on 16 ounces consumption per 
day per capita, was that everywhere we take 
the adult equivalent of the total population 
and then calculate the requirement of food-
grains in that area. The adult equivalent 
of the total population will be 84 per cent; 
that is the yardstick and on that basis we 
will have to take the consumption require-
ment of that State. 

SHRI SAMAR GUHA: The position 
remains as It is. In my question I have 
referred only to the statement which had 
been made in the Council and not in the 
L.gisl&tive Assembly. It is not necessary 
that he should make the same statem.nt in 
the Legislative Assembly and in tbe 
Council ; it is not ~  that its ~ 

and everytbing will be the same. Therefore 
the whole reply to part (a) is totally 
irrelevant. Ir the Government tbought that 
the statement was Incorrect or tbat at no 
time such a statement was made by the 
Food Minister, it was the duty of this 
Government to issue a contradiction as soon 
as such a statement was published in almost 
all tho papers of West B,ngal. That bas 
not bllOn done. 

Now, my question is whether it is a fact 
that the Indian Medical Council, after 
continued research for man) years, has come 
to tbe conclusion that a balanced diet for an 
adult should constituto 14 ounces of cereals, 
3 ounces of pulses, 10 ounces of vegetables 
and 10 ounces of other foods like meat and 
fish type of proteins and that in the absence 
of vegetable proteins at least S ounces of 
pulses should be given. That mean., if the 
cereals are not supplem:nted by pulses, 
vegetables and m.at or fish type of proteins, 
the calculation of 16 OU!lces p:r head of 
cereals should b. taken. I want to know 
whether the Governm,nt know. that in West 
Bengal, particularly in the industrial ~  

the toa ~  area and the rural area, our 
people have meagre quantities of vegetables 
and bave no pulses at all. Thorefore, this 
is absnlutely essentfa1 even according to the 
report of the Counql, !;VIII\ on that basis. 

he requires 16 ounces of cereals. May I 
know whether the Governm:nt is going to 
accept tho ~ on the basis of 16 
ounces at least for the labourers, the 
workers and the peasants of West B,ngal ? 

SHRI lAGlIWAN RAM: Thore are 
various norms work.:! out by tho modical 
people as to what should be the balanced 
diet. As I have already said, we have been 
calculating according to the availability of 
cereals an adult equivalent of the entire 
population as 84 per cent of the total 
population and providing roughly 16 ounces 
for an adult equivalent availability. Apart 
from that, I am sure, the bon. M=ber Is 
aware that the movement of cereals other 
than rice aDd wheat is froe from most parts 
of the country. He is also aware that a 
large quantity of maize, grams, barley, 
bajra and jowar is going to West Bengal In 
order to supplement the foad requirements 
of the working class,s. By this method, 
I have succeeded in containing tho price of 
rice in W.:st B!ngal which had never 
happened in the history of West B,ngal. 
To see that the pcice of rice falls during 
the months of August, September and 
~  is a rare phenomenon. Aod the 

price of rice has fallen. It bas always 
been my effort to send as much of different 
foodgrains as possible to West· B,ngal so 
that the rice pri_ do not rise and the 
working classes get sufficent quantity of 
foodgrains apart from rice and wheat. And 
they have b,come available. 

SHRI SAMAR GUHA: The course of 
floods in West Bengal has turned out to be 
blessing to agriculturists of West Bengal 
because they have learnt the tecboiqu, of 
having high-yielding variety croPJ twice a 
year. The W.st B:ngd Govemmmt, at 
the time of the Preside'lt's Rule, adopted a 
plan to make Welt Bengal self-sufficient in 
food production by 1971. Tho present 
West Bengal G )vernmeat also has accepted 
that plan. I want to know whether the 
C.ntral ~  is going to help the 
We.t Bengd Governm,nt by advancing 
necessary funds, fertilis,., agro-industrial 
equipment and oth .. necessary requirements 
for increasing food production and also, 
in view of the fact that production of 
pulses is 10 milUon tonnes in our country 
of which human co:ISUMption Is 7 mlllioq 
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tonnes and, according to the report of the 
'Medical Research Council, at least the 
pulses production should be three times, 
wheth,r the Government is going to help 
the West Bengal Government and also 
other states in increasing the production of 
pulses at ~  by three times. 

SHRI ANNASAHIB SHINDE: We 
have bcen assisting the West Bengal 
Government so that they are in a position 
to implement the high-yielding variety 
programme. In fact, during one year, 
there has boen almost two to three-fold 
increase in high-yielding varie!y programme 
of paddy and wheat abo, from 68,000 acres 
to 1,60,000 acres this year. We have been 
helping all the State Governments in carry-
ing out the high-yielding variety prog-
ramme. We have taken special pains to 

. see that West Bengal Government is helped 
in carrying out the programme. Our 
policy approach will continue to be the 
same. 

SHRI B. K. DASCHOWDHURY : 
The food problem is a disturbing one and 
the hon. Minister's statement has created 
more disturbance to it. What the han. 
),inister has placed on the Table of the 
House is not the relevant statement that has 
been made on the 19th March, 1969 in 
West J!engal Council by the West Bengal 
Food Minister, Mr. Sudhir Kumar. It seems 
that statement stands. Simply by making 
a denial by another -han Minister, it can-
not go away. So, we presume this very 
statement of the Union Food Minister, 
Mr. Jagjiwan Ram, against the people of 
West Bengal is absolutely unconstitutional 
and highly objectionable. The Union 
Food Minister should know that the people 
of Bengal will not allow this sort of state-
ment, any longer. They have been kept 
starved for longer days. It would be im-
possible to keep them starved for very long 
period. In this connection I would like to 
know whether the Union Food Minister will 
consider having a national food policy, an 
all-India food policy without considering the 
States' food production differently because 
the Indian total production i. an integrated 
effort of the country as a whole. A parti-
cular State may not have adequate food 
production but sufficient other nsources 
to supplomeDt and keep the country'. 
\IevelOPlhent to """ foreilJll, ~  

Take for example, West Bengal. West 
Bengal has been earning 30-35 per cent of 
the total foreign exchange of the country 
by tea, jute, coal, tobacco and minerals. It 
makes its useful contributian to the country. 
I would like to have a clear answer from 
the Government: whether thll Central 
Government would take up the full 
responsibiltiy to feed the people of Wesl 
Bengal and whether 24 lakh tODDes of food 
demanded by the United Front Government 
will be given to them very shortly. If DOt, 
is the Central Government prepared to 
forgo all foreign exchange earnings that 
corre from West Bengal, to meet its own 
food demand? 

SHRI JAGJIWN RAM I fail to 
understand the reasoning over which the 
hon. Members has waxed eloquent. I am 
afraid perhaps he is not aware of the food 
situation in West Bengal. (Interruption) 

I am sorry he is not aware of the food 
situation in West Bengal. I would like 
him to go to his constituency and ascertain 
what that the price of rise per killo is. 
Whether in the history of West Bengal or 
in Ibe recent past rice price was so low as 
this season ... (Interruption). Let me 
answer now. They have brought in so 
many factors which are not quite relevant to 
the question DOW. There IS no relevance 
about foreign exchange earnings on tea or 
things like that. The land being diverted 
from cash crops does not arise. That 
will arise of course in a situation which 
existed in West Bengal in 1967 or 1968. 

SHRI JYOTIRMOY BASU How 
nicely you have engineered il I 

SHRI JAGJlWAN RAM: Here is a 
sample of food scarcity in West Bengal. 
(Interruption) I was going to say that at 
no stage have have I stated that a 
a State if it is deficit, should consume Ie ... 
I repeat that, but at the same time I will 
again say that no State should demand much 
higher national average. The State Chief 
Minister and the Deputy Chief Minister saw 
the point and, therefore, in our discussions, 
they agreed that after the final figures of 
production are avaible, we will review the 
entire position in the month of Mayor SQ. 

At present fortunately the posilion in West 
Bengal Is comfortable and very easy and 
even in West Bengal, the Government have 
their stocks more than 4 ~  ~  of 
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foodgralns, cereales, rice and wheat 
by the end of Febuary. There is no 
reason to have a any anxiety on the food 
problem as far as West B.ngal is concerned. 
It is very comfortable and wry euy. 

SHRI K. LAKKAPPA: This is a 
very basic question and a fundamental ques-
tion that is posed. It has been recorded 
in the Hindustan Standard a few days 
ago. 

Mr. Kumar who was replying to one-
hour food debate in the Council hoped that 
the Opposition would not lag behind to 
support the food policy as they were doing 
now. 

The controversial subject gave Mr. 
Kumar an opprtunity to lash out at the 
C.ntre for its unhelpful and unsmpathetic 
attitude to the state. The Front Members 
eried 'Shame; Shame' and the Opposition 
Memb:rs protested when Mr. Kumar re-
gretted the attitude of the Union Food 
Minister, Mr. lagjiwan Ram who was quoted 
as saying that the people of Bengal had no 
right to talce mo:-e than 13.2 oz. of cereals 
a day since the State' was. deficit in food-
grains. 

Sir, this is a fundamental question. 
Does the hon. Member think ...... (lnterrup-
lion) 

AN H(\N. MEMBER: Let him go 
to the Supreme Court and have it 
decided ......... 

SHRI K. LAKKAPPA : This is dis-
orderly and this is discriminatory. Even the 
All India Institute of Medical Sciences has 
conducted a survey and it has been stated that 
more than erores of people in the country 
are sick population and this is the policy 
being pursued by this Government of the 
India for the last 21 years. There is a 
policy enunciated in the Constitution, which 
finds a place in the Directive Principles of 
our Constitution that we have to create a 
healthy citizen in a healty democracy. 
What steps have the Government of India 
taken? What right has this Government 
of India got to give statem,nts like that 
given out by Shri lagjiwan Ram, which 
statement is clearly discriminatory in respect 

of foodgrains to West Bengal? Will the 
Government of India evolve a food policy 
without any discrimination irrespective of 
the party in the power at the States, to 
evolve a national policy, to give adequate 
food to every State irrespective of party 
affiliations of the Governments of these 
States? Will such a thing be done, so 
that we may have healthy citizen in a 
healthy demecracy ? 

SHRI lAGlIW AN RAM: Does It 
require any answer? (Interruption) 

SHRI K. LAKKAPPA: I want an 
answer. The Minister has said in his 
Statement that West Bengal is not entitled to / 
more than 13.2 oz. of cereals. Why· should 
he discriminate against West Bengal? I 
want to know whether the Government of 
of India have consulted the All-India Medi-
ca) Institute. Why should there be any 
discriminatory treabnent for West Bengal? 
The Statement has not been denied by the 
hon. Food Minister. Therefore, I want a 
categorical answer. Is it the policy of 
this Government to make such discrimina-
tion? 

MR. DEPUTY -SPEAKER: The Ques-
tion was about the Statement made by the 
hon. Food Minister. He has explained 
the Position. Now, how does question 
pertainill8 to average and all that arise out 
of it ? 

SHRI K. LAKKAPPA: There are 
the Directive Principles. (Interruption) 

MR. DEPUTY-SPEAKER: It does 
not arise out of this. 

SHRI SAMAR GUHA: About Natio-
nal Food policy, he has asked a question 
and let that be answered. There is the 
quota for West Bengal. The Food Minister 
himself stated about it. At least that part 
of his question may be answered. That is 
about national policy recardill8 West Bengal 
That should be answed. (Interruption) 

SHRI K. LAKKAPPA : Government 
is incapable of handling the situation. They 
have nO answer. So, I presume tbat they 
are in capable of handling the situation. 
Shan I presume that this Government is 
pursuing a discriminatory policy ? 
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SRRI D. N. TlWARY: It is a .trange 
phenomenon that even when a Minister 
denies to have said such a thing, the 
question is again ~  May I know 
from the Hon. Minister whether the State> 
are treated on a par or whether they are 
treated differently and if so which are the 
States which get largest supplies and which 
are the States getting lower supplies? 

SHRI ANNASAHIB SHINDE : 
bave got figures of all-India availability 
from 1964 onwards. In 1964 the all-India 
availability was 14.07; in 1965-14.55; 
in 1966-12.52; in 166-12.12; and in 
1968-141. 

SHRI D. N. TlWARY : Is there differ-
ence between State and State? 

SRRI ANNASAHIB SRINDE I There 
are differences. But the aU-India average Is 
this. 

SHRI D. N. TIWARY: Which State 
lOtS· the lowest and whicb State gets the 
highest? 

SHRI H. N. MUICERJEE I Upto 
now we bave been used to getting informa-
tion regarding per capita availability or 
per capita requirement either on Govern-
ment account or by institutes like the one 
in Coonoor. Every time the calculation 
has been on per capita basis. For the 
first time now the Minister has come 
forward to say that on this occasion the 
calculation was mad. on the basis of 
per adult. Following the question 
asked by my friend Shri Tiwari, 
may ] know whether this is a departure 
from tbe usual norms in regard to avail-
ability of fod and and, if so, why 
this departure has taken place now ? 

SHRI JAGJIWAN RAM: There has 
been no lleparture. Sixteen ounces are per 
adult. When we take population, 
it includes children six months old, 
nine months old, one year old and two 
years old. So, the basis has always been 
to calculate the adult equivalent of the 
total population. 

SRR] H. N. MUICERJEE: This is 
what we want to know. This is a now basis 
of calculation. As far ali I know, we are 
accustomed to per capita consumption, 

per capita production or availability or 
requirement. For the first time in this 
cauntry the Minister has come forward 
with per adult availability. Is it not hap-
pe.ling for the first time and in that case 
why has it happened in the case of a State 
which has some grievance? 

SHRr JAGJIWAN RAM: Pcr capita 
availability is not 16 ounces. Pcr capita 
availability is lower. When we take 16 ounces 
availability per adult, 14 per cent has 
to b. deducted to arrive at the figure 
for the total population. The adult 
equivalent will have to be calculated. 
There is nothing new in that. We take 
the average per capita consumption. Then 
we go on thebasis of 16 ounces per 
adult. 

DR. RANEN SEN: The whole dis-
pute has started between the Central Go-
vernment and the West Bengal Govern-
ment over how much production of rice 
and other foodgrains has taken place in 
West Bengal. This was the beginning of 
the dispute. Tbe stand of the Government 
of India was tbat tbe production of fo)d-
grains was quite sufficient for the State of 
West B!ngal. May I know whether the 
Contral Government has got any mechanism 
to find out how much production has taken 
place in West B:ngal, apart from the figure, 
suppliod by the West B,ngal Government? 
If the C.ntral Government has no such 
mechanism, why should not the Central 
Government accept the figures given by the 
State Government and try tl1' fulfil the 
commitment as much as possible? 

SHRI JAGJlWAN RAM: At no 
stage have I or anydody else on behalr of 
Government said that the production in 
West Bengal is such this year that they 
will not require any assistance. It is cn-
tirely incorrect to say that. We have not 
said it. 

So far as the production of roodgraiDs 
is concerned, we took the production figures 
of the West Bengal Government. The 
difficulty is that in West Bengal itself Ihere 
is a difference of calculation between the 
Agriculture Department and the Food De-
partment as regards food production. Then 
again, as regards the summer crops. 
the average of tbroe years has been 
taken by West Bengal Gov!. Tbis will 
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not work because this year there has been 
a new revolutionary development in West 
Bengal with Taichung paddy and also with 
wheat cultivation. There is a wheat revo-
lution there; just 40 miles from Calcutta, 
the crop in the area cultivated is as good 
as that in Punjab. 

So I said that after we have some 
figures about the summer cereal production 
of rice and wheat, we will again review the 
situation in May. So there is no question of 
dispule about the quantity of foodgrains pro-
duction; there was none. As a matter of fact, 
in all these calculations I assumed the figures 
as supplied by the West Bengal Government. 
But as I said, at present there is no cause 
for anxiety so far as the food position in 
West Bmgal is concerned. The Chief 
Minister, the Deputy Chief Minister and 
Food Minister agreed that we will review 
the situation egain in May. 

SHRI lYOTIRMOY BASU: In view 
fact that the compound growth rate of 
agriculture in West Bengal and Assam has 
been one of the lowest, and the per acre 
yield in West Bengal has been one of the 
lowest, and loans from Goveroment funds 
or other institutions for minor irrigatiOn in 
West Bengal have bem nil as against 
the total outlay of Rs. 256 crores-for 
Assam it has been only Rs. 70 lakhs-may 
I request the hon. Minister to tell us 
whether till· we have come up to a really 
good standard in production, he will draw 
up a natil'nal food budget so as to save us 
from all botheration and worry ? 

SHRI JAGlIWAN RAM: I do not 
know why every time the question of a 
national food budget comes up. Our 
efforts will be to encourage agriculture 
in West Bengal. ..... 

SHRI JYOTIRMOY 
know that I 

BASU: We 

SHRI lAGlIW AN RAM: It has al-
ready started. I have no doubt that after 

one or two years Shri Basu will offer some 
rice to other States from this surplus. 

SHRI JYOTIRMOY BASU: Why Is 
no help given to West Bengal and Assam? 
Why is it that the allocation for minor 
irrigation to West Bengal is· nil ? Why 
does he want to play politics in this 
matler? 

SHRI 
politics. 

lAGllWAN RAM: No 

SHRI lYOTIRMOY BASU: Nothing 
but politics. What right has he to play 
politics with food ? 

SHRI lAGlIW AN RAM I never 
play politics with food. 

SHRI JYOTIRMOY BASU : Out of a 
total investment of Rs. 256 crnres for 
different IOvemment-sponsored projocts, 
not a single paisa has gone to West iBengal 
for minor irrigation. As I have sa d, the 
compound growth rate of agricultu re in 
Bengal and Assam which is contiguous to 
it has been one of the lowest. There is 
politics in this. The per acre yield is one 
of the lowest in Bengal and Assam. What 
are you talking about? (Interruptions). 

SHRI JAGllW AN RAM: If he will 
listen with a little patience, he will hear 
some sound advice. 

SHRI RANDHIR SINGH: How does 
the hon. Member behave liko a brute? 
(/nterruptioUs). 

SHRI JYOTIRMOY BASU: Let him 
hold his tongue, small man ...... 

SHRI RANDHIR SINGH : If he does 
not behave, I will mako him behave 
(Interruptions). 

SHRI JAGllWAN RAM: I have said 
that we will bave to encourage minor 
irrigation and production of higb-yielding 
varieties in West Bengal. That is the only 
answer to the problem of food in West 
Bengal. 
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SHRI TENNETI VISHWANATHAM: 
Instead of irrigatio" there is already 
irritation on both sIdes. There should not 
be irritation. Is the Minister aware that 
after ~  we have invested nearly 
R.. 2400 crores on the import of food-
grains while w! have put in oOlly about 
Rs. 1700 crores 03 irrigation, and that is 
the cause of all this irritation? Will he 
make common cause with the Minister of 
Irrigation and get more finance to increase 
our output of cereals? This question 
relates particularly t!' West Behgal. I come 
from Andhra Pradesh. Most of us are 
interested in rice and the answer is about 
cereals. There is a difference between rice 
and cereals. We are a rice-eating popula-
tion and we want to know what is the 
supply you are giving to West Bengal, 
AndJua. Maharashtra or any other State. 

SHRI ANNASAHIB SHINDE: 
'have already mentioned the availability of 
cereals, The break-up will depend upon 
the dietetic habits of the people, availability 
etc. So far as minor irrigation is concerned, 
we are trying to give the highest priority to 
it everywhere in the country. 

WRI1TEN ANSWERS TO 
QUESTIONS 

CompJalnts Re. payment of royalty 
spinst Mine-owners in Mysore 

State 

*902. DR. SUSHILA NA YY AR ; 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether Government have received 
some complaints regarding the payment of 
royalty agaiost some mine-owners in Chikka 
Nai Kananall taluk in Tumkur District and 
Hiryur. Hosadurga taluks in Mysore State ; 

(b) if so, whether any ioquiry has 
beeo ~  in this regard ; aod 

(cl if so, the remit of the inquiry and 
the actio:!. taken or proposed to be taken 
in each case ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 

METALS (SHRI JAGANATH RAO): 
(a) to (c). No such complaints have been 
received by the Central Government. The 
Mysore Government, who are rosponsible 
for the collection of royalty, have, how-
ever,reported that there were some stray 
complaints regarding transport of ore with-
out payment of royalty which were looked 
into and that the amounts due are being 
recei ved by them. 
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Capital In_led by FClft'lgn on 
ComPllllles In India 

*907. SHRI A. SREEDHARAN : 
SHRI YASHPAL SINGH: 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state the total 
capital invested in India by the Foreign Oil 
Companies. company-wise ? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS (DR. TRIGUNA SEN): A 
statement showing the required information 
is laid on the table of the Sabha. 

Statement 

S. 
No. 

Name of ForeiJn Oil Co:np1ny 

1. Burmah-Shell Oil Storage.l: Distributing 
Co. of India Ltd. 

2. Bsso Standard Eastern, Inc. 

3. Callex (India) Umited. 

4. Shell Intemational Petroleum Compar.y 
Ltd. 

5. Burmah Oil Company 

6. Caltex Petroleum CorPOration 

7. Castrol Umited 

B. Gulf Oil (Great Britain) Ltd. 

9. Getty Oil Company 

10. PbiIJops Petroleum Company 

11. Natiooal Iraoian Oil Company 

12. Amoco india 

13. Mobil Petroleum Co. Inc. 
14. Lubriml Corporation of Cleveland, 

U.S.A. 

15. Steel Brothers .I: Co Ltd .. 

-

Registered in 

U.K. 
U.S.A. 

Bahama Islands 

U.K. 
U.K. 
U.S.A. 

U.K. 
U.K. 
U.S.A. 

U.S.A. 

Iran 

U.S.A. 

U.S.A. 

U.S.A. 

U.K. 

TOTAL 

Total capital 
Invesled as on 

31-12-67 
Rs./lakhs 

4530.43 
6987.95 

642.05 

1456.46 

3B69.46 

936.46 

140.70 

15.00 

1.60 

234.92 
167.37 

167.37 

20.00 

14.50 

59.18 

192A3.4S 
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value of Roubles 850 million (Rs. 708 
crores) (have already been placed and 
drawals of Roubles 689 million (Rs. 575 
croces) have been made under Soviet 
credits. 

Western Kosi Canal Alignment In Nepal 

*910. SHRI YAMUNA PRASAD 
MANDAL : Will the Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(a) whether Ihe Western Kosi Canal 
alignment in Nepal has been finally 
settled ; 

(b) whethor the acquisition of land 
for the 22 mile main Western Kosi Canal 
In Nepal is in process ; (!if) it ~ !iflf ~ 

~ 'I<: IIilli 'R ~ ~ ? 
(e) whether the funds for the price 

'IIi 0 of the said land have heen placed at the 
hands of the appropriate authorities; 
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UnutiJized Soviet Credit 

*909. SHRI CHINTAMANI PAN I-
GRAHl: Will the Minister of FINANCE 
be pleased to state: 

(a) whether it is a fact that Rs. 
498.44 crores of Soviet credit remains 
unutilised; 

(b) if so, the reasons therefor; and 

(c) when it will be utilised ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) to (c). Against the total 
amount of Roubles 1225 million (Rs. 1021 
crore,) available under the Soviet credits, 
a surn of about Roubles 375 millioo 
(Rs. 313 crores) is available for allocatioo 
for projects to be taken up during the 
Fourth Plan. Contracts of the total 

,d) wben the preliminaries for the 
actual excavation of the Western Kosi 
Canal are likely to be completed ; 

Ce) the funds for this first phase of 
tho Western Kosi Canal made available 
in so far as the Nepal portion is 
concerned ; and 

(f) if the replies to parts (a) to (e) 
above be in the negative, whether Govern-
ment propose to utilise the water 
potential created by Ihe construction of 
the Kosi Barrage in some equally profitable 
manner, as an allernativc alignment of 
Weslern Kosi Canal? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
Yes, Sir. 

(b) to (f). Negotiations are under 
way with his Majesty's Government to 
acquire lands for Canal in Nepal territory. 
It i> expected to finalise the same in a 
short time. 

Complaints from L. J. C. PoUey bolders 

*911. SHRI GADILINAGANA GOWD: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the 
complaints from the policy-holders against 
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the Life Insurance Corporation are 
increasing : 

(b) if 80, the number of complaints 
registered during years 1967 and 1968 ; and 

(c) the steps being taken to redress 
the gdevances of the policy-holders ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): (a) and (b). Yes, 
Sir. Tbe number of complaints received at 
the Central Office bas sbown an increase 
from 16,295 in 1966-67 to 18,340 in 1967-
68. Complaints are also received at the 
Zonal and tbe Divisional Offices. The 
number of these complaints is not readily 
available. 

(c) Apart from attending to tbe 
individual complaints, tbe Corporation also 
analyse the causes of the complaints and 
take suitable steps in the matter. 

Development or Homeopatble System 
of Medicines 

*912. SHRI SHRI CHAND GOYAL: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) the percentage of the Central 
Goverument budget spent on health ; 

(b) the amount aliocated for the 
development, training and research on 
Homeopathy and as aid to Hospitals and 
Dispensaries run on the system of 
Homeopathy; 

(c) the number oC registered Homeo-
paths in the country ; 

(d) whether in view of the cheap-
ness and convenience of administration of 
Homeopatbic drugs, Government is 
contemplating to afford more aid and 
better eocollragement to Homeopatby ; and 

(e> if so, Ihe stePs in contemplation 
of Government to acbieve the objeclift ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-

MENT (SHRI K. K. SHAH) : (a> Ex-
penditure on Health was 2.6% of the 
total development expenditure of the 
Central Government in 1967-68. 

(b> A sum of Rs. 3.89 lakhs was 
allocated by the Central Government for 
development, training and research in 
Homeopathy during 1968-69. Aid to 
homeopathic hospital and dispensaries is 
the concern of State Governments. 

(e) The information so far collected 
from some States is laid on the Table of 
the House. The information from other 
States will Ioe coliected and will be laid 
on the Table of the House. [Placed in 
Library. See No. LT-631/69J. 

(d) The Central Government have 
been encouraging the development of the 
Homeopathic system of medicine. 

<e> The allegatioas for education and 
research in Homeopa thy are being 
increased from year to year. 

Corrosion Cells In Fertilizer Units 

*913. SHRI KAMESHWAR SINGH: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether it is a fact that corrosion 
celis are being establisbed in the major 
Certilizer units; 

(b) if so, the details thereoC ; and 

te) the steps taken Cor their 
establishment ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D; R. CHAVAN): 
<a> to (e). The corrosion problems in 
Certilizers units form part oC the over all 
maintenance oC the plants. The Govern-
ment is not aware of any special calis 
having been created Cor this purpose. 
Creation oC such cells wherever necessary is, 
ot course, the responsibility of the 
management oC the unit concerned. 

mtft if ~ ~ ~ it; 
§U 111"" ;n;n 

1'914. .n-~ 'l'm'J !J'a' 
,,) ~ ~  
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LubrizoJ IIIdia Ltd 

*917. SHRI PRBM CHAND VERMA: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be pleased to state I 

(al When the Lubriml India Ltd., was 
set up and its obj:cts to be achieved as a 
result; 

(bl whether tho targets of setting up 
u3its according to proj:cts ~  and their 
producthn and ~  targets were 
achieved and if n, when and how and if 
not, the msons therefor; 

(cl whether foreign collaboration was 
involved in the SOiling up of the COmp1ny 
and if so, the name' of countries wh!ch 
collaborated, the temn of collaborallon 
and the amount of foreign exchange roceived 
as aid; 

(d) the item, the C')mpany at prosent 
is producing and extent of production 8IId 

whether these products aro up to Inter. 
national standard; 

(el the figures of production and sale 
during the last three years and how much 
of this production was exported; and 

(fl whether there are any difficulties 
with which the Company Is faced at present 
and how Government propoHl to remove 
them ? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS (DR. TRIGUNNA SENl: 
(al The company was set up on 
20.7.1966 with the object of establishing a 
plant to manufacture various chemical 
additives with the necessary technical and 
manaserial assistance 'from Lubrizol 
COrPoration of U.S.A. 

(b) The various units, etc. of the plant 
were completed according to the schedule. 
The plant was put on trial runs in 
November 1968 and is now operating at 
its design capacity. 

(c) Yes, Sir, with the Lubrizol 
Corporation of U.S.A. According to the 
agreement dated 2-12-1965 concluded between 
the Government of India and Lubrizol 
Corporation, Goyernment of India will 
hold S 1 % shares and the foreign cnllabora-
tor (Lubrizol COrPoration) 49% shares in 
the equity capital of the company. The 
foreign exchange requiremonts of the 
company W.re mot fully out of Lubrizol's 
equity contribution. 

(d) The plant will produce initially 
6,000 tonnes with possible expansion upto 
12,000 tonnes of various chemical additives 
for petroleum products, including fuels, 
lubricating on. and related petroleum pro-
ducts. The products produced in this 
plant will be of internatio:1al standard. 

(e) The plant went on trial production 
in N,vember 1968 and has produced 881 
tonne. of additive. till the end of January 
1969. ~ exports were made so far. 

(f) No dlrriculties are being experienced 
by the company at the mO\'eIDent. 
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Production of Pbarmaceutieals 

*918. SHRI R. K. S"NHA: Wilt the 
Minister of PETROLEUM AND CHEMI· 
CALS AND MINES AND METALS be 
pleased to state : 

(a) the value of the phannaceutiea1 
production in the country during 1967·68; 

(b) the quantum of foreign exchange 
earned: ir any; 

(c) whether the country's production 
of pharmaceutical. is adequate to meet the 
country's demands; and 

(d) if not, the steps proposed to 
augment the requirements ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHR[ D. R. CHATAN): 
(a) The value of production of drugs 
and phann'lCCuticals during 1967·68 was, 
of the order of Rs. 18S.200 crores. 

(b) The exports of drugs, pharmaceuti· 
cals and intermediate. during 1967·68 were 
of the order of Rs. 3'33 crores. 

(c) Near self sufficiency has been 
achieved in the production of finished 
preparations of most of the drugs. These 
items are produced in the country either 
based on indigenously produced bulk drugs 
or from imported bulk materials. Bulk 
drugs which are produced indigenously in 
adequate quantities are not allowed to be 
imported. Imports are ~  to such of 
tho item. as are necessary to supplement 
indigenous availability. 

(d) Drugs and Pharmaceuticals Industry 
has b,en included in the list of priority 
industries and the requirem,nts of imported 
raw m1terial., etc., of this industry are b.ing 
met Iib.rally to achiove optimum·produc. 
tion. Step) are also being taken to fill u, 
tho gap in the indigenous production of 
intermidbtes ~ technical materials sub. 
ject of course to relevant economic and 
technical considerations. 

q;;n m ~ ~ f.mw;n 
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CollI·baIed FertUlzer Factory in MadhJB 
Pradesla 

*920. SHRI CHENGALRAYA 
NAJDU : Will the Minister of PETRO-
LEUM AND MINES AND METALS be 
p leased to state : 

(a) whether it is a fact that G:>vemment 
p-opose to h1ve a ~ ·  fertilizer 
factor y in Madhya Pradesh; 

(b) if so, when the final decision is 
likely to b. taken in the matter; 

(c) the cost of expenditure involved; 
and 

(d) tbe place whore It will be set up ? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND MINES AND 
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METALS (DR. TRIGUNA SEN): (a) to 
(d). The question of setdng up a coal-
based fertilizer factory at Korba in Madhya 
Pradesh is under consideration. It is expect-
ed that a decision will be taken shortly. 
According to the Project Report prepared 
by the Fertilizer Corporation of India Ltd., 
the total project cost has been estimated at 
about Rs. 72 crores. 

Contraband Articles brougbt by Football 
Plarers 

·921. SHRI BABURAO PATEL 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that eight 
Indian football playors, who bad gone to 
Kula Lumpur, brought back contraband 
articles in excess of the free allowance 
usually allowed ; 

(b) if so, the names of these sportsmen 
and particulars of the goods brought by them 
and the action taken against them ; 

(c) whether it is also a fact one of tbe 
players brought in contraband goods actually 
worth RI. 10,000 but was cbarged duty only 
on Rs. 3,500 whicb he refused to pay; 

(d) the reasons wby the contraband 
goods were not forfeited and the persons 
find as is done in other cases ; and 

(e) whetber this matter has been re-
ported to tbe AU India Council of Sports for 
disciplinary action and their restication and 
if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) Yes, Sir. 

(b) Names of sportmen, particulars of 
goods brought by them and the action taken 
have been indicated in the reply to Lok 
Sabha Unstarred Question No. 1689 answered 
by the Minister of Education on the 22nd 
November, 1968. 

The Appellate Collector of Customs 
reduced the fine of Rs. 2,500/- fixed by the 
Assistant Collector of Customs for release 
of the good of Shri C. Prasad te Rs. 2,000/-. 

(c) No, Sir. Tbe fact is that one of 
U. players, Shri C. Prasad, brought gOods 

valued at Rs. 3,578/-. Goods worth 
Rs. 800/- were passed free of duty under 
!be Baggage Rules while the remaining were 
confiscated by the Assistant Collector of 
Customs with the option to tho passenger to 
clear them on payment of a fine of 
Rs. 2,500/- besides the duty of Rs. 2,778/-. 
The fine was reduced to Rs. 2,000/- by the 
Appellate Collector by his order dated 
13-9-1968. Shri Prasad paid the fine and 
the duties on 16-9-1968 and cleared the 
goods. 

(d) Goods whicb were imported in 
contravention of the law were confiscated 
but an option to redeem these gOods under 
the provisions of Section 125 of the Customs 
Act, 1962, was given. The officer adjudpng 
the case may in the case of any goods the 
importation or exportation whereof is pro-
bibited under the Customs Act or under 
any other law for the time being in force 
given an option to pay in lieu of confiscation 
such fine as the said officer thinks fit. In 
these cases the officer gave the option to 
reede= the goods on payment of fine. 

(e) Yes, Sir. 
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Mealal HOIpilais 

*923. SHRl B.K. DASCHOWDHURY: 
Will lhe Minisler of HEALTH AND 

FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to slate : 

(a) the total nmober of menial hospitals 
Stale-wise in the country and Ihe nmober of 
beds in them ; 

(b) the approximate number of men-
tally ill patients in the counlry ; and 

( c) wbelher, in view of tbe shortage 
of mental bospitals in tbe country, tbere is 
proposal to increase the number of such 
hospitals? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
(SHRI K. K. SHAH) : (al A statement is 
laid on the Table of the Sabba [Placed in 
Library, See No. L.T.-632/69]. 

(b) Approximately 8 Jakbs. 

(c) At present tbere is no such pro-
posal. 

Profits or losses l1li Com_relal irrigatioa 
Projects 

*924. JYOTIRMOY BASU : Will tbe 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) the amounts of profit or loss incurred 
by eacb State on commercial irrigation pro-
jects from 1966-67 to 1968-69, year-wise ; 

(b) whelher Government bave pproposed 
imposition of additional water taxes during 
the Fourth Five-Year Plan pedod to meet 
these losses ; 

(c) if so, tbo rales proposed for each 
Slate and for eacb project; 

(d) tho basis for imposition of additional 
water taxes ; and 

(e) Ifthe reply to part (b) above is in 
the negative, the other steps which are pro-
posed to be laken 10 make good of these 
losses? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) to 
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(e) A statement is laid on the Table of the 
ROIue. [P[act'd in Liberary. See No. 
LT-633/69j 

Waler Logging In Ha..,.na 

*925. SHRI K. M. MADHUKAR: 
Wilt the Minister of IRRIGATION AND 
POWER be pleased 10 state: 

(a) whether it is a fact that water-logging 
continu,," to be a major problem in Hayana ; 

(b) whether any scheme has been pte-
pared by the State Government to solve this 
problem; 

(e) if so, the main feature thereof i 

(d) the estiQ1llted cost of the 1IChemea ; 
and 

(e) the nature add extent of Central 
assistance proposed to be given to the State 
in this respect ? 

THE MINISTER OF lRRlGATION 
AND POWER (DR. K. L. RAO): (a) An 
area of about 7 lakh acres was reported as 
waterlogged in 1967 Haryana. 

(bl and (cl. The following schemes have 
been prepared by the State Govern-
ment :-

(1) Hans; anti-water logging scheme: 
This would serw water-logged area 
of Hansl in Disl!. Hissar. The scheme 
envisages digging of deep seepage 
drains about 4S miles long, along 
irrigation channels and 6 pumping 
stations to pump the collected water 
into irrigation channels. 

(2) Gohana anti-water logging scheme. 
This scheme is proposed to serve 
heavily water-logged villages of 
Gohana Tehsil. Ditch channels and 
field drains have been proposed to 
carry water to 8 pumping stations 
wherefrom water will be pU'llped to 
give relief to the area. 

(3) Safidon anii-water 
scheme: 

logging 

The scheme comprises COIIBtrui:tion of 
_pap ~  ~ PUI1lP in"" l!aFido!l 

town between Hansi Butana Branch 
and Railway line and pumping the 
collected water in the Hansi Branch. 

(d) (1) Hansi anti-Yialer 
logging Scheme 

(2) Gobana anti-water 
logging scheme 

(3) Safidon anti-water 
logging scheme 

... RI.29.80 
lakhs. 

... Rs.14 
lakhs. 

... RI.2.20 
lakhs. 

( e) The Central assistance and loans 
are given for nood control and anti-water 
logging schem:s as a whole. Loans are 
not given for individual schemes. 
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AvailahllilJ or Lire SaYW: DI1!III 
*9'1:1. DR. M. SANTOSHAM: WiD the 

Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased 
to state: 

(a) whtther the need for f1ying-in life 
saving drugs for the treatment of late C.N. 
Annadurai was due to stocks exhausted in. 
this country or through a ban on import or 
these drugs ; and 

(b) whether Government propose to 
ensure that these drugs hereafter arc 
available for all dtizens ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b). 
The information is being collected and will 
be laid on the table of the Sabha in due 
course. 

Allotment or Restaur""t In Mo ..... S/JIIIb 
Market, New Delbi to Emergency Com-

missioned 0lIicers. 

*928. DR. KARNI SINGH: 
SHRI M. L. SONDHI : 

Will the Mini.ter of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Government have issued 
any instructions to the Sta te Governments 
and Union Territories that, all things being 
equal, the released Emergency Commissioned 
Officers be given special consideration to 
rehabilitate themselves; 

(b) whether Government's attention 
has been drawD that the tender of the 
released Emergency Commissioned Officers 
for the allotment of a restaurant in Mohan 
Singh Market was turned down by the New 
Deibi Muniqpality thoqgh it wu th, 
highest ; and 
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(c) If so, the reasons for rejection and 
whether Government propose to Intervene in 
the matter? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND' URBAN DEVELOP-
MENT (SHRI K. K. SHAN) : (a) Govern-
ment of India in the Ministry of Home 
Affairs bave made arrangements for 
reservation of posts for released Emergency 
Commissioned Officers and Government in 
'the Ministry of Defence have requested the 
State Governments and Union Territories to 
accord priority in allolling suitable shop 
premises and business licences, sites for 
petrol pumps, provision of full facilities to 
set up small scale industries, tourist transport 
agencies and route permits, farm lands or· 
any other avenues to cam a decent 
livelihood. 

(b) and (c). The tender of the released 
Emergency Commissioned Officers for 
allotment of the restaurant in Mohan Singh 
Market was not the highest. They were 
given option by the New Delhi Municipal 
Committee to take the restaurant on the 
licence fee quoted by the highest tenderer. 
This offer was declined by them. The 
question of Government intervention in the 
matter docs not arise. 

Re-De-.elopment of Wallecl City of DellLi 

*929. SHRI K. LAKKAPPA : Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that Govern-
ment have decided to re-develop the Walled 
City of Delhi ; 

(b) If so, the main features thereof; 
and 

(c) the funds allocated therefor? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) Yes, Sir. 

(b) According to the Master Plan for 
Delhi, the entire urbaDisable area of D:lhi 
has been divided into 8 planning divisions. 

Each planning division has been so selected 
that it reflects its own physical, social and 
cultural character as well as the pattern of 
land use. Each division is expected to have 
a number of district centres and major work 
centres, community facilities and adequate 
system of circulation. 

The areas inside the Walled City have 
been mainly included in one planning 
division, al though some small portions ~  
fall into two adjoining divisions. For 
preparing detailed development plans, the 
area has been further divided into 31 zones. 
Development plans for 7 zones are expected 
to be completed shortly. The remaining 
plans will be taken up thereafter. 

The Master Plan recommends that the 
detailed development plans shou Id aim at a 
gross residential density of 250 persons per 
acre in this area. Since most of the area 
inside the old city has higher gross density, 
the Plan envisages that vacant plots and 
plots from which dangerous structures are 
being demolished each year, should be 
acquired and used for community pUrPoses. 

(e) The requirement of funds will be 
determined only after the detailed develop-
ment plans are finali.scd. 

Diamond and Gold in West Orissa 

*930. SHRI SRADHAKAR SUPAKAR: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether the Geological Survey of 
India have recently discovered rich deposits 
of diamond in Sambalpur and of gold in the 
neighbouring area in West Orissa; and 

(b) if so, the action proposed to be 
taken for mining these deposits? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS 
(SHRI JAGANATH RAO): (a) No rich 
deposits of diamond in Sambalpur and of 
gold in the adj()ining districts in Western 
Orissa have been lo:ated by the Geological 
Survey of India. 

(b) Does not arise. 
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Gnmt of Mining Licences By mln .. 1s 
and Metals Trading CoI'poratioa 

5353. SHRI BABURAO PATEL: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) the number of mining licences in 
Iron orc granted by Minerals and Motals 
Trading Corporation in the Bellary-Haspet 
region with the names of persons, value of 
each licence and whether planned minning is 
being done; if so, the salient feature of the 
mining plan; 

(b) whether it is a fact that on account 
of heavy rail freight for ore transportation, 
the mine-owners are not in a position to pay 
workers eve.l minimum living wages; 

(c) whether Goveromo"t propose to 
increase the preasont royalty of Rs. 35 
lakhs for 3.5 million tonno. iron oro mined 
thoro so that the State Gavernmmt can im-
prove living· conditions in the mining 
region ; 

(d) whether it is also a fact that there 
is pilling up of iron ore at Turnagalu and 
other railway junctions bxause of poor 
railway facilities and the long distance to 
Madras; and 

(e) the reasons why Government do not 
favour the export of iron ore from Karwar 
which iJ a nearer Port ? 

THE MINISTER OF STATE IN THE 
MINSTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a) to 
(e). The requisiro information is being 
collected and will be laid on· the Table of 
the House as soon as possible. 

Kolar Gold Fields 

5354. SHRI BABURAO PATEL: 
Will tho Minister of FINANCE be pleased 
to state: 

(a) tbe annual losses of the Kolar Gold 
Fields during the last three years and the 
quantity Dnd value of gold ~  ~  
Kolar Gold Field annually dunng thiS 
poriod ; 

(b) the reasons for the decrease In 
production and increase In lossos : 

(c) the amount of fees paid annually 
during the bst three years to the British 
Consultauts, Messrs. John Taylor and Sons, 
for their services and the nature of the 
services rendered by them ; and 

(d) when an Indian tochnical expert 
will be appointed on tbe Board? 

THE DEPUTY PRIME MINISTER 
& MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) The quantity 
and value of g\lld produced (calculated at 
the International Monetary Fund price of 
$ 35 per ounce) during the 'ast three years 
1965-66, 1966-67 and 1967-68 are given 
below:-

1965-66 

1966-67 

1967-68 

30.24 

26.18 

23.45 

162.01 

210.17 

198.60 

The gold produced in the U.1dertakings is 
not sold and therefore the difference-
between the total working expenses (ioclud-
lng interest on capital, appropriation for 
depreciation and royaity) and the gross 
receipts including the gold valued at tho 
International Monetary Fund price is a 
computed loss. This difference during the 
three years referred to above was as 
follows :-

1965-66 

1966-67 

1967-68 

(Rs. in lakhs) 

(--) 246.12 

(-) 237.32 

(-) 295.35 

(Minus figa re represents more expenses 
than receipts). 

(b) The decrease in the production of 
gold has been duo to two factors vi7.., 

(i) Certain natural calamities otc., 
which have aff.cred production io 
the mines. For example just 
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before the Central take over, a 
major rockburst took place on 
26-11-1962 in tbe Champion Reef 
Mine, affecting the whole of the 
Glen Ore Shoot and the Southern 
One Body of the Mine-these sections 
were contriburing about 40 to 50"10 
of the gold produced in that mine. 
An outbreak of major fire in the 
Northern Folds Section of the 
Champion Reef Mine occurred in 
1965, and there were also some 
rockbursts etc. in the area. In the 
Nundydroog Miae also, there were 
some accidents on shafts and ore 
bins etc. Further due to unpre-
cedented rains during September-
November, 1966 the mines were 
flooded. 

(ii) Decline in the average grade of ore 
milled. 

As regards the increased difference 
belWelen the total working expenses and the 
gross receipts, this is due to decrease in 
production combined with an increase 
in the cost of production due to the follow-
ing factors : 

(1) Increase in the costs of materials 
etc. 

(2) Increase in the level of wages and 
dearness allowaoce paid to lobour. 

(c) The amount of fees paid to the 
Technical Consultants, M,/S. John Taylor 
'" Sons during the thre> years 1965-66, 
1966-67 and 1967-68 was Rs. 4 lakhs, 
Rs. 5.63 lakhs and Rs. 5.19 lakhs respec-
tively. The Consultants assit and advise 
the Undertakings on technical matters in 
carrying on mining operatioDs, in the 
development and expansions of mining 
operation in and around the existing 
areas of operations, in the proper 
m:lintenance and working of the plant 
and 'fIlIIcbir.ery of the Undertakings, 
and aho assist in purchase and shipment 
from the United Kinpm and elsewhere 
of the plant, machinery and stores required 
for the Undertakings. 

(d) An Indian official with technical 
background has already be,n appointed as a 
meinber of the Board of Management of 
fhe Undertakings. 

IIIepl Ganja trade In C.lcutta 

53SS. SURI BABURAO PATEL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that ~ has 
been an alarming increase in the Illegal 
gonja trade in Calcutta of late; 

(b) if so, the amount tbat is smuggled 
out annually from Calcutta with approxi-
mate annual loss in excise duty ; 

(c) whether in a recent raid, gonja 
worth Rs. 9 lakhs was found in a Mer-
cedes-Benz truck driven by a Sikh driver 
who confessed that he was "making a 
care:r" of this business and that he had 
been offered Rs. 11,000 on delivery of 
goods at a specific godown ; 

(d) the number and names of persons 
arrested, State-wise, for smuggling of Kanja 
during the last 2 years with names of 
excise officers involved; and 

(e) whether Government have protested 
to the Nepal Government about this large-
scale ganja smuggling and if so. the results 
thereof? 

TUE DEPUTY PRIME MINISTER 
'" MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) ]t cannot be said 
there has been an alarming increase in the 
illegal garJa trade in Calcutta. 0.1 Ihe 
other hand, effective steps taken by the 
West Bmgal Ewise in recent months have 
resulted in several seizures of contraband 
ganja and arrest of several inter-State 
smugglers and their associaces, 

(b) It is not possible to estimate 
precisely the quantity that is smuggled out 
annually from Calcutta and the approxi-
mate annual loss in excise duty. 

(cl On the night of 16th September, 1968 
One Mercedes-Benz truck driven by a Sikh 
driver was intercepted on B.T. Road. 
Calcutta and ganja worth about Rs. 9 lakhs 
was recovered. It is reported that the 
driver had been prOOlis¢ a handsome 
payment by the smugglers for the jdb. 
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(d) The infonnation is beiDg collected 
and will be placed on the table of the 
Sabha. 

(e) The general issue of smuggling of 
gauja from Nepal into India was taken up 
with H.M.G. of Nepal in the past who 
assurred tbe Government of India of their 
active cooperation in preventing smuggling 
of f(anja to India. That Government also 
prohibited the export of ganja to India. 

Medicines produced in tile COIIIltry 

'337. SHRI S. M. SOLANKI: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND ~ & METALS 
be pleased to state : 

(a) the quantity of medicines produced 
in the country in 1968 and the amount 
iuvested for their production; 

(b) whether the country is self-sufficient 
in the production of medicines in th,e 
country ; 

(c) if not, the steps taken to attain self-
sufficiency in this regard ; and 

(d) the number of factories in Gujarat 
where medicines are produced with their 
locations? 

THE MINISTBROF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AJoU> 
METALS (SHRI D. R. CHAVAN) :(Il) 
The value of drugs and pharmaceuticals 
pro:luced in the country dwing 1968 has 
been estimated at Rs. 200 crorcs, It has 
not been possible to collect infonnation 
relating to capital investm,nt of all the 
units in the large scale and medium scale 
sectors. The capital assets of about 71 
units as on tbe 1st April, 1968 work O\lt to 
abollt Rst 140 crores. 

(b) Near self-surriency has been achi,ev-
ed in the production of finished prepara-
tions of mOlt of th, drugs. Thes, items 
are produced in the country either based 
on indigenously produced bulk drugs or from 
Imported bulk materials. Bulk drugs 
which are produced indigenously in adequate 
quantities are not allowed to be imported. 
Imports are restricted to such of the items 

as are DCCess&ry to supplement in4igeoous 
availability. 

(c) The Drugs and Phannaceutical 
Iudustry has been included in the list of 
'PRIORITY' Industries and the require-
ment of imported raw materials. spares etc. 
of this industry are being met liberally with 
a view to achieving optimum production. 
Steps are also being taken to fill the gaps 
in the indigenous production of inter-
mediates and technical materials subject to 
relevant economic and technical considera-
tions. 

(d) There are 12 large and medium 
scale factories in Guj'!rat producing drugs 
and pharmaceuticals-Seven in Baroda 
District, Three in Bulsar District and Two 
in Ahmedabad District. 

Po_loom Holders in Mahanubtra 

'358. SHRI Z. M. KAHANDOLE 
Will the Minister of FINANCE he pleased 
to state : 

(a) whether it is a fact tbat the loom-
holders, who intend to TUn their powerlooms 
at a place ottier than the premises shown in 
the T.C. Permit, have to get the ehanae 
approved immediately by the Excise Officer 
concerned; 

(b) whether it is also a fact that if a 
lqom-holder expires, his legal heir has to get 
the T .C. Permit changed in his name 
immediately by the Excise Officer concerned; 
and 

(e) if so, how many such offices ai.! 
situateel ill the Maharashtra State together 
with their strength ? 

THE DEPUTY PRIME MINISTER & 
MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) and (b). A.sl;umiAg 
"that the intention is to refer to thO¥' 
manufacturers of cotton fabdcs who .,., 
worldng under the Special Procedure' cQm-
monly 'known as Compounded Lovy SchCllle, 

, the position under the Central Excise Rules, 
1944, is : 

(a) if the holder of Central Excise LiCence 
desires to transfer his business to a 
new pnnnises he is required to intimate 
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(b) 

bis intontion of -doing so to the 
licensing authority IS days in advance 
and get his licence suitably amended; 
and 

if a person claims to be the heir of 
the deceased licensee he is required to 
take out a fresh Central Excise licence. 

A suitable change in the written per· 
mission of tbe Textile Commissioner 
obtained for the installation and working of 
powerlooms for the manufacture of such 
fabrics is also required to be made by the 
Texlile Commissioner to enable the 
manufacturer to conlinue to discharge his 
duty liability at normal compounded rates. 

(c) There are 42 Superintendents witb 
offices. They are assisted by 202 Inspectors 
and 107 Sub-Inspectors. 

KorIJa Aluminium Project 

5359. SHRID.V. SINGH : Will tbe 
Minister of PETROLEUM AND CHEMI. 
CALS AND MINES &; METALS be pleased 
to state 

(a) the progress made so far in the 
construction of the Korba Aluminium 
Project indicating separately the present 
stage of each work thereunder including the 
smeller; 

(b) the time by which the smelter will 
be commissioned and other work< will be 
complete d : and 

(e) whether the project will be 
completed within the originally estimated 
cost and scheduled time and, if DOt, how far 
the cost estimates and the period are likely 
to be exceeded ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM &; 
CHEMICALS AND MINES &; METALS 
(SHRIIAGANATH RAO) I (a) The 
progress made so far in the construction of 
the Korba Aluminium Project is indicated 
below unit.wise : 

I. Alumina Plant: The 1st phase of 
the Korba Aluminium Project, viz., 
Alumina Plant, is under construction. The 

progress with regard to the various items of 
work is indicated below :-

(i) Civil Works: Work relating to 
site development, railway network etc. is in 
progress. 

(ii) Plant Construction : Tenders 
have been called for in respect of most of the 

,technological equipment with a view to 
fixing up the contractors for fabricalion, 
erection and commissioning of the equip· 
ment. Of these, tenders for the following 
have already been finalised and letters of 
intent issued :-

(1) ,Instrumentation and Control: 

(2) Electrical Motors, Starters, 
Distributors etc. 

(3) Steam Plant. 
(iii) Mines: Letter of intent for the 

supply, erection, and commissioning of the 
Ropeways at Amarkantak and Phutkapahar 
has been issued to the solected contractor. 
Work relating to the Railway siding, taking 
off from Pendra Road Station, and mines 
developmen t is in progress. 

(iv) Township: The Master Plan for 
the township at Korba is under finalisation. 
In the meantime, construction of 240 Nos. 
Type II quarters, is in progress. 

(v) Eneb/ing Works: Work on the 
contruction of site offices, temporary railway 
siding (taking off' from Madhya Pradesh 
Electricity Board siding at Korba). 
submersible bridge!appoach road to Plant 
Site during construction, and quarters for 
work·charged staff, is in progress. 

II. Smelter and Fabrication Units: 
For the 2nd phase of the Project, viz., 
Smelter and Fabrication facilities, the 
Detailed Project Report is under preparation. 

(b) According to present indications, 
the Smelter is expecled 10 be commissioned 
some time in 1973.74. The Alumina Plant 
is scheduled to be commissioned in October, 
1971. 

(c) It Is too carly to indicato at this 
stage whether there would be any deviations 
from the present time schedules and eslimeled 
costs: further the cost estimates and lime. 
schedules of the second phase of the Project 
i.e. Smelter and Fabrication units are yet to 
be finalised. 
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Programme for IrrlptlOJl Facilities ID 
Madhya PracJesb Darla. the Fourth Plaa 

5360. SHRI D. V. SINGH: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state : , 

(a) whether the Madhya Pradesh Govern· 
ment have submitted a programme for the 
development of Irrigation faciliate in that 
State under tbe Fourth Five Year Plan; 

(b) if so, the details and the estimated 
cost thereof ; 

(c) whether the progrrmme has received 
the approval sanction of the Planning Com· 
mission and if '0, wilh whal modifications, 
U any, and 

(d) the Cenlral aid preposed 10 be given 
for implementation thereof? 

THE DEPUTY MINISTER IN mE 
MINISTB.Y OF IRRIGATION AND 
POWER \SHRI SIDDHESHWER 
PRASAD) : (a) Yes; Sir. 

(b) The Slate Government proposed an 
outlay of over Rs. 60 crores dvring the 
Fourth Plan for new Major and Medium 
irrigation schemes. 

(c) and (d). The Fourth Plan is yel to be 
finalised. 

Ta .... IrrigatieJa Project 

5361. SHRI D. V. SINGH: Will Ihe 
Minister of IRRIGATION AND POWER 
be pieased to sla Ie : 

(a) whether Ihe Madhya Pradesh Govern· 
ment had asked for loans/grams for the Tawa 
Irrigalion Project during Ihe years 1967.68, 
1968.69 and 1969-70 : 

(b) if so, the details thereof and the 
extent of loans or grants sanctioned by 
Government, year-wise ; 

(c) whether it is a fact thai lhis project 
has been imp!emeoled at a very slow pace 
for want of funds,. and 

(d) if so, the .Ieps I:cing taken by 
Government to help the State Government 

to complele it during the Fourth Five Year 
Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRASAD) 
(a) and (b). Toans/Granls were asked for 
State Plan as a whole and not snparately for 
Tawa project. 

(c) Yes, Sir. 

(d) 10"/0 of the Central assistance to 
State during thc Fourth Plan period is expec. 
ted to be given OD Ihe basis of contnuing 
maj:lr irrigation and power projects. 

HaIaIl Projects 

5362. SHRI D. V. SINGH: Will the 
MinIster of IRRIGATION AND POWER 
be pleased to state : 

(a) whether the Halali Project of Madhya 
Pradesh has been included in the Fourth 
Five Year Plan and if so, the proposed 
allocation of fund under the Plan ; 

(b) whether it is a fact lhat the work on 
the project has been going on at a very slow 
pace and almost suspended for the last two 
years for want of funds and a large number 
of personnel including engineers have been 
idle during thi, period ; and 

(c) if so, the reasons therenf ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER SHRI SIDDHESHWAR PRASAD) 
(a) HaJali Project is included in the draft 
Fourth Plan of Madhya Pradesh and State 
Government has proposed an outlay of Rs. 
5SO lakhs. Tbe Founh Plan is yet to be 
finalised. 

(b) and (c). Do not arise, 

Tungallhadra proje.t High Level Canal 

5363. SHRI ESWARA REDDY: Will 
tbe Minister ofiRRIGATION AND POWER 
be pleased to state : 

Ca) the total earmarked assistance pro 
vided by the Centre for the Tuogabhadra 
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Project High level canal stage for 1967-58 
and 1968-69 ; 

(b) the amount of such assistance pro-
posed to be given for 1969-70; and 

(c) how much the Andhra Pradesh 
Government is expected to contribute to the 
funds earmarked for . the Tungabhadra High 
Level Canal (Stage II) for 1969-70 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : (a> The following earmarked 
loan assistance was liven by the Central 
Government for the Tungabhadra High 
Level Canal Scheme in 1967-68 and 
1988-69 :-

Year 

1967-68 
1968-69 

Earmarked loan assistance 
(Rs. in lakhs) 

Andhra 
Pradesh 

101.00 
81.00 

Mysore 

90.00 
77.00 

Total 

191.00 
158.00 

(b) The Central assistance to the States 
during the Fourth Plan, commencing from 
1969-70, will be in the form of block grants 
and loan:·. 

(c) The Annual Plan of Andhra Pradesh 
for 1969-70 have yet to be finalised, 

Allocation or FIIIIIIs for Famllr PIanDiDtI 
OD Population Basis 

5364. SHRI SUBRAVELU: Will the 
MiDister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT b. plea-
sed to state : 

(a> whether it is a fact that certain 
States are not able to implement the 
family planning programmes effectively as 
sufficient funds are not allocated by the 
·Central Government on the basis of popu-
lation; aDd 

(b) wbether Govermnent propose to 
allocate funds to the States on the basis of 

population for effective implementation of 
family planning programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING; AND WORKS, HOUSING 
&: URBAN DEVELOPMENT (DR. S. 
CHANDRASEKHAR) : (a) No. 

(b) No. The allocation of funds to the 
States for implementation of Family Plan-
ning Programme is made according to 
approved patterns on the basis of the deve-
lopment of activities in this field duriog 
a particular year. 

Additional Allocation for Family PlaDn Ing 
Programme In States 

536S. SHRI SUBRA VELU : Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be plea-
sed to stale : 

(a) whether Ihere is any proposal to 
rive additional financial allocation to States 
during 1969-70 which are implementing 
the family planning programmes effectively; 
and 

(b) if so, what are the names of those 
States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
&: URBAN DEVELOPMENT (DR. S. 
CHANDRASEKHAR) : (a) and (b). The 
annual financial allocations 10 Slates for 
implementation of tbe family planning prog-
ramme are given according to approved 
patterns on the basis of the development of 
activities in this field dUriDg the particular 
year. The allocations for 1969-70 will be 
finalized shortly. 

Swimming Pool in Coaslitution Club, 
New DeIhl 

5366. SHRI BRIJ RAJ SINGH: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be plea-
sed to state : 
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(a) whether it is a fact that a swim-
ming pool constructed for memben of 
the Constitution Club, New Delhi is lying 
unused for want of some agreement as 10 
who is to pay its charges ; 

(b) if so, the reasons therefor ; and 
(c) Ihe sleps Government propose 10 

lake in lhe matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILy 
PLANNING; AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) to (c). The Pool i. 
not being used ·for want of demand from the 
Members of Parliament. 

The qnestion of ils further ulilkation is 
b:ing considered h consultation wi th the 
Lok Sabha S:cretariat. 

5367. SHRI YAJNA DATI SHAR-
MA : Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to stale: 

(a) the various schemes forwarded by 
the Delhi Adminislration which _re sanc-
tioned. the ones which were rejected and 
those which are under consideration of hi. 
Minislry during 1968-69; 

(b) the reasons for rejection of Ihe 
scllemes submillcd by the Delhi Adminis-
Ira tion ; and 

(c) the time by which the pending 
schemes are likely 10 be implemented 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) to (c). The in-
formation is being collected and will be laid 
on the Table of the House. 

Gtmtlhl Memorial FUIId 

5368. SHRI YAJNA DATI SHAR· 
MA: Will the Minister of FINANCE be 
pleased to state : 

(a) Ihe details of the contributions made 
by the Central Government to the' GandhI 
Memorial Fund iD the form of land, finance 
or in any other form; and 

(b) whether the Central Government 
have issued any inslTUCtions to the State 
Governments 10 contribute towards this 
Fund? 

THE DEPUTY PRIME MINISTER 
&: MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) From information 
readily available, it appears thai apart from 
giving the land measuring 7.10 acres on a 
nominal rent of Re. 1.00 per annum for tbe 
Gandhi Museum and associaled bui Idings, 
no other contributions have been made by 
Ihe Central Government to tho Gandhi 
M.:mDrial Fund. 

(b) No, Sir. 

NeIn Memorial Pod 

5369. SHRI YAJNA DATT SHAR· 
MA : Will the Minister of FINANCE be 
pleased to state : 

(a) the details of the contributions made 
by the Central Government to the Nehru 
Memorial Fund in the form of land, finance 
or in any other form ; and 

(b) whether Government have issued 
any instructions to the Slate Government to 
contribute towards Ihe fund 1 

THE DEPUTY PRIME MINISTER 
&: MINISTER OF FINANCE (SHRI 
MORARJI DESAI: (a) From information 
readily available it appears that no contri· 
butions have been made by the Central 
Government to Ihe Nehru Memorial Fund. 

(b) No, Sir. 

New Residence for Pm. Miaistcr 

5370. SHRI YAJNA DATI 
SHRAMA: 

SJIRI SHRI CHAND GOYAL: 
SHRI KANWAR LAL 

GUPTA 1 
SHRI PRAKASH VIR 

SHASTRI : 
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SHRI SHIV KUMAR 
SHASTRI: 

SHRI YASHWANT SINGH 
KUSHWAH: 

SHRI B. K. DAS-
CHOWDHURY: 

SHRI GEORGE FFRNAN-
DES: 

SHRI HUKAM CHAND 
KACHWAI: 

SHRI RAGHUVIR SINGH 
SHASTRI: 

SHRI ONKAR LAL 
BERWA: 

SHRI N. R. LASKAR : 
SHRI CHENGALRAYA 

NAIDU: 
SHRI MAHANT DIGVlJAY 

NATH: 
SHRI SITARAM KESRI : 
SHRI D. N. PATODIA: 
SHRI R. K. AMIN: 
SHRI D. C. SHARMA : 
SHRI BASUMATARI : 
SHRI J. H. PATEL: 
SHRI SHIVA CHANDRA 

JHA: 

Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether a final decision regarding 
the Prime Minister's shifting to the Teen 
Murti ~  has been taken : 

(b) if there is any change in the deci-
sion, the reasons therefor: and 

( c) the place whe. e the Prime Minister's 
House will be constructed and the estimated 
expenditure involved therein ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) to (c). The Nehru 
Memorial Museum and Library Society felt 
that Teen Murti House is not merely a 
memorial, museum and library but has be-
come something in the nature of a Shrine 
visitod by thousands of people. They also 
did not find any of the alternative places 
auggested to them for the temporary location 

of the ~  and Ubrary pending new 
construct inn, to be satisfactory. It bas, 
tberefore, been decided to let the society 
continue in the Teen Murti House and to 
build a new house for the Prime Minister in 
the Rashtrapati Bhav.tn campus. The plans 
and estimates have yet to be drawn up. 

Sbortage of K.-- on 

5371. SHRI A. SREEDHARAN : 
SHRI K. LAKKAPPA : 
SHRI S. S. KOTHARI: 
SHRI DEORAO PATIL: 
SHRI YASHPAL SINGH: 
DR. RANEN SEN: 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state : 

(a) whether it is a fact that there has 
been a shortage of Kerosene Oil and other 
petroleum products in the country during 
1968 ; 

(b) if so, the total requirements of oil in 
the country, State-wise ; 

(c) the total indigenous production and 
the total quantity of oil importeH during the 
above perioJ ; and 

(d) the steps taken to meet the shortage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN): (a) No, 
Sir. 

(b) The total requirement of kerosene 
for 1968, aa assessed by the Oil Advisory 
Committee was 26,40,000 tormes. As against 
this, the total sales were 28,16,191 tonnes. 
No assessment of Statewise demand is made. 

(c) The figures of indigenous prOduction 
and imports of kerosene oil during 1968 are 
as under: 

Indigenous 
Production 

24,48,331 
tonnes 

Imports 

4,18,063 
tonnes 

Total Avail-
ability 

28,66,394 
tonnes 
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Cd) lbe deficit was met by imports. 
With the increase in refining capacity now 
under· construction the deficit Is expected to 
be wip:d out •. 

MoIIDizatiOD of RDraI Resources 

5372. SHRI D. R. PARMAR: 
SHRI R. K. AMIN: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that the Syndi-
cate Bank of which Shri T. A. Pai is the 
Chairman, has adopted a novel scheme of 
mobilisation of rural resources ; 

(b) if so, whether Government propose 
to spread out similar ways all over the 
country ; and 

(e) if so, the steps proposed to be taken 
in this regard? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJ! DESAI) : (a) According 10 the 
information available, the Syndicate Bank 
has introduced some new schemes for depo-
sit mobilisation, such as Cumulative annuity 
deposits, Giant cash certificates, Retirement 
security certificates, etc. 

(b) and (c). The commercial banks are 
generally aware of such doposit mobilisation 
schemes and it is upto each bank to decide 
for itself, after taking into account the 
conditions obtaining in the main areas of its 
operation, wbother there would be any 
special advantage in trying new scbeme as 
compared to tbe conventional types of 
deposit accounts. 
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(4) ~ f;:rtim m iliT'Tf 'I11fT-

~ ~  il; ~  mrrorr 
'til ~  Mlllf ~ il; 3Rl'mr srnmllf 
il; f<?ll; f.rl!f1rn ~ ~ ir'lrnrr ~ t I 

(5) ~  aw.m il; ~ ~~ 
~ ~ ilili"fTfw iliT ~ 1  
it ~ 'liT w:mr 'tiVIT 8if'l'fTlf ~1 t I 

fiIR: ~  ~ it'Ii ~ ~ ~  ~ ~  
'liT w:mr m il; ftor1:!: ~  f'fiIIT;;mIT 

tl 
(6) anWf it ~ ~ ~ I!it 'Tf 

t fit; ~ it iIiT1r m ~ 1I'\;;r;rr ~ 
~ ~~

~~~~~  
~ I ~ ~ ~ ~ 
~ t, mr ~ il; filfil;:;r mwn I 

~ it m iliT ~ f;rIro;ft ~ 

~ 11 ~ ~ ~
~ ~ ~ ~1 

('if) 1fTIT ('Ii) it ~ amR: 
;;rar ~ 1fT arl'lt, ~ ~ iITU Iifrtt 
f.!;Q; ~ ~  aw.m il; ~ ~  
'liT ~ I ~  ~  iIiT1r-'liT'lf it 
~ il; !!II'I1f 'll't ~ ~ ~ t I 

Supply of Gas to AlnDedabad 

S381. SHRI R. K. AMlN: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be pleased to state : 

(a) whether it is a fact that ample 
supply of gas i. available in the oil-fields 
near Ahmedabad ; 

(b) if so, whether it is possible to 
supply gas to Ahmedabad; and 

(c) if so, the dotails of Government's 
Scheme for supplyin, f8$ to Ahmedabad 
city? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN): (a) It is 
estimated that from Kalol, Nawagam and 
Sanand fields 8 lakhs cubic metres of free 
gas and 3 lakhs cubic metres of associa-
ted gas per day would be available when 
fields are fully developed. 

(b) and (c). A quantity of 7 to 7.S 
lakhs cubic metres per day has been 
earmarked for the Indian Farmers Fertilizer 
Cooperative Plant to be located near Kalol. 
The question of supply of the remalnlnl 
quantity to other consumers Is under 
discussion. 

S382. SHRI M. L. SONDHI: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased 
to state: 

(a) whether there are several messes 
in New Delhi which are maintained by 

Government; 

(b) whether these have servant quar-
ters attached to them ; 

(c) if !o, the number of such servant 
quarters and the amount spent on each 
for repairs during the last year ; and 

(d) the steps being taken to provide 
necessary amenities in these quarters ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) Yes, Sir. 

(b) Yes, Sk 

(c) There are, in all, lOll, servants 
quarters in the seven messes in New 
Delhi. As separate accounts for the 
maitltenance of servant quarters are Dot 
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kopt, it is not possible to indicate the 
amount of expenditure incurred on their 
maintenance. 

(d) There is no proposal to provide 
any additional amenities in these quarten 
as these are all war time barracks 
constructed during 1942-43 and have out 
lived their lire. 

Recovery Certifleates wrongly isned 
by Jaeeme..Tax Deputmall 

5383. SHRI KANWAR LAL GUPTA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that Recovery 
Certificates are being issued wrongly by 
the Income Tax Department; 

(b) If so, tbe number of such 
Recovery Certificates which were issued 
wrongly during the last one year ; 

(c) the reasons for the same; and 

(d) the action taken by Government 
to check this practice ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARlI DESAI) : (a) and (c). It is true 
that sometimes recovery ccrtifcates are 
IssueJ in cases where taxes have been paid. 
Such certificates are generally issued as the 
challaDS whicb evidence tbe payment of 
tax arc either illegible/incomplete or are 
not available on tbe relevant lIS!:ossment 
records because of delays in transmission/ 
miscarriage. Recovery certificates have to 
be issued by a stipulated date to save tho 
limitation. 

In view of the above, it would DOt 
be correct to pnerallse tbat recovery 
e<:rtlficates arc being issued wrongly by 
tho Income-tax Dopartment. 

(b) It would involve considerable 
tune and labour to collect information 
regarding the number of oucb recovery 
certificates issued during the last one year 
as the requisite information can be 

obtained only by a scrutiny of tbe indi-
vidual assessment records. 

(d) The officcn in tbe field bave 
been direoted to verify tbe payments of 
taxes, if necessary, in consultation with 
tbe as_ before issuing recovery 
certificates. 

5384. .n ~ ~  ;p;rr 

~ Cf'IT ~ ~ 8i'h: ~  

11 1 1 ~ ~~ 1 ~  

1968 it; ~ ~ mT 176 it; 
~~~ ~~ ~ 
~~  

~  m:d' ~ it; ~  if 
~ tr1IT CIPli srmr;if IIiT ~ if 
~ it; 1IiT'I' if ~  8i'h: flI;a;it 
srtmr ~ t; 

(w) ~~~~~ 
it; 'tirntf 1 ~ ~ 1 it; Iffil' flI;a;rr 
""If for;rr ~ t ; am: 

(If) ;p;rr ~ "t flI; ~ y-
vm'I1if ~  II11RrT ~  ~ ~1 ~ If'l 
t flI; m ~ tI'IT CIPli ~ 
~ ~ ~ ? 

~ ft1I1 ~ ~ 8i'h: 
f.mwr, iIf11I'16 lIlIIT ~ fiI1ItRf ~ 
if ~ ~ (.n.,o '0 ~ ) : ~  (i) 
ftsihr1tiP' qw ... """'" :-

Rn'1I"U ~  ~~ ~  tr1IT 
'fi;f 7 ~  ~ \l.T ~1 . ~ I 

~~~ it; ~ ~ ~ ~~ 

f.m IfIIT t am: ~ 'Ifuti;r, ~
~ am: ~  iIOIf.t "" ~  8 
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~ 10 ~ it; ~~ it ~ ~  'lit 
qrnrt I 

(ii) ~ ."R. ;rf m.n ~ ~ 
11m!' ~ ~ 1fft roq;n :-

smfflf.r'l> "!:0fT'I> a''fT ~ 'IfiI'iI' 
~~ ~~ ~  
m i'U ~~ iflWI' ~ I ~ ~~ 
it; ~ itiifT'i><'I" ~  ~ 

~  it; ~ eN it; arro:r it srM 

~ 'lit anm ~ I ~ a'fT ~  
it; Bfi1'T1IT it; ~ ~  'lit WlI' ~ 

611fT ~ ~ srTta' ~  'lit; ~  ~ ~ 
~ ;;rr ~  ~ I ~ eN it; ~ it, 
~  ~~ it; ~  am: ~ eN 
it; arro:r it u.n e$ ~  ~ 
it; mvf ywlT\"l'l1 it; 'Ii\1i arR:1"'lf rn 
~  I 

(liJ') ~  it; ~ ~ 

IIPl'aT it; ~ k;;r ~ it; 'Ii\1i it; 
~ 'l>Tw.r ~  ~1 ~ I ~ 

~1 ~ ~ ~ 'IiWifI' ~1  
~1 ~  lIT a1 'Ii\1i ~ avn m-
m,"" firoq iH'U ~~  f.r;;ft ~1  

~ ~ ;;rr;;r ~ lIT ~~  ~~ I 
N'ItllT 'til ~  ~ ~  ~ ~
\'I1ff ~ ~ ~ '1» ar.J1ffCl ~ avn 
~ ~ fiMtf irrU ~ <IT ;;rrii')' ~ I 

(JT) lilT. ~1 I ~ a'fT 8P'f 

~ ~ ~ 'til ~  it ~ it; ~ 
lII1I'aT ~ fomm: 1'I>lIT ~  -t I ft, 
~ ~ ~ ~ ~
\'I'lf rn it iRf1I"t t, ~ ~ ~
~  it ~ ilTClT' I 

,\ssoSsmeDt of worklag of FertUizers and 
OIemleall TraYlllCore Ltd .. 

5385.. SHRI K. LAKKAPPA ; 
SHRI A. SREEDHARAN : 

Will the Minister of PETROLEUM 

AND CHEMICALS AND MINES AND 
METALS be pleased to state : 

(a) whether the Central Government 
have made the assessment of working of 
the Fertilizers and Chemicals Travancore 
Ltd., during the last there years; 

(b> if so, the nature of irregularitlos 
found during the above period; and 

(c) The nature of action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN>: 
(a> (i) In 1anuary, 1968 tte Central 
Government appointed a Study Group 
to look into the working of the 
plants in FACT,. with a view to locate 
the reasons for shortfall in production and 
suggest remedial measures for improving the 
output and the efficiencies. The team was 
headed by Shri K. C. Sharma, General 
Manager of the Sindri Fertilizer Factory. 

(ii) In 1uly, 1961, arising out of a 
memorandum submitted by three Members 
of Parliament, containing some allegations 
against the management of FACT, the 
Secretary to the Government 0 f India In the 
Ministry of Petroleum and Chemicals made 
an Investigation into the affalrs of FACT. 

(iii) The Bueau of Public Enterprises 
had planned to review the performance of 
FACT in the latter half of 1968 and had 
started semi-preliminary work in Ihis connec-
tion but as the Parlimantary Commillee 
on Public Undertakings was due to examine 
working of FACT by then, the review by the 
Bureau of Public Enterprises was deferred. 

(b) and (c). The Sharma Committee 
made a numb.r of recommendations which 
are of a technical nature. These are under 
implementation. 

The conclusion reached by the Secretary, 
Ministry of Petroleum and Chemicals, afler 
his invesligation are as under: 

(1) There have been shortfalls in pro-
duction at the factory, but these are in part 
attributable to the power problems suffered 
by the factory. There were' also some 
weaknesses on the operational side and in the 
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maintenance department which have since 
been attended to and tbe production bas 
started picking up. 

(2) Greater control over expenditure 
and tbe avoidance of a tendency towards 
excessive expenditure are required. In the 
present financial state of tbe company, it 
was not justiriable to spend Rs. 5 to 6 
lakhs each on the Madras and Delhi fares. 
Tbe obj.ctive could bave been served by 
a more modest budget. There' is also 
scope for economy In tbe mainteoance of 
guest houses/rest houses run by the 
company. 

(3) The system of preparation, pre-
sentation and approval of the budget 
needs to be reviewed to ensure greater 
degree of control over tbe incurring of 
expenditure from time to time. 

(4) The· cases of re-employment of 
retired officers cited have been made in a 
bonafide manner wi th regard to tbe 
prospects of younger officials in the 
company and tbe temporary nature of tbe 
need, as the case may be. 

A committee consisting 
Directors was constituted in 
1968 to go into tbe question 
eco:lOmies in tbe working of 
related matters. 

of four 
Septemher, 

of effecting 
FACT and 

Aerial Saney of Gajamt 

5386. SHRI NARENDRA SINGH 
MAHIDA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND 
MINES AND METALS be ~  to 
state: 

(a) whether the proposals for under-
taking aerial mineral surveys in certain 
areas of Gujarat witb Frencb assistance has 
been finalised ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI JAGANATH RAO): 
(a) and (b) : No, Sir. The proposal is 
still under examination. 

Seizure or Smuggled watches In 
Bombay 

5387. SHRI BHARAT SINGH 
CHAUHAN: 

SHRf HUKAM CHAND 
KACHWAI: 

Will lbe Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact tbat about 
7250 smuggled watcbe.; were seized from a 
bouse in KhaT. a suburb of Bombay. in 
January, 1969 ; 

(b) if so, the value of tbe watcbes 
seized; and 

(c) !be numher of p:rsons arresteJ in 
this connection and lbe action taken 
against them by Government ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SURI 
MORARJI DESAI) : (a) Yes, Sir. On 
the 3rd January, 1969 Customs officers 
seized 7378 imported watches and 378 
watch straps from a flat on Kbar Road, 
Bombay. 

(b) The market price of lbe seized 
articles is as. 5.6 lakhs approximately. 

(c) One person was arrested and sub-
sequ::ntly released on bail by the 
M 19i5lrate. 

5388. '" 1m<f mt. : 
'" ~ oq.;{ ~  : 

;pff fit..-", rtnnf 1l'lf1 ~ iRI"it 
~ 1  

('I'i) lpff ~ ~ f'l'i itirsfilf ~~ 
it iIIf 1968-69 it ~~  ~  

51IT <t1lTil" "" ~ IIil &ImJ" m..w.n 
it; f'sit 1(11(" ~ it am ; 
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(lir) l<"f ~ mrT it; ~~ rot 
~~ ~  1 ~ 

~ it rot I]it it ? 

fiIvrf 8'" ~ ~ if ~ 
(.n ~1  sm'R): ('Ii) ;;rr, ~ I 
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~ f4ill'T IfIl'T t I 

893.42 \'l1l!I" m 
641.94 ~ ~ 

1142.92 0'l11if ~ 

~ ftTCI mr.ft 'R: 

5389 . ~~  IIIl'T 
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t; 
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~~~ ~~  

f .... ~ ~ ~ if ~ 
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mer f.r;;rl"lT ~ <rroit;;m 'liT 1966-67 
~  'IiTt fcriI"ti ~ ~  ~1 
eft ~ 11ft I ~ 1961·68 am: 1968-69 
;i I:RA ~ m ~ ~ 'liT ~ 
<rroit;;r;rr ~ fut1; ~  2.9 ~  ~ 

am: 1.05 ~  ~ 1  

~ ~  

~  ~ tf\;;r;rr ~ mr.r fiff« 
~  ~ f.5it ~ ~ ~ 

~ 'mit ~ ~  ~  t I 

('I) ~ m'T m\'St;h <rm1ii1ifT 

~ P 39.25 ~ m .;;q1f ~ 'liT 
~1  t I ~ m-, ~  1969 ~ 
8RI" (I'Ii ~ 37.45 ~ m 1 ~  

'!if ~  t I ~ ~ 62·5, 
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5390. ,,1 ~ tq.!{ ~ : 'fliT 

~ 0'l"T ~~ f.rIfTil;r am: ~ 
~ <r," ;m:lIf fil"'liTff ~ ~ m 
'liT Ii'n ~  fifi : 

('Ii) 1f6!f m ~ ~  tPfT if'T"Ulf 
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if UWlf ~ ("0 1 ~  ('Ii) 
~  if ~ ~  IIi11f ~ ~ ~  
f.rzr);;rif ~  ;tt ~ ~ ~ ~ :-

( 1) ~ ~  .m:-
~ 'lit'lITUf fiflJm i.jl" 428 
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(3) Ifftim: ~ 
~~ ~ font lJPt IR ~~ 
IliIf VPlTur ~~~ 

soo 

720 

98 

(w) ~ ~ ~ ~ 
~ t am ~ ~ ~ ~1  
iiIT ~ tl 

(If) 1967-68 it Ifftim: Wi\;;r.r 
~  on: ~ ~ ~  iIR 28.63 
om!" m 'IT I 

C ..... terfelt curnBC)' iD clradatJoa iD 
KeraIa IUld Madru 

5391. SHRI BABURAO PATEL : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a facl that Ihere has 
been a considerable increase of late in Ihe 
circulation of a large number of new IWo-

~ and ten-rupee noles in Kerala and 
Madras; 

(b) whelher it is also a fact that some 
Naxalilies were found distribuling Ihese 
notes among Ihe rural populalion and I f so, 
lhe names of those arrested ; 

(c) the names of uDderground presses 
in Kerala and Madras caught printing fake 
currency noles ; and 

(d) the sleps taken by Government to 
check circulation of fake currency 
notes? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Perhaps Ihe 
reference is 10 the circulation of counter-
fei t two and len rupee notes in reduced 
sizes In circulation since 1967. II is not 
possible to make an estimate of counter-
feil noles in circulation, as Ihey come to 

!ish! only when they are detected. How-
ever, in Kerala there was an increase in 
Ihe number of two-rupee notes of EllS 
series seized during 1968 but onty one ten-
rupee counterfeit note was seized. In 
Tamil Nadu there was a slight increase in 
the number of counterfeit two and ten-
rupee notes seized durins 1968. 

(b) There has so far been no evidence 
to show that Ihese noles were distributed 
among Ihe rural population by the 
Naxalites. 

(c) No underground Press prinling fake 
currency notes was seized in Kerala. How-
ever, in Tamil Nadu Ihere were two 
important sdzum of printing machines, 
blocks and other materials used for printing 
counterf.it ~  during 1968. Recently 
there was also a seizure of some printing 
machinery and equipment in a Ginning 
Factory at Pugalur in that Slate. 

(d) The offences relating to counter-
feitiDg of curreDCY aDd Bank notes come 
under the Indian Penal Coje, which al-
ready provide. for deterrent punishment. 
The offences of COunterfeitiDg and forgery 
are deall witb by the State Police autho-
rities, who keep a watch in this behalf. 
The Central Bureau of investigation UDder 
the Ministry of Home Affairs also keeps 
tbe problem of counterfeiting of Indian 
currency under continuous :;tudy by keeping 
records of different techniqnes adopted and 
by reviewing periodically the appearance 
of counterfeit Indian currency. They have 
also created a 'Coli' in their EcoD9IDic 
Offences Wing to undertake investigations 
of serious offences of counterfeiting currency 
and co-ordinating the Investigations In the 
States. 

In Kerala a special Squad has been 
formed to detoct cases of counterfeil 
currency and the workins of tbis Squad is 
proving useful. 

-roun Dr ~ Maager Dr Trombay 
Fcrtlll_ P .... t 

5392. SHRI GEOROE FERNANDES : 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state : 

Ca) The Dumber of days duriDS the 
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last twelve calender months when the 
General Manal!Cr of the Trombay Unit of 
the Ferlilizer Corporation of India was 
away from Bombay ; 

(b) the places he visited, the purpose 
of the visits and dales of Ihese visilS ; 

(e) the tolal amount paid as air farel 
train fare to the General Manal!Cr during 
the above period ; 

(d) the tolal amount of conveyance 
el<penses charged to the Fertilizer ColTora-
tion of India ; and 

(e) the total amount of daily allowance 
and other allowances claimed by him during 
the above period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): (a) 
to (e). The infonnation is beiog collected 
and wil1 be placed on the table of the 
House io the due coure. 

;rf m\Ift ~ ~  'f\'ll • ~ 
if,. ~~  

5393. ~ ~ """ : W ~ 
<I'll ~ ~ il'k f.fqfwr, II11I1W 
<I'll ;m'\1f mnw ~  ~ ~ ~ 

'E'IT rn f.I;: 

(iii) W ~ Wi!' t f'" ~ ~ 
~ it; ~ ~ ~  it ~ 

~  ~  n ~ ~ fiwfiRr ~ ~ 
~  

(@) 1 ~ ~  lRf ~ ~ it 
;ri ~ 'I'm: ~ ~ ~ 'SOc:J 

~~  

('I') lfN ~  at ~ ~ it 
~ qritoslliT iii\' fcr;m:;prJ' ~ 
rn'litt? 

~ ~~  

~  II11I1W ~ ~ fqm """ 
~ lio .0 ~  : ("') ;;iT ~ I 

(@) am: ('1'). ~ ~  ~ ~

Compensation due to India from 
American Firms 

S394. SHRI S. S. KOTHARI : 
SHRI NARAIN SWARUP 

SHARMA: 
SHRI RANJIT SINGH: 
SHRI GEORGE FER-

NANDES: 
SHRI N. K. SOMANI; 
SHRI S. K. TAPURIAH : 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether it is a fact that compensa-
tion of about Rs. 9 crores is due to India 
from American drug firms for heavily over-
charging the drug tetracycline for over a 
decade on the basis of these firms having 
offered to pay $ 120 mi:lions as compensa-
tion to American consumers to settle 
claims against them ; and 

(b) if so, the action taken by Govern-
ment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): (a) 
Government have no official informalion 
on the point. Facts of the case are being 
collected. 

(b) Does not arise at this stage. 

Assistance by Commercial Banks to 
Agriculturists in West Bengal 

S39S. SHRf JYOTIRMOY BASU: 
Will the Minister of FINANCE be pleas-
ed to state: 

(a) whether Ihe Commercial Banks in 
West Bengal are showing interest in financ-
Ing agriculture in lhe District of Midna-
pur; 
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(b) if so, whether any detailed scheme 
has been prepared and if so, tbe detatls 
thereof; 

(c) whether supply of rural credit 
througb Co-operativas will be gradually reo 
placed by commercial bank: financing ; 

(d) the categories of persons entitled 
to avail of the money to be supplied by 
the wmmercial banks ; and 

(e) wbether financing of 3griCUltUrnl 
operations by the commercial banks will be 
extended to other district also ? 

TKD DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DELAI) : (a) Yes, Sir. 

(b) Acwrdinglo informatio" available, 
a comprehensive credit scheme to grant 
loans for the purchase of fertilisers, agri. 
cultural equipments, shallow tube-wells etc, 
prepared by a bank in the Midnapur 
District ha.. been well received. Tbe 
banks operating in Midnapur District have 
widened the scope of their schemes by 
making credit available 10 farmers possessing 
two acros and more instead of five acres 
or more as bitherto. 

(c) No. Commercial bank financing 
will be in addition 10 and not in substitu. 
tion of financing tbroujlh cooperati ves. 

(d) Agriculturists, those engaged in tbe 
distribution of fertIlisers, pesticides and 
seeds, cooperative marketing societies, etc. 
would be entitled to avail themselves of 
the credi t to be supplied by the commer· 
cial banks. 

(e) Banks have generally adopted area· 
wise approach in regard to to their ad· 
vances to agriculture. It is IIkeiy that 
they may select certain other districts also 
in due course for exteosion of financing 
agricultural operations. 

IIJood Control SdIemes In West IIeopJ 

5396. SKRI lYOTIRMOY BASU: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a> whether any flood control schemes 

will be taken up in West Bengal during 
tbe Fourtb Five Year Plan period ; and 

(b) if so, the details tbereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND po. 
WER (SKRI SIDDKESKWAR PRA· 
SHAD) <a) : Yes, Sir. 

(b) The programme of Flood Control 
Works during the Fourth Plan will largely 
consist of work on continuing schemes 
(embankment and drainage schemes, town 
protection schemes, river training schemes 
etc.) and a few new schemes. Details of 
the new schemes and the outlay thereon 
have not yet be,n finalised. 

Use of BIIIJ Point Pen. for Writing 
Cbeques 

5397. SHRI B.K. DASCKOWDHU· 
RY: Will the Minister of FINANCE be 
pleased to state : 

(a) Whether many banks and Govern-
ment Departments have forbidden tbe use 
of ball point pens for writing cheques or 
signing receipts ; and 

(b) if so, the reasons therefor? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJJ DESAI). (a) In the absence of 
any definite provision in the Negotiable 
Instruments Act, it was not considered ap. 
propriate for the clearing houses of banks 
10 forbid tbe use of ball POint pens for 
writing cbeques or signing receipts. How. 
ever, it is open to banks, sbould they so 
desire, to advise their constituents to reo 
fratn from using ball point pen for writing 
cheques. In the case of Government de· 
parbDents, it has been decided that ball 
point pens should not be used for writingl 
signing cheques, drafts, payment orders and 
other documents with money value. 

(b) The. main objections to accepting 
signatures on documents by ball point pens 
is that tbey are apt to be smudged and 
fade away after sometime. There is also 
a possibility that such signatures could be 
rorllCd or altered more easily. 
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Mahi Project 

5398. SHRI B. K. DASCHOWDH-
RY: Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether the Planning Commission 
has approve(i" Mahi (Bajaj Sagar) Project to 
be taken up in the schemes of the Fourth 
Five Year Plan ; 

(b) if so, the amount proposed to be 
earmaked to be spent on the project; 
and 

(c) When it will start functiong? 

THE DEPUTY MINISER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The Fourtb Plan 
proposals have not yet been finalised. 

Lieellslng of Pllal'lllllCists a. Medica I 
Practitioners 

5399. DR. M. SANTOSHAM : 
SHRI K.M. MADHUKAR : 

Will tbe MINISTER OF HEALTH 
AND FAMILY PLANNING AND 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether tbe report, appearing in 
Newspapers stating that Pharmacists of more 
than 10 years standing will be licensed to 
practice as Medical Practitioners and regis-
tered in a separate register, is true : 

(b) if so, whether Government have 
been advised in that manner by the Medical 
Council of India; 

(c) the reactions of the State Govern-
ments and Medical Associations in this 
regard; and 

(d) the number of persons who will 
be benefited as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) to (d). Tbe 

question of permitting unqualified 
medical practitioners to carry on practice 
and the conditions attaching to it is still 
under consideration and views of the State 
Governments are being ascertained. The 
Medical Council of India and the Indian 
Medical Association are not in favour of 
allowing these practitioners to practise 
medicine. The number of such practitioners 
is estimated to be about 80,000. 

Family Plaaning Programme In Haryana 

5400. DR. KARANI SINGH: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMEMT be pleased: 
to state: 

(a) whether it is a fact that the Go-
vernment of Haryana have debarred their 
employees from participating in the Family 
planning Campaign ; 

(b) whether this action is in contra-
vention of the Central Government's plan 
to propagate the family planning scbeme; 
and 

(c) if so, the action which Government 
have taken to get the orders of the Haryana 
Government rescinded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSIN'G 
AND URBAN DEVELOPMENT (DR. 
S. CHANDRASEKHAR) : (a) No. 

(b) and (c). Do not arise. 

Transfer of Assets of British CompanIes 
from West Benpl 

S401. SHRI D. N. PATODlA: Will 
the Minister of FINANCE be pleased 
to state: 

(a' whether the attention of Govern-
ment has bEen drawn to the news reports 
appearing in a section of the Press that 
there is a possibility of the British 
Companies transferring their assets from 
West B!ngal because of the installation of 
the Left Wing Government there; 

(b) if so, whetber Go\'Ornment have 
tried to find out the causes for the same 
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from Ihe British owned companies in (c) whether any steps have been 
Wesl Bengal; and taken in this regard? 

(c) if ~  the reaction of Government 
in this regard? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARII DESAI) ; (a) Yes, Sir. Govern-
mnnt are, however, not aware of any 
tendency on the pan of British firms to 
transfer tboir assets from West Bengal. 

(b) and (c). Do not arise. 

Amendmeat of Sales Tax Act In Delbl 

5402. SHRI K. LAKKAPPA; 
SHRI Y ASHPAL SINGH; 

Will tbe Minister of FINANCE be 
pleased to State ; 

(a) whether there is any proposal 
under consideration of Government to 
amend the Sales Tax Act in Delbi ; and 

(b) if so, the details thereof? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE, {SHRI 
MORARII DESAI); (a) and (b). A pro-
posal is under tbe consideration of the 
Delhi Aministration to replace the 
existing sales tax law applicable in D.lhl 
by a new enactment. Uoder section 22 
(I) (a) of tho Delhi Administration Act, 
1966, the Metropolitan Council has the 
right to discuss and make recommendations 
io regard to such proposals. No concrete 
Proposal, fioally approved by the Council 
bas so far come to the Government of 
India. 

Cost Accounts Offieers In Depnlalioa to 
Public Undertakings 

S4OJ. SHRI YASHPAL SINGH; 
Will the Minister of FINANCE be pleased 
to state; 

(b) whether there has been a growiog 
feeling among the Cost Accounts Staff 
that thoy BJe not being paid well as 
compared to their counterParts in the Pri vate 
Undertakings; and 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI). (al Four officers 
are on deputatioo. 

(b) and (c). It would not be appro-
priate to make comparisons limited to 
pay scales alone between service in 
Govcmment Departments and in private 
undenakings. There are other factors 
which have also to be taken loto 
consideration when assessing the need or 
otherwise for any revision of pay scales 
In Govemmcnt Departments. 
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Sen"" Commilsiou for Public Sector 
Eaterpriaea 

5406. SHRI LOBO PRABHU: Will 
the Minister of FINANCB be pleased 
to state: 

(a) the Rl3SOns for the delay in the 
formulation of a Special Services Commi-
ssion for selecting individuals for appoint-
ment In PubUc Sector BnterPrises ; and 

(b) whether any record of the 
work of Chairm1ll of Public Sector 
E.1terprises is kept; if not, h:>w their 
promotion is ~ ~ or punishment given 
acc()rding as they served public interests ? 

THE DEPUTY PRIME MINISTER 
OF FINANCB (SHRI MORARJI DESAI) : 
(a)-There Is no proposal to set up a 

Special Services Commission for appoint-
ments in the Public Enterprises. 

(b)-Presumably the Honb'le Member 
is referring to full·time Chainnan. The 
perfonnance of the Chief Executives of, 
Public Enterprises, including full.time 
Chainnan, is kept under constant review 
by Government. 

Strike by Ziae Smelter Emplo,._' Ualcm 

5407. SHRI S. K. TAPURIAH I Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to 5tate : 

(a) whether it Is a fact that Zinc 
Smelter Employees' Union have threatened 
to go On strike for fulfilment of their 
demands ; and 

(b) if so, the nature of their demands 
and Government's reaction threreto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUEM AND 
CHEMICALS AND MINES AND 
METALS (SHRI JAGANATH RAO): 
(a> No, Sir. 

(b) Does not arise. 

Lack or E1ectricil7 Suppl,. ia Baldi. OU 
Refiaery Project Site 

S408. SHRI MOHAMMAD ISMAIL: 
SHRI BHAGABAN DAS : 
SHRI GANESH GHOSH: 
SHRI B. K. MODAK: 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS he pleased to state: 

(a) whether it is a fact that Haldia 
Refinery site has no supply of Electricity; 

(b) whether it is also a fact that not 
nne quarter has been built at the site to 
hou,e 'JOy respon.ible Officer who are ex-
pected to h,lp in building the Refinery; and 

(c) if so, the rearons therefor and the 
action proposed to he takeD in the matter? 



115 Written Answers CHAITRA 17, 1891 (SAKA) Written Answers 126 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN) : (a) Yes. 

(b) Pending construction of permanent 
township, the Indian Oil Corporation (Refi-
neries Division) have taken over 42 Nos. 
quarters built by the S.E. Railway. Besides, 
40 odd tenaments built by West Bangal 
Industries Department are expected to be 
made available to the Haldia project by 
about the end of April 1969. 

(c) Tbe West Bengal State Electricity 
Board are to arrange for the supply of power 
to the refinery during its construction stage. 
The Board could not proceed with the job 
on account of land acquisition difficulties 
for their own sub-station. The Board now 
plans to supply power at 33 KV from their 
Kolaghat Sub-station by about lune/luly 
1969. A sub-station will be established 
within the refinery premises to step down 
power to 11 KV to suit the requirement of 
the Haldia refinery project. 

Haldia Rermery Project 

5409. SHRI BHAGBAN DAS : 
SHRI B. K. MODAK: 
SHRI SATYANARAIN 

SINGH: 
SHRI MOHAMMAD ISMAIL: 

Will tbe Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) the progress made so far in establish-
ing the Haldia Oil Refinery Project; and 

(b) whetber the schedule for its comple-
tion and commissioning will be adhered to ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS 
(SHRI D. R. .CHAV AN): (a) Agreements 
between the Government of India and the 
two foreign collaborators-Messrs. TECH-
NIPIENSA of France and INDUSTRIAL-
EXPORT of Rumania-were concluded in 
Septemb.or-October, 1967. The Indian Oil 
Corporation Ltd. (Refineries Division) have 
been nominated to control and supervise all 
the works relatins to the project. The 

overall progress made so far is tentatively 
as under:-

(I) Selection of processes has been made 
in consultation with foreign collabo-
rators. 

(2) Calcutta Port Commissioners have 
handed over land for refinery plot. 

(3) Satisfaetory progress has been made 
on site improvement, communica-
tioos, civil works, etc. 

(4) Pending construction of permanent 
township, 42 Nos. quarters have 
been acquired from S.E. Railways. 

(5) Steps are being taken to establish 
11 KV power line upto the refinery 
premises. 

(6) Action is in hand to award contract 
for intensive and extensive soil pro-
treatment. 

(7) 17 French and 11 Rumanian experts 
arrived in Delhi in regard to accele-
ra tion of certain studies in consul-
tatioo with Engineers India Ltd. 

(8) Experimental and optimization 
studies have been completed and 
determination of main characteristics 
of refinery concluded. 

(9) Division list of equipment to be 
imported and indigenously procured 
is under preparation by INDUS-
TRIAL EXPORT, while that 
from TECHNIP has been received 
and referred to Directorate General 
of Tachnical Development for ap-
proval. 

(b) Yes, according to present indica-
tions. 

Cblef EngiDeer for HaJdia RefiDery 

5410. SHRI BH·\GABAN DAS : 
SHRI GANESH GHOSH: 
SHRI B. K. MODAK : 
SHRI MOHAMMAD ISMAIL: 

Will the Minister of PETROI,EUM 
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AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether It is a fact that no Chief 
Engineer for Haldia Refinery Project has so 
far been appointed ; 

(b) if so, the reasons therefor; and 

(c) when Government are likely to 
appoint a Chief Engineer? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): 
(a) Yes. 

(b). and (c) The Indian Oil Corporation 
Ltd. (Refineries Division), in response to 
their advertisement, have received some 
applications. Interviews have yet to be 
concluded and it is proposed to appoint a 
Chief Engineer as soon as possible. The 
absence of a Chief Engineer has not, and 
will not be allowed to delay the completion 
of project. 

~ for ~  ofHIiue Plots Ia 
Delbi to Non-Resident Iadiaos 

5411. SHRI HARDAYALDEVGUN: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a> whether it is a fact that there is a 
scheme for the allotment of house plots in 
Delhi to bona fide non-resident Indian 
residents ; 

(b) if so, whether the cost of the build-
Ing and the plot can be paid in foreign 
currency ; 

(c) whether any special consideration 
will be given to foreign service officers; and 

(d) when the scheme will come into 
force ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS HOUSING 
AND URBAN DEVELOPMENT (SURI 
B. S. MURTHY) : (a> and (b). Yes, Sir. 

(c) The Scheme will be extended also 
to Foreign Service officers who are non-
resident. 

(d) The Scheme will be put into opera-
tion after necessary rules are framed and 
other details worked out. Action in this 
regard is being taken. 

InfeetiOlls D __ HOIpltal for 
Asaosol Dlrisloo 

5413. SHRI DEVEN SEN : Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be plea-
sed to state : 

(a) whether it is a fact that the incidenis 
of infectious di,cases are increasing in the 
mining settlement and adjoining areas oC 
Asansol Division oC West Bengal ; 

(b) if so, the figures thereCor ; 

(c) whether any infectious diseases bos-
pital is there in the areas ; and 

(d) if not, whether Government ~  
to construct such a hospital there ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) The incidence of 
InCectious Diseases is not increasing in the 
mining areas of Asansol. 

(b) The figures of cases and deaths from 
infectious diseases in the areas are as under :-

Smallpox 
Cholera 
Plague 

1967 1968 
Cases Deaths Cases Deaths 

lOS 
8 

20 
3 

SO 
1 

(e) There is no infectious diseases Hos-
pital but facilities for the treatment of the 
patients suffering from infectious diseases are 
available in the (i) AsaRsol L. M. Hospital 
and (il) AsaRsol Loro Hospital. 

(d) The Aaansol Mines Board oC Healtb, 
which is under the Government of West 
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Bengal, propose to construct an infectious 
diseases hospital in that area. 

Re-Class;fication of Baroda city 

S414. SHRI MANUBHAI PATEL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have receiwd 
any request from the Central Government 
employeos staying in Blroda to re-cJassiry 
Baroda from He" to 'B' class city; aDd 

(b) if so, the reaction of Government 
thereto? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) Yes, Sir. Rep-
resentations have been received requesting 
upgradation of Baroda as a B-1 class city, 

(b) Cities are categorised as A, B-1, 
B-2, and C class for purposes of the grant 
of house rent and city compensatory 
allowances on the basi. of popula' ion as 
revealed in the last decennial census, the 
minimum qualifying limits for the four 
classes being 16 laks. 4 lakhs and SO thous-
and respectively. As according to the 1961 
consus, the population of Baroda is less 
than 4 lakhs, it does not qualify for upgrada-
tion even as a 'B-2' class city. 
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Rate of Jaterest 011 Provident FIIDCI or Cl!lltral 
Go ... mment Employees 

5418 SHRI P. RAMAMURTI : 
SHRI K. RAMANI : 
SHRI K.. M. ABRAHAM: 
SHRI P. GOPALAN : 
SHRI RAMA VTAR SHARMA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the intereit paid on the provident 
Fund of the Central Government employees; 

(b) whether Government are aware 
that even the subsidiary Banks of the State 
Blnk of India are paying more interest for 
short duration deposits; 

(c) if so, whether the Government pro-
pose to give a higher rate of interest on Pro-
vident Fund since It is deposited for a 
duration of more than 20 years normally; 
and 

(d) if so, since when and to what 
extent? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARlI DESAI) : (a) to (d). The rate of 
intereit for the current financial year is 
beinll fixed as follows:-

<a) Accumulations 5.25 per cent (as 
upto Rs. 10,003/- against 5.10 per 

cent for 1968.69). 

(b) Accumulations 5.25 per cent (as 
above RI. 10,0001- against S 10 per 

cent for 1968-69) 
for the first Rs. 
10,000 ; and 4.80 
per cent for the 
balance (same as 
in 1968-69). 

Tho interest rates on deposits in Govern-
meot Provident Fund are not comparable 
wltb tbose on deposits in commercial banks. 
Firstly. tbe deposi ts into tbe Provident Fund 
carry various tax concessions whicb are . not 
available in respect of deposits in commercial 
banks e. g. deposits made in a year count 
towards permissible deductions from income 
for purpoSCf Of 1l1come tax ; ~  accrul'<\ 

on balances is free of Income tax, etc. 
Secondly, under the provident Fund Scheme 
facilities are available for drawilll loans or 
making withdrawals for a variety purposes. 
In the case of deposits in commercial banks, 
similar advances or withdrawals would carry 
additional intorest liability. Thirdly, the Pro-
Vident Fund balances are immune from 
Court auachment. 

It will also be relevant to point out that 
unlike interest rates on Provident Fund 
deposits, those on deposits in commercial 
banks have in fact, moved down since last 
year. 

Sbow-Caase Notices Issued by Enforcement 
Directorate 

5419. SHRI S. K.. TAPURIAH: Will 
the Minister of FINANCE be pleased to 
state : 

(a) wbetbee the attention of Government 
bas been drawn to the news appearing in 
Current of the 22nd February, 1969, about 
frivolous show cause notices sent by the 
Enforcement Directorate ; 

(b) whether the news is correct ; and 

(c) if so. the action taken by Govern-
ment in the matter? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE, (SHRI 
MORARJI DESAI): (a) The news item 
in the 'Current' da!ed the 22nd February, 
1969 alleging that certain frivolo'lS show 
cause notices were ~  by the Enforce-
ment Directorate to MIs. Dodsal (P) Ltd. 
Bombay and some of its directors bas come 
to the notice of the Government. 

~  On the ba.is of the investigations 
carried out, the Enforcement Directorate 
have issued certain show-cause notices to 
MIs. Dodsol (P) Ltd. Bombay and some 
of its directors for prime facie contraven-
tion of the provisions of the Foreign Exch-
ange Regulation Act, 1947. As the matler 
is pending before a quasi-judical authority, 
it will not be appropriate to discuss the 
show-cause notices. 

(c) Doe. not arise in view of (bj above, 
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Seizure of Gold, SJllthetle Y ..... aad 
'Playing Cards in Bombay 

5422. DR. SUSHILA NAY AR : 
SHRI VISHWA NATH 

PANDEY: 

Will the Minister of FINANCE be 
pleased to state : 

<al whother it is a fact that the Central 
Excise Officials seized gold, ~ 



135 Written Answerr APRIL 7, 1969 Wrillen Answers 136 

yam and playing cards totally valued at 
about Rs. 6.5 crores in two raids in Bom-
bay during the first week of March, 1909; 
and 

(b) if so, the number of persons ar-
rested in this connection and action taken 
by Government in the matter? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI). (a) On Ihe lst 
March, 1969, Central Excise Officers of 
the Bombay Collectorate effected IWO 
seizures, one of 220 pieces of gold weighing 
10 tolas each and bearing foreign markings 
valued at about Rs. 2.17 lakhs at the in-
ternational rate and another of 27 packages 
of playing cards and six packages. of 
radiant yam, both of foreign origin totally 
valued at about Rs. 41.000 along with a 
mechanised vessel valued at about Rs. 
25,000/- in which the goods were found. 

(b) None has been so far arrested in 
c:onnection with above seizures. Further 
investigations are in progress. 

DeDmnds of L.I.C. Development 
OIIIcers 

5423. SHRI RABI RAY: Will the 
M'mister of FINANCE be pleased to 
state: 

(a) whether Government have received 
any representation recently from the D:-
velopment Officers of the Life Insurance 
Corporation for the settlement of their de-
mands ; 

(b) if so, wbat are tbeir demands; 
and 

(c) tbe steps taken by Government in 
the matter? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE SHRI 
MORARJI DESAI): (a) to (c): Sub-
sequent to the Government's decision on 

. 16th February, 1969 on the four issues 
jointly referred to it by the National 
Federation of Insurance Field Workers and 
the Life Insurance Corporation, no repre-
sentaiion bas been received. Government's 
decision on tbe four issues was as fol-
lows :-

(I) Linking of dearness allowance 
to the cost of living index. 

Tbe demand for linking of dearness 
allowance to tbe cost of living index as has 
been done in tbe case of Class III employees 
is not accepted. 

(2) Ad hoc increases in dearness 
allowance. 

Tbe Corporation bad offered to Deve-
lopment Officers certain ad hoc increases 
in dearness allowance, witb effect from 1st 
February, 1967, 1st July, 1967 and ht 
December, 1967, the dates on wbicb tbe 
Class III employees got increasess in their 
dearness allowance. In addition 10 these 
increases, Ibe DeveloPment Officers should 
be given an "adjustment allowanco" from 
1st April 1967, as bas been granted to 
Class I Officers. Tbe rates of ad boc in-
creases in dearoess allowance already ofTered 
and tbe adjustment allowance DOW being 
proposed are given below: 

Basic Pay Ad hoc increases in dearness allowance Adjustment 
1.2.67 1.7.67 1.12.67 Allowance 

2 3 4 5 

Rs. Rs. Rs. Rs. Rs. 
130 10.00 10.00 10.00 5.00 
140 10.00 10.00 10.00 5.00 
ISO 10.00 10.00 10.00 5.00 
160 10.00 10.00 '10.00 5.00 
170 10.00 10.00 10.00 5.00 
180 10.00 10.00 10.10 10.00 
190 15.00 IS.OO 15.00 10.00 
200 15.00 15.00 IS,OO 10.00 
210 )5.00 13.00 15.00 10.00 
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2 3 4 S 

Rs. Rs. Rs. Rs. Rs. 
220 IS.00 15.00 IS.OO 10.00 
230 15.00 15.00 15.00 10.00 
245 15.00 15.00 15,1)0 15.00 
260 15.00 15.00 15.00 15.00 
275 IS.00 15.00 15.00 20.00 
290 15.00 IS.OO 15.08 20.00 
305 15.00 15.00 10.00 30.00 
325 15.00 10.00 10.00 50.00 
345 10.00 10.00 10.00 70.00 
365 10.00 10.00 10.00 75.00 
385 1000 10.00 10.00 85.00 
40S 10.00 10.00 10.00 100.00 
430 10.00 10.00 10.00 100.00 
45S 10.00 10.00 13.00 100.00 
480 10.00 10.00 13.00 100.00 
SOS 10.00 10.00 13.00 100.00 
530 10.00 10.00 13.00 100.00 
555 10.00 10.00 13.00 100.00 
580 10.00 10.00 1300 100.00 
605 10.00 10.00 13.00 100.00 

The quantum and the continuance of the 
'·adjustment allowances" beyond 31.8.69 
will be subject to review, as indicated· in 
full text of the Government decision. 

(4) Bonus 

The demand that for tbe years 1964-65, 
1965·66, 1966-67 and 1967-68 bonus should 
be paid at the rate of I} months' salary 
is not accepted. (3) House Rent Allowance 

For tbe period 1.9.66 to 31.3.68 Deve-
lopment Officers drawing Rs. 500 or more 
should also be entitled to draw house rent 
allowaance without verification of rent 
paid. 

From 1st April, 1968 all D!velopment 
Offieers should get I S% of pay as house 
rent allowance without any condition and 
subject to the minimum indicated below: 

Basic Pay 

Rs. 

130-150 
160-190 
200-24S 
260-290 
305-34S 
36S-60S 

Minimum House 
Rent Allowance 

Rs. 

25 
30 
40 
50 
60 
75 

The effect of tbe above decisions would 
be that the adjustment allowance and tbe 
improvement in tbe house rent allowance 
(and the ad hoc increases in dearness al-
lowanee offered earlier). Development 

·Officers drawing Rs. 405 or less. constitu-
ting 85% of the entire· cadre would be 
better off than Class III employees 
drawing the same pay. even witbout taking 
into account the incentive payments tbey 
could earn. 

AJlOwaDCell to NIII'St'II in GoftrameDt 
Hospitals 

5424. SHRI P. VISWAMBHARAN: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) wbether it is a fact tbat nurses in 
the Government hospitals in Delhi are 
paid only less Dearness Allowance and 
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City Comp:nsatory Allowance as compared 
to their counterparts in other Departments 
of the Central Government ; 

(bl if so, the reasons therefor; and 

(c) whether the nurses have represented 
to Government that their Dearness Allow-
ance and City Compensatory Allowance 
should be raised to the level of other 
Central Government employees on the same 
sca1e of pay and if so, the action which has 
been taken on their representation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : 

(a) Yes. 

(b) The nursing personnel in Delhi 
hospitals are paid Dearness Allowance and 
City Compensatory Allowance at reduced 
rates in lieu oC the concession oC messing 
aUowance extended to them. 

(c) Yes. The matter is under con-
sideration. 

RfIItIDa of ~ by FiDaaee Secretary 
to Mis. Saha-Jaln 

S42S. SHRI RAMAVATAR 
SHASTRI: 

SHRI MADHU LIMA YE : 
SHRIK.M.MADHUKAR: 
SHRI BHOGENDRA JHA : 
SHRIYOGENDRA 

SHARMA ~ 
SHRICHANDRA SHEKHAR 

SINGH: 
SHRI A. SREEDHAR AN : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that Sbri T. P. 
Singb, Finance Secretary /bis family 'owns a 
house in Patna, Bihar; 

(b) whetber tbis bas been rented out 
to MIs. Sabu-Jain or tbeir affiliates or tbeir 
close relations ; 

(c) if so, the total annual rent and 
municipal tax paid on this property : 

(d) whetber It is a fact that althougb 
the ~ say that this has been rented 
out. actually tbe owner Ihis Camily or his 
close relation continue to live in the 
premises even DOW; 

(e) whether extensions and repairs are 
being carried out to the house at the 
expense of the so-called tenant whIch 
will have the effect of enhancing the value 
thereof; 

(f) whether all this is considered by 
Government proper behaviour on the part 
of a top civilian ; and 

(,,) if not, the action proposed to be 
taken in the matter? 

THE DEPUTY PRIME 
AND MINISTER OF 
(SHRI MORARJI DESAI) 
T. P. Singh owns a house 
Sheikhpura, patna, Bihar. 

MINISTER 
FINANCE 

: (a) Smt. 
in Mohalla 

(b) This bouse was rented to MIs. 
Rohtas Industries Ltd., by a rellistered 
lease deed executed in September 1963 for 
a period oC five years. The house conti-
nues to be in their occupation. 

(c) The annual figures oC rent are 
Rs. 4,800 for house, Rs. 5,400 for laid 
out garden and orchard over 3 acres of 
land and RI. 2,400 for furniture and 
fittings. Municipal Tax fixed at Rs. 200 
per annum in 1958 in view oC the 
newly developed area remains unchanged. 
Besides, agricultural rent is paid to 
Government for the entire land including 
the portion on which buildings have 
been erected. 

(d) The answer is in the negative. 
However, for 7 weeks between October" 
and December 1968, the house remained .,' 
in the occupation oC Shri T. P. Singh 
who had accidently taken ill there and 
could not move out. This was after the 
period of expiry of lease and no rent 
bas been taken or is proposed to be 
taken for house during this period. 
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(e) Some extension to land and 
ancillary buildings has been done entirely 
at the expense of Smt. T. P. Singh. 
Repairs and maintenance are the respon-
sibili ty of the lesseo according to the 
lease deed. 

(f) Since the leasing was done 
several years ago by a registered lease. 
deed at a rental which, if anything, is on 
the low side, no impropriety 0:\ the part 
of Sbri T. P. Singb is involved. 

(g) The question doesn't arise. 

Annual Coofereoees of Income-Tax 
Commissiooers 

5426. SHRI JYOTIRMOY BASU: 
WUI tho Minister of FINANCE be pleased 
to state: 

(al whether annual Conference of 
Income Tax Commissio:ters is being 
regularly beld in New Delbi : 

(b) if so, the reasons tberefor ? 

(c) whetber regular annual conferenco 
of the Income Tax Commissioners is 
necessary in viow of regular tours under-
taken by the Cbairman of the Central 
Board of Direct Taxes; anc! 

(d) how many times tho members 
and Chairman of tbe Central Board of 
Direct Taxes visited. Calcutta and other 
business and industrial centres on 
inspection ~  during the period from 
April, 1967, to June, 1968 and the total 
amount of expenditure incurred in 
connectio:l with these tours ? 

THE DEPUTY PRIMe MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) (a) Yes, Sir. Con-
ference of the Commissioners of Income-
iaS aro beld m lre or 1:ss regularly every 
year and ~  at New Delbl. 

(b) It is necessary to convenue Con-
ferences of Commissioners of Income-tax 
at regular intervals so that Important 
probloms of common interest can be 
raised and discu.sed freoly in tbe light 
of tbe views and practical experience of 

all the Commissioners. Tbese discussions 
serve to place tbe various aspects of eacb 
problem In their proper prospective and 
make it possible for' agreed conclusions 
decisions to be reached. Opportunity is 
also takon to bold meetings of the 
Departmental Promotion Committees to 
consider proposals for promotion of 
Inspectors to the post of ITOS (Class) II. 
Eacb sucb Committee consists of the 
Chairman and one of the members of the 
Central Board of Direct Taxes as also the 
Commissioner o( Income-tax concerned. 

(c) Yes, Sir. It is not possible (or 
the Chairman to visit all the charges of 
the Commissioners of Income-tax personally. 
Further it is necessary to hold an 
annual Conference of Commissioners of 
Income-tax so that the Cbairman, tbe 
Members of Board of Inpection and all the 
Commissioners of the Directors o( Income-
tax can jointly discuss technical as 
well as administrative problems having all 
India ramifications. Such a Conference 
whicb is addressed by the DPM /MRE 
Findnce S.cretary is very nocossary for 
arriving at decisions on important 
matters after weigbing tbe pros and coos. 
Even, otherwise all tbe Commissioners of 
Income-tax wiD bave to come to New 
Delbi for attending the DPC meeting. 
The two events are syncbronized in the 
interests of economy. 

(d) The information is as UDder ;-
Places visited No. of Times Total amount 
during tbe of expenditure 
period from incurred. 
April, 1967 
to June, 1968. 

Bombay 16 ) 
Hydorabad 3 ) 
Baogalore 2 ) 
Nagpur 4 ) 
Jaipur 3 ) 
Ahmedabad 4 ) 
Madras 3 ) Rs. 24.473.40 
Allahabad 1 ) 
Calcutta 7 ) 
Poona I ) 
Lucknow 3 ) 
Cocbin 1 ) 
Paloa 2 ) 
Patiala 1 ) 
Bbopal 1 ) 
Sbillong 1 ) 
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Violation of C1IstomS rules 

5427. SHRI JUGAL MONDAL; Will 
the Minister of FINANCE be pleased to 
refer to the reply given to Starred 
Question No. 253 on . the 3rd March, 
1969 regarding violation of customs rules 
and state: 

(a) the names of the parties against 
whom prosecution proeeodiogs were 
launched during the years 1966, ·1967 and 
1968 together with their addresses ; and 

(b) !be names of parties to whom 
show cause notices have not been sent in . 
seventy seven cases ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OFFINANCE, (SHRI 
MORARJI DESAI): (a) and (b). The 
·information is being collected and will be 
laid on Ibe Table of the Sabbha. 

Memorandam Submitted by Kerala 
GoYerameat Fiftb FiDaace Commlssioa 

5429. SHRI P. P. BSTHOSE : 
SHRI P. GOPALAN : 
SHRIE.K.NAYANAR: 
SHRIMATI SUSEELA GOPA-

LAN: 

Will Ibe Minister of FINANCE be 
pleased to state ; 

(a) whether it is a fact that Fifth 
Finance C"mmission has visited Kamla 
recently; 

(b) whether the Government of Kerala 
has submitted any memorandum to the 
Commission; and 

(e) if so. the salient features thereof? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : <a) and (b). Yes, Sir. 

(c) Under Ibe Rules of Procedure 
adopted by the Commission, all communi-
cations received by it dealing witb 
matters on whiah the Commission bas to 
submit a report, are treated as conifdentlal. 
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Rural EleetriFicltiOl ant ~  of Power 
for Tube-weDs In Gujarat 

5431. SHRI NARENDRA SINGH 
MAHDIA: Will the Minister of IRRI-
GATION AND POWER be pleased to state : 

(a) the number of tube-wells for which 
power was made available in Gujarat in 
1967-68 ; and 

(b) the total amount spent on the 
elecrificatlon of villages and supplying 
power for tub-wells in 1967-68 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI. SIDDHESHWAR 
PRASAD) : (a) and (b). During the 
year 1967-68, 9206 irrigation pumpsets 
including 171 tube-wells were energised along 
with elecrification of 348 villages in Gujarat 
State. An exponditure of Rs. 625.10 
lakhs including as. 69 lakhs for energising 
tube-wells was incurred in 1967-68 on rural 
electrification in Gujarat. 

Pruposal for IetIlaD Iastitate of OU 

5412. SHRI S. K. TAPURIAH: 
SHRI p. C. ADICHAN : 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether France has during the 
recent bilateral talks in New Delhi offered 
to participate in the establishment of the 
Indian Institute of Oil ; 

(b) if so, the broad features of the 
proposed institute ; and 

(c) Government's reaction thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN) : 
(a) to (c). The general question of 
extending cooperation between the French 
and Indian institutes of petroleum figured 
during the recent bilateral talks held in 
in New Delhi, But no concrete proposal 
was made. 
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Vesting of Powers in Ineome Tas 
Appellate Tri ......... to A ward Costs 

5435. SHRI VALMIKI CHOU-
DHARY: Will the Minister of FINANCE 
be pleased to state : 

(al whether there is- a proposal to 
amend the Income-tax Act in order to 
vest powers in the Income-tax Appellate 
Tribunals to award costs; 

(b) if so, the decislon taken in 
this regard ; and 

(c) when such a legislation will be 
brought before Parliament ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) There was a 
proposal to that effect. 

(b) The proposal was examined and 
it was not found to be acceptable. 

(c) Does not arise. 

British Firm. at CaIeut1a 

5436. SHRI C. K. BHATTACHARYA: 
Will the Minisler of FINANCE be pleased 
to state: 

(al whether Government's aUention has 
been drawn to the following news circulated 
by Nafen ; 

"British businessmen are drawing' up 
contigency plans for trnnsfer of their firms 
from Calcutta should the advent of West 
Bengal's new Communist regime unleash a 
Cresh wave of labour unrest, reports Sunday 
Telegraph Correspondent in New Delhi, 
Briti.h investment in the State total £ 
200,000,000." 

(b) whether any Informal ion has been 
received about the possibility of such 
transfer ; and 

(c) if so, its repercussions? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, Sir. 

(b) Government are, however, not aware 
of any tendency on the part of any British 
firm to transfer its assets Crom Calcutta. 

(c) Does not arise. 

~ Bank'. IDstructions to Banks not 
to lllcrellse SenIce Cbaqes 

543,y(HRI MADHU LIMA YE: Will 
the Minister oC FINANCE be pleased to 
state: 

(a> whether it is a fact that the Reserve 
Bank of India had issued instuctions to the 
scheduled banks not to increase service 
charps : 

(b) whelher there is any legal sanction 
for issuing such instructions and ensuring 
their implementation ; 

(c) if so, under what statutefRule! 
Notification ; 
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(d) whether it is a fact that some 
scheduled banks have increased charges in 
defiance of these instruction ; and 

(e) if so, the action taken against these 
banks by the Reserve Bank/Government 
under social control scheme or otherwise ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Members of the 
Indian Blnks' Association had concluded 
an agreement adopting a schedule of service 
charges, relating to safe custo:ly of articles, 
remittances and inward/outward bills for 
collection, to be levied as from the 2nd May, 
1968. When the Reserve Bmk was informed 
of this agreement, it discu,sed the matter 
with the Association and the I atter advised 
its members on 11th June 1968, that 
pending further examination of the matter 
by Reserve Ihnk ~ position that was 
prevailing before the 2nd May, 1968 should 
~ restored. The member banks also issued 

instructions to their branches to restore the 
charges. Accordingly, the Reserve Bank 
did not find it necessary to issue any fonnal 
instl uctions to banks not to increase service 
charges. 

(b) and (c). The Reserve .Bank 
has powars to issue such instructions under 
Section 3SA of the Banking Regulation Act, 
194:'1. 

(d) and (e). Three branches of 
three banks operating in a locality in Delhi 
are reported to have lavied in some stray 
cases service charg.. higher than those in 
force before 2nd May, 1968. The 
circum ;tances in which these deviations 
occurcd are being looked into by the banks 
concerned and the Reserve Bank, but the 
instances being few and contrary to the 
general instructions issued by the Hcad 
Offices of these banles, do not represent any 
defiance on their part. 

~ WtIfi"R ~ ro 
"", .. 18," t f\;R 

~ ~  

5438. '" ~ ""; 'flIT ~ 
~ ~ am: ~  il1'll"/W 

i!1fI ;m:'t1r ~ lj;ft ~ i(ifR lIiT Fir 
~  

\l!i") ;;;r ~ a'fr 'Iif1f"'"ftnit t 
1 ~ ~ ~  ~ ~ 

~ ~  ~~ 

~~  

(l!J) ;;;r ~ ~ a'fr mfu"lff t 
;:rT1I" ;m ~ ~ m'I" crT;r em if ~ 
~ ~~~  am: 

~  ;;;r ~~  Cf1IT mlifu"lff it; 
;rIll" ;m t \ill ~ tft;r W ~ ~ 

~1 ~  

~ Cf1IT ~  ~ am: 
f.:t1I"v.., anQI" Cf1IT ~ ~  ~  
if mq ~ (IItT .0 io,fif ) (lIi), (lir) 
aih: ~ 1  ~ ~  if <{Tift 
t \ill ~  ~  ~ I ~ 
if ~ qin I ~ mr LT-635/69] 

1 ·~ ~  

aim"lWIif t twit 
~ ~ 

5439. ~ ~  

Ifftm ~ ~  ~  
~1 1  flmw q.;IT ~ i(ifR ...,. !i'IT rn 
fiI;: 

(l!i") ifIl'T ~ " ~ flli tritlf ~ 
~ ~ aRT ~ fiI;it;;rR ~ ~ 

<ITmlf'fi aiNAlft ~ ~~ '" arf1R; 
~ <n: ~  ~ ~  ~ Wlf ~  

. tim cr'IT q;J'1ifulfi" ~ l!i"I1 W'lf <n: ~
f1rlft ~ it; f<;rQ; ~ ~ ; ~ 

(\if) ~~  m l!i"I1W'lf Ift1R Cffi'ft
j ~ cr'IT q;rlifulif ~ mf1rlft ;r ~

~ ~ 1  



151 Wt:itlen Answers APRIL 7, 1969 Written Answers 152 

~ nr qftm: ~ ~ 

~  attml' nr ~ ~ ~ 
~ q,n (,,1 iro,. ~  ("'") ai'rt 

(\!f)iR'hr ~ ~ ","T lftq ~~ if 
\IStTWT 400 at'tflflillf ~ I ~  ~ <'liT1fIT 

150 ~ .. ~ ~ ~  ~ 

~  .." ~ ~ am: ~ 1 ~ m 
~ fonrRnaif ~ fu1rw tc: ~  it; 
oTllm: q"{ ","T \ilTm ~ I 

~ ~ OOT .." ~  ~  if 
~ ~ \;ifiIiT 'S(\iITfir at1fiIT ~  

iIl1I' ~ ~~ ~ I ~ at'\'l{f1flif 'liT SI1«1' 

~~1 ~ ~ ~~  
~ ~  1~ ~  ~ rn 
f.rfirnrT ~  it; ~ ~ aft( QlI\"-

orTifi1 ~ it; ~~ 1 it; Slfdf.,NlIl 
iI\i" ~ ~ it 1 ~  ~  iI\i" 
t I 1Il ~  ~ W $if 'Ii1it.." ~ 
q"{ ~ 'limT ~ I ';ft' ~ ~  
filifq;ft ~ ~ ~ lIlrry it;, ~  

'I'l'1f.t if ~ liPff q"{ 1ft fir-;m: f.!;lrr 

;;mrr t, ar<'Sm '"" ~ ~ iI\i" 
I!ffu: ~  '1:111'1 ~ 5I'firlIlflmT it; arJlm 

q"{ ltihrra1 t I 

Charges against Drag Malla&eturiac 
Compallies of U.S.A. Holding 

Patents in India 

5440. SHRI YOGENRA SHARMA 
SHkIBHOGENRA1HA: 

Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be pleased to state : 

(a) whether it is a fact that drug-
manufacturing Companies such as AmericalT 
Cyanamid ·Co. and Bristol Myers Co. and 
Chas Pfizer rnd Co. have been found guilty 
and punished in 1967 by U.S.A. Court of 
Law under anti-trust laws and for price 
manipulation; 

(b) whethor these Companies hold 
patents in India for the anti-biotics_and are 

reaping rich ~ for the same price·fixing 
for which they have paid partial retribution 
in their home country ; and 

(c) if so, the the action proposed to 
be taken by Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D.R. CHAVAN): 
(a) Government have no official infor-
mation on the point. Facts of tho case 
are being collected. 

(b) Some of the foreign Companies 
hold patents for various antibiotics in this 
country and the pre,,"nt position of each 
patent is being ascertained. 

(e) Does not arise at this stage. 

Extension of L.I.C.'s "Own Your Home" 
Scheme to more cities 

5441. SHRI M. MEGHACHANDRA : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Life Insurance Corp-
ration's "Own your Home" Szheme is likely 
to be further extended to cover all important 
Capital towns and cities ; 

(b) whether the Corporation propose 
to extend the said Scheme to Imphal ; 

(c) if so, when the Schemes will be 
extended ; and 

(d) if not, the reasons therefor? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARll DESAI): (a) The "Own 
Your Home" Scheme of the L.I.C. at 
present cevers 154 centres in the country 
which include-all cities with a population 
of more than I-Iakh as per 1961 census. 
Since as recenlly as 1anuary 1969 the SC"heme 
was extended to 3S more centres after a 
review of all aspects of other towns including 
population. its rate of growth. industrial and 
commercial development and demand for 
housing tho Corporation does not contem-
plate further extension of tbe scbeme at 
present. 
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(b) and (c). No, Sir. Not for the 
present. 

<d) The case of Imphal will be con-
sidered at the next review. 

Central aid for Water supply Sebeme for 
Manipur 

5442. SHRI M. MEGHACHANDRA ; 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state ;-

<a) the amount of Central aid given so 
far for the water supply scbeme for Mani-
pur; 

(b) whelher Ihe waler Supply Scheme 
taken up wilh the Central aid, bOlh 
financial and technical bas been complokd; 

(c) whetber Ihe water supply bas practi-
cally failed and many lap poinls of Impbal 
are not working; 

(d) if so, wbether tho Government of 
Manlpur are considering grant of remission 
to tbe waler tax ; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
(SHRI K. K. SHAH) ; (a) to (e). The 
information it being collecled and will be 
laid on the Table of the Sabha. 

AIIo_ to Manipar NursiDg ~ 

5443. SHRI M. MEGHACHANDRA ; 
Will the MinislerofHEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased 
to refer to' tl10 reply given 10 Unstarred 
Question No. 4689 on the 161h December, 
1968 and slato ; 

(a) whetller the Manipuf Employees 
(Revision of Pay) Rules, 1966 did not mor,e 
all the allowances so far enjoyed by the 
Government employees of Manipuf except a 
part of dearnoss allowance only ; 

(b) if not, tIlo list of allowances so far 
merged wjlh the pay; and 

(c) if the reply to part (a) abovo be in 
the affirmative, the reason for the disconti-
nuance of the allowance for the nuning 
staff of the Govomment of Manipur while 
tile same allowances were not discontinued 
for the nursing staff of Assam ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING; AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) to (c). The informa-
tion is being collected and will be laid on 
the table of the Sabha. . 

New Fertilizer Plants 

5444. SHRI S. A. AGADr : Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to re'er to tho reply given to Unstar-
red Question No. no on the 11 til Novem-
ber, 1968 and state: 

(a) whethor any final decision has since 
been taken to start the new fertilizer plants 
in the country ; and 

(b) if so, the details thereof and when 
tho' projects are likely to be commissioned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN) ; (a) Not yet. 

(b) Does not arise. 

Fertilizer Factory, Gorakbpar 

5445. SHRI MAHANT DrGVI1AI 
NATH : Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be plea.ed to state: 

(a) the total number of local penons 
employed in the Fertilizer Factory, Gorakh-
pur in I, II, III, and IV grades and Super-
visory posts ; 

(b) whethor it is a fact that discrimina-
tion is being made in the appointment of 
the local omployees while the oUlsiden are 
given preference ; 

(e) if so, the ro1sons therefor; and 



ISS Written Answers APRIL 7, 1969 Written Answers "6 
(d) ihe ~ which ~  are 

taking to provide more ~  to the 
local persons ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN): (a) to (d). The 
information is being collected and will be 
placed on the Table of the Sabha in due 
course. 

Allotment of land to Rose lOCiety of IIIc11a 

5446. SHRI BENI SHANKER SHARMA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN ~
MENT be pleased to state: 

(a) whether the Delhi Administration 
propose to offer 100 acres of land .between 
Rajghat and Shantivana to the Rose Soci-
ety of India for a rose garden that was one 
of late lawhar Lal Nehru's dreams for the 
capital: 

(b) whelber the proposal has been 
approved by the Prime Minister : 

(c) whether central assistance has been 
sousttt for the purpose : and 

(d) if so, tbe alllount allocated for Ibe 
purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHI): (a) and (b). No such 
proposal for allotment of land to Ibe Rose 
Society of India has been received from the 
Delhi Administration. However, the Prime 
Minister has approved of the idea of having 
a rose sarden in Shantivana. 

(c) No. 

(d) Does not arise. 

RetnncluMat Of Labouren III ChandIUI 
Dam III Blbar 

5447. SHRI BENI SHANKER 
SHARMA: Will the Minister of IRRIGA-
TION AND POWER be pleased to state : 

(a) Whether Government are aware that 
about 1700 labourers are beins retrenched by 
the National Projects Construction Corporat-
ion working at the Chandan Dam in the 
<listrict of Bhasalpur in Bihar due to lack 
of wnrk : 

(b) Whether they can be ensaged in the 
construction of the Chandan high level 
canal awaiting technical cle"rancc by his 
Ministry: and 

(c) When the technical clearance for this 
Canal will be given and when the 
work will start thereon? 

THE DEPETY MINISTER IN THE 
MINISTRYOF IRRIGATION AND POWER 
(SHRI SIDDHESHWAR PRASAD): (a) 
loB on 31. 3. 69, 479 workers out of 
981 at this unit are surplus and are required 
to be retrenched immediately. With the 
completion of works by the end of May, 
1969, the remaining workers will also be 
re,&l:cnched. 

(b) This question will arise only if the 
work is allotted to the National Projects 
Construction Corporation by the Project 
Authorities. 

(c). The project report in respect of the 
Chandan High Level canal is in the final 
stage of examination by Central Water and 
Power Commission. 

DIscontinuance Of Deputation AUo_ 
In Epuivalent Po.ts 

5448. SHRI P. M. SA YEED: Will 
the Minister of FINANCE be pleased to : 
state: 

(a) Whether there has been any substan-
tial economy by the discontinUance of 
deputation (duty) allowance on equivalent 
posts as per Government orders of August, 
1966 : 

(b) whether the stoppage of deputation 
(duty) allowance has not adversely affected 
the efficiency in Govemmcn\ work: 
and 

( c) the reason for not discontinuing the 
payment of sp:cial pay which has also to be 
withdrawn along with the discontinuace of 
deputation allowance ? 
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THE DEPUTY PRIME MINISTER &: 
MINISTER OF FINANCE (SHRI 
MORARlI DESAI): (a) Yes, Sir. There bas 
been some economy by tho discontinuance 
of deputation (dUly) allowance on movement 
of eq'!ivalent posts. 

(bl Government have no reason to think 
so. 

(c) Special pay is granled IInder F. R. 9 
(25) in consideration of specially arduous 
nature of duties, specific addition to work or 
responsibility of the unhealthiness of the 
locality in which the work is performed and 
is meant to be in lieu of higher pay scales. 
The question of its discontinuance, as a 
result of discontinuance of deputation (duty) 
allowance in certain circumstances does not 
therefore, arise. 

Revenue Collections from 'Alldalll8DS and 
Nicobar Is'oads 

5449. SHRI K.N. PANDEY: WltI 
the Minister of FINANCE be pleased to 
to refer the reply given to vnstarred Question 
No. 112a on the IStb November, 1968 and 
state : 

(a) whether the information regarding 
ReYOnue Collections from Andamans and 
Nicobar Islands has since been collected ; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DE3AI): (a). Yes, Sir. 

(b) The total income-tax collected from 
Andaman and Nlcobar Islands durins the 
years 1964-65 to 1969-67 was Rs. 6,73,000. 
Out of this, Rs. 6,20,495 was collected 
from the Coconut Trade monopolist Ackojis. 
No instance of tax evasion had come to 
notice daring Ihis period. 

(c) Does not arise. 

Kbetri Copper Project 

5450. SAIlI ARJUN SINGH BHADO-
RIA: Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to refer to tho reply 

given to Vnstarred Question No. 245 on the 
12th November, 1968 and state : 

(a) whether the required infonoation 
regarding Khetri Copper Project has since 
been collected ; and 

(b) if se, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a) 
Yes. 

(b) Details are given in the statement 
laid on the Table of the House. [Placed in 
Library. See No. LT-336/69]. 

Position of Arrears or Taxes 

5451. SHRI ARJAN SINGH BHA-
DORIA: Will the Minister of FINANCE 
be pleased to refer 10 the reply given 10 
Uostarred Question No. 1514 on the 25th 
November, 1968 and state: 

(a) whether the information regarding 
the position of arrears of various taxes when 
he took ovor as Finance Minister in 1967 
has since been collected by Government ; 
and 

(b) if so, the details thereof? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARlI DESAI) : (a) and IbJ. The in-
formation regarding the position of arrears 
of the various taxes and dOl ies as on 
31.3.1967 has since been collected and the 
details thereof are furnished below: -

Income-tax 
Estate Duty 
Wealth-tax 
Gift Tax 
Expenditure-tax 
Customs Duty 
Central ~  Duty 

Rs. in lakhs 
5,15,25 

9,21 
6,51 
1,28 

37 
1,16 

19,53 
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Plots Lying Vacant In Ghaziabad 
Indnstrial Area 

5452. SHRI ARJUN SINGH 
BHADORIA: Will the Mini.ter of 
HEALTH AND FAMILY PLANNING 
AND WORKS, HOUSING AND URBAN 
DEVELOPMENT be p!eased to refer to 
the reply given to Unstarred Que,tion No. 
1878 on the 25th November, 1968 aod state: 

(a) whether the required informalion 
regarding vacant plots lying in Ghaziabad 
Industrial Area has since beeo ~  ; 

(b) if so, the details thereof ; aod 

(c) if oot, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B.S. MURTHY) : (a) and (b) .. The number 
of such plots is IS9. Ownership in those cases 
was transferred io 1967 and 1968. Delay in 
setting up factories 00 the .plots is due to 
the recession in industry. After the transfer 
of owneship of plots, factories are required 
to be sel up within throe years. This 
period has not elapsed. 

(c) Does not arise. 
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Tn"banal For Krishna-GOIIam Ri_ Water 
Dispate 

S4S4. SHRr HARDA Y AL DEVGUN : 
will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) Whether it is a fact that a reference 
was made to the Chief Juslice of India for 
the constitution of a Tribunal to settle lhe 
Krishna-Godavari dispute under the Inter-
State water Disputes (River Waters) Act, 
1956 ; 

(b) whether the composition of the 
Tribunal has beend decided upon ; and 

(c) if not, the stand of the the Govern-
ment of Mysore and Andhra Pradesh in 
this connection ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : (al Yes, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

Scheduled Castes and ~ Tribes 
Employees Working Ia lacome Tu 

And Customs, House Calcutta 

S455. SHRI P.R. THAKUR: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the namos and particulars of the 
Scheduled Castes and SJheduled Tribes 
officers of the Customs ~  Calcutta 
as _11 as of the S.lco:ne-tax Offices in 
Calcutta, who have b""o put uoder suspen_ 
sion, dismissed or forced to resiID sioce 1966 
till todate ; and 
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(b) the number of such oUicers who 
were superseded in the matter of promotion 
during the above period ? 

THB DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). The 
Infonnation i. being collected and will be laid 
on the lable of the Lok ~  

T .. sta Barra!!" Project 

5456. SHRI VALMIKICHOUDHARY: 
Will lhe Mlnhter of IRRIGATION AND 
POWER be pleased 10 state : 

(a) whether Ihe technical scrutiny of 
the report on the Teesla·Barrage Project 
bas been completed ; 

(b) if so, tbe reault of the scrutiny ; 
and 

(c) Ihe nature of the decision, if any, 
taken in the !isht thereof 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWU 
PRASAD) : (a) No; Sir. The report Is still 
u pde. scrutiny. 

(b) and (c). Do not arise. 

Fae\Qrios III Antlbloties PlaDt.t RisIl .... 

5457. SflRl SHASHI BHUSHAN: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be ~ to state: 

(a) whether it is a fact that there are 
Iwo factions in the Anlibiotics Plants at 
Rishikcsh fishtlng among Ihemselves to 
damage lhe plant and its reputation; 

(b) whether it Is also a fact that after 
action was taken against some of them, they 
have written apologies and have ascribed 
their wild propaganda 'against Indian Drugs 
and Pharmaceuticals 10 outside inflUl!llces : 

(cl if so, Ihe substances of the letten 

written by them ; and 

(d) the action which bas been taken 
to ensure that mutual quarrels do not ~ 
the plant 7 ., 

THE MINISTER OF STATE IN ~ 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN): (a) Faction· 
alism was prevalent In the Antibiotics Plant, 
Rishikesh which was detrimental to the 
efficient working of the plant. Ibis has since 
been curbed by the management by taking 
timely action. 

(b) and (c) . Yes. The pe1Wll concerned 
have since tendefe!l apol"gy fm" havin, 
acted in an irresponsible ID8Ducr UDder 
Instigation and emotional stress. The matter 
bas therefore, been treated as closed. In 
the interests of belter 1n4lustrial relations 
and smooth working of the project, It h not 
considered advisable to disclose the contents 
of the communications addressed by tbem. 

(d) Certain transfers bave been made 
and a c10ae 'IIIIateb is beln, kept on the situa-
tion. 

IDeome-Tu Pa7.n .. ~ ~ Ia 
~ 

5458. SHRI K. N. ~  I Will 
the Minister of FINANCE 'be pleased to 
refer to the reply given to UI"tarred Ques-
tion No. 39 On the IItb November, 1961 and 
state : 

Ca) whether ibe required laformatlon in 
respect of ~ Tu payers In Kaira 
district in Gujarat has since been collected; 

(b) if so, the number out of them in 
1966-67 and 1!I67·68 from whom Incom-Tu 
arrears are ~ from t/lree years ; 

(c) the number of persons on whotJl 
Wealth T"" WJS Icvle4 in 196(j.(i7 and 
1967-61 ; and . . 

(d) the amount or excilC duty on to-
bacco realised In the said district durlnj the 
above period 7 

THE DEPUTY PRIME MINISTEII. 
AND MINISTER OF PJNANCE (SHJU 
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MORARJI DESAI) : (a) to (d). The infor-
mation required for fulfilment of the assur-
ance arising out of the reply given to 
Unstarred Question No. 39 dated the 
11th ~  1968 has since been collec-
ted and is being laid on the Table of the 
Sabha ~  The information is rep-
roduced below :-

1966-67 1967-68 

(a) The number 12,615 13,499 
of income-tax 
payers. 

(b) The number 
of persons out 
of (a) aboye 
from whom in-
come-tax arrears 
are due for three 
years (as nn 
30.9.68) 82 

(c) The number of 
persons on whom 
wealth-tax was 
levied. S02 

(d) The amount of 
central Excise 
duty on nnman-
ufactured ~  
realised. 

123 

681 

(Rs. lakhs) 231.49 347.96 
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Appointment Of Technocrats In Public 
Undertakillgs 

S461. SHRI D. N. PA TODIA: Will 
the Minist,r of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be pleased to state : 

(a) wliethcr it is a fact thaI recoatly at 
Dehra Dun. the Minister is reported to have 
stated that top po.itions in the Public Suctor 
Undertakings should be given to the techno-
crats and men with business experience and 
not to officers from tho regular cadre ; 

(b) If so, the number of undotakings 
under his Ministry which are not being 
headed by technocrats with their names . 
and, • 

(c) when the above suggestion will be 
implemented in regard to these undertak-
ings ? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS (DR. TRIGUNA SEN) 
(a) Presumably tho Hon. Member has in 
mind my reference to certain recommendat-
ions of the Administrative Reforms Commiss-
ion relating to selection and appoinbDent 
to top posts in public soctor uodertakiop 
to give preference to officers worltiog 
with the Public undertaking and to 
cosure that when. sufficiently senior and 
experienced officers are not available within 
the puhlic undertakings for holding top posts 
selections made form ~ 
are of persons with adequate industrial. 
business and professional competence and 
they clect to join the public undortakings 
permanently. 1 had mentioned that 
Government had taken certain decisions on 
the recomm,ndations of the Administrative 
Reforms Commission and that these decis-
ions will implemented as and wilen possible. 

(b) and (c). In view of the answer 
to ( a). these questions do not arise. 

Irrigable Laad 

S462. SHRI S. A. AGADI: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state : 

(a) tho existing percentage of irripblo 
. area o"t of cultivable land. State-wise. in 

the country and the. perCentage of irrigable 
land. State-wise. after the completion of tho 
PfQjects under construction ; 

(b) whether any consideration is made 
before giving the clearance for the constfllC-
tlon of the projccts in the State ; 

(c) whether. it is a fact that some major 
projects have been undertaken by the States 
without wai ling for the clearance from tho 
Centre ; and . 

Cd) if so. the IIlIDIClJ of tho States and 
the projects in which no clearance has been 
given. yet they were started ? 

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER 
(SHRI SIDDHESHWAR PRASAD) ; Ca) 
A statement giving the requisite information 
Is laid on the Table of the House. [Placed 
in Library. See No. LT-637 169]. 

(b) Tbe projects are formulated by the 
State Governments. They are cleared subject 
to their technical feasibility. inter-State 
agreements, if any and availability of pro-
vision in tbe State Plan. 

(c) and (d). Only two projects are re-
POrted to bave been taken· up without 
waiting fot clearance from the Centre. ~ 
are Harangi and Hemavatl Projects in 
My50ro. 

Disparities I. PromotioDs to Com ......... 
and Head N ..... III New DeIlaI Hospbls 

S463. SHRI MANGALA THUMA-
DAM: Will tbe Minister of HEALTH 
AND FAMILY PLANNING AND 
WoRKS. HOUSING AND URBAN 
DEVELOPMENT be pleased to state : 

(a) the steps taken to remove certain 
disparities in promotions to compounders 
and head nurses in he different hospitals in 
New Delhi; aod 

(b) wbeather Government have received 
any syecific complaint from a _lion of 
th_ categories of hospital staff in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILy 



~  ; AND WORKS. aOUSlNG 
-\ND ~  DllVELOPMENT (SaRI 
B. S. MURTHY) : (a) and (b). The' re. 
quisite infonnation is being collected and. 
~  be laid on the Table of the Sabha. 

DeveloJlllll!llt of MaUapbuzha apd Idikkl 
Projects 

S464. SHRI MANGALATHUMA-
DAM; Will the Minister of IRRIGATION 
ANn POWER be pleased to state : 

(a) whether Kerala Government have 
approached the Centre for the additional 
allocations for tbe developmeat of lolaIa-
phuzha and Idikki projects in the F.ounb 
Fi.ve Year Plan; and 

(b) if'80, the steps taken by 00_. 
_nt in this rcprd ? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF IR.R:IGATIO.N AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD) : (a) No; Sir. 

(b) Does not arise. 

E_loa of Wealth Tn by Eatate Ownen 
of Palghat Dlstriet 

SMS. SHlU I'4ANGALA 1;HUMA-
DAM: Will the MiDi •• of ~  be 
pleued to state : 

(a) whether Government have any in-
formation that a large number of Estate-
owaers in Kerala (Palghat' Dismt) have 
evaded payment of Wealth tax for nearly 
3)'C8H! 

(b) ~ tlle. ~1  ~  
111M ~  this ~  til thjI, ~ 
authorities ~ ~  the I,Pff:iI'k \01IIlC 
of moppat Sthanam Estate was alsO report-
ed; 

(0) whetber il is a fact thlr,t the Estllte 
Duty officers have not propel'" qpedi\lld 
the realisation of the tax ; and 

(d) if so, the action taken to realise !be 
Wealth tax arrears ? 

~~  I?BlIUfY ~~  ~  
~ ¥INlSTEtlf.. OF FIN;,\I{CE (SlUt1 

Written 4Mw.ers 

MORARJI DESAI): (a) to (d). The in-
fonnation is not readily available and is 
being collected. The same will be laid On 

~ Table Qf the House as early as poss!tlle. 

Appointment of la_Tn Oftken 

~  SHRI A. DlPA: Will tt.e Minister 
of FINANCE be pleased to lay on the Table 
a stateinent sbowing :-

(a) The list, in order of merit of 199 
Income Tax Officers appointed rcccn\ly 011 

tbe recommendations of the U.P.S.C. with 
the Zones allotted to each; and 

(b) Tbe principle adoptcdin fi,qnl 
their seniority vis-a-vis depanmentaJly pro-
moted Officere in view of the fact that their 
recruitment has been delayed for over three 
years during which a large number of pr0-
motions have been made and the reasons 
therefore ? . 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI): (a) 
A statement showing the names, in 
order of merit, of 199 candidates recommen-
ded by;·the U.P.S.C. and who were offered 
th.e posts of Income-tax-Offlcer, Class II 
and their allocation to various charges of 
Of the Commissioners of Income-tax, is laid 
on the Table of the House. [Placed 
in Library. See No. LT-638/69] 

(b) These officers are as yet on proba-
tion and under training. The question oJ 
their seniority vis-a-vis promotees t9 Class 
II Income Tax Service will be taken up 
in due course. . . . 

CeDilla 011 ~  ~ 

5467. SHRI MAYAVAN; Will the 
Minister of FINANCE be pleased to state: 
(a) Whether there is any proposal to put a 
ceiling on income-tax; and 

(b) Whether Government have undor 
consideration any proposal to exempt the 

~ Government employees from the 
payment of income-tax? 

THE DEPUTY PRIME MINSTER AND 
r.nNISTER Of FINANCE (SHRI 
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MORARJI DESAI): (a) No, Sir. The 
maximum marginal rate of income tax 
(including surcharge) under the proposals 
io the Finance Bill, 1969 is 82.5% and it is 
attracted when the income exceeds Rs. 
2,50,000. 

(b) No, .Sir. There is no such proposal 
under consideration of Government. 

Consultation .. ith State Govemmeata 
before Setting np Finance Commission 

5468, SHRI MAYA V AN : Will the 
MINISTER OF FINANCE be pleased to 
state : 

(a) Whether there is any proposal 
before Government to consult the respective 
State Governments as to their demands 
before setting up of the Finance Commission; 
and 

(b) If not, tho reasons therefor? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). Tho 
Finance Commission Is periodically 
constituted by tbe President in pursuance 
of article 280 of the Constitution 
and i Is terms of reference are also provided 
for in the Consitution itself. There is, 
therefore, no question of the Ocntral 
Government consulting the State Govern-
ments as to their demands before the setting 
up of the Finance Commission. However, 
after the Commission is set up, the State 
GovernmenlS place before it their demands 
and the Commission consider them before 
making i IS recommendations. 

Extensloa of National Sa'fiags SdIeme ID 
TrilalAreas 

5469. SHRI Y ASHPAL SINGH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether. there are any proposals 
underway to extend the scope of the 
National Saving Scheme in remote tribal 
areas ; 

(b) if so, the steps taken in this direc-
tion ; and 

(c) the suggestions received from dlffe-
rent States in this re$ardJ 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI): (a) and 
(b). Efforts are continually made 
to spread the savings movement in rural 
areas including tribal areas. Clm!,aigns to 
educate rural and tribal p!ople in the 
benefits of savings are ~  by the 
National Savings Orpnlsatlon wi lh the 
coooperation of State GoverDlnenls aod 
Panchayat Administrations and the Plan is 
to cover rural and tribal households through 
teams of voluntary workers. For this pur-
pose publicity is or.anlted through audio.. 
visual media like films, folk SOIIIB etc. and 
a large number of Branch Po>st Offius in 
rural areas have also bocn invested with 
Savings Bank powers-th_ no .. number 
about 61,000. 

(c) No specific suggestion for ~  
the scope of the savings Scheme to tribal 
areas has been received from any State 
Government. 

~ ~ t '""" it mr.<,,-
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~ t I 1 ~7 ~ f.JI:!: ~ lI1tAT 
lI>"tarit ~~ 1~ ~ t I 

ParticiPation In last General Strike by 
E .. pIoJees of A_tant GftIeraI 

Offflcer, Gujantt 

5471. SHRI GEOROE FERNANDES: 
Will the Minbter of FINANCE be pleased 
to state : 

(a) the iotal number of employees sus-
pended for participation In the strike of 
the 19th September, 1968 in the office of 
the Actountant General, Oujarat : 

(b) the number of employees out of 
them who are stilll under suspension : 

(c) whether the Comptroller and Auditor 
Oeueral of India has received representa-
tions from the Civil Account Association, 
Ahmedabad, complaining about the inordi-
nate delay In proceeding with the cases of the 
employees under suspension; ,and 

(d) the steps !»dog taken to complete 
tho inquiry against the concerned employees ? 

mE DEPUTY PRIMB MINISTER 
AND MINISTER OF FINANCB (SHRI 
MORARR DESAI) : (a) Five. 

(b) Two. 

(c) No cotpJizance is taken of the reo 
pn:aeotations etc. received from the derecog-
nised associations 

(d) Instructions have already been 
issued by the Comptroller and Auditor 
O"""ral that every erfort should be made to 
try to co:uplete the inqllity by IStb April, 
1969. 

CommIttee to Study ProbI_ of Tax 
EftSlOII 

5472.SHRI VALMIKI CHOU-
DHARY: Will the Minister of FINANCB 
be pleased to state: 

(a) whether' a Committee has' been 
constituted by his Ministry tel stud)' the 
problem of ~ ~  : 

(b) If so, Its composition and main 
terms of reference : and 

(c) the broad features of the report, 
if any, submitted by the Committee? 

mE DEPUrv PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARR DESAI): (a) Yes, Sir. 

(b) The Committee was composed of 
one Director of Inspection (Investigation), 
one Commissioner of Income-tax, one 
Deputy Director of Inspection and two 
Assistant Commissioners of Income-tax 
with an Assistant Director as Secretary. 
Its terms of reference were as under l -

(a) The Committee will study the 
causes of tax evasion, general 
techniques of tax evasion as also 
special ones employed In major 
trades and industries anti recom-
mend the steps which it considers 
necessary to adopt to check and 
detect tax evasion. 

(b) Withou t prejudice to tbe genera-
lity of the above, the Committee 
will study and report, in particular, 
on the following :-

(i) Dealings in lands and buildings : 

(iI) Tax evasion by film artists and 
other profeSsional classes, like 
lawyers and doctors : 

(iii) Tax evasion in speclliation in 
commodities: shares etc. ; 

(Iv) Tax evasion througb bensmi 
transactions ; 

(v) How far law of limitation 
protects the successful tax evaders : 

(vi) Adequacy of strength and condi-
tions of service of the personnel 
of ihe Income-tax Department ; 

(vii) Recognition or reward to the 
successful' investigator ; 

(viii) Imposition of supervisory respou-
sibilities within the optimum span 
of control; 
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(a) Adequacy of liaison with other 
Government Departments ; and 

(x) Collusion between Banks and tax 
evaders. 

(c) The broad features of tbe ~  
submitted by the Co"Dmittee are :-

(1) Strengtbening of administration ; 

(2) Curbs on casb transactions and 
Cash boldings. 

(3) Enlargement or powers of search 
and seizure. 

(4) Compulsory declaration before 
the· Income-tax Offlcer of assets 
beld in tbe names of others. 

Air-Dome Minerai Saney 

5473. SHRI R. K. SINHA: 
tbe Minister of PETROLEUM 
CHEMICALS AND MINES 
METALS be pleased to state: 

Wiil 
AND 
AND 

(al wbether an ar-bone Survey for 
possible mineral reserves bas been 
conducted io some parts of the country ; 

(b) if so, the areas covered so far by 
tbe Survey and the findings tbereof; and 

(c) wbetber a similar survey is contem-
plated in Ullar Pradesh also ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM' AND 
CHEMICALS AND MINEs AND 
METALS (SHRI JAGANATH RAO): 
(a) aod (b). Airbooe geophysical sarveys 
as the first Phase of 'Operation Hardrock' 
have beeo carried out io parts of Aodhra 
Pradesb, Rajasthan. Bihar and West 
Bengal. The ~  aoomalies 
8CCuriog from these flights have been 
graded taldog into consideration the 
associated magnetic data, aDd geological 
setting. About 3,000 such anomaly 
Intercepts bave been taken up in the 
first instance for preliminary ground 
recoooalssance. Based on results of ground 
reconnaissance detailed popbysical, sco-
logical and ~  ~  are 

in progress in IOIIle of the promising 
zooes. Diamond core drilling has also 
already been initiated near Ajit Sagar 
10 tm. east of Khetri in Rajasthan where 
a promising aero-anomaly was established. 
A map of the parts of Aodhra Pradesh 
delineatiog areas for ground-water explo-
ration has also been forwarded to the 
Geoloaical Survey af India and 
the State Government. 

The radiometric data from these 
fligbts have been passed on to the Atomic 
Minerals Division of the Atomic Energy 
Department for further investigations. 

(c) There are no proposals at present 
for undertaking aerial surveys io the 
Uttar Pradesh. 

DeawuI for cut 10 BIIIIt Rate 

5474. SHRI SITARAM KESRI: WUI 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that at a _dOl 
of tbe Iodian Chambers of Commerce and 
Industry held 00 tbe 16th March, 1969, there 
was a demaod for cut io tho bank rate ; 

(b) if so, whetber Oovemment baw 
considered the demand made at tbe meetiog : 
and 

(c) if so, the reaction of Government 
thereto? 

THE DEPUTY PRIME MINISTER 
&: MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). There 
was DO demand as such for a redcuetion 
in tbe baok rate. However, while scotcb-
ing rumours about the possibility of a cut 
in the bank rate, the Goveroor of the 
Reserve Bank said at the meeting that when 
banks had ample funds aDd had oocd to 
borrow only . ~  from the Reserve 
Bank, there had· beeo DO occasion for the 
Reserve Bank or for the bankiog system· 
to give much thoulht to the level of the 
baole rate. .Actually refioaoce io respect of 
the bank lending to the priority sectors is 
avallable from tbe Reserve Bank at 4.5% 
rather tbao at the bank rate or 5%. 
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Natiaaal .... jects COIISInK:tlon corpora-
tlOll workshop at Agra 

347S. DR. RANEN SEN: Will the 
Minister of IRRIGATION AND POWER 
be pltased 10 state: 

(a) whether it is a fach that despite 
adequate m1K:hines and equipments in the 
Agra Wo"'shop of the National Projects 
Construction Corporation Ltd., orders for 
~  and other similar jobs are being 
giv.,. to private contractors ~  in 
Melucuon of work .in the workshop ; 

(b) whether it is a fact that certai. 
machineries and equipments of the work-
shop ~ being sold to private bodies thus 
rendering the workshop ~  in-
effective ; and 

(c) if so, the reasons therefor ? 

THE DEPuTy MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SRlU SIDDHESHWAR 
PRASAD): (a) No, Sir. ~ pbs 
for which facilities have been establi shed 
in the Agra Workshop are generally got 
iloce there. 

(b) Action Is being taken to dispose of 
only such of the items of machinery and 
equipment as ~ surplus to the require-
-'S of the Corporation. 

(,,) Does not arise. 

ProduCtiOB of protein at Glljarat refinery 

5476. DR. RANEN SEN : Will tbe 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS 
be pleased 'to state:: 

(a) Whether it is a fact that protein 
will biD produced at Gujarat RefiDery with 
the help of a french plot pInt IlSing gall 
oil as the starting material ; 8IId 

(b) II so, tbe details thereof 8IId !be 
result of the SlIme? " 

nIB MINISTER OF STATE IN THE 
Mn-iISTR V OF PETROLEUM.& ANt> 
CHEMICALS AND MINES .I: METALS 
(SHR! D. ll. CHAVAN) : (a) and (b). A 
poJit plant for producing SO Kg. per day 
of ~  ~  set up by the Indian 
Institute or ~  ill Basociation with 

the IJIB!itute Francais due Petrole, Prance, 
at Dehra Dun, has now been transferMel 
and located in the premises of the Gujarat 
Refinery on account of the facility of ob-
taining the required feedstocks. The pilot 
plant has been gifted to the Indian Insti-
tute of petroleum by the French Institute. 
However, the Gujarat refinery is expected 
to spend Rs. 92,000'- for providing the 
utilities an!i space for the plant. 

The persoDllel of Indian Institute of 
~  will operate the plm! for a few 

months of Kayali. In this connection, 
attention is invited to the answer given 
in the Lok Sabha on 9. 12. 1968 to 
Unstarred Question No. 3874. 
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54B0. SHRI KJRU1TINAN: Will 
the Minlsrer of FINANCE be pleased to 
state I 

(a) Whether any representation has 
been recc;Yec\ from the Chainnan, Tamil 
Nadu Millowners Association : 

(b) if so, the demands or dJs-satisfac-
dOh about the n:raef given to textile 
mills in the present budget ; and 

(c) the reaction of Gavernment the-
reon ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MOMRJI DESAI) : <al Yes sU. The Go-
vernment have receheol a telegram 
from the· Chairman, Tamil Nadu Millow-
ners' Association. 

(b) The Association in their ""egram 
have stated that -

{i) they appreciate the relief liven 
to the composite mills and power-
looms factories but are disallpoiD-
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ted that spinning mills haw been 
given little or no consideration ; 

(ii) the total abolition of duty ltD 
cotto.) yarn in plain reeled hanks 
of 34 NF to 39 NF does not give 
any relief as the yam fa'iing within 
this count group is neither in dem-
and nor is manufactured ; 

(iii) the reduction of duty by Rs. 1.15 
per S Kgs. in case of yam in plain 
reeled hanles of 40 NF to 68 NF 
is inadequate ; 

(iv) in the case of cone yam there Is 
no reduction but an increase in 
the count ground of 34 NF to 39 
NF and 51 NF to 68 NF by 14% 
and in the count group of 69 NF 
and above the incidence is 36"/. ; 

:v) the duty of yam in cross reeled 
hanks has been increased by 14% 
and 36%. The heavy duty on 
cross reeled hank yam badly aff-
ects handlooms in Bengal and 
Maharashtra and thereby 
·the spinning mills in tbe South 
dependent on these main D)llrkel8 ; 

(vi) substantial relief given to power: 
looms in Mahara3htra and Gujarat 
will not giw fun relief to spinning 
mills in South; and 

lvii) nothing short of total abolition 
of excise duty on yam c;an saw 
Industry from the present criti-
cal situation. 

(c) The Government have received 
several representations from the 
textile IndustrY in connection 
with tbe changes made in the 1959 
Budget proposals, InCluding the 
representation froin the' 'TBmil 
Nadu Millowners' Association,. All 
these representations are under con-
sideration. 

~ ~ ~ 
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Tax Arran due from MIs hblle Relatiolls 
Council of ladl_ 

5482. SHRI SHANKARRAO MANE: 
Will the Minister of FIN ANCE be ·pleased 
to refer to tbe reply given to Uostarred 
Question No. 2793 on 2nd December, 1968 
lind state: . i. 

(a) whether the information in respect 
of tax appears due from MIs Public Rela-
tion Council of India, D,lhi has since been 
cOnected: 

(b) if not, tho reasons therefor : and 

(c) bow much timo is Ultely·to be taken 
to collect the information asked for? 

THE DEPtlTY PRIME MINISTER 
AND MINISTER OF FINANCE (8HRI 

MORARJI DESAI) : (a) Yes, Sir. The 
information has since been collected which 
shows that no arrean of inromo-tax were 
outstanding apinst MIs Public Relation 
Council of India as on 31st March, 1968. 

(b) and (c). Do not arise. 

Reyl .. 1 of LiceDtiale system to meet 
Sborlage of Doctors 

5483. SHRI RAM AVTAR SHRMA : 
SHRI DEVAN SEN: 

Will the Minister or HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state: 

(a) whether there is any proposal under 
consideration to revive the Licentiate system 
to meet the . sliortage of doctors in the 
country especially in the niral aft8S : and . 
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(b) if not, tbe realOlls tbtlrefor ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING; AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
(SHRI K. K. SHAH) : (al No. 

(b) Government are of the view that 
the basic medical degree should be M B.B.S. 

As reprds meetinc the shortage of 
doctors in the rural areas, the following 
steps ha'l'ebeen taken to Rmeety the silUll-
tieD :-

(i) Opening of new medical colleges 
increasing the admission capacity 
of the existing medical colleges in 
order to train more doctors. 

(ii) Posting of medical officers in the 
rural areas by rotation. 

(iii) Providing rent-free accommodation 
in the rural areas. 

(iv) Grant of rural allowances. 

(v) Re-employment of retired medical 
officers upto 60 or more years of 
age. 

(vi) Prescribina a minImum period of 
scmcc in rural arias as iii eIIlieDIilil 
condition for CIODfirmadon, for 
CI'OlIBing the effidency bar aud for 
selection to higher assIl!III1*It in 
post-graduate training. 

(vii) Relaxation of age of recruitment. 

(viii) Grant of Advance lDcrements. 

(ix) Givill$ stipends to certein students 
and obtaining bonds from them for 
serving Government for a· pres-
cribed period. . 

Hirellalla IrrIgatlOIl Project 
in Raichar DIstrict 

Myaore 

5484 •. SHRIS.A. AGADI.: Willtbe 
MiDister of IRRIGATION AND POWER 
be pleasod to state ; 

(a) Whether it is a fact that the ()o-
vernment of Mysore have surveyed and 
completed the estimates for Hirehalla 
Irrigation Project 10 Raichur District of 
Koppa! Taluk aod scnt it to the Central 
Govemmont for approval ; 

(b) If so, the estimated amount and 
the acreage that will be irripted ; 

(c) whether this projecl is beillll taken 
up . dlIring the Fourth Rve Year PlIIIl; 
and 

(d) if not, when it is proposed to be 
executed ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
l>OWER (SHRI SmDHEsHWAR PRA-
SAD): (a) and (b). The project report 
has not yet been received. 

(c) and (d). The Fourth Plan Is yet 
to be finalised. 

Restrictions on New Memberships 
to COCJpII1Itbe HeUe BIIUding 

Cooperathe Soeletles 

.548S. SHRI A. S. SAIGAL; Will 
tbe Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELoPMI!NT be pleas-
ed to refer to the reply Biven to Unstarred 
Question No. ~ on the 26th A IJIIUSt, 
1968 and state : 

(a) whether Co-operative House Build-
ing societies have lince lodged protests 
apins! pulling restrictions on enrolement 
of members as tenlamoUDIing to interfe-
rence in their autonomous working againSt 
the provisions of the relevant Act ; and 

(b) ir so, Govennnent's reactien there-
to? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B.S. MURTHY): (a) Some Societies have 
repri:£ented against· the restrictions im-
posed. 

,(II) TIle J'II8trictlon dUll f..-thor mem-
benllflp ()f Co-opaadve Societies after 
the crucial date December, 1966) would 
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QOt b: recognised for the pUrpoljl of.1-
l()tment of land/plots, has been imposed 
by Delbi Administration on the recom-
mendatiQDS of the Land Allotment Advi-
sory Committee and is intended to ensure 
proper utilisation of the land by the 
Societies. It is only a condition which is 
heing included in tho land allotment 
agrroment and the question of placing 
any restrictions on the Co-operative Societies 
under the Co-operative Societi.,. Act, docs 
not arise. 
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5487. SHRI M. MEGHACHANDRA : 
Will the Minister of FINANCE be pleased 
to state: 

(8) the IOIaI amount of loan sanctioned 
by the Life Insurance Corporation under 
"Own Y",ur Home" Scheme during the 
yean 1~ 7  and 1968-69 and the number 
of the policy holden getting such loans ; 

(b I the range of Ibe loan amount in-
c1udin.ll the minimum and the mnximum 
lII!Iount of the loan ; 

(c) Ibe number of policy-holders getting 
the loan in Assan, Nagaland, Tripurr 
and Ml\llipur, ~  ; and 

(d) the names of those IOwns with 
population of less than one lakh which 
are COVllled by the "Own Your Home" 
Scheme of the Life Insurance Corporation 7 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJlDESAI) : (a) LoBDI ~  
been sanctiOned as under : 

Year Amo1lllt sane- No. of poliC)'-
~ holden ' 

1967-68 
1968-69 from 

1.4.68 \0 

(In Jakhs) 

276.36 9S8 

31.12.68) 189.10 69S 

(b) Maximum Rs. 1 lakh 

MInimum Rs. 7S00/-
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(c) Loans bave been sancdoncd to Mabarashtra Aurangabad T. G., 
183 poticy-bolders in tbe State of .Assam. 
The scbeme bas not so far been extended 
to any town in Nagaland, Tripura and 
Manipur. 

(d) Initially 'Own Your Home' Scheme 
covered only towns witb a population of 
more tban I lakb (as per 1961 census). 
On a review of such factors as population, 
its rate of growtb, industrial and COllI-
mericial development and demand for 
bousing, it bas now been extended to 
some towns witb a population of less tban 
1 lakb. The names of sucb towns are :-

STATE 

Punjab 
Haryana 

Rajasthan 

Madhya Pradesb 

Uttar Pradesh 

Bihar 

Orissa 

WestDengaI 

Ketala 

Tamil Nadu 

Mysore 

Gujarat 

Batala 
Faridabad, Rohtak 
and Yamunanapr-
Jagadhri T.G. 

Alwar and Beawar 

Bilaspur, Khandwa 
and Ratlam. 

Faridabad, Farru-
khabad (T. G.) 
Ghaziabad and 
Muzaffamagar. 

Agartala, Dlbruprh 
and Shillong. 

A r r a h, Chapra, 
Katihar and Moo-
shYl' •. 
Berhampur and 
Bhubanesbwar. 

Bankura, Jal': :pai-
guri, Midnapur and 
Siliguri. 

Palgbilt, Quilon aad 
Trichur. 

Dindiaul, E rode 
and Kumbakoham 
T.G. 

Bijapur, Davangere, 
Gulbarga, Raichur 
and Udipi. 

Gandhidham, Juna-
gadb and Navsarl. 

Union Territory 

Dhulla, Jalgaon, 
Karad, Lonavla-
Kbandla T.G., Nan-
ded and Satara. 

Cbandigarh, Goa, 
Panjim, Margao 
and Vasco-da-
gama. 

Loans vill .. -vls DeposIts with Banks 

5418. SHRI K. M. MAnHUKAR: 
Will the Minister of FINANCE be plealltd 
to slate: 

(a) Whether it is a fact that since 1967, 
tbe progress of depOsits in Banks· bas out-
stripped loans from banks; 

(b} if'so, tbe causes tboreof; 

(c) wbetber it is a fact tbat big Industri-
alistsof the Country have pressed the 
Reserve Bank of India to reduce the rate of 
interest on loans given by Banks so as to 
enable them to go in for more loans; and 

(d) if so, the reaction of Go_t 
theRIto 7 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) &; (b). The import of the 
quostion is not clear. A bank has to set 
apan 28 per cent of the Increase in 
deposits for investment in cash and qproved 
securities for the purpose of liquidity require-
ment and tbe remaining 72 per cent of 
deposits is available for advances. It can 
Also .borrow from Ihe Reserve Bank to meet 
a;,.y seasonal demand for credit under terms 
and cOndilions as my be laid down from time 
to time by the Reserve Bank. During 1967 
and 1968 deposits of scheduled commercial 
banks increased by RI. 452 crores and Rs. 
471 crores respectively. The corresponding. 
increase in bank abvances were RI. 346 
crores and Rs. 357 crores. 

(c) No, Sir. 

(d) Does DOt ·arise. 
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Oal-BIIIed FertUIzer Factory at Tak:her 

5489 SHRI SURENDRANAffi 
DWIVEDY: Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES 
AND METALS bepleasod to refer to the 
reply given to Starred Question No. 3305 on 
the 17th March, 1969 and state : 

(a) whether the Question of a coal-
based fenilizer factory at Talcher it under 
consideration; 

(b) whether the proposed firm decision 
has to be taken in regard to selting up 2 or 
3 factories simultaneously; and 

(c) whether the proposed fertilizer fac-
tory at Paradcep In the private sector will 
also be coal-dased? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN): (a) Yes. 

lb) The firm decision referred to relates 
to the number and the phasing of factories in 
relation to various techno-economic factors. 

(cl No. 
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. FiowI<e Minister's visit to lleaga1 lUId 
Billar in eoaneetion willa Mid-Term Poll. 

S492 SHRI JYOTIRMOY BASU 
Will the Minister of FINANCE be pleased 
to state: 

(a) who bore the cost of his visit to 
West Bensal and Bihar in connection with 
mid-term electlons; 

(b) the ~  expenditure Incurred in 
this connection; 
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(c) whether ODO ~ placed 
il& plage at his disposal at the time IIf his 
election tour; and . 

(d) if so, the reasons thereof? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHR! MORAR-
JI DESAI): (aJ to (b). Tho tour was 
ol1\lll1ised by the All India Consrcss Commi-
ttee and all expenses ~  with Ihis 
tpur were borne by it. 

(b) Government has no information 
about Ihis. 

... ~ of FerdIlzer FIICkN:Y ~  
Na78 Naapl 

5493. SHRI HEM RAJ : Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to state ; 

(a) whether any scheme has been for-
mulated for the expansion of Fertilizer 
Factory at Naya Nangal in the ncar future; 
I!Dd 

(b) if 10, thf details tbcreof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' PETROLEUM AND 

~  AND MINES AND 
Ml>TALS (SHRI D. R. CHAVAN): 
(a) and (b). A scheme to 'expand the 
NI\IIJllI Fertilizer factory is under consjdcra-
tion. The details have yet 10 be ~  

Docton Allocated 10 HinIacIIaI P ....... 
OIl Reo ......... tiOll of ~  , , 

5494. SHRI HEM RAJ: Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased 
10 llate : 

(a) the number of do:lors who were 
allocated 10 Hunachal Pradesh on the reeor-
pnisation of l'lJI1jab ; 

(b) whether any ~  "as 
been received from lhese doctors for their 
in.",ion iD tbe CeaIAl Government 
Health Scheme; and 

(c) if 10, wheA it was .made and for 
how long it io pending and when a decision 
thereon will be taken ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH).: (a) Sixty-
three. 

(b) and (c " Copies of representation 
from a few doctors concerned were received 
through the Government of Himachal 
Pradesh on the 25th April, 1967 for inclusion 
iD the Central Health Service. 75% or 
posts transferred from the eastwhile Punjab 
Government to ttie Himlchal Pradesh have 
been included in the Central Health Scrvice 
on the 7th October, 1~  The question 
of appointing the trans(crred doctors io tile 
appropriate grades of the C. H. S. has beeo 
takeo up with Ihe U. P. S. C. on the 21st 
February, 1968. The matter.s now under 
active 'consideralion aod is likely to be 
finalised shortly. . 

Gold Prices 

5495. SHRI S. K. T APURIAH 
SHR! HIMATSINGKA : 

Will Ihe Minister of FINANCE be 
pleased 10 slate: 

(a> whether it Is a faet thaI gold prices 
io March Ihi .. yeu louched an all-lime high 
jnIrulia ; 

(b) if so, the highest price of g01!l 
reached that month and how it compared 
with the previous record figure ; 

(e) the reasons for the .sharp ~ io 
prices of gold; and ' 

(d) wh.:\her, io vi .... of the failure to 
keep down thepriccs of pld, Oavernm:nt 
propose to am=nd or scrap the G ~  Control 
Ordor? 

THE DEPUTY PRIME MINISTER. 
~ ~  OF FINANCE ~ 

MORARJI DESAI): (a) Yes, Sir. 

(b) The hiahest Price reached during 
March, 1969, ·lIVll. lls. 1110/- per 10 IfBPtS 01 
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or standard BOld. Prior to March, 1969, 
Ihe ~  price recached was Rs. 171.S0 
per 10 grams in May, 1967. 

(c) It is not possible to categorically 
state the precise ~  for the rise in the 
price of gold which, at any time, is deter-
mined by the inter-play of a number of com-
pl.:x co"tri butory factors, like the fluctua-
tion in the domlnd for and supply of gol d, 
the conditions in the money market, the 
price of foreign exchange utilised to finance 
smuggling, etc. Broadly, the main factors 
responsible for the rise in price during 
March, 1969 appear to be the sharp rise in 
the free market prices of gold in important 
international mlrkets, broadning of demand 
in view of the marriage season and meagre 
supplies due inter alia to the increased vigil-
ance of the anti-smuGgling and preventive 
agencies and tho impact of the recent lagisla-
tion to cure smuggling of silver out of India 
which, In turn, was utilised to finance the 
smuggling of gold. 

(d) N(), Sir. To the extent that the 
rise in price of gold is attributable to reduc: 
supply, it is in fact indicative of the 
success of tho prev.:ntive and control 
measures. 

Pull_dJa Caaal Scheme ID 
Aadhra Pradesb 

5496. SHRI ESWARA REDDY: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether the project report of the 
Pulivendla Canal scheme in ADdhra Pradesh 
has been received ; 

(b) if so, the broad details thoreof : 
and 

(c) the estimated cost thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) No. Sir. 

(b) and (c). Do 1101 arise. 

Damage ca ...... by Floods ia TrlJIIIIB 

5497. SHRI KIRIT BIKRAM DEB 
BURMAN: Will the Minister of IRRI-
GATION AND POWER be pleasrd to 
state: 

Ca) whether it is a fact that year 
after year vast areas of cultivable land in 
Tripura are inundated by floods distroying 
paddy crops of thousands of acres 'of 
land; 

(b) if so, the extent of damage cansed 
by floods in Tripura every year during the 
last three years to paddy and other crops ; 

(c) the steps taken so far to construct 
bunds, embankments and the other floods 
control measures In Tripura and the oxpendi-
ture incurred thereon ; and 

(d) the steps proposed to be taken in 
1969-70 to effectively control the floods In 
Tripura and the estimated cost of the envis-
aged scheme ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SURI SIDDHESHWAR PRA-
SAD): (a) and (b). The damage to crops 
during the last three years in Trlpura has 
been reported as follows :-

1966 
1967 
1968 

Cropped area 
damage 
(Acres) 

29,000 
Negligible 

50,000 

Value of 
crops dam-
aaed 
(Rs. lilkhs) 

52 
I 

97 

(c) The measures tilken so far include 
construction of embankments, raising and 
strengthening of existing embankments, 
erosio:l control and town protection works. 
AD area of 5,000 acres was benefitted by 
these works up to the end of the Third Plan. 
S Town protection works have been also 
comploted. The expeoditwe iDCWTed on. ~ 
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works during the Third Plan and during the 
years 1966-67 to 1968-69 was as follows ;-

Third Plan 
1966-67 
1967-68 
1968·69 (anticipated) 

Rs. in lakhs 
13.16 
S.31 

11.36 
19.31 

(d) It is proposed to continu, the flood 
control programme during 1969-70. 1l1C 
exact outlay during 1969-70 will be known 
only after the works programme for 1969-70 
is finalised. 

Fertilizer Plaat In CeylOll 

5498. SHRI HIMA TSINGKA : 
SHRI S. K. TAPURIAH I 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether India and Italy propose 
to set up jointly a fertilizer plant in Ceylon; 

(bl If so, the details of the project 
and Its cost ; and 

(c) the shares and contributions of 
India and Italy therein and other details 
of the likely collaboration agreement? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN>; (a> 
to (c). The Fertilizer Corporation of India 
Ltd. have been selected by the Ceylon 
Government Fertilizer Manufacturing Cor-
poration for participation in the submission 
of competitive offers for setting up a 
fertilizer plant In Ceylon. An Italiaa firm 
has agreed to colloharate in this bid. 
The details are being worked out by the 
two companies. 

Den Ismail Kbaa Cooperallve HOIIse 
BuildiDg SocIety, DeIbI 

5499. SHru P. M. SA YEED: Will 
Mildster of· ~  ~  FAMII,Y 

PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state ; 

(a) whether it is a fact that the land 
allotted to the Dera Ismail Khan C0-
operative House Building Society Ltd., 
Delhi has been fully developed and 
lay-out approved ; 

(b) if so, the cost of the land per 
yard and the cost of development of land 
per yard; 

(c) the price per yard being charged 
or already charged by the Society from 
its members; 

(d) the amount of bonus/dividend 
paid to the members during tbe life·time 
of Ibe Society against the deposit by the 
mombers, advance and how It was paid ; 

(e> whether all the plots have been 
allotted and if not, the reasons therefor; and 

(f) the time schedule fixed for the 
allotment and construction of houses ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) ; la) No. 

(bland (c). The Society has charged 
Rs. 2300/- provisionally from each 

~  towards the cost of land and its 
development. The cost per square yard will 
be worked out after the land is developed. 

(d) It has been reported that no 
bonus/dividend has been paid by the 
Sodety. 

(el and (f). The question of allotment 
of plosts and the construction thereof will 
arise only after the development has been 
completed. 

E.tetIoo Notices served to Officers 
of CorporatiODs SemI-Government 

OrganisatiOlls Resldiag ia Government 
AccommodatiOll 

5S00. SHRI HUKAM CHAND KACH-
WAI; Will the Minister of HEALTH 
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AND FAMIILY PLANNING AND 
WORKS, HOUSING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the then Ministry of 
Works and Housing in their MemoraDdwn 
No. 2/38/62-ACC-1 dated the 21st April, 
1964, had categorical assured that tho 
officen oC the Corporations/Semi-Govern-
ment organisations who are in occupation 
of general pool residences from the date 
prior to 10th May, 1963 will be allowed 
to continue in those residences; 

(b) whether all such employees have 
now been served with evicti"n notices 
wi thout assigning any reasons ; 

(c) If so, what are the reasons Cor 
backing out of the assurances at this 
juncture; 

(d) whether Government had consi-
dered the dirficulties which such employees 
will be put to in the event of their 
being dislodged from their present 
residences which they have beeD allowed 
to occupy for the last 10/IS yean and 
which they have been paying the market 
rent; and 

(e) If so, the reaction of Government 
thereto 7 

THE MINISTER OF STATB IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DBVELOPMENT (SHRI 
B. S. MURTHY): (a) to (e). The 
question regarding allotment of general 
pool accomodatlon to the employe:s of 
Public Sector Undertakings/Semi-Govern-
ment Organisations has been reviewed by 
the Government from time to time. Till 
about 1956-57, the number of such bodies 
was small and their requests were 
considered only on ad hoc basis for 
allottment of general pool accomodation, 
When the demand started increasing, 

. the Government decided to regulate the 
procedure to deal wi th such requests. In 
1967, therefore, decision was taken that 
officen holding lien on Central Govern-
ment posts, thOIO belonging to all India 
Services 1114 ~  officers of Ibe 

State Governments or Gentral Government, 
who on retirement, were deputed/appointed 
in such bodies, were made eligible for 
allottment of accommodation from the 
general pool. The officers/staIT recruited 
by the Undertakings directly were not 
eligible for alloltment of general pool 
accommodation. As even this pressure 
was considered heavy, the posi!ion was 
again reviewed in 1963 and a declsion 
was taken to restrict this facility only to 
those Central Government officen who 
held to Ibose Central Government posts and 
were sent on deputation to such bodi ... 
The matter was again reviewed by the 
Government in 1968 and it was decided 
that general pool accommodation .in 
occupation of non-eligible penons should 
be got vacated and iD future holder 
Central Government employees, on their 
going on deputation to such bodies, may 
not be allowed to retain the general pool 
accommodation in their occupation. ThIs 
decision has been taken by the Govern-
ment keeping in view the acute shortage 
of accommodation in the general pool and 
paucity of funds for future constructions. 

As it has been ~  for the 
Government to provide residential acco-
mmodation to 60"1. of its employees working 
in eligible offices in DelhiJNew Delhi, 
the Government cannot take the respon-
sibility of providing accomodation from 
the general pool to the employees working 
in corporations/semi-government organisa-
tions nor is it considered advisable to 
allow further retention of accommodation 
as the corporations had sufFicient time at 
Ibeir disposal to construct residential 
accommodation for their employees. 

It Is for the corporation etc. to provide 
residential accommodation to their emp-
loyees so as to mitigate the hardship 
likely to b: experienced by those employees 
who have to vacate the general pool 
accommodation. 

ReIDsaI or advance for motor clr and 
boose bUilding 10 oIIIcen OD 

depulatloa 

5501. SHRI KAMALANATHAN: 
Will the Minister of FINANCE be pJeasecl 
studies. 
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(a) whether it is a fact that Officers 
on deputation from the State Governments 
to the Centre are experiencing hardships 
in regard to grant of house Building 
advance, Motor car advance, etc. on 
account of the refusal by both the Central 
and State Governments to make available 
necessary funds for the purpose; and 

(b) if so, the steps proposed to be 
taken for removing these hardships? 

THE DEPUTY PRIME MINISTER 
a:MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) and (b). The 
officers on deputation from the State 
Governments to the Centre, who hold 
permanent appointments under the State 
Governments. are not entitled to house 
building advances under the Central 
Government rules as these officers are 
governed by the rules framed by their 
respective State Governments to whom they 
can apply and get such loans. However, 
officers belonging to All India Services, 
such as I.C.S., I.A.S., I.P.S., etc., who are 
on deputation to the Centre, are entitled to 
house building advances under tne Central 
rules, provided :-

(i) they II.Ie on permancot deputation to 
the Centre ; or 

(iI) they have been on deputation to 
the Centre continuously for six 
years or more. 

YEAR 

1665-66 
IH6·67 
1967-61 

No. of persons having 
wealth of RI. 50 lakhs 
a: over. 

86 
76 
67 

Depaslts of Roek PllospIIate ia Rajasthan 

5S03. SHRI K. P. SINGH DEO: 
Will the Ministar of PETROLEUM AND 
.CHEMICALS AND MINES AND 
METAUI be ~  to 8ta" ; 

In so far as advances for tte purchase 
of Motor Car and ~  ccnveyance are 
concerned, State Government officers who are 
on deputation to the Centre are entitled to 
these advances subject to the fulfilment of 
conditions prescribed in the relevant rules 
as applicable to Central Goverdment em-
ployees. 

Per_ u1'11I& Wcslth of Rs. 50 Iakhs 
and 800ft 

5502. SHRI ARJUN SINGH 
BHADORJA : Will the Minister of 
FINANCE be pleased to state : 

(a) tbe number of persons in the 
ccuntry having wealth of RI. 50 lakhs and 
over in each of the last three years ; 

(b) tbe total wealtb of aU such persons 
'assessed to wealth-tax; and 

(c) the amount of wealth-tax paid by 
them at present ? 

THE DEPUTY PRIME MINISTER 
a: MINISTER OF FINANCE (SURI 
MORARJI): (a> to (c). The number of 
Wealth-tax assesfces who have either filled 
returns of net wealth exceeding Rs. SO lakhs 
or who have been assessed to tax on a net 
_Ith ClIceeding Rs. 50 lakhs, the total 
wealth of all such persons-returned or 
assessed-and the amount of wealtb-tax 
payable by them are furnished below: 

Total 
Wealtb 

Amount of wealth 
tax payable 

(Figures in Lakhs of Rs.) 
11241 199 
9281 220 
8530 176 

(a) whether phosphate deposits have 
been located from the Cambrian rocks In 
the Aravali formation near Udaipur ; 

(b) whether Rock phosphate bas also 
·beeo discovered in Birmania, Kohra and 
Dakan Kotn in Rajastban ; 
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Cc) if so, the estimated deposits of 
phosphate discovered ; 

Cd) whether Government . propose to 
work on these deposits ; and 

C e) the estimated savings on account 
of import of phosphate as a result there-
of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS CSHRI JAGANATH RAO): 
Ca) Yes. Rock phosphate deposits have been 
located in the AravaIli formations of pre-
Cambrian age near Udaipur at Maton, 
Kanpur, Karbaria Ka Gurha, Dakan 

~ Nimach Mata and Jhamarkotra. 

Cb) Yes. 

(c) EKplorations carried out so far 
have indicated tentative ostimate of about 
57 million tOMes. 

(d) and (e). The deposits are under 
investigations and the question of exploita-
tion will be considered after the investiga-
tions are completed. It is premature to 
say anything in regard to the savings OD 

account of impon of phosphate. 

Supply of Defective Equipmellt to 
Antibiotles Plant, RUblkesh 

5504. SHRI K. P. SINGH DEO : 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether it is a fact thaI cenain 
equipment supplied by Rus.ian enterprise 
for setting up the Anti-bloties Plant at 
Rishikesh were found to be defective after 
the planl went into operation in 1968; 

(b) if so, Ihe cost of the defective 
equipment; and 

Ce) the steps taken by Government 
to get the defective equipment replaced ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETPOLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN); (a) 
to (e). Some deficiencies In equipment 
have been noticed. These have been dis-
cussed with the Collaborators, some items 
have been replaced, while others have been 
rectified mostly at the expense of the colla-
borators and discussions are continuing OD 

the remaining deficieneies. The cost of 
such equipment will be known only aflor 
the discussions have been concluded. 

Natloaal Mm-J nevelopmml 
Corporatloa 

5506. SHRI BENI SHANKER 
SHARMA: Will the Minister of PET· 
ROLEUM AND CHEMICALS AND 
MINES AND METALS be pleased to 
state: 

Ca) whether the National Mineral 
Development Corporation propose to en· 
large its sphere of activities ; 

Cb) if so, the details of the proposais 
before it ; and 

(c) the steps taken or proposed to be 
taken in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI JAGANNATH RAO): 
Ca) to (cl. In addition to Ihe .xisting 
iron ore mines at Kiriburu and Bailadila 
(Deposit No. 14), the diamond mines at 
PaMa and the pilot testing programme at 
Kudremukh, the National Mineral 
Development Corporation propose to under-
take to following new projects/feasibility 
studies :-
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Name of the Project/Study 

I, Development of Bailadila Iron ore Mine 
(Deposit No.5) with a capacity of 4 
million tonnes of lump ore per annum. 

2. Development of Donimalai Iron Ore Mine 
In Mysore with a capacity of 1.75 
million tonoes of lump and 1.75 million 
tonnes of fines per annum. 

3. Expansion and modification of Kiriburu 
Iron Ore Mine for supply of ore to 
Bokaro Steel Plant. 

4. Feasibility study on establishment of a 
large mechanised iron ore mine based on 
deposit No.4 in Bailadila area. 

s. Feasibility studies on pelletisation of 
iron ore to be followed by establishment 
of pelletisa tion Plants. 

6. Feasibility study for an iron ore mine at 
Malangtoliin Bihar. 

7. Tccbno-ec:onomlc feasibility study on the 
Ramandurg-Karwar Complex. 

8. Underground sampling at the Majhgawan 
diamond minco 

9. Appraisal of the diamond deposits in 
Andhra Pradesh. 

10. Feasibility study on the Rock-Phosphate 
~  in Mussoorie. 

11. A feasibility study on the establishment of 
an emerald mine in Rajasthan: and 

12. Feasibility on the conglomerate diamond 
deposits in the Panna area. 
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Estimated capital cost in 
the case of projects 

Rs. 380 million 

Rs. 215 million 

Rs. 118 million 

Feasibility study. 
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Proposal for FertiliRr Plant by OU 
IDdiaLtd. 

5508. SHRI. BISWANARA Y AN SHAS-
TRI: Will the Minister of PETRO-
LEUM ANn CHEMICALS AND MINES 
AND METALS be pleased to state: 

(a> whether it is a fact that the Oil 
India Ltd. has submitted a proposal for 
setting up a fertilizer plant based on natural 
las; and 

(b> if so, the actioo taken thereon? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHA VAN) : (a) No. 

(b) Does not arise. 

Laad Acquired by on Indla Limited and 
O.N G.C. Ia Aslam 

5509. SHRI BISWANARAYAN 
SHASTRI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES 
AND METALS be pleased to state: 

(a) the total area of land acquired so 
far by the Oil India Ltd. and the Oil and 
Natural Gas Commission in Asswn separatly; 

(b) the total amount paid as compen-
sation: 

(e) the total area of land requisitioned 
In Assam by the Oil India Ltd. and Oil and 
Natural Gas Commission for drilling wells 
and subsquently restored to !be owners; and 

(d) the basis of compensation paid for 
IIIICh requisitloas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D.R. CHA VAN). (a) 
The total area of land acquired so far by 
Oil India Limited and 'Oil and Natural Gas 
Commission in Assam is 2126.21S acres and 
3,760 bighas respectively. 

(b) Oil India Limited and Oil and Natu-
ral Gas Commission paid Rs. 1,9S,81,302 
and Rs. 9S,43,S87 as compensation respec-
tively. 

(e) The total area requisitioned in 
Assam for drilling well and which was 
subsquently restored to the owners by Oil 
India Limited and Oil and Natural Gas 
Commission is 43,666 acres and 168 bigbas 
respectively. 

(d) Compensations are paid on tbe 
basis of the Local Collectur's assessment. 

Merger of on India "lib O.N.G.C. 

mo. SHRI BISWANARAYAN 
SHASTRI : Will tbe Minister of PETRO-
LEUM AND CHEMICALS AND MINES 
AND METALS be pleased to state: 

(a) wben the term of agreement of 
the Government of India with the Burmah 
Oil Company regarding the Oil India Ltd. 
will expire; 

(b) whether it i. a fact that terms or the 
agreement are favourable to the Burmah 
Oil Company and as a result thereof tbe 
Company is reaping more than due benefits; 
and 

(e) whether there is any proposal to 
merge the Oil India Ltd., with the Oil and 
Natural Gas Commission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D.R. CHAVAN): (a) The 
agreement between the Government of India 
and the Burmah Oil Company under which 
the Oil India Limited was formed in the 
nature of a business partnership and there-
fore, the question of providing for any 
duration for the agreement does not arise. 

(b) No. 

(c) No. 

Memonmdam by Chemical F.IIgi..- Trai-
nees at Baralllli 011 Reflaery . 

SSII. SHRI YOGENDRA SHARMA: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND ME-
T ALS be pleased to state : 

(a) whether it is a fact that Chemical 
Engineer trainees undergoing training at 
Barauni Oil Refinery have recently submi-
tted a memorandum to Government ; 

.(b) if so, tbe issues raised in the memo-
randum ; and 

(c) tbe reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE_ 



209 Written,A.nswers CHAITRA 11.,11'1 (SA.KA) Written Answers 2Ht 

MICALS AND MINES AND METALS 
(SHR! D.R. CHAVAN) : (a) Yes, Siri 

ib) The main issue is claim for absor-
ption in the Indian Oil Corporation (Re-
fineries Division) as Chemical Engineer 
trainees. 

(c) The petitioners do not fuUiI the 
educational qualifications proscribed for 
the job by the Indian Oil Corporation (Re-
fineries Division). 

Application. for fixing glazes In M. P. 
flats In North aad Soulb A_lIeS 

5512. SHRI S. KUNDU: Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
plCll!ed to state : 

(a) whether applications for fixing 
glazes in the front veraudah of M.P •• 
flats in South and North Avenues, New 
Delhi are pending for a long time ; 

(b) if so, the number of such applica-
tions pending in which fill,ina. of glazes 
have not been done and the number of 
flats in which fixing up glazes have been 
completed; 

(c) the reasons for the delay; and 

(d) the steps take" to get thi! work 
dono expeditiously ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) and 
(b). Out of 92 applications received, 
glazing has boca completed in 63 flats and 
the work is in progress in 3 flats. The 
work has not so far been taken up in 26 
flats. 

(c) The plans for glazing of these 26 
flats, have, not so far, been approved by 
the New Delhi Municipal Committee. 

(d) Efforts are being made to get the 
sanction of the New Delhi Municip .. 1 
Commiltee expedited. 

wifm.nlifllft'Rn 
5513. -n m ~  If!n ""-

~ em qftm: ~  ~ ~  
~ em ~ fimu ;p'lfi ~ ~ 

~  

('Ii") ~ it ~ m 'I\i ~ 
~~  

('iI") lflJT ~  m ~ 
it; ~ arrmr 'li"r ~ rn it; fosit 
m@'<'f +rmmr fCR <n: ~  li\;;r;rr ~ 
~ ; 

(If) lift ~  m ~ ~ ...;-
~ ~ 'flIT t ; aft.: 

~  ~  6) ~ ,,1fT 'Ii"f<:1IF ~  

~ em ",rom: ~ aih: 
~  ~ em ~  ~  

if mil q.n (-n 11'0 \to 'fer) ('Ii") 
1961 it; ~ lfUIifr ~  +rror if 

~ armcft' ~ ~ .) 
~ ~  12,65,213 'iT I cnfJrr;r 
~ ~~~1 ~ 
6'Ii" ~ ~  it; ~ ~  
~ it; ~ ~ qm \'J1RrT ~ ...;- \0111"-

~ 837 tm!r ~ ~ an;mftlf 
~ it; ~ ~ (f.;r;rif it 'lit ~~  

;;IT ~ ~  if ~ ~ t, f.rif if <mit 
arf1r'Ii" ~ lIT ~ ;mR"';- iIIN-

~ 1 

('iI") f.rMf 6'fT ~ artlI" Cfli (fifit-
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~  ~  f<"S1:!;, +rror ~ iI" 
f.rMf ~ ~ 'Ii"l ~ fiRr 
t,;;IT m'il"<'l +rr<:iitlr amm: <n:, ~ it; 
awt ~ ~ 1  ~ 'CfOJ ~ ~ I 

(i) amnfir'li" 'fi'li;m:T 

CfIlIT "Ifffl t ~ ~ ~ 
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~ <'it;ff it; fOJ1!; ~ 
~ ~ 1  Suernr lfnr-rr 1952 

(ii) ~ 3TTlf qtj ancmr 
~~ 1954 

(iii) ~ ",4"llf<41 it; mt 
~  'Sll"a 3 ~ lif;t;rr 1956 

(iv) ~  iffifT 1~ <flff 
~ ~ 1956 

(v) ~1  arA'm ~ 
~ 1957 

(vi) ~ 3TTli" qtj arA'm 
~~ 1959 

(vii) Wlr iI'ii ... <flff fiflIiRf 
~ 1959 

(viii) ~ ~ it; I!iq',"f<4l 
it; mt f.l;Ulff arA'm 
~ 1959 

('I') ~ ~ ...,. ~ f1fn-
<rllt ~ f;r1riur, ~ <fill iRr tr.n-
W'lf"'" 1967-68 ~ ..". ~ fu'tZ if 
;a'll\'Silf ~ I 

(If) WI' ~ ~  I 

india Suprs and Refineries Ltd., 
Hospet 

5514. SHRI S. A. AGADI: Will 
the Minister of FINANCE be pleased to 
refer to the reply given to Unstarred 
Question No. 190 on the 27th July, 1968 
and state: 

(a> whether the invostigations regarding 
Indian Sugars and Refineries Limited, 
Haspel, District Bellary, Mysore State have 
since been completed ; 

(b) if so, the results thereof and the 
action taken thereon ? 

THE DEPUTY 
AND MINISTER 
(SHRI MORARlI 
Sir. 

PRIME MINISTER 
OF FINANCE 

DESAI): (a) No, 

(b) Does not arise. 

Street Llpt In Seetor XII, R. K. Puram 
New Deihl ' 

5515. SHRI P. M. SA YEED: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that street 
lighting ill Sector XII, Ramakrishna Puram, 
New Delhi has not so far been provided 
which is causing considerable hardships to 
the residents there in spite of the fact that 
all the necessary fittings have been completed 
long back ; and 

(b) if so the reasons for the delay and 
when the street ligh ting will be provided ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) and (b) The 
Central Public Works Department bad 
deposi ted the required amount for electrifica. 
tion of the colony, including street lighting, 
with the Delhi Electric Supply Undertaking 
In June, 1268. The Undertaking has com-
pleted the work of street Iigbting but they 
bave not switched on the street lights pend-
ing finalisalion of the agreement with the 
Municipal Corporation of Delhi about the 
payment of energy consumption charges. 
The D.M.C. are being requested to expedite 
·the matter. 

B\acl[.Marketing In Anti-septles In Deihl 

5516. SHRI MAHANT DlGVIJAI 
NATH: 

SHRI MUHAMMED SHERIFF: 
SHRI K. P. SINGH DEO: 

Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS,· 
HOUSING AND URBAN DEVELOPMEMT 
be ~ to state : 

(a) whethel it is fact that there is a 
great shortage and black-marketing of anli· 
septics in Delhi ; 

(b) if so, tbe reasons therefor; 
(c) tbe action being taken by tbe 

Government \0 mako it availa ble in tho 
market; 
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(d) whether some arrests of black. 
marketers have becn made In this connec· 
tion ; and 

(e) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP· 
MENT (SHRI K. K. SHAH) I (a) Only 
one brand of antiseptics, viz. 'delto)', is in 
short supply. There is nothing to indicate 
that it is being sold in black market. 

(b) The company manufacturing this 
product has reported that they stepped up 
their exports during 1967·68 but the pro-
duction did not keep pace due to labour 
trouble. 

(e) The manufacturer of tho product 
has been instructed to step up supplies to 
overcome the shrotaae. 

(d) No. 

(c) Does not arise. 

Second OD Refinery Ia Bihar 

'SI7. SHRI SHIVA CHANDRA JHA : 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be pleased to state : 

(a) whether it is fact that the people of 
Bihar have demanded to set up one more 
Oil Refinery in that State ; 

(b) if so, whether Government have 

~ ~~ ~ ~ 
~ ~  

~  m II&: ~  t f.!; ~ 1ITIi 
;ri ~ t ~  ~  t ~ t 
;fA;U t <mro it f.r:.wl'iT '1'1 0lffilIlT 

~  t ; 
({iI') m ~ 'lit " ~ f.!; ~~  

m, ;ri fwft arrR 'I<: ~ ~ t 
IflniU ..n- 'lit ~ <roT t ; 

~  m ~ 'lit ~ f.!; ~ ~ 
~  ~  it Ror.h t rn ri 
~ ~1 ~~  

('f) ~ ~  it ~1 ;r ~ t 
m 'rnVr f ; 

(wo) m ;fr'IiU t ~ it ~ 
~ .wrr iITU anWr f«;;rf.t 'I<: ~  

11m: a;rit ffi<;ft ~ lIT orm t arm· 
~ mT srr-m fiR ;;rf.t 'I<: ; ~ 

('If) ~~  ~ !flIT'rnVr f ? 

~ 81IT qftIfl"{ ~  am: 
f.I1fi-r, am'RI \'f1IT ~ mnw ~ 
if ~ q (o.ft .0 '0 ~  : (ap) 

~1 

taken any decision thereon; and ('if) ~1 m t ~ ~ 

(c) if so, the details thereof, and if not ffiffl it f;r;;r.ft ~  t I 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): (a) 
No. 

(b) and (e). Do not arise. 

~1 1 ~~·~ ~ 
• ~ if ~ WIrr.n 

5518 . .n ~  \{liD WIlft :m 
~~~~ ~ 

~  fuoA; tfTfi it fucrrlf 14 f.r;mr 
t, ~~ if<I'liU it ~ t rn ~ 
\'I'it ~ I 

(Iil l CI"IT ~ ~1 ri,c ~ if 
~ ./flit ~ fu4ttJ ~ ~ f.roilf ~~ 

~~ ~  I ~~ ~ 

rir ~~  ~ f.lf1iPff ~1 ~ 
t ~ ~ ~  ~  it ~ f.m 
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;nitIrt I ~  ~ ~ ~ am 
fiRT QIT ~ t I 

('q) ~~ ~ ~  

Sales Tax On Petroleum Products 

5519. SHRI K. P. SINGH DEO : Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to state : 

(a) whether the Goverment of Gujarat 
have asked the Central Government to share 
with the State the revenue accruing from 
central sales tax on the petroleum products; 

(b) whether the State Government have 
also suggested for a uniform rates of petro-
leum products throughout the country; and 

(c) if so, the reaction of Government 
tbereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN) : (a) Under Article 
269 (I) (g) of the Constitution, all the 
proceeds of Central Sales Tax levied on inter-
State sales in a particular state are to be 
assigned to that State concerned. The 
question of sharing these revenues between 
does not and State Governments, therefore, 
the Central arise. 

(b) An indirect suggestion to this effect 
bas been made. 

(c) The feasibility of introducinll uniform 
prices of petroleum products in the country 
is one of tbe terms of reference of the Oil 
Prices Committee set up by Government in 
lune 1968. 

AppoiatmeDt of Civil Asslstont Enlliaeer 
C. P.W. D. 

SS20. SHRI S. D. SOMASUNDA-
RAM: Will tbe Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

( a) whether it is a fact that 38 Assistant 
Engineers from serial Nos. 695 to 731 of the 
classified list of class 11 Eollineerinll Gazetted 
Establishment (Civil) of C. P. W. D., 1968 
were appointed frem outside without compe-
totive examination as required uader the 

recruitment rules for the Civil Engineering 
Service (class II); and 

(b) if so, the reasons for these appoint-
ments and the consequent reversion of 
departmental promotees ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WOKKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
.B. s. MURTHY) : (a) Yes, Sir. 

(b) The direct recruits tbrough Enginee-
ring Services Examination conducted by the 
U. P. S. C. every year have not been 
available to the extent required. Therefore, 
there has been a shortfall in the quota 
earmarked for direct recruitment. The 
Commission, therefore, selected candidates, 
in relaxation of the Recruitment Rules, from 
the open market after interviewing them "and 
norDJnate1 them for appointment in central 
Eogireering Services Class II· (Temporary) 
to make good the imbalance between the 
direct recruits and the departmental 
promotees. 

No rever.ion of departmental promo-
tees took place as a result of these adhoc 
appoinments. 

Appoiatment/Promotion as Assistant 
Ensineers ia C. P. W. 0 

5521. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of HEALTH 
AND FAMILY PLANNING AND 
WORKS," HOUSING AND URBAN 
DEVELOPMENT be pJeued to state 
the number of officers appointedl 
promoted as Assistant Engineers in C. P. 
W. D. from 1966 onwards year wise through 
each source of recruitments viz. 
(I) through U. P. S. C. under part III 
of recruittment rules; (ii) by selection 
from tem",""ary section offiCt rs under 
part IV of recruittment rules; (iii) by 
promotion from permanent sectional 
officers rules; and (iv) by transfer of 
orricers under part VI of recruitlmont rules? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): The 
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infonnation is furnished below :-

1966 1967 1968 1969 

(i) 24 89 58 3 
(ii) 51 34 8 

(iii) S2 43 21 
(iv) 

Employees of Puajab State Electrlelty 
Board Allocated to H1_cbaIPndesb 

5522. SHRI HEMRAJ: Will the 
Minister of IRRIGATION AND POWER 
be pleased to' refer to the reply given to 
Un.tarred Question No. 1494 on the 3rd 
March, 1969 and state : 

(a) the stase at which the case of the 
employees of the punjab Electricity Board 
Employees allocated to Himachal Pradesh 
Multi-purpose projects and power projects 
Department 9f Himachal Pradesh stands 
for the purpose of integration of their 
service conditions ; and 

(b) when it Is proposed to be finalised ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The case is still 
UDder conslderarion. 

~  of IDterest of IDcome Tax 
Refund Cases 

"24. DR. URNI SINGH: Will 
the Minister of FINANCE be pleased 
10 state: 

(a) whether it is a fact that directors 
have been issued to the Income Tax 
Officers to .make a provisional refund in 
C8se!I where replar assessment has been 
delayed for six months from the receipt 
of the Income-tax returns filed by the 
assessees : 

(b) if so, whether Goemment have 
since made a survey ir the directives are 
beinll regularly .followed by the Incom: 
Tax Officers ; and 

Cc) whether Government are consider-
Inll to safeguard the assessees by providing 

automatic payment of interest to assessees 
on all types of refunds not paid by the 
Income Tax Officers within a period of 
six manths? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARll DESAI) : Ca) Yes, Sir. This 
was to implement the provision of S:ctioo 
I4IA of Income-tax Act introduced by 
the Finance Act of 1968 which provides 
for provisional assessment for refund of 
advance tax or tax deducted at source. 

(b) No, Sir. No case has come to 
notice where the instructions have not 
been fOllowed. 

. Cc) The Income-tax Act already contains 
provisions for the payment of interest 
where refUDd is delayed beyond a period 
of six months from the date on which the 
refund application is filed or the 
appellate order givinll rice to the refund 
is passed. Interest has also to be paid on 
refunds due on the basis of replar 
assessments if they are not granted within 
a period of 3 months. Departmental 
instructions have b:.cn issued from time 
to time to ensure that refunds are granted 
promptly and interest where due is paid. 

RajastbaD Canal 

"2S. DR. KARNI SINGH: Will the 
Minister of IRRIGATION AND POWER 
be pleased to states : 

(a) the completion of Rajasthan Canal 
in tenns of length by March, 1968 ; 

(b) the progress made up to the end 
of February, 1969 ; and 

(c) the progress made in the construc-
tion of the LiFt Channel? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRASAD): 
(a) By March. 1968, the entire 134 miles 
length of the Rajasthan Feeder and the 
first 48.6 miles of Rajasthan Main Ca..,al 
had been ~  Work was in 
progress between miles 48.6 and 82 of the 
maiD canal. 
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(b) by February, 1969, the Rajasthan 
Main Canal was completed upto mile 53 
and the work is in progress between miles 
53 and 103. 

(c). Work is in progress on the first 
two miles of the Channel where over a 
crore cubic feet of earth work has been 
done during the year. 

Sarvey of Non-Ferrous Metals 

5526. SHRI K. P. SINOH DEO: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
be pleased to state : 

(a) whether in view of the fact that 
the shortage of non-ferrous metals in hitting 
hard several industries in the country and 
Is increasing the country's export bill, 
Government have taken any steps to speed 
the work regarding ground survey for 
exprolatlon of non-ferrous metals on priority 
basis; and 

(b) if so, tbe details thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI JAGANATH RAO): (a) and (b). 
An intensive progrpmme for exploration of 
non-ferrous metals was drawn up in 1967 
and Is being Implemented with the available 
resources. During the field season pro-
gramme for 1968-69 the Geological Survey 
of India propose to undertake investigation 
in about 80 prospects throughout the country 
involving about 58,000 metres of drilling 
and 1,100 melres of exploratory mining. 

During the next five years, the Geologi-
cal Survey of India proposes to undertake 
3,80,000 meters of drilling. 50,850 metres of 
exploratory mining. 

Besides, aerial seophysica1 survey under 
the project 'Operation Hard Rock' to search 
base metal deposits has been carried out in 
Arravali Region in Rajasthan, Eastern 
Cuddapah Basin in Andhra Pradesh and 
parts of Bihar-Bengal covering an area of 
91,400 Km. A larse number of 'anomalies' 
have been revealed. Some of the promising 
anomalies are being checked up by tho 
ground follow-up work. 

Proposals are also under consilieration 
to undertake airborne geophysical surveys in 
some other areas and to set up an airborne 
seophysical unit under the Geological Survey 
of India, with a view to accelerate the search 
for base metals in the country. 

5527. ..-it vm ~  ffi ~ 
Cf'IT ~ ~ 1 ~ ~  iIIm8 
Cf'Ir ~ mnw 1i'lit ~ omrit !lit 
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iI\'r ;rJ1f ;rt ~ ~ mT 'I'j1;ft-
~ ~~ t(1ITt; 

(w) ~  ..nf ~ r.T"AT ~ 
iI\'f ~ t, f;;mit; aRl'if'l' 'fNf ~ 
~ it; <ftQ;rrlls 'Il'i, u.. am: ~  
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~ \iil' 'lif ~ mr rn ~~~ 
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5S28. ~ _ ~ : 1flrr ~ ft'n 
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~ ~ am:: AwIfar, BWmf ~ 
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Borak Project 

5m. SHRIMATI JYOTSNA CHANDA: 
Will the Minister of IRRIGATION AND 
POWER be pleased to refer to the reply 
given to Unstarred Question No. 1669 on 
the 3rd March, 1969 and state : 

Ca) whether the Governments of Assam 
and Man\pur have since discussed the ques-
tion of rehabilitation of the people of 
Jiribum who will be arrccted by the Borak 
Project : and 

(b) if not, whether they propose to 
discuss it in the Dear future SO that the 
Borak Project could be implemented expedi-
tlously? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER CSHRI SIDDHESHWAR 
PRASAD) : Ca) Not yet. 

(b) A reply from the Government of 
Assam, who have been addressed on the 
subject, is awaited. 

Mis. Narala FiBanee Company, DeIhl 

5532. SHRI YASHPAL SINGH: Will 
the Minister of FINANCE be pleased to 
to state: 

Ca) whether Government have received 
any complaint against MIs. Narola 
Finance Company, Delhi wherein proofs 
have been supplied in cases of deceivins 
Government by adopting unfair means to 
evade Income-tax by the Company : 

(b) if SO, whather Government bave 
discovered the malpractices indulsed in by 
the Company and the details thereof: 
and 

C c) if not, the reasons for delay in 
taking action against Company? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE CSHRI 
MORARJI DESAI): Ca) Some complaints of 
tax evasion by the company have been recei-
ved. 

(b) Investigations into the complaints 
are in pJ'OllfCll. At this stage, it I. not 
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possible to give details In the Interests of 
proper investigations. 

(c> The delay is due to the fact that 
the company has gone into liquidation and 
no legal acti!)n against the company can 
be taken without the permission of the High 
Court. 

12.37 bn. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLiC IMPORTANCE 

REPORTED ArrACK ON MAHATMA 
GANDHI AND PANDIT JAWAHAR 

LAL NEHRU IN A SOUVENIR 

CORRECTION OF ANSWER TO 
UNSTARRED QUESTION NO. 4187 
DATED 24-3-1969 RE. INCOMPLETE 
FITTINGS IN FOUR STOREY QUARTERS 
IN SECTOR 12, R. K. Pt:1RAM, NEW 
DELHI. 

SHRIMATI ILA PALCHOUDHURI 
(Krishnagar): Sir, I call the atten-
tion of the Minister of Education to 
the following matter of urgent public 
importance and I request that he may 
make a statement thereon : 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY> : In answer to part (a> 
of the Unstarred Question No. 4187 in the 
wk Sabha on the 24th March, 1969, it was 
inter alia stated that "costly fittings like 
fans etc. were, as usual provided after 
occupation to avoid pilferage". On a 
further invesdgation it has been found that 
out of 400 four-storeyed quarters in 
Sector XII, fittings were provided In about 
350 quarters. In the remaining quarters, 
fans and a few fittings such as lamp shades 
and brackets could not be made available by 
the a1lottees for providing the electrical 
fittings in the remaining quarters are expected 
to be provided by the 31st March, 1969. 
Therefore, the answer to part (a> of the 
Unstarred Question No. 4187 in the Lok 
Sabha On the 24th March, 1969, may 
kindly be read as follows :-

(a> No, Sir. The 400 four-storeyed 
quarters in Sector XII of Ramakrishnapuram 
were allotted after water and electricity were 
available. Costly fittings like fans etc. 
were, as usual, provided in about 350 qUllr-
tors occupation to avoid pilfersage. In about 
50 quarters fans and a few fi ttings such as 
lamp shades and brackets could not be pro-
Vided because about 20 of these quarters 
have not been made available by the 
allottees for the installation of electrical 
fittings. The fans and fittings in the remain-
ina quarters (about 30 in number) are 
expected to be provided by the 31st March, 
1969. 

I regret the slight factual inaccnracy 
which crept hI the pterious answor. 

oJ ,,-..,--

"The scandalous attack on Mahatma 
Gandhi and Pandit N.hru in the 
Souvenir published from Jadavpur 
University by Anupam MUkhopa-
dhya and Samit Ghosh." 

SHRI H. N. MUKHERJEE (Calcutta 
North-East): On a point of order, Sir. 
(Interruptions.) 

SOME HON. MEMBERS: I do not 
know why rowdiness should start. I Wish 
to raise a point of order. Are we in this 
House to be called upon to take n ;tice 
of what happened.in individual university 
campuses and what is done by individuals 1 
Much more than these people I care for 
Gandhiji. The whole world knows It. 
These rowdies do not know. (Interrup-
tions). You know, Sir, and whoever 
matters in this country knows my attitude 
and my peopl'es attitude towards Gandhiji. 
That is a different matter. The proceedings 
of this House are becoming absolutely 
unintelligible to those who have been in 
this House longer than so many of these 
people. When I read this notice, I was 
flabbergasted-Mr. X said som.thing in 
Jadavpur University and we discuss it In 
Parliament. Where are we goIng? I 
want to know how it is lbat this kind of 
things is permissible. I do not know what 
is all this n n-'ense. It is a procedural 
matter. Are these rowdies devotees of 
Mahahna Gandhi? 

MR. DEPUTY-SPEAKER: Usually, 
We in this House respect the autonomy of 
university bodies. But in this ease, it appears-
to me from the notice that a certaill 
matter is published in a souvenir. 
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SHRI S. M. BANERJEE (KANPUR) : 
It is DOt a univenlily publication. They 
want to ~  hdavpur University. 
(Interruptions). 

MR. DEPUTY-SPEAKE.R: Ir in 
certain publications certam things 
have been said and they are 
brought to the notice of the House, 
it will be difficult for me to shut it out 
altogether. I am not one of those who 
like to encroach upon univenlity auton omy 
or upon the freedom of academic life. 

But here certain things have been 
pubUshed in some publication. 

SHRI S. M. BANERJEE: By whom? 
By some Individual. 

MR. DEPUTY-SPEAKER: ~  ~1 
be made clear by the Minister In hIS 
statement. 

lift ~ q;ft- m: ~  : 
~ ~~  iro ;mr ~ am.; 
~ 1Il t f.!1 ~ ~ t f.!1 'lft l!;ifo ~  

~ ~~ ~ ~ ~ it ~ 
~ ~ ~ ~ ~ ~~ 

~~ 1  ~ iI>'t ~
I'm ~ ~ ~ ~ 

~ it; ~ ~ it aJ1ft ~ ~ ~ iI>'t iffif 

~ it; ;fImr it amft , at ~ ..., ~ ~ 
~~  ... ~~ ~  1 ~~ 

iffif ~ ~ it; 1 ~ it 8ITlf f.!1 
~ ~~  il'a'r ~ ~ C('t(I' 

~ t, ~ ~ ~~ 

~  ~ ~ 1Il u.ff ~ t ~ iI>'t 
~ it ~ ~ ~ ~ ~ ~ 

CII'Rl"i ~ ~ .mr ~ ~ I 'RT 

~ f'l'flmt ifi"t ~~ ~  ~ fifi q Qjt 
~ it; ~ ~ ~  aril" a{1ft 

~ f1If.:rm it am: ~ it Qjt 
~ it; ~ ~ ~ fom at 

'flIT ~ ~ it; ll"ftT 'fiT lJ'i{ ~ ~  

t f.I; ~ lIli" ifi1fOJlJ' ~~ it; ~~ it; 

~ 1  it; ;fI'mr it 1Il ~ \liT ri ? 

(oif)!) ..ll3 rfJ ~  
~~ ~ ~1 

~ ·~  /1.);: D Ifu.': / ~ ~ 
~ ~~ ~  '7"""..f,l.:r1 

1 ~ ~ ~~ ~ 
~  l;.: ~ ~~ 

.J".4 J ~ ~  
~ ~ 1 urAL}! ~  

(C:;-(t .I;'iJ 7}i' '-!:J-'; ::(:)1 
~  ~~~ · 7 1~ 
(:)'i//Lr v:u2'; ~ 
~~ ~  ~ ~ ~~  
:)JI ~ ~  c;:;':!' 
"" ~  () j .n d L.1'l c? '-J. cJ:r ~  . 
~ ~ ~~~ 11 

~ ~ ~ ~  
4.,. D.J / -?-0J-tJ' ~ ~ if 
/' ~ ~ 7 ~~  
~~1  4.1 ~ ~~ ~  

U" j f U'" t/.,J () tfft.r..J ~ J}PC .. -: - £ 
cJ'-t'-bJ/'..:r4.(.t? ~ ~~ 
~  L.J ~ --!!./j Lc?:1 ~  

(- ~  .&'! U':. 
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SHRI SAMAR GURA (Contai): Sir. 
I rise to a point of order. 

MR. DEPUTY-SPEAKER: I have said 
that we have every right to discuss it. 

SHRI SAMAR GURA: Sir, I belong 
to that University. 

MR. DEPUTY-SPEAKER I Already it 
has been made clear that this publication has 
nothing to do with the University. 

SRRI SAMAR GURA: Sir, I am op-
pcned to the inclusion of thi5 Calling Atten-
tion Notice for the one reason that this great 
institution was founded by Shri Aurobindo ..• 

MR. DEPUTY-SPEAKER: Will the 
hon. Member kindly resume his seat? It is 
not a question of his connection with this 
University. A great sentinel of the Jadavpur 
University is sitting there. He has also 
more infonnation about it. It is not a ques-
tion of the Jadavpur University. That point 
of academic freedom has been disposed of. 
The hon. Member had written a DOte to me. 
I am not pcnnitting him to raise his point of 
order on that basis. I request him to resume 
his seat and I call upon the hon. Minister 
to make his statement. This is my final 
reply. If he says anything more, it will not 
be recorded ..• (interruptions). 

The Minister of Education and Youth 
Services (Dr. V. K. R. V. Rao) : Sir. I have 
been not only shocked bllt also most distress-
ed to find that any derogatory remarks on 
Mahatma Gandhi and Pandit Jawaharlal 
Nehru should have found place in the pam-
phlet brought out on the occasion of the 
Progressive Cultural Week organised by the 
Cultural Sub-Committee of the Chhatra 
Sansad (Students' Association), Technical 
and Arts Departments of the· Jadavpur Uni-
versity. from the 20th to the 26th March. 
1969. 

The Vice-Chancallor of the University 
has reported that the pamphlet in question 
was brought out by some students on behalf 
of the Cllltllral Sllb·Committee of the Engi-
neering and Arts Students' Union in connee-
lion with tbe film festival organised by it. 
Th. prolfaDuno iuclll<led sill films selected 

by the student members of the Committee 
and the film entitled "KomalGandha" (for-
give me if my pronunciation is wrong) dir-
ected by Shri Rritwik Ghatak. The derog-
gatory remarks published in the pamphlet 
were a part of the comments ..•... 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar) : What are those remarks ? 

DR. V. K. R. V. RAO: I am not pre-
pared to mention them. I am not goinl 
to be cowed down. Sir, if you direct me, 
I am prepared to read out those remarks. 

SRRI KANWAR LAL GUPTA: What 
are the remarks ? 

DR. V.K.R. V. RAO : It is for the Chair 
to direct me to read them. 

The derogatory remarks published In the 
pamphlet were a part of the comments made 
by Director of this film at the request of the 
students and then included by them in the 
pamphlet. The pamphlet should have been 
submitted for the approval of the Chainnan 
of the Sub-Committee (who is a teacher) be-
fore it was sent for priDing, but this was not 
done, and it was distributed without tbe 
Chairman's knowledge. Further, the pam-
phlet was not printed in the University Press. 
It appears to have had a restricted distribu-
tion and hence did not come to tbe notice of 
the University authorities or the teachers 
prior to the ~  appearing in the Press on 
the 25th March, 1969. 

SHRI KANWAR LAL GUPTA: What 
are those remarks? No inronnation what-
so.ver has been givon on that. 

DR. V.K.R.V. RAO: Sir, do you want 
me to read those remarks ? 

MR. DEPUTY-SPEAKER ; No, DO .•• 
(interruptions). It is not proper. 

The remarks are SO scandalou< and it is 
in bad taste. So, I d·J not want them to be 
read. 

SHRI SAMAR GURA : Let tho!ID nl1ll1 
words not be repeated. 
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DR. V.K.R.V. RAO: The pamphlet has 
since he,n denounced by the Teachers' 
C,un:i1, ~ ~ ~  union, and a 
larg. numb:r of stuients individually. The 

~  of the Cultural Sub-Committee has 
~  in addition, strongly ~  the 

students repDnsible for the offensive ~  

and h, has b,en asked to place all tile facts 
of the case b'fore the Discipline Committee 
of the University for necessary action. 

I may add that the Vice-Chancellor has 
expnISSed his personal regret for this very 
unfortunate happ,ning. I am sure this 
HOUle, irresp,ctiw of tho party affiliations 
of Its membership, unanimously deplores this 
misguided action ...... 

.tt rn ""' ~ : ~ ~ ol ;mom:rr 
~ f1Ir ~ ~ ifIIT t ? fiRr ~ 

~~  

MR. DEPUTY-SPEAKER: I would 
appeal to the hon. Member ........ . 

.tt ~ W1\'I' ~ : 'Iff olll'T'f ~~ 
~ rn m arll"( ~ fiI;lrr t ol ~ 
II"( ..r.R ~ ~ ~ ;!iT ~  ~ 
~ r'li' ~ romi9' t ifIIT ? 

.tt u-. ~ ~  : ~ ~ 1f'lWI" t: 
r.. ~ romi9' ifIIT t? ~ \If.r iI1h: 
~~  

SHRI S.K. TAPURIAH (pali) : Sir, the 
Minister said the Vice-Chancellor is sorry 
and wants the House to be sorry. What 
does he want the House to be sorry of ? Un-
\ess we are told wbat is it about, how can 
we he sorry? Otberwise, he must withdraw 
the last sentence where he said the House 
should also be sorry. Without knowins what 
It is, how can we be sorry ? ... (interruption) 

MR. DEPUTY-SPEAKER: It would 
not be proper to mention those words. 

.tt amr fqn"t ~ ~  : 
II'T'f ~ ol ~~ 1 ~ 

ifIIT q 'lIfT t: ~ ~ <rnr ~ W1IaT 
ij'iI' triIi" ~ ~ II"( iIlw"'"it ifIIT ? ar.r 1fT ol 
lj-;ft ~ ~ ~ f'li \ill ;rrij' ~ 'I"t 
t if!! ~  *ft' 'Iff ~ t f1I; ~ ~ 
if ~ i5ti!i ~  itfif;;f ~ ~ 1ft 
~~  ..... 

MR. DEPUTY-SPEAKER: Thai he 
has already said. 

.tt amos fqm ~ :. iro ~ 
t fiI;' ~ ~ ~ ~  
~~~~  \ill ;rri' ~ ~ 

'It t lIW wrt ;;mi w it 0!mlfiIi ~  
~~ 1  ~ ~ ~ 'liT 
f,:[;;u 1~ ~ m t? lj-;ft ~ II"( 

~  

MR. DEPUTY-SPEAKER: I have the 
remarks before me and I feel Iba t they are 
not only in bad taste but if I were to 
repeat then here it would not be proper be-
cause they are so outrageous. So, I would 
ask the hon. Minister to place them in the 
Library and those who want to see the re-
marks can see them in the Ubrary . 

SHRI SAMAR GUHA: Tllese remarks 
should not be repeated. 

SHRI S.K. TAPURIAH : When you say 
that, it is all right; but we cannot take his 
word like that, never. 

MR. DEPUTY-SPEAKER: He is not 
only a minister but is also a man of the uni· 
versity. That is not fair. But the remarks 
are not to be repeated here. 

SHRIMATIILA PALCHOUDHUR(: 
I have heard the statement of the Minister 
and would like to know as to whether, when 
this matter was brough t up in the Legislative 
Assembly on the 25th, the Chief Minister of 
Bengal had expressed his regret at all and 
whether the Communist Party and all the 
Opposition parties sitting here have ever ex-
pressed their regret about these horrible re-
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marks that weIe published. I have the re-
marks with me and I may read them out. 

MR. DEPUTY-SPEAKER: No. 

I would like the hon. Minister to eluci-
date all these things. 

SHRI S. A. DANGE (Bombay Central 
South) : Sir, there is an EngJish preverb, 

SHRI S.M. BANERJEE: Was she ever a "Milady protesteth too much". 
follower of Gandhi? 

SHRIMA TI T ARKESHWARI SINHA 
(Barh) : More than you. 

SHRI S.M. BANERJEE: She was never 
in Congress. 

SHRIMATI ILA PALCHOUDHURI: 
I was in the Congress long before you, Mr. 
Banerjee I Secondly, I would want that the 
Vice-Chancellor be asked to express his re-
gret and that should be published in the 
press. 

Thirdly, I want that the House takes 
note of this and really condemns this action. 

Fourthly, when students go in for this 
sort of thing, it cannot be culture. So I 
want to know whether the Government is 
going to take some notice of this and ask the 
University as to what this cultural function 
was where students were able to make such 
remarks on the leaders of the country. 

Fifthly, I want that, apart from any 
legal action that is to be taken, what politi-
cal party this Hritwik Ghatak belonged 10, 
what pJlitical affiliations he had and what 
trends of thought he is propagating in the 
universities should be brought to light. The 
Central Bureau of Investigation should find 
out from which party students are getting 
this kind of a trend in their cultural func-
tions which is changing their whole thinking. 

Sixthly, the disciplinary action that has 
been taken against the students and the con-
demnation of the House be apprised to the 
Jadavpur University and published in the 
preess because this is a very serious matter 
as it involves the whole trend of thinking of 
a section of students. No political party in 
West Bengal has expressed regret or said 
anything about it in public or in the press; 
even the Chief Minister of West Bengal has 
not expressed his regret after it was brought 
up in the Assembly. 

SHRIMATI ILA PALCHOUDHURI: 
Your party protesteth too little I 

DR. V. K. R. V. RAO: I am afraid, 
I am not in a position to IIIlSwer whether 
this was brought up before the West Bengal 
Assembly and what the reaction of the Chief 
Minister of West Bengal was. If sho wants 
and gives me notice, I am prepared to coli" 
eet the information and supply It to the 
House. 

As to how the students did this kind of 
a thing, I should like to make it clear that 
this was a cultural sub-committee of SOlDO 
sections of students-arts, and teehnology-
and they were having, what they called, a 
progressive cultural festival.· 

AN HON MEMBER: Progressive? 

DR. V.K.R V. RAO : Some people may 
call it something else; that does not maller, 
They called it the progressive culturarresti-
val in which they had a film festival. They 
were showing a number or films by the 
gentleman called Shri Hritwik Ghatak. But 
I am told, as a well-known director of films 
in Bengal, he was asked to give his own 
comments for publication in a souvenir pam-
phlet that the students wanted brought out; 
and, on the film "Kamal Gandhar", certain 
remarks were made, not by the students but, 
by the director which were very derogatory 
and which really I felt very ashamed to Ie-
peat in the House. Then, these were printed 
in the pamphlet as comments mallo by tho 
director. They were not shown to the Chair-
man or tho Committee. The remarks were 
of the director, not of the students. The 
students were a party in SO far as they print-
ed tho remarks in the pamphlet and they· did 
not show it to the Chairman of the C0m-
mittee ..... . 

SHlU SAMAR GUHA: Don't brina 
the name of whole students; it was done by 
Jess than half a dozen students who beloq 
10 Nualitc group and the whole epiaode 
was condemned by the students ..•..• 
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DR. V.K.R.V. RAO: He can ask a 
question afterwards ........ . 

MR. DEPUTY· SPEAKER : He is not 
making a generalised statement. 

SHRI SAMAR GUHA: The whole 
episode was condemned by the students and 
they held demonstrations, ~  and did 
postering also against this act of sacrilege 
apiDst Mahatma Gandhi •..••• (Interruption) 

MR. DEPUTY -SPEAKER : He bas not 
made a generalised remark against students. 

SHRI SAMAR GUHA : Also, Mr. 
Hritwik Ghatak was not allowed to address 
students and he was howled down by the 
students. 

Dr. V.K.R.V RAO: When the hon. 
Member susgostcd, "Are the studenll going 
In that direction?", otc. I went out of the 
way to point out that it was a small section 
of the students and I also went 0 ut of the 
way to point out that they were not res-
ponsible for the remarks but they were res-
ponsib.le for permitting this publication, 
Why docs my hon, friend Mr. Samar Guha 
think he is more fond of students than I am? 
SHRI SAMAR GUHA : It was an unautho-
rised publication. It was not shown to the 
Sub-Committee or to the Cbairman of the 
Sub-Committee. 

Mr. DEPUTY-SPEAKER 
made that clear. 

He has 

Dr. V.K.R.V. RAO: Another question 
asked by the hon, Member was whether any 
political party did this and whether the 
C.B.I. will investigate it. Thc C.B.I. is an 
organisatiOll with which I have nothing to 
do. If the hon. Member can put a question 
to the Home Minister, I am sure, ho will be 
able to give an answer. 

Then, a question was asked as to what 
disciplinary action has been taken on this. 
The Cultural Sub-Committee has been 
asked to refer the matter to the Discipli11e 
Sub-Committee of the Jadaypur University. 
I understand, in the Jadaypur University, 
the Vice-Chancellor does not have his own 
powers to take disciplinary action. He has 

the Discipline Sub-Committee of whiclt he 
is the Chairman with two or three other 
Members. Before he can take any action, 
I think, the malter is b,ing referred to the 
Discipline Sub-Committee. 

The last question of the hon. Member 
was, whether this is the whole trond of 
thinking of studen Is. I must most ~
fully differ from the inference conlained in 
the question of the hon. Member, I refuse 
to admit for even one moment that the 
whole trend or even the partial trend or 
even a very small portion of the partial 
trend of the students world in this country 
is in the direction of tho kind of remark 
which has been published in that pamphlet. 
The students of this country, irrespective of 
the party or political affiliations, have all 
respect for Mahatma Gandhi. This has 
nothing to do with the Congress or any 
other political party. Mahatma Gandbi 
belongs to the country as a whole and all 
youngmen of ehe country respect him. 

J3bn. 

RE: CALLING ATTENTION 
NOTICE (Querry) 

1ft ,"«mJ ~ (mOl"r ~  : 
~ ~  ijJ)- ~  ~ ~ 
~~ IIiT ;rn n: !!IT'f it ~  ~ 

~~ flfilIT ~ I it ~  i f.!;;rn n: 
. ~ &1 I ~ ;rt1f\'fT ~ 'fJ"Ifu: ~ I 

~ ~~ mmrr it ~ I W IJ\l an1f 
oilfont I 

Mr. DEPUTY-SPEAKER : I agree. 
What I would suggest is this. A calling-
attention notice is under consideration. I 
got a notice this morning. There was al-
ready one on the Order Paper. What I 
would suggest is that it would be admitted 
for tomorrow, and in the meantime I would 
request the Minister of Parliamentary Affairs 
to get in touch with the Minister concerned 
and ask him to give information to the House 
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before we adjourn for the day. He may 
place the position before the House as it 
obtains by this evening. 

'" ~ fi;s1nI ~  f1imr ;q 
~  I ~ c;) tR: ~~  I 

MR. DEPUTY ·SPEAKER I I have .tt ~ ;mII"I' (;mit) ~ ~ 
already said. IJ1fl' t I 

SEVERAL HON. MEMBERS rose. 

MR. DEPUTY SPEAKER : Before we 
adjourn, we may know the latest position 
regarding this strike from the Minister. 
Tomorrow the calling attention will come. 

SHRI S.M. BANERJEE (Kanpur): 
On the uestion of privilege of Shri Madbu 
Umaya ......... . 

MR. DEPUTY-SPEAKER Mr. 
Banerjee please resume your seat. 

SURI A.S. SAIGAL (Bilaspur) : There is 
a point of order. You have to hear me. 

MR. DEPUTY·SPEAKER: What is before 
the House now 1 On the privilege motion 
have you got the point of order 1 

SHRI S.M. BANERJEE: The House 
should discuss another matter. 

MR. DEPUTY·SPEAKER : You are 
referring to the calling attention. The matter 
is ~  of. Mr. Benarjee I am not 
permitting you. 

SHRI S.M. BANERJEE: I am not 
mentioning that. Why I want adjournment 
of the House is. 

MR. DEPUTY-SPEAKER I We will go 
by the order paper. As I have said, if you 
have any point of order regarding this pri-
vilege issue, I will permit it, not otherwise. 
Mr. Madhu Umaye. 

SHRI S.M. BANERJEE: Why do you 
want to raise that quesnion at 2 O'clock. 
I want to raise it now. 

MR. DEPUTY-SPEAKER have 
disallowed it. Let us finish this privilege 
issue of Shri Madhu Limaye. 

I have called Mr. Madhu Umayc. I 
will not Listen to anyone else. 

~  im ~~ 1  
~ tl ~ ~ ~ 
i1R.m.rr 1 ~ I i it; if RPif it; ~ 1  

~ ~ ~ ~ ~ 
~  it; ~  ~~  garr 'l'f I ~ 
"fTIJ ;m ;;r;mr ~ .. ~ ~ I !flIT "fTIJ 

~ ~~ ~  ~ ~ ft 
m ~ am ~ ~  
~ ;;nil; ? ~ if.!; ~1  

SEVERAL HON. MEMBERS rose. 

MR. DEPUTY·SPEAKER: Order, Order. 
~  will go on record. (lnter",pt;ons) 

Unless there is some order, I am not 
going to proc:ceed. Mr. Banerjee pie .. 
resume your seat. After lunch recess is 0 .... 

every day you move an adjournment under 
Rnle 340, almost every day. I think we may 
adjourn now and meet at 2 p.m. 

13.06 brI. 

The Lok Sabha adjollTned 
for Lillich till FOIITteen 

of the clock 

The Lok Sabha reassembled ofter 
LUlIch at two Millutes past FOlITteen of 
the Clock. 

[MR.. DEPUTY,SPEAKBll in the Chair] 

RE. CAllING ATTENTION NOTlCE-
(Querry) COlltd. 

SHRI S.M. BANERJEE: Sir, I _ 
to offer a personal explanation. When y01l 
were In the Chair before lunch, you thought 
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that I was trying to raise some irrelevant 
point. There was some slight misunder-
standing. I would mention that I was only 
referring to the humiliation of Sikhs at tbe 
hands of Britishers. It is a national humi-
liation for us. They are being humiliated in 
London and other places. I wanted to draw 
your attention to this and request you that a 
Calling Attention may be' agreed to by you 
so that we are able to hear from the 
Minister on this. The Prime Minister Is 
here. 

~~ ~  

~ ~  f.mr ~ ~  

~~~ ~  ~ ~ ~  
~~  

SHRI JYOTIRMOY BASU (Dalmond 
Harbour: We did not ask the Britishers 
here to put vermilion marks on their fore-
heads. 

AN HON. MEMBER: The entire Sikh 
Community is humiliated. 

MR. DEPUTY-SPEAKER: All these 
things could be said because we are now 
In the midst of the ~  Affairs 
Ministry's demands (Interruptions.) 

SHRI SAMAR GUHA (Contal) I It is 
a question of national honour. 

'" '(fir ~ ~1  : Ill: ~ 
~1 ~~ 1 ~~~ 

1fiTf<;!1r amr-r iii) ~ ~ 1~ am: 
~ ~ "R'i ~ ;;rpf I 

-t\ """ ~ ~ mrvr) : 
nr.r ~1 ~ ~ iii) amy 6iIi 

~  

MR. DEPUTY-SPEAKER: Will yon 
all please sit down? When we are dis-
CUlSing the grants and when a question is 
raised in the midst of discussion on 
demand, for grants and if this point could 
be covered during the course of discussion 
on those demaads, normally no other 
motion is admitted. This is our practice. 

This is our usual practice. If you are not 
satisfied by raising it on the Floor of tbe 
House while the debate on External Affairs 
demands is going on, then we shall see 
what we can do about it. 

'" mlf .... ~ (lfIJOO) q1if 

0ITiIilf"l ~ ~ .5tf;;rQ; anq I 

'" qmf ~ : iIi1f ~ !tilf 81'T'f 
~ 1l"lft ~ ~~~~~  
~ !ti) iffiTcf I 

MR. DEPUTY-SPEAKER: At this 
stage no promise can be given. 

'" ~ fiIt ~ ~  : ~ 
~~  iro ~  am; ani'{ t I 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU 
RAMAIAH): The Business Advisory 
Committee is meeting at 4.00 P.M. where 
this matter may be considered. (Interrup-
tion) 

.n ~ fq: ~ fnl' ~  

~ lRI ~ ~ ~ 'til" ~ ? lRI ~ 
~ ii!Ti'Si'IT ~ ;;l1 ... a .... ~ ··· 

.n m..;wroq1lf : ~~ ~~  lRI 
Ill: m:1 '1ft mtT If,,,,)qw1 fl:!m: il;:r;;if 
'tit ~ ~ ~ ~ m: ~ 
;ffi;r ~ ri ? ... ~  ...... 

MR. DEPUTY-SPEAKER I We 
should not deviate from the accepted 
practice so lightly. This is my view. As 
the Minister of Parliamentary Affairs said, 
the Business Advisory Commi tteo is meet-
ing at 5.00 P.M. 

Now, Mr. Limaye. He is permitted to 
make a statement. 

~~  ~~  
~~~~  ttitlfili'Sarev.:r 
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m-r, ~ em it ~ ~ m-r I itit 
193 it ~ ~ ~ m-r, ~ "it ~ 
~ mr I arrar ~ ~  ~ ~ Vi 

~~ ~~  t, ~ 
~ en: ~ gm t m OI .. ~  .. r"a1 
it; ~  it ;;r) ~ ~ v:rr ~ ..rr 
~ ~ it ~ ~  
~ ~~ ~ ~1  it; 
m ~ it; ~~ ~  

~ ~  ~ en: ~ ... 
IIiTt ~  ~ I SIl'i" it it ~ 1  
it; ~ If"{ "II"'T <mf ~~ ~ I ~ en: 
"it IIilt ;r;ri ~ ~  m I iIQ: "it 1 ~ 
~ ~~~ ~~ ~ tl 
it it ~ ~ U1f 'liT "llllf'f WIT t 
am: ~ ifmOl'hl "it WIT t I ~ ~ 

~~1 ~  I ~~~ 
fiI; ifiTl otror'T ~ ~  ~ ~ SI'!iT"{ ~  

~ m' ~~ ~ I ~  'Ii1 \'ill 
em ~ ~ t 1~~ ~ 

t I "JI4Ir"'f+ttO ~  ~ t f'li SI1I1rr ~ 
"it ~ iP,lilli{t en: ffi ~ I it ~ « 
~ ~ ~~  ~ 
~ ~ ~ ~ 1 1 
~ ~~  it; ~ ;;rII" 

~ .. ;he ~ ~ t, ~ ~  lI\l' 
~~~~~  ~1 ~ -a;r it; 
~~ ~ ••• ~ ~ 'Ii1 art 
~ ~ ~ t ~  fia-.ITq; ~ 
~ ... ~~  

MR. DEPUTY·SPEAKER: I have 
read in th. p1p;r. Ir you hav. seon the 
new. papers, you will find that some 
aclio:1 has alr.ady been initiated. That 
much I know. If you wan t to consider 
the other matters, you b;tter attend the 
Business Advhory ~  meeting. 
Now no ~  time of the House should be 
be taken. Mr. Limaye. 

14.08 hu. 

QUESTION OF PRIVILEGE AGAINST 
ANDHRA PRADESH CHIEF 

MINISTER 

I5Ji ~ ~ ~  : ~~  
fiA1J 225 it; ~ it ~ « ~ 
1JFrnT f·· .. · 

SHRI K. NARAYANA RAO 
(BobbiU) : On a point of order. 

MR. DEPUTY -SPEAKER: Please sit 
down. I will explain the position. Even 
if there is substance in the point of order, 
once it has been placed on the order paper, 
) cannot exercise my judgment on that at 
this stage: at a later stage, I might, but not 
at this stage. 

SHRI R. NARAYANA RAO: So far 
as we are concerned, we go by what is 
there on the agenda. On that basis, we 
can rise on point of order. Please hear 
me, Sir. My contention is that this pri· 
vilege motion is totally out of order. 

MR. DEPUTY.SPEAKER: I cannot 
permit you now because as I have said, 
even though there might be some subs-
tance in your contention, once it has been 
placed on the order paper - a decision has 
been taken on that-, I cannot permit any 
point of order on that .•.... 

SHRI K. NARAYANA RAO: My 
contention is this. So rar as the motion 
goes, if I say that it is vague and aU 
those things, that is a different matter. 
Here it is a very important matter ..... . 

MR. DEPUTY·SPEAKER: Not at 
this stage. I cannot permit you at this 
stage. Let him get the leave. Then you 
will be permitted to say that. 

~~  ~~  
224 it; ~ ~ f'fm rn 'liT 
arN<m: t, ~~ ~ ~ 'liT if ~ 

~~ ·~~~ ~ ~ fit; 
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fiflf1f 225 it; ~ ~ ~  srnncr ~ 'Ii'T 
~ iI';;nlf I it ~ ~  ;;n;m 
~ ~ f.I; iflfT ~ ~ 'liT 

~ iR 't\!'T ~ ? WI<: ~ iR ~  t 
~ 'liT ~ it; ~ 

it ~ ~ it; f.ri\' 'Iif\!il", ~ 25 ~ '" 

~  ~ aT ;mr ~ ~ ;;r(lf I it ~ ~ 

it; f.ri\' 8Jlm iffiIOlf ~ m ~ I 

SHRI SONAVANE : rose-

MR. DEPUTY-SPEAKER: What is 
his point of order ? 

SHRI SONA VANE (Pandharpur): 
I am not referring to point of order, but to 
the point made by my hon. friend ...... 

MR. DEPUTY -SPEAKER: That may 
be considered in tho Business Advisory 
Committee. 

MR. SONAV ANE , I am not a member 
of the Business Advisory Committee. 

MR. DEPUTY-SPEAKER: I extend an 
invitation to you. You may come. 

SHRI THIRUMALA RAO (Kakinada): 
Ate we preeluded from saying something 
on the merits? .' Because the Mover has 
not said anything, it does not mean that we 
cannot say any thing ... (Interruptions). 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON) : If you have decided that thete 
should be a discussion, there is no purpose. 
(lnterruption) 

~~ ~ ~~ ~ 
~~  ;ir.r ~1 _ ~ 

~ ~1 
SHRI THIRUMALA RAO: It is a 

property of the House. 

SHRI RABI RAY (Purl) : After the 
leave is granted. 

MR. DEPUTY-SPEAKER: I will have 
to ask Ihe Government whether they arc 
opposing or allowing. 1 want an answer, 
'Yes' or 'No'. 

SHRI GOVINDA MENON: We ate 
opposins. 

SHRI P. VENKATASUBBAIAH 
(Nandyal) : On a point of order. I will 
quote the· very rule which the hon. 
Member has quoted. Even seekins leave 
under rule 22S is not at all admissible. This 
is what 1 say. Let me quote the rule. 

MR. DEPUTY-SPEAKER: As 
said earlier. once the motion has been 
admitted and put on the order paper, even 
if 1 were to consider, 1 am precluded from 
considering the matter at this stage. 

SHRI P. VENKATASUBBAIAH 
Even for admission, certain conditions ate 
to b. fulfilled. 

SHRIMA TI TARKESHWARI SINHA: 
(Barh) : It may be a part of the order 
paper. Still, we can raise it ...... 

MR. DEPUTY -SPEAKER : I will have 
to see whether 2S members are in support 
of tho molion. 

eftll'1!ftnN: ~~~  il" 
~~~ ~  I 

,,",a'T 1~1 ~  il" ~ 
~ ilif Ill!; ~ I ~ 'lit ~  'liT ~ ~ 
~  it ~ oriffllT t I 

eft 11'1! ftnR : wl1r it; m: I:If'$ iIl'Ii 
arm: \mllT t I 

SHRI P. VENKATAUBBAIN: 1 will 
read out the rule. 

MR. DEPUTY-SPEAKER: At this 
stage, once there is opposition from this 
side, 1 will have to sre. whether 2S hon. 
members are ready to stand in support of 
this motion. That is the procedure. 

SHRY P. VENKATASUBBAIAH : I 
agree. Bul I would like to quote the very 
same rule, which Mr. Limaye has quoted, 
to show that he has not fulfilled the condi-
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tions even for admission under .rule 225. 
Rule 22S says I 

"The Speaker, if he gives consent 
under rule 222 and holds that the 
matter proposed to be discussed Is in 

. order, shall, after the questions and 
before the list of business is entered 
upon, call tbe member concerned, 
who shall rise in his place and, While 
asking for leave to raise the question 
of privilege, make a short statement 
relevant thereto." 

He has not made any short statement. 
So, I doubt the very admissibility of the 
Privilege Motion. 

MR. DEPUTY-SPEAKER: Hi. motion 
of privilege itself is a short statement. It 
is good that he has saved the time of the 
House. 

Now, I may ask the hon. Members who 
are prepared to support him to stand in 
their seats. I shall count if twentyfive are 
standing in their seats. I think twentyfive 
members are there. Now leave is granted. 

'" 1fII! AnN: aror, ~ ~  
~~~ ~~  fiI; 
an-I:lm'ti ~~  ~ ~ 
if IT'U ;;IT iffiIOI:( mwr iJ 'ITOI'1I' ~ art 
'R: mr fl1rr t am: mrit ~ ~ 1fi1 
~~ ~ t, ~ ~ ~ mNrflillm 
~ 'tim!" ~ I aror f.m" ~ 
~ ~ arrq; ~ ~ 1  ~ a) ~ 

1 ~~  

SHRY BUTA SINGH (Rupar); ~  
are DOt the custodian of this Hous. You 
are not to dictate. 

MR. DEPUTY-SPEAKER: Why are 
you inviting points of orders ? 

SHRI K. NARAYANA;!tAO : Mr. 
Deputy-Speaker, Sir, the ~  
here is most irregular. Tbat is my submi-
ssion. Voting would come into the picture 
if this Is allowed according to the rule. 

Here the question is whether a particular 
motion is In order or DOt in the first 
instance. Before the attention of House is 
drawn whether a breach of privilege has 
been committed, the House has to sec 
whether the motion is in order or not. 
Anyway I am reading rule 222 of the Rules 
of Procedure which says that I 

"A Member may, with the consent of 
the Speaker, raise a question involving 
a breach of privilege either of a 
member or of the House or of a 
Committee thereof." 

The motion must specify whethar the breach 
of privilege is relating to tbe privilege of 
a Member or the p"ivilege of the House 
or of the Committee. In this' particular 
instance, this clarification is of paramoll:lt 
importance. Sbri Madhu Umaye has 
raised the question of privilege against the 
Chief Minister of Andhra Pradesh for his 
reported statement that the appointment of 
a Parliamentary Commi ttee to study the 
situation in Telangana would amount to 
interference in the affairs of that State •. 
Whatever may be the merits of it, so far 
as the breach of pri vilege of both the Houses 
is concerned, that mo..t be made very clear. 
The Chief minister of Andhra Pradesh has 
already stated that the Members haxe their 
own right to visit the State and assess the 
situation. So far as the power of Parliament 
to appoint a Committee is concerned, ii is 
still an academic issue. So far as the 
privileges are concerned, it is an accepted 
principle of jurisprudence that it should be 
confined to the privileges of the Member 
or of the House. 11 is all given under 
Article 105 of the Constitution. It is also 
accepted both in England as well as in this 
country that the powers, privileges and 
immunities of each House of Parliament, 
and of tbe Members aDd the committee of 
each House, small be such as may from time 
to time be dofined by Parliament by law •.. ..----

MR. DEPUTY-SPEAKER: Mr:·'R.ao; 
I must point out here that you are irrelevant' 
at this stage. Please resume your seat and 
tbere will be no further debate on this. You 
are thoroghly irrelevant and so you please 
resume your .oat. 

SHRI K. NARAYANA RAO Now 
my point is this. 
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MR. DEPUTY-SPEAKER: No, no. 
You please resume your seat. You are 
thoroughly irrelevant. Will you please 
resume your seat or not? 

SHRI K. NARAYANA RAO: Sir, 
this is a very important ••.•.. 

MR. DEPUTY SPAKER ; Noth.ing will 
go on record. 

SHRI K. NARAYANA RAO :*** 
SHRI SHIV NARAIN : .** 
SHRI V. KRISHNAMOORmI 

(Cuddalore)*** 

MR. DEPUTY-SPEAKER: Order, 
order. Nothing will go on record. I tried 
to restrain the hon. Members pointing out 
Their irrelevancy whatever irregularity is 
to be pointed out regarding the 
procedure, as I stated earlier, this 
is not the occasio:t to do that, because 
once it is on the Order Paper I cannot go 
iDto It. Every issue could come in the 
debate. If a prima facie case is not made 
out, the Law Minister is there to reply. 
The han. Member is free to say whatever he 
likes. Therefore, I would request the hon. 
Members to let us have a quiet debate. 
One point you must all remember and that 
is, it is his contention that by this statement 
tbe Chief Minister has committed a contempt 
of this House or has brougbt tbis House 
Into disrepute or has challenged its authority. 
It is his contention and the House bas not 
accepted his position. 

'" amos ~ ~ ~  : 
~ ~~  '3"ij" f1r.f ~ II"( CIfSlm iJ 
lImA" 'R;;r;r 'lit ~ ~ ~ it 
m- 'lit ~1 fm it apR S\T-f ott ~ IliT 
9ft ai'n: 3 ~ ~ it ~ 'IT Ai"","-
Ji'Jfi ~ iil"r't it ~ sneer IIiW ~ 
~~~~ ... ~ ~ ~ I 

tt ~  ~ ~ ~ iifT'I"fiU iflrT ~ ? 
JI'mI" Ji'Jfi !liT 1I't.r ~ lIT ~1 ? ~ srliT 
ilTirft, iIR it ~~  lIT ~~  i{T ~1 ? 
·.·Not IOCOrded. 

~ ~ finN: ~~  ~ S\T-f 
iJ 1Ii{ ~~ ~ I ~ m- ~  'Il1" l'IAi{Tf'l" 'fiT 
~ ~~  ~  ai'n: a .. ~  

~~ I anor otT ~ ~ it ~~  ijoj-
~ tIC ~~ ~  ~ ~ 

'fiT ~ ~  iJ f;;sQ; ai'n: ~ m 
ott ~ ~ ,,;niT ~~ iJ ~ 
it; R:Iil" 1 ~  ~ om: it iro 
~ ~~  ~

~ ~~ ~ it ~  ij";:;; ~ ariflRl" ~ 
~~ ~  ~  
~ ~ ~~~~  ~
miTT ott ~ ~ Cfil6" ~ '!T"UiT ~ I itt 
mr ffi;; "ifR ~ aR arr ~ f, ~1 it 
ro ~ ~ ~ f'fi ~  \iff ~  'fOrT m 
fuqi aT;; .. ~ ~ ~ ~  ~ aT aR 
fir<;rr ~ m ~ ~ ~ f'fi 21.nIT ~ 
iJ1!; ~ ~ 500 ;;s)tff 'fiT 1 ~  ~ 'I"t 
f ... Olf<roif .•• 

SHRI CHENGALRA Y A NAIDU 
(Chittoor): Are we debating the law and 
order situation in TeleDgana or the privilege 
motion bere ? 

SHRI BUTA SINGH: Because he is 
Sbri Mahdu Limaye, you will not deter him; 
you dare not speak against him. 

SHRI RANDHIR SINGH: Let him 
make out a prima facie case for In"each of 
privilege. 

MR. DEPUTY-SPEAKER: Tbe 
motion of Shri Vajpayee is an independent 
ono where all the matters regarding the 
present siluation in Telengana couId be 
brought in. But here only by way of giv-
ing a brief reference to the background, he 
may say a few words, nothing more. 

~ ~ f.I1fit: 1 ~ ~ >. ft 
\iJ"1"ifImT m- ~ ~ ~ ~ I 

SURl CHANGALRA YA NAIDU: 
You will bave to allow tbis side also. 



249 Question of Privilege CHAITRA 17, 1891 (SAKA) Question of Privilege 2SO 

MR. DEPUTY -SPEAKER: I have 
at ready cautioned him. 

SHRI mIRUMALA RAO: In an 
indirect and devious way he is trying to 
bring under discussion/the situation in 
Telengana. though it should be discussed 
here, it cannot be on this particular 
motion. We are all aware that it is 
purely motivated more by political 
considerations than anything else. 

SHRI MADHU LIMA YE: Nonsense. 

SHRI THIRUMALA RAO: Wbat 
is the point of privilege involved? 

Tho issue must be narrowed down 
to that. He must establish whether and 
how a breach has been committed, not 
what is happening in Telengana, what 
telegrams be bas got. wbat telegram 
I have got and so on. He 
wants to by pass tbe main issue and 
make this another foum for their party 
purpoS<'s. For that we seek your protection. 

MR. DEPUTY·SPEAKER: I have 
already cautioned him. The main motion 
b,fore us is whether that utterance or 
press statement or whatever has ~  

In tbe press, constitutes in any manner a 
challenge to this Home and brings its 
dignity, decorum or authority, decorum or 
authority down. 

~~  ~~  ~ 
~~ ~1 

MR. DEPUTY·SPEAKER: Therefore, 
by way of a reference he might do that? 

SHRI GOVINDA MENON: My 
submission is that the statement which the 
Chief Minister is alleged to have made-
should b: read out and it should be 
explained how it h a breach of privilege 
of a m::mber of this House, or of committee 
or of the House itself That is how under law 
it should be done: 

'-ft 'dir ~  'fIJf am ~ ~ 
rn fit; ~  

SHRI GOVINDA MENON: That is 
not my dictation; it is the dictation of 
the law. 

'-ft ~ ftonN: ~  "T it, ;;IT 
;m;r RlIT ~ w.r ~ 'l11 """ w.r it 
~ it iffiIl ~ itu ~ ~ ~ ~ I 

~  IfilT f.ti ~ 'tiitcT 'tiT ~ 
~ IN it Cll'fmll'ti t I ~ arm ~ ~  
~  I ~  ~1  

~ ~  ~  ~ ~ 
~  ~  ... ~ ~~ 

IfilT t fiI; ~  i!i1ti) 'fiT ~ qhq 
m it; arRIfu; 'ITIfOll if ~~ t. ~ 
~ ~ ~ ~ ~ 

~  ~  it; m it itu ~ t lflIlfiI; ~ 
~~ ~ ~  

tfiVIT ~ 1fT ~ 'ti)"Ift \ill iIl'fo'IT 
~~ iU ~  ~ iINT ~ 
~ ~ t ... ~  ... 

SHRI RANDHIR SINGH That Is 
also opinion, 

MR. DEPUTY·SPEAKER : There is 
no warrant for that in the statement ; It only 
refers to 'interfere'. 

.:it ~ f<;rIfIi: ~  'tiT ~ 
~ im"r ~ I ~ ~ 'ti) err{ I( ... ~~  
"1ft mr ",'IT 1 ... ~  ••• ~  ~ 

~  ~~  ~  f'ti ~ 
~ ~  ~  

~ t I ~ mmr tfiVIT ~~ ~  
mTlf ~ ott ~ ott ~  ~ 1fT 
~ ~ ~ • .,. ~  arf.t ~ 
it; ~ ~ 'IITli lfi( ~  ~ ~~  
it; o;<R: ~ ~  t I '11« ? ~ ~ 
am ij'mr ... ~ "fro 371 ~ ~ I ;;r;r 
'UWlIl ttl ~ ~  ~ liT ~ ~1  
~~~ ~ it lr.tlTtiIT it;' ~ 
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~~  

IIiT ~ Wlf iti ~ it ififA' 'liT ~ 

f(l:fl' 'TTl ~  ~ ~~ FTfiI; 
~ ~~  ~ 'llllft ~ 'liT ~ 
\;fTlf am: ~  m ~ it; am: ~ 

~ ~ ~  ~  
!lit ~ it ~ ~ it 'ffffii";r f'lilfT qlfT I 
~~~~ ~ ~  Rmiti 
~ ~ ~ IITU ~ t I -a-{f'IiT ~ 
~ 371 (I) it ~ ~ ~ ~  

"Notwithstanding anything in this 
Constitution, the President may, by 
order made with respect to the State 
of Andhra Pradesh, provide for tho 
constitution and functions of regional 
committees of the Legistative Assembly 
of the State, for the modifications to 
be made in the rules of business of 
the Government and in the rules of 
procedure of the Legislative Assembly 
of the State and for any special res· 
ponsibility of the Governor in order 
to secure the proper functioning of the 
regional committees." 

SHRI K. NARAYANA RAO: In what 
way is it relevant, Sir? 

en ~ ftonN: !&R ~ ;fN-.;ft;;r it 
il'!ilt ffi 'IiT1f ~1 ~ I 

MR. DEPUTY·SPEAKER: I am here 
to regulate the proceedings. 

en"," ~ (1!J"RI"lf) : ~  
~~~~  I 

~~  ~~1 

~~~~ ~  
ifi) ~ ~ miNr.r it q 'ffffii";r an 
~ ~ I ~ qfu-;i;ff ~ am: it arr'f'IiT 

~~~ I 

~ 8'Ii ~1  'tiT ~ t, 5WlTlifT 
~ ~~~ ~~  
fu'Ii" ~ 371 iti ~ ~  it ;;it 

~ ~ fil;1IT t ~1 1958 it. ~ 
~ ~ ;r;mr1 tflf1 t f\;Rr"T m617 ~ 
it 1Iilt ~  tr'Ii ~1 t I ~~ ifi) it "Oar· 
;r.f ftm ~ ~ I ~ ~ ffi t ~1 ~~
~ ~ if at1-.: wit rel!fT 8m t fiI; 

~~ 1 'Ii) ~~1  ~  ;;it 
~ ~~  iti ~ if cEt ~1 t, ~  
~ ill) ~ arm ~ ~ mlI'f -. orR if 
~ ~ 'liT ~ t I 

~  ~ ~~ ~ anit f'li 
'Ii1W' ~ ~ ~ if 245 lIT 248 'TTUIf 

~  f\;Rr if ~ qlfT t f'li 'Ii1W' ~ 'liT 
~ ifi) ~ arflr'lin: t. ~  ~ 
~ t I CIT ~ tr'Ii m!f iti arf'f'IiRT 
'liT vmr t 8J1Tl: ~1  ~ ~ 
'Ii1W' iiifr;rr t CIT ~ ~~ 'Iiitit 
II>'\" m- f.rit mr arTi:T smr 'li1 ~ ~ 
'IiTl 'IiTi;r ~ iAT ~ t I ~1  itt 
~ ~ ~  ~ 
qlfT fiI; mit 11"1 mr-r ~ 'Ii) ~ ~ iti 
fori!; 'Ii1W' ~ 'liT ~ t, ~~  
'IiR ~ ~ 1  ~ ~ ~ m. ~ 1ft 
t, ~ 5'Ii 5WITlifT 'liT ~ arnrr t I CIT 
~ 1  ~ ;r.rf.t "" ~ srf!liliTij ~ 
~ n1 IilTmil if 1 ~ ~ ~  

mcm;r arT qlfT t I 

~1 srf!liliT ~1 1  f'li ~ ~ iti 
orR if 1~~1~  ~ ~ 163, 
mrif ~ t(tfT t fiI; ~ IIiT ~ 1iR 

1 ~~1~~~~ 
IIIit ~  ...A 'liT ~  t iUlTfvor 
~ « ~ if 11"'T'ffm;r aTTlfT t am: ~ 
qlfT t f'li ~ tr'Ii ~ ~ ~ 1 ~ 

~  'Iiitit 'li1 ~  ~ 'a';r ~ if 
~ ~  ~1 'Ii'ttrr try ~ 
~ ~ fitrT t am: ~  'liittt 

~ ~  

foro; ~1 ~ iti ~ 11ft l/'t ~ 1R 
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WJaTt I ~~ ~~ ~ 

~ <iT ffi;r ~ ~  ~ 
arm; ~ w;rr ~  ~ 'lOT ;rtf 
~ f'li" ~  iImf ~ am: ~ ~
mw ffi f I 1ft mr aim: t ~  ~ 
~ ~~  .•• 

"(6) Any Bill referred to the Regional 
Committee under paragraph (5) 
may. if so recommended by It, 
be passed by the Assembly with 
such variations as may be 
necessary in lis applicatlon 10 the 
Telengana region. 

(7) The Regional Committee shall 
have power to consider and pass 
resolutions recommending to the 
State Government any legislative 
or executive action affecting the 
Telengana region with respect to 
any schedule mattei'll. 

(10) the Governor shall have special 
responsibility for securing the 
proper functioning of the 
Regional Committee in accor-
dance with the provisions of this 
order. 

~1 ~ ;tt ~ it 1ft ~ f.RT 
~ ~~  

The Council shall normally 
give effect to the recommenda-
tions of the Regional Committee 
made under paragraph (7) of the 
Andhra Pradesh Regional 
Committee Order, 1958 In reprd 
to any legislative or executive 
action affecting the Telengana 
region with respect to the 
Schedule ...•.. 

If there is an, dispute the 
matter shall be referred by the 
Chief Minister to tbe Governor 
whose decision thereon shall be 
final and binding on the Council 
and action shall be taken 
accordingly." 

~~  1m 163 iii 
~~~ ~  ~  ~ 
omr t m ~ it ~ ~ fit;lIT IIlIT t 
fit; WI<: ~1  ~ 'fiiIiT ~ 
arm m iii ~~ lir.r, <ft;ff it atrr<: ~
~ :mnr ~ t am: ~ 'fiiIiT Iti'r 
~ ~ ~ ~1 ..". iiI'Rft t aT ~ ~
WI' ~ WJaT t am: ~ 'fiiIiT Iti'r ~ 

~~ ~~ ~1  
~~ ~1  

~ tl ~ ~ ~  
~~~ ~;m:' 1 ~~~  W ~ 

~  l!& ~ iii ~ ~  iii ij"IfV{'Ii" 
;rtf ~  l!& illff iU ~ ~ ~~ 

~ ;p) I ~  l!& II'l"ffl ~ fit; 371 iii 
~ ~  ~ I ~~ 
omr ~ ~1 t ~  iii fm;m.r iii om: 
it ~ ~ ~  vfi f'li mu ;P) 
-4Ii'Ii ~ ~ arf\T fH ;rtf t I iI'rrT<:r 
~ ~ ~~ ~ f.RT 
~ f'li" IfIt.fh: ~  ~ arfllflliR 
~ ~ il<@Tfa ~  I!iT I ~ ~ 

Ul'Ii f.51§T ,arr t ~  it fit; ~ Iti'r 
mN r.rt:irm1 t ~ om: it atrr<:;P){ 
arrqfu ~ m i1Tif ~ it ~ mt111 
~ ~1 tmTt lITiUt, ~ ~~  
If& ~  m4"1Tif ..". tmT t I ~ I!iT 
~ ~ t ar'h: ~ ..". mN f.;rR\"-
11 ~~  ~ ~1 1  

~  ~~ on,","'" 
~~  ~  ~ ~11 ~ 

~ I!iT ~  'li"fli 1IT'lf t ~ ilit 
~~ ~  ~ 

om: ~ ifR! iii 'ft;r;rl ~ ~ f.5lIT 
tl 

"1\ will mean that in mallei'll relating 
to the Regional Committees the 
Governor will be entitled to ~ 

the advice tendered by his Council 
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of Ministers and may be guided by 
directions from the President." 

I repeat the words-Umay be guided by 
directions from the President". 

"The Governor will have the exclusive 
and final powers to detenmne whether 
any matter has to be referred to the 
Regional CommetleC or whether the 
Government or the Legislature shall 
have to act according to the recom· 
mendations of the Committee. 
Though the object may bevery bene· 
ficial, the introduction of this special 
responsibility into the Constitution 
is a retrograde measure since indivi. 
dual judgment and special responsi· 
bility which are repugnant 10 the 
democratic principles of ministerial 
responsibility has been totally aboli· 
shed by the original constitution". 

~~ lilT 26 ~  1950 iii) arm I 

"empowering the Governor to act in 
his disCretion only in a few specified" 
matters". 

~~  ~  ~ ~ ffi" 

200 ~ ~ ~ 'I>1t 1ft ~~
Iffa' 'lit ~ ~  fiaT t I 

~~  ar.r il'u ~ f.:m;r t 
f1I; iIti:r m '1ft ~ 'Iritit .m- lilT Ulf 

~ ~~~  ~~  
~  ~  ~  

;r(l';;non ~  it ftrqi ~ ~  'fi) 
m mmr.s ~ 'fiT ~~ ~ garr, 
~ ;;r;ri ~·  IPiff.I; it ~ ~~  

~ ;r(l' 'fiW ~ ~ I 

SHRI RANDHIR SINGH: Sir, you 
are a seasoned lawyer. What is the case 
he is making out ? He has not even touched 
the fringe of breach of privilege. 

'" ~ f\lJq : ~~  ~ 
'!it arfafm- arr«;f\" €l'oi'TrIT it; a;<R: 'i.r 
~  1frfN, ~ ~  ~ I d'torr lI"l{ (err 

f1I; 19 \iAcro .m- ~  ~ ri ;ft ~ 
~~ ~  ~ ~ 

~~  ;;rTWI I 
~~~ ~  ~ iIItR 
m'!it ~  ~ ~  ~ 
mit; ~  34 ~ 10 oom!t WIn" 

~ ;;om- t it 'i'I. ~  alIT I 

~ .. 1fift ... idRff ~ ~  

~  ~  ~ ~~ t, ~ 
~ it 'l'RITt ~ ~ it; IiJ'1I1'it 

it ;;r;r <I'l!: 'l'iq; ~ it ffi" 24 $ 
~  lri ;r(l' QiIIT d) lI"l!:f ~ ~  rn I 

MR. DEPUTY·SPEAKER: May 
point out to the hon. lady Member that he 
is now arguing his case .. (lnterruptirJn), 

SHRI K. NARAYANA RAO: He is 
obstructing the proceedings ... (lnterruption). 

MR. DEPUTY SPEAKER: I will have 
to take stem action if he dacs not resume 
his scat. The Governor was entrusted with 
some special responsibility and the conten. 
tion of the hon. Member is that the 
Governor failed to dl!ICharge those duties. 
He is arguing that. Whether it h right or 
wrong is a different matter ... (Interruption). 

'" ~ ftnI1i ~~ ~~  ~  
~ lilT QiIIT ~ ~ 'fiT, <I'l!: 
i!l'fifuff it; mitt I ;w"\iJif"{li) it; ~ it 
lilT f.flfll' it;;.r fifll'lff iii) ~ m, ifll"f 
aiR lJ"if ~  "U\iAOr 'fiiIit it iIJIfift ~ it 
'fiifT t I arTIf'l\'t ~  U, ~ iIIT!f ~ 

t ffi" 1t ~  1ft '" nor ~  ~ ~ 
~ ;rif'l t, iFiff.t; lI"if t:t'fi ~ rt iiffiI" 

~ 1  ~  
t fit; ~ it; ~ it lilT f.fznr it ;;.r 
'II't dr,r iflJr t ~~ 1 1 ~ 1 ;;r) ~  



257 Question of CHAITRA 17, 1891 (SAKAl Privilege 258 

~ ~ ~ ~~ 
~ ~ ~ fifi ~ ~ 'fiiIit if ~ ifi) 
~ a'h: 'R ~ ~ 'IT am: 1lCfif-
iiG ifiT ~  ~  ~  ~  ~  
'fiiIit if ~ ~ Cf"{ ifil'11fi.q'1'1 ~ 

~ I 

0Iir ~ ~  if ~ f;R<;.f ~ 
~ ~ fifi ii[i{ altl>T m ifil 1~  

~ ~ ~~ ~  ~ ifi1 ~ fiIilfT 
f;rmt ~ mt an1f 'i!ql ~ ~ if mr-
altf ~  ~ ~1 ::;rr ~ ~ fifi wif 
~ ifim if ~~ ~ ~ lfT ~ ~  
00 ifi) $ ~ ~ 1  ~ ~ '1ft 
~ ~  ~~ mFcr ~ ~ 

aih: 'Rifi1<r arT>:f;1f'II' ~ ~ ifi1 ~ 
~ ~ 355 m-u if WcIlTo ~ ifi1 

~~ ~  ~ ~ t flI; 
m;;r ~ lI';ft wi ~  ~ ifi1 
~ ~  aITl>T m it 1 ~  
artl>i m UiilI" if 3TfffiCl' ~ ~ of<n" 
i!i<:if, ii[i{ ~ l.'f« if foro: ::;rrffi' ~ 
crT ~ ~ ~ ~ lh ~  ~~ 
ffiCI' ~ ~ fifi arr:r ~~ ~ ~ ~ I 

SHRI BUTA SINGH: This is unfair 
to the man who is not present in the 
House. 

'" ~ ~  3 ~  arr:r 
~~  ~~  mr 
~ 1  •• ~  

SHRI THIRUMALA RAO: Do you 
allow all the,e irrelelvant things to come in ? 
This is absolutely irrelevant. He is going 
into the merits. 

'" ~  ~  3TT'f ~~~ it I ar<r 
~~ ~~~~ I 

SHRI THIRUMALA RAO: With the 
constitutional position most of us agree, 
but he is utilising it for some other 
pUrPose. 

'" I.'f'! ~  ~1 ~  1f ~ 
if ~ ~  ~ ~ ~ fit; ~ al 'llf.rzrr-
iiG i!iT ~ ~ ifil ft:'1Rr ifi1 ~ 
mifi1'fU ~~~ I ~~  
artl>i m ifi1 ~ ~ ~ '1" m m<r'IiT 

~ ~  ;ffiifi arI'fifi1 'lRf0lf ~ aih: ifi'I{ 
m ~ arq;m:, ~ lI';ft ~ lfT arh: ifiT{ 
~  ~  ~  if ifIlifT ~ ifi1 ifi11f 
~ ~ ~ ~  

~ '1ft ~ 1  ~  ~ ::;rrm ~ I arr:r ~ 

~ ~ al if ~ ~~ ~ ~ ~  ~ 
If)tt ~ ~ m ~  ~~ it arr;ft ~ 

fit; am: ifi'I{ ~  ~ ~ lfT ~ ~ 

~·  ~ if, 'lRf0llT ifi1 'IT'i!'1" 
m if am: ifTlifT ~ ~  'llf.rzrr-

~~ ~~ ~~~ 
~~  ~ am: ~ if fu6" ~ ~  
~ ~ 'fiiIit ~  if'1T;ft ~ al 
~ ~~  ~ ~ I ~  it-
~~~ ~~ 1 ~~~ 

~ ~ ~ ~ fifi 371 if otT ~ 
'lRf0lf ~ ~ ~ ~ 'n.,.'!" ~ <R 
am: ~ ~ '1ft otT ifI"lTlf ~ ~ ifTIifTaif % 
m it ~ am: ~ CI{t!;ft ~  ~ 

~ if GlfiRf 'fit I ~  ~  am: ~ 
~~ ~ ~ ~ ar:T'1T smITiI ~ ~ I iro 

~ ~ flI; ~ Sl"faT<J if IJR( otT m"if'1T 
~  otT ;;it ~~~  Wifi) ~ 1 ~ ~ 

~ W'f lI''lIl ~ Cf"{ ~ i!iW I 

MR. DEPUTY -SPEAKER : Motion 
moved I 

"That the question of privilege against 
the Chief Minister of Andhra Pradesh 
be referred to tho Committee of 
privileges for investigation and 
report." 
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TIlE MINISTER OF LAW AND 
SOCIAL WELFARE \SHRI GOVINDA 
MENON) : I shall not travel or trespass 
upon the political conditions in Telengana 
or in Andhra Pradesh; I shall strictly 
confine ~  to the question of privilege 
involved and in that matter I can travel 
along with Shri Madhu Limaye a long 
distanee and we will separate only towards 
the end. 

For example, there is a provlSlon in 
article 371 providing for the constitution 
of a regional council and for Presidential 
orders giving special responsibility to the 
Governor. It is there; there is no doubt 
about it. 

In the Presidential Order, wbicb was 
issued under article 371, according to me 
tbe relevant paragraph is paragrapb 10 
wbich reads: 

"The Governor shall have special 
responsibili ty for securing proper 
functioning of the regional com-
mittee in accordance with the 
provisions of this Order." 

Nowbere in article 371 or in the Order 
Issued under article 371 is there a refe-
renee to any other autbority tban the 
Governor wbo will bave a special respon-
sibility. 

I may accepl tbe contention of Shri 
~ tbat in the discbarge of tbe duties 

imposed upon tbe Governor by article 371 
and tbe Order issu:d, he may not be 
governed by the advice given by tbe 
Council of Ministers because it is bis 
special responsibility. There has been 
nothing shown whether the Governor bas 
failed to discbarge his special responsibility 
or nol. I will assume for argument's sake 
that the Governor bas failed to discharge 
bis special responsibility. 

SHRI S. M. BANERJEE (Kanpur): 
Tbank you. 

SHRI GOVINDA MENON: For 
argument's sake-I do not know-I will 
assume that. 

Now the question is wbetber Shri 
Brahmmmda Reddy, the Chief Minister, 

bas committed any breach of privilege 

becau'IC of what he is reported to have 
stated to the correspondent of The Times of 
In1ia. That b what is quoted in Shri 
Limaye's notice. And that report is : 

"New Delhi, 2nd April. .... 

On the 2nd April, as SOon as he got 
down at tbe Palam Airport, somebody 
met bim, a correspondent of tbe newspapers, 
and there are three or four ,entences attri-
buted to him. Certainly, Sir, the inter-
view between the Correspond.nt and the 
Chief Minister of Andhra Pradesh could not 
have been so short as is reported in the 
newspaper. That is the reason why, 
probably, the hon. Speaker wanted tbe 
Prime Minister to give more <'etails 
about it. 

Wbat is it that was discussed? Sup-
posing the discussion was regarding law and 
order situation in Andhra Pradesh and, 
particularly, Telengana, then, he would say, 
in his assessment, and as the head of the 
administration his assessment is very impor-
tant, there is no need to appoint a Parlia-
mentary Committee. I am glad Mr. 
Limaye has agrfed that there is no breach 
of privilege when he stated that there was 
no need to appoint a Parliamentary Com-
mittee. What he further said-this is 
how it appears in the newspaper-is that 
when a reporter, not even The Times of 
India reporter, asked him whether he 
would consider the appointment of a 
Parliamentaey CommiUee as interference 
in the affairs of his State- it is what we 
lawyers would call a loaded question, that 
is to say. a question in which the answer is 
also there-Mr. Reddy said, "Yes". 

Now, it may be an interference in the 
affairs of the State because the Governor 
is a part of the State. Nowbere in article 
371 or in the Order issued under article 
371 do I come across the word "Parlia-
ment". Not that Parliament has no 
jurisdiction. That is a different matter. 
Parliament, as I understand ir, and, I 
bope, the Opposition also will agree, is a 
delib:rative body. Parliament is not a 
body vested with executive powers. Sup-
posing the Governor has not discharged his 
functions, his special responsibility as en-
joined by the article and by the Order, . and 
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asswnlng for arguments salce what is stated 
is correct that in the discharge of his 
special responsibility, he accepts directions 
from the Central Government, assuming he 
has failed in his responsibility, what is the 
right of Parliament? This Parliament 
can give advice, can guide and can condemn 
the Gaveroment for failure to do certain 
things and, if a Parliamentary Committee 
is appointed, it must be to enable the 
Committee to collect matorial, not to 
direct action in a certain matter, and to 
come to Parliament with a report thereon, 
based thereon, In order to condemn the 
Government, the Central Government, in 
that the directions of the Governor given 
by article 371 and the Order Issued under 
article 371 have not been properly looked 
after. Those are the facts. 

Now, the motion is defective, as was 
pointed out by one of my hon. friends, in 
that it has not stated as to against whom 
did he committed breach of privilege. 

Is it against any Member here? IS it 
against Parliament as a whole or is it against 
the Committee of Parliament? That is how 
the date, 2nd April, becomes Important. I 
just enquired of office and, on the 2nd, 
April, when this gentleman was interviewed, 
there was absolutely no notice given to 
Parliament Office for the appointment of a 
Parliamentary Committee. It was not in the 
offing. Tben if a Parliamentary Committee 
is appointed, would you take it to be an 
interference with the jurisdiction or with the 
affairs of the State? Even when Parliament 
exercises its jurisdiction and authority, it may 
be an interfereJce with the State. He said, 
if Parliament appoints a Committee, it may 
be interfering with the affairs of the Sta,te, 
and, that time, it was not in the contempla-
tion of Parliament, it was not in the contem-
plation of any Member of Parliament, to 
appoint a Committee. 

A notice has come from my hon. friend, 
Shri Vajpayee, and I understand that it was 
gi\'On on the 3rd April. 

SHRI ATAL BIHARI VAJPAYEE: 
What about the debate in the House? 

SHRI GOVINDA MENON: 'Debate' 
is not a notice. 

'" m '(R: fm ;f\fur ~ '"1m 
~~  

'" ~ ftnI'ti : ~ ~~ it 1)"1 
~~ ~ 'IT I 

SHRI GIVINDA MENON: The debate 
did not end in a conclusion or a determination 

by Palrliament that a committee should be 
appointed. I understand that the Homo 
Minister said that it would not be useful to 
appoint a committee. It is suggested in Mr. 
Limaye's letter that the Home Minister was 
persuaded to that opinion by Mr. Brahma-
nanada Reddy. If thai it so, there is noth-
ing wrong. Or, it may be that Mr. 
Brabmananda Reddy was persuaded to that 
opinion by the Home Minister, and even so, 
there is notbing wrong. Or it may be tbat 
both of them are wise men and came to the 
same conclusion independently. In any event, 
tbere is nothing wrong. They come to this 
opinion, i.e., If a Parliamentary Committee 
comes, it may be an interference with State 
according to Mr. Brahmananda Reddy--or 
it may not be useful In the si tuation -
according to Mr. Chavan. Tbat was the 
opinion. If, on these premises, the House 
would come to the conclusion that the 
House is brought to condemnation, tbat the 
privileges of the House are affected, thon I 
should think, as a Member of Parliament, I 
would not plead for sucb flimsy priviiges for 
Parliament. 

remember, sometime back, Mr. 
Vajpayee himself produced a motino here, 
rather gave an opinIon here: since the 
Union Government bas a power see that 
there is internal security in every State under 
anicle 355, just as under article 37I Govern-
ment has got a right or a duty to see tbat 
things go on well in TeleDgana, Mr. Vajpayee 
said that a Parliamentary Committee should 
be sent to Naxalbari when there was trouble 
in Naxalbari, and I rembember many frieDds 
here on the Opposition then sying that it 
would be an iDterferepce in the internal 
affairs .... 

.. ) m '(R: 371 'IT ~  371 
1 ~ t fort!: ~ ~  ~  t ~ ~~  

~ ~~  
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MR. DEPUTY-SPEAKER: He has 
referred to article 355 at this stage. 

SHRI GOVINDA MENON: Under 
article 355 there is one obligation and under 
article 371, there is another obligation, both 
with respect to States. At that time, proba-
bly rightly, many members in the Opposition 
thought that it would be an interference with 
the State. 

SHRI ATAL BIHARI VAJPAYEE: 
Not lightly. 

SHRI GOVINDA MENON: Not Mr. 
Vajpayee. He stands on a common ground, 
then and now. Consistency is his quality. 
(Interruptions) I also remember the then 
Chief Minister of West Bengal-also the 
present Chief Minister of West Bengal- Shri 
Ajoy Babu, saying that if a Parliamentary 
Committee was sent, it would be interfering 
with the internal affairs of West Bengal. I 
did not find a Limaye then to raise a 
question of breach of privilege ... 

~~ ~  ~~ ~ 
m:rn iI'R'f 'fii! ~ ~ I ~ if ~  «fi:rfu 
<tiT ~ Fcm '!IT ~ ~  ~ 11& iI'R'f 

~ ~  

SHRI GOVINDA MENON: It is 
now when this came from the mouth of 
Mr. Brahmananda Reddy that Mr. Limaye 
raise, with great indignation a problem 
regarding breach of privileges of Parlia-
ment. In this connection I would like to 
draw the attention of the House to a 
passage in a recent decision of the 
Supreme Court, i.e., with respect to the 
U. P. Vidhan Sabha case wherein Chief 
Justice Gajendragadkar, speaking on behalf 
of the Constitution Bench. said as follows ... 

SHRI S. M. BANERJEE: Is it a 
cerlined copy ? 

SHR! GOVINDA MENON: I certify 
that it is printed in A.I.R. For the satisfac-
of Mr. Benerjee, I would say that this is 
published in A.I.R. 1965, Supreme Court, 
on page 745. It is In the Iibrary_ 

Chief Justice Gajendragadkar, ·quoting 
with approval the famous stalement of Lord 
Atkin that was made in the Hindustan Times 
case when Mr. Devdas Gandhi was convicted 
by the Allahabad High Court for contempt 
of court, observed this the famous statement 
of Lord Atkin : 

"Justice is not a cloistered virtue. 
Sfie must be allowed to suffer the 
scrutiny and respectful, even though 
outspoken, comments of ordinary 
menno 

Chief Justice Gajendragadkar continues: 

"The same principles would apply to 
the privileges of Patliment which 
cannot be stretched to an exle 11 as 
to prevent the scrutiny and ou'poken 
comments 01 any citizen on the pro-
priety and competence of ParJiment 
or, for that matter, any authority 
functioning under the Constituta-
tion." 

On 2nd April, before Parliment had 
thought of appointing a Parlimentary Com-
mittee, Mr. Brahmanands Reddy, although 
Chief Minister yet a citizen, thought that 
in his opinion, if a Parliamentary Committee 
were apointed, which had not been contem-
plated, it would be an interference with the 
affairs of the state. 

15 bn. 

Let Mr. Limaye and those who think 
with him understand that justice is not a 
cloistered virlue and nor is the privilege of 
Parliment a very tender reed which will be 
br ken if wme body says something at some 
lime. I would also now quote what Mr. 
May has said. ThaI is the Bible by which 
we swear often. In the S,venteenth Edition, 
al page 117, he says thaI it is only the 
statements which are Iibel!ous and derogalory 
to lhe characler and prestige of Parliament 
or any acls which tend to obstruct the pro-
ceedings of the House in the performance 
of their funclions by diminishing the res-
pect due 10 them, that are considered as 
breach of privileges or contempt. So, that 
is the test - whether whatever was said by 
Mr. Brahmananda Reddy tended to diminish 
the respect due 10 this august House and 
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tended to obstruct the functioning of the 
House or its Committees. What is our 
fear? If tomorrow a Committee is appoin-
ted, do you think that the Commi ttee of 
Parliament, of this august House, will not be 
permitted to go to Telengana 7 Will it be 
obstructed from discharging iis duties 7 
Why then this frequent resort to the rule 
regarding privileges which, by constant 
abuse, creates a feeling of disrespect towards 
this assembly in the minds of the public. 
That is most important. It is true that we 
belong to a privileged group. That privilege 
is there in order to ~  us to discharge 
our functions. In the wrong sense of the 
word, Members of Parliament do not and 
should not form a privileged group. This 
constant iteration regarding breach of 
privileges in season and out of season by 
friends like Mr. Limaye tends to create 
an opinion in the minds of the Public of the 
country whom we represent and he represents 
that there is an attempt by some people 
to constitute the Members of Parliament into 
a privileged group; thereby, he is com-
mitting a breach of privileg,. he is bringing 
down the I respect which is due to Parli-
ment. I, therefoJ'O, submit that there is 
absolutely no basis for this motion against 
the Chief Minister. 

MR. DEPUTY·SPEAKER I We will 
have to fix a time limit. 

SEVERAL HON. MEMBERS: No, no. 

SHRI C. C. DESAI (Sabarkantha): 
The opposition parties should be given an 

~  to express their points of view. 

MR. DEPUTY ·SPEAKER : If I permit 
one I will have to permit seven. It will 
take a long time. 

MR. DEPUTY· SPEAKER : I had given 
him enough opportunity and the Law 
Minister bas replied. Now at this stage, 1 
do not think we should carry on. Let us 
dispose it of here itself. I know you would 
like to e"pre¥s roqr view-points. But if 

I permit one group, I will have to permit 
~  groups. 

SHRI VASUDEVAN NAIR (P.ermad:) : 
That is the practico followed on such occa. 
siODS in the House. Why should there be 
any departure? When the Chair had allowed 
a discussion on a motion like this, the Chair 
had allowed the leaders of all the Groups to 
speak. 

MR. DEPUTY·SPEAKER: I know. 
You see we have spent a lot of time. Mr. 
Desai. I will request the hon. M:mber not 
to take more than 5 minutes. 

SHRI S. M. BANERJEE: May I remind 
you of 1958 when an entire debate on Mr. 
E. M.S. Nambudiripad took place. 

SHRI C. C. DESAI: While we hear 
Mr. Madhu Umaye with the attention 
to which anything from him is deserved, 
I am afraid we remain unconvinced. In 
so far as· the question of remitting this case 
to the Privileges Committee i5 concerned, 
as the Law Minister stated a fow 
minutes ago, we in this House are over-
sensitive with regard to privileges. Before 
the matter is referred to the C<>mmittee 
of Privileges, we should find out who 
said and what he said and in what way 
does it interfere with the normal functioning 
of the ParliillDent. What was his motive ? 
These are relevant questions when you 
refer a matter to the Privileges Committee. 
One is: he merely said that in his 
judgment, in his opinion, the appointment 
of a Parliamentary Committee would 
amount to Interference in the internal 
affairs of the State. That is a legitimate 
expression. It does not prevent us, il 
does not cast any disability on this House 
nor does it bring any pressure. Whether 
to appoint or not to appoint a ~  

that matter is corning up tomorrow. 
I hope the Government also will accept • 
the request of tbe Opposition Parties. We 
focI that no purpose will be served by 
referring the case to the Committee of 
Privileges. That does not mean that we 
are in agreement with the Chief Minister 
Df Andhra Pradesh. We are not in 
agreement with his view that the appoint. 
ment of a Committee would amount to 
interference in the internal affairs 
or Ihe State. We feel that tho 
mismanagement of Andhra ~  
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has gone 10 such an extent...(Jnterrup-
tions) that the ~  of a Committee 
is necessary. I hop! that the Government 
would also accept that pJsition. Govern-
ment here and the P.uliament have a 
special ~  with regard to 
Telengana. This is not a normal case of 
law and order. This is not a case of 
interference in Ih. internal affairs of any 
State. This is not a mltter in which 
any C,ief Minhter, evon of Oris<a. should 
feel that this is a bad pre:edent. We are 
very particular to ensure that the views 
and susceptibilities every of Chief Minister 
should be taken into consideratipn. I fe,l 
that the mllter of apPJin!m,nt of a 
committee of the House, which subject 
is coming up tomorf()w, will be discussed 
and if necessary, that will be agreed to 
and I hope that the committee will be 
given the fullest cooperation by the 
Chief Minister and the Government of 
Andhra Pradesh. 

SHRI SHIVAJIRAO S. DESHMUKH 
(parbhanl): The point that has arisen 
out of the privilege motion, notice of 
which has been given my hon. friend, 
Shrl Madhu Limaye, raised certain series 
of questions wherever the competency of 
Parliament or the legitimacy of Parliamen-
tary action is likely to be challenged by 
ordinary cilizens. This Parliament enacts a 
law. According to the opinion of the 
individual citizeil it is in contravention 
of the Fundamental Right conferred 
upon him. That citizen moves the 
High Court or the Supreme Court 
for appropriate writ and a judgement, 
saying, this law contravenes the Funda-
mental right and interests with his 
individual rights. Now, that person 
would be committing a breach of 
privilege if the logic' which Shri Madhu 
Limaye advances Is to be taken to be true. 
Similarly there is nothing in amended 
Article 371 or in Presidential Order in 
respect of failure to Implement certain 
things, or in respect of matters falling 
within the regional committee or between 
the regional committee and the Govern-
ment of Andhra Pradesh, to warrant any 
such view. These are all matten 
purely and simply and strictly within 
the purview of the State Govern-
ment concerned. Even though the 
Constitution has conferred certain discre-
tionary P9Wers On thq Governor, which 

the Governor has 10 diScharge specially, 
it does not by implication confer any right 
on Ihis Parliamenl or committee thereof to 
inlerfere into internal affairs of State. It does 
not clothe us to interfere with the legislative 
powers of Andhra Pradesh. The Andhra 
Pradesh legislature continues to be 
functioning and the Telengana Regional 
Committee continues to work as part of 
the Andhrll Legislature. As long as the 
Government of Andhra Pradesh is respon-
sible to the legislature of Andhra Pradesh 
it is free for a Chief Minister to say that 
any overt or covert act by Parliament which 
goes to abridge that freedom which is due to 
that Government and that Assembly, 
constitutes interference into the internal 
affairs of the Stato. On this analogy, law and 
order are traditionally issues which are directly 
the responsibility of the State Government. 
So long as the Central Government does not 
feel that the constitutional apparatus in 
that Government has broken down, and 
so long as the Presidential order is not 
proclaimed (by which the legislature Is 
dissolved) the Parliament of India has not 
got any authority,-by imputation even,_ 
to Interfere in what are strictly consti tu-
tional matters, falling within the purview 
of the State Government concerned. 

It is not for me to say that this 
Parliament is not competent to appoint 
a Parliamentary Committe, to study any 
question anywhere. But to say that this 
constitutes interference in the internal 
affairs of a State Government or State 
Legislature will not b, upheld by any 
stretch of imagination as a breach of 
privilege. I hope Shrl Madhu L1maye 
will see the light of the day and will have 
wisdom enough to restrain him.elf from 
going Into breach of privilege cases where 
no privilege is involved and keeping in 
silence in cases where real privileges are 
involved. 

~ m<'f ~  il"TiAIiI' ~  

~ ~ ~ 11''1"1" ..n ~ ~  
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~~  

SHRI CHENGALRAYA NAIDU 
(Chiltonr): I am very glad that even 
the Opposition wants that Parliament 
should have power to send a Parliamentary 
Committee to the States. But 
are they follow;ng the same thing in 
regard to other States? You know that 
when the Central Government employees 
were arrested and cases were filod against 
them, Kerala, West Bengal and some 
other States withdrew those cases. According 
to the Constitution, they had a right to 
prosecute them. But they did not do 
that. At that time, did we send a 
Parliamentary delegation or Parlia-
mentary Committee to visit Kerala or 

-West Bengal? 

We have not done tbat. At that time 
if these people wbo talk about all this bad 
pleaded for sending a Parliamentary Com-
mittee, I could understand them. There 
cannot b. douDle standards; thoy must have 
OlIO yard-stick whether it is for Andbra or 
for Kerala or for Bengal. They are not 
following that. Sir, bave we thought of 
sonding a Parliamentary Dolegation to find 
out whether the Andhra GOVemmo3t is 
implementing the Telengana safeguards or 
to find out the law and order situation there? 
If it is a law and ordor situation, we cannot 
intenere in the Andhra affairs. When the 
law and order is a State subject, how can 
we send a Parliamentary Delegation to study 
th. law and order situation there 1 

SHItI DHIRBSHWAR KALITA 
(Gauhati) : But, how did you send a Dele-
gation to Assam ? 

SHRI CHENGALRA YA NAIDU: 
Probably you would have pleaded for that. 
You were not in P,lrliam:nt tben. I was 
also not in Parliam ~  Otberwise we could 
have opposed it. 

Now, Sir, regarding the implementation 
or tho ~  ~  ill tho Consti-

totion itself they have said that the Governor 
will look after the interests. When the 
Governor has got that power, how can 
Parliament intonere in that? If the 
Governor bas failed and if the Central 
Government comes forward and says tbat tho 
Governor bas failed to look after tho inter-
ests, then we can think of sending a Parlia-
mentary C;ommittee there-not before that. 

SHRI C. C. DESAI: But the Governor 
is tbe agent of tbe President. 

SHRI CHENGALRAYA NAIDU: 
We are not in for sucb a trouble. What is 
most important now is whether the Chief 
Minister has committed a breach of privilege 
or not. We have not appointed a Committee. 
Nor have we sent a Committee to Telen-
gana. If we have sont the Committee and 
if he has stated that, then we can think of 
that. 

The other point is this. There is an 
elected Legislature there. The Chief Minis-
ter has been elected and he is responsible to 
the Assembly. How can we therefore inter-
fere in their affairs? If Shri Brahmanaoda 
Reddy were not Chief Minister and if there 
were President's rule and if he has stated 
that, then that would come under the privi-
leges, and not before that. Shri Limaye 
cannot think of it. What happened really 
was that probably when the press people 
told him that the Parliament was going to 
send a Parliamentary Delegation to Telen-
gana because there was a lot of trouble 
going on regarding law and order, he would 
have thought that tbey were going to find 
out how the law and order situation arose ; 
he would bave tbon told them tbat tbat would 
be an intenerence in their affairs. This 
was because tbe press people put tbat ques-
tion to him. The question put by them 
was this, 'will you tbink that this Is an 
interference l' To tbis be said 'Yes'. 

AN HON. MEMBER: This was a 
leading question. 

SHRI CHENGALRAYA NAIDU: 
If it is a leading question on law and order, 
tben we have no ~  to send a Parlia-
mentary Committee to Andhra especially 
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when there is an elected Government and an 
elected Chief Minister. 

Recently, about IS or 20 days back, he 
faced the Assembly and he had come out 
with a very good record from it. How can 
they say that everything has gone wrong 
there? Nothing has gone wrong there. 
Now, aome people-some interested parties 
have gone there and they have found out 
that there is some fire and hence they want 
to pour petrol in it ; for this, Shri Limaye 
and othor friends wanted to visit Andhra 
Pradesh. Otherwise they are not interested 
at all. And there is no privi lege in this. 
So, Shri Limaye's privilege motion must be 
thrown out. 

15.24 1m. 

[SHIll VASUDEVAN NAIR in the 
Chair.] 

SHRI ANBAZHAGAN (Tiruchengoda) : 
Mr. Chairman, Sir, when this privilege 
motion was moved here by Shri Limaye, 
after listening to his arguments, I thought that 
there was some privilege issue. But, after 
having heard the Law Minister, I relt that 
I am completely in appreciation of the argu-
ments of the Law Minister. This is such a 
delicate issue that the ruling party has to 
defend their own Chief Minister of Andhra 
Pradesh and at the same time they have to 
protect the interests of this august body as 
well. When such privilege issues are raised 
in any elccted body, naturally the feeling and 
the psychology of the Members is simply to 
support such privilege issues. But this 
should not be taken only in the sense that 
what a Chief Minister or for that matter 
any other citizen has expressed as a view, 
as an idea or as an opinion on an issue 
which involves him most-in this case the 
Chief Minister of Andhr. Pradesh is more 
or less completely invol vod and we should 
know also his anxiety-is a matter of pri-
vilege issue. 

The Parliament may consider itself as 
the body which is very much interested in 
solving the issues that have been raised in 
Telengana. But the Chief Minister of 
Audhra State as well is interested or has got 
the real interest in solving the issues that 

have arisen in his State. It is natural for 
any Chief Minister, who has been elected by 
the people and elected by the Legislature 
concerned as the leader of the majority 
party, to take the real intere,t in solving the 
i55U:I. When he tries to so Ive such issues, 
it has reached the national level. The 
action to be taken by the Parliament or by 
some other body may be useful in solving 
the issue or may not be useful. In that 
context, the Chief Minister expressed his 
view that there is no need for a Parliament-
ary Committee and afterwards when a lead-
ing question was put by a Reporter whether 
he thought that tbis was an interference in 
the internal affairs of his Stale, he simply 
supported tbat idea. I don't tbink that 
Shri Brabmananda Reddy would have sup-
ported his idea in 1010 and I am also doubt-
ful wbether be might have thougbt over the 
word 'interference' in the particular context 
that it meant an infringement of tbe privi-
leges of this august body or not. 

On that occasion when the question was 
put to him, 'the Cbief Minister might have 
thought thai the appointment of a Parlia-
mentary Committee to investigate or to go 
into the· things that were happening in 
Telengana might be conducive to solve the 
situation or might not be conducive to solve 
the problem because a Parliamentary Com-
mittee would consist of people from different 
parties with different ideologies and with 
different motives. In that, there might be 
some people who would support the cause 
of separation of Telengana from Andhra 
region. So, the Chief Minister has got 
every right to protect the interests of Andhra 
either this way or that way. Therefore, the 
opinion expressed by the Chief Minister 
need not b. taken so seriously by this body 
as to constitute a breach of privilege. 

In our State, on so many occassions 
when the Editors of Newspapers had written 
certain editorials condemning the action or 
the views of the Legislature, the Madras 
Slate Legislative Assembly, the then Mini .. 
ters, who were responsible loaders, had 
argued in favour of not takiDg any action 
on the ground of infringement of the pri-
vileges of the Assembly; they had argued 
that we should also protect the interests of 
the Editors of Newspapers and their rights 
to express their views or to ventilate their 
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[Shri Anbazhagan] 
grievances. This body has every rights to 
solve the national issues, when there is a 
serious conflict in a State endangering the 
national cause. This Parliament has every 
right to take action. But, at the same time, 
in my humble view, it is also within the 
right of the Chief Minister or the elected 
Members of a State Assembly to express 
their opinion about such action which the 
Parliament may consider necessary. 

In my view, if we pursue the matter to 
the Privilege Committee, It may create 
strong resentment and reaction in the people 
who are holding responsible posts in the 
Legislatures and also shake the confidence 
in the authority of the Parliament. The 
authority of the Parliament is not saved by 
the Members alone. Because the people 
support this Parliament, we have got the 
authority. If we make the people doubt 
that this Parliament is only interested in Its 
own way and if we let down the Chief 
Minister or tepresentatives of the elected 
bodies on the flimsy ground of breach of 
privileges of this body, they will lose faith 
in the authority of the Parliament. We 
cannot take action on a reply to a Reporter's 
question whether it would mean an inter-
ference in the internal arfairs of the State. 
In so many cases, interfetence may mean 
something not advisable. Yet, in other 
cases like where thete is husband and wife 
fighting each other the interference of a 
third man is always good. I am not an 
expert in legal and constitutloaal interpre-
tation of this word 'interfetencc', whether 
legally it means infringement, etc. But 
the word 'interference' by itself need not 
be eonstructed as meaning something 
very bad. 

Therefore, I think after having discussed 
the issue, we need not pursue the matter 
to the extent of reference to the Privileges 
Committee. 

SHRlMATI TARKESHWARI SINHA 
(Barh) : The Law Minister has very ably 
pinpointed the issue before the House. 
Some very relevant points have also been 
raised by the hon. Member who preceded 
me. 

Actually, the question of a parliamentary 
commillee and the entite discussion today 

whicb Shri Limays has raised is irrelevent 
neither has a parliamentary committee been 
appointed nor was there any In tention to do 
so. Therefore, the entire matter brought 
before the House, Which is taking so much 
of its time to discuss, the entire debate on 
this mailer looks un·fruitful. It Is neither 
conductive to building up sound parliament-
ary conventions nor contributing to any 
lasting arranpment on the basis of the pre-
sidential power under art 371. 

We raised objection to this discussion 
when the mailer was originally raised. We 
got up to have our say when the Deputy 
Speaker was In the Chair, but we were not 
allowed to proceed and point out that item 
4 of the agenda was irrelevant and should 
not at all be taken up. We should have 
been allowed to make our point before this 
Motion was taken up after leave being 
granted ; we should have been allowed to 
question whether item 4 on the agenda was 
at all relevant to the situation. I say this 
because we are debating a certain assumed 
word used hy the Chief Minister. 
I have not seen any statement made by 
Government verifying whether this parti-
cular word was used by the Chief Minister. 
Shrl Llmaye's Motion under Item 4 itself 
tefers to 'his reported statement'. I think 
It Is rather unfair that this Parliament's 
forum should be utilised to go into the 
question of reported statement a statement 
not verified by any authoritative person. 

Secondly, we are discussing this matter 
on an assumption. Art. 371 does not 
anthorise Parliament directly to do this. 
Art. 371 (1) says that 'notwithstanding 
anything in this Constitution, the President 
may, by order made with ","peet to the 
state of . Andhra Pradesh ... provide for the 
constitution and function of the regional 
committee of the Legislative Assembly of 
the State, for the modifications to be made 
in the rules of business of tlie Government 
and in the rules of procedure of the Legisla-
tive Assembly or the State and for any 
special responsibility of the Governor in 
order to secure the proper functioning of the 
regional committe'. 

Shri Madhu Limaye may have raised may 
points of substance which are not at all rele-
vant to the statement of the Chief Minister, 
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because even if the question of responsIbility 
of the President has to be discussed, since the 
President acts through the Central Govern-
ment, it was the conduct of the Central 
Government which should have been ques-
tioned by the Mover ; it has nothing to do 
with the conduct of the Legislative Assembly 
of the State or the conduct of the Chief 
Minister which was brought under 
discussion here. Art. 371 (1) gives some 
powers to the President, who acts through 
the Central Government, to do certain things 
notwithstanding anything in the Constitu-
tion; therefore, any censure or cri ticiml 
the hon. Member wanted to make 
should have been directed at the 
Central Government or the Ministers 
who have not advised tho Presidont to act 
accordingly. Or, they should have pin-
pointed certain acts of commission or 
omission of tho Governor In not carrying 
out the orders or directions of the President 
That has not been dono. Mr Limayo has 
not mentioned any lapse on the part of the 
Central Government by way of specific 
instances, apart from vague charges. There-
fore, the question of violating the privilege 
does not arise at all. 

As the Law Minister pointed out, 
no specific item has been mentioned by 
Mr. Limye, on which the matter of pri-
viloge has arisen. In spite of the fact 
that we had a seminar by the Institute 
of Consti tutional and Parliamentary 
Studies, we find the privilege question 
has been made Into such a thing that 
really the sanctity of Parliament is gett-
ing lost. If we raise matters of privilege 
on very irrelevant issues, the impression it 
creates is not conducive to the real dig-
nity and decorum of Parliament. I ap-
peal to him not to reduce this Parlia-
ment to that level. 

procious and they should be safeguarded in 
ordor that Members of Parliament can 
function without fear or favour. But 
privilege issue should not be mlsu..<ed for 
ventilating the political attitudes of the 
various parties. I charge Mr. Madhu 
Limaye of taking advantage of this issue ...• 

SHRI MADHU LIMA YE: I plead 
guil ty to the charge .... 

SHRIMATI TARKESHWARI SINHA: 
am glad once in his lire time, he has 

realised he is doing something which he 
should not do. The other day we had a 
discussion on Telengana. There was 
no reason, therefore, for discussing the 
substance and merits of the case again on 
the basis of the privilege issue. I would 
appeal to the House that privileges should 
not be used as a poli tical weapon for 
displaying the political attitudes of the 
various political parties. Privileges of 
Parliament are above party political at-
titudes, Parliament is supreme and any 
party in Parliament will have the same 
privileges and prerogatives. 

Centre-State relationship is a delicate 
~  It is being evoled and nothing 

should be done to disturb it. So far as 
Andhra Pradesh is concerned, there are 
no two opinions about maintaing the 
integrity and entity of that State. The 
Prime Minister has called for a meeting 
to discuss Centre-State relations and the 
Chief Ministers of your State, West 
Bengal, Madras, Andhra Pradesh and all 
Chief Ministers are interested in evolving 
good Centre-State reiations in the new 
changing context. I do support that such 
a dialogue should be there and nothing 
should be done by anyone to disturb the 
evolving Centre-State relations. 

Parliament has authority to go into ./. 
the question of regional collunlttees. By ~  S.A. DANGE (Bombay Central 
a resolution, Parliament should say that South): It is very unfortunate that a 
tho regional committees have not functioned very importunt matter like the quarrel 
and these are the lapsss. But raising this betw.en the Telengana section of Andhra 
privilege issue, a lot of political advant- Pradesh and the ruling party of Andhrn 
age is b:ing taken by the political Pradesh should have been brought here In 
parties through the back door. On the the form of a privilege motion. If it 
basis of the privilege question, they are comes to tho question of policy whether a 
trying to vindicate their political attitudes. parliam"Dtary ~~  should be sent or 
I agree that parliamentary privileges are not, in this casa, there is plenty of justin-
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cation for appointing a parliamentary 
committee. 

The reference by the Law Minister In 
Naxalbari is ~  unfortunate because 
there it was a question purely of law and 
order in a particular village or town or 
area and the whole State was not involved 
nor was a question of policy involved. 
An agrarian dispute was sought to be 
raised to a higher level by some debates 
bere. Here it is not that kind of a 
question. Here there is a special provi. 
sion in thi: Constitution itself mentioning 
the relation between Telengana and the 
rest of Andhra Pradesh. Therefore, we as 
a Parliament are seized of the matter by 
the very fact of the Presidential Order. 
1berefore, I am sorry, you cannot com'-
pare Naxalbari to Telel1gana. 

Then the question is, when this 
Parliament established the Andhra State 
and then, later on, broke up Hyderabad 
and parts of Hyderabad and Telengana 
were brought into a unilingua) homogene· 
ous linguistie State, if one part after ten 
years gets up and says tbat it wants to 
separate, it is not a matter for serious con· 
sideration of the House? All parties in 
this House which thought we should fight 
for a linguistic State of Andhra are faced 
with the problem of one part now de. 
manding thai they do not want to be a 
pari of it. Is it not a matter for consi· 
deration? The policy of Parliament for 
carving out linguistic States, giving them 
autonomy under the Constitution, as it Is 
and allowing them to develop on the basis 
of that new democratic set·up of linguistic 
State is being challenged, has broken down 
and clashes are taking place between two 
areas of the same linguistic State. Is this 
not a serious problem for the House to think 
of? 

Why did it come about? It happened be· 
cause for ten years a theft of Rs. 34 crores, 
an admitted theft, could not "be traced. Is 
it not a serious matter ? W;lO was stealing 
the money from Tolongana and who was the 
party to that theft? How was the theft now 
ultimately. discovered? Is it not a serious 
problem? It is not a problem for you to 
intervene, supervise and find out how in 
spite of the provision in the Constitution 

and the Presidential Order one Ministry was 
stealing the monies allocated for one parti· 
cular region under that very State? Is that 
not a seriuos problem for a Parliamentary 
Committee to investigate? 

SHRI TENNETI VISWANTHAM 
(Visakhapatnam): I entirely agree with Shrl 
Dange on hundreds of points but the word 
'stealing' is not the proper word because tho 
accounts always showed Telengana monies 
received, expenditure and the surplus and 
Andhra receipts and Andhra expenditure. 
Therefore, let him talk on that basis. 

SHRI S. A. DANGE. All right, I will 
say 'admitted theft' because it is swown in 
the accounts that money is being thieved and 
is not being used for the region. Why did 
not Parliament, in terms of the Constitution, 
in terms of the Presidential Order, in terms 
of the Advisory Committee's function, in 
tenns of the Governor's function and the 
whole presiding Ministry of Shri Brahmana· 
nada Reddy and otbers who preceded him 
including perhaps other Chi:f Ministers who 
are no longer there, go into it? Why were 
they party to this conspiracy of keeping 
money of Tdengana not being u<;ed for Tele-
ngana? Why were the service rights of Tele· 
ngana not given to Te\engana? Why did t'.e 
quarrel come out in the open now? It is 
because those who were sharing have now 
quarrelled and fallen apart. Therefore, 
factional qllarrel inside the Congress Party 
has come inln the op.n and it is bur.ting in 
variolls parts. Therefore it is necessary (In· 
terruption). Sir, I am not yielding. I am 
not for the policy of making Telengana filbt 
the rest of Andhra or Andhra Pradesh fight. 
ing Telengana. I am DDt in favour of 
fomenting factional qWlrrels between tbo 
two. I am only saying that Telengana was 
a backward part of Hyderabad State. YOIl 
mllst know it. It has got the worst zalDin· 
dari area in Andhra State. Therefore, we 
",anted special privileges for services, for the 
middle classes and a special budget. Why 
did YOIl not supervise it? May we know 
the reason? You are now talking of Andhra 
State. Why did you not do it. That is my 
question to tb, Andhra people. Not only 
Andhra people but we ti a Parliament failed 
to discharge our duty of seeing that the back-
ward areas of Telcngana are given all help. 
When Telengana area bad broken away from 
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persecution by tbe Nizam of Hyderabad and 
was put in a linguistic State in a most beauti-
ful way, its rights and claims were not look-
ed after either by tbe Regional Committee, 
or by the Congress Government, or by tbe 
Governor. Finally the matter has come to 
Parliament and now Parliament is resisting 
that demand. What a fantastic thing 7 
When a backward region of a unilingual 
State wants Its rights to be protected, its 
services to be protected, is it not justified 
for us to look· into that problem and see 
how the problem can be resolved without 
breaking the State, if possible, by giving 
the protection which is needed and by bring-
ing about a peaceful relationship b:tw,ea all 
regions of the State ? 

SHRI P. VENKATASUBBAIAH: Sir, 
on a ~  of order. We would be very 
happy to hear a lucid exposition by Shri 
Dange. But, let him confine himself to the 
question of privilege. 

MR. CHAIRMAN: As the hon. Member 
knows very well, every spe.ker has referred 
to the background material. 

SHRI P. VENKATASUBBAIAH: But 
the background material should be relevant. 

SHRI S. A. DANGE: How was Naxal-
bari relevant to this discussion? Yet, it 
was referred to by members. Why did he 
oot get up at that time? Even though the 
reference to N8lIaibari was very lucid, he 
simply laughed at it. And yet, N8lIaibari 
Is not covered by a Special Presidential 
Order whereas Telengana is covered. 

SHRI P. VENKATASUBBAJAH: There 
is no objection to his lucid exposition. But 
how far is it relevant to the motion before 
the House' 

SHRI S. A. DANOE: My exposition 
is not at all lucid. It is very bitter and 
pointed and it hurts you; I know it. I do 
not want to be lucid. 

When the whole policy of this Parlia-
ment is being challenged, when an attempt 
is made by Shri Brahmananda Reddi to 
prevent P drliament from being seizod of this 
problem in its real perspective, should we 
not go into it 7 Therefore, I would have 

been happy if the Prime Minister, instead of 
calling leaders of her own pany, had invited 
loaders of all the parties in this House to 
discuss this serious problem. 

This is a burning problem before 
Parliament, that a unilingual State is 
breaking down because tbe services and the 
backward regions are not being ~  
after. But this problem is not related to 
Andhra alone. It may arise in other parts. 
There is the Vidarhha problem in Maha-
rashtra. The Nagpur Pact made by the 
Congress Ministry is being violated and 
Vidarbh is rising in revolt in Maharashtra. 
There is the problem of Belgaum, Why 
do you leave all these problems which are 
in your jurisdiction, which can b. solved 
under your principles? Why do you wait 
for a privikge motion to be raised by 
Shri Madhu Lim.ye to resolve these 
problems? Therefore, please accept the 
position and settle y 

SHRI K. NARAYANA RAO (Bobbili): 
Mr. Chairman, as I have already mention-
ed earlier, first of all I would like to say 
that we oppose this privilege motion 
because it is out of order. Here I would 
like to point out that privilege is of a 
quasi· criminal character and, therefore, we 
must see that this question of privilege 
should not be misused by this House. 
Now, what exactly is a privilege and where 
is the necessity for a privilege? Here I 
want to impress upon the House that 
privile,," is an exception to the ordinary 
law of the land. I will explain how 
privilege is an exception to the ordinary 
law of the land. Normally, whatever this 
House or for that matter whatever the other 
House passes is not law unless we follow 
the constitutional prescription of allowing 
it to be passed by both Houses and it is 
assented to by the President. But, in the 
ease of privilege, it is the prerogative of 
each House. It can arrest or convict a 
person under its power of privilege. Such 
being tbe unlimited Dature of the power of 
House in the matter of privilege, it should 
not be misused. Whenever any question 
of privilege is raised, we have to see 
whether it is absolutely neeessary-I am 
using the term "absolutely necessary" 
advisedly. In order to preserve Internal 
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order of the House or the dignity of the 
House, it can certainly claim it. 

Here I may briefly quote from May's 
Parliamentary Practice. It says:-

"The distinctive mark of a privilege 
is Its ancillary character. The 
privileges of Parliament are rights 
which are 'absolutely necessary for 
the execution of its powers'. They 
are enjoyed by individual Members, 
because the House cannot perform 
its functions without unimpeded use 
of the services of its Members ; and 
by each House for the protection 
of its Mombers and the vindication 
of its own authority and dignity." 

Now, what is privilege 1 Unfortunately, 
privilege has not been defined anywhere in 
the Constitution and for that matter in the 
Rules also. When I referred to May's 
Parliamentary Practice, I did not find 
the definition but only a description. 
There is no definition of privilege but only 
description. 

So far as our rules are concerned, they 
assume that there is privilege and wbat 
rule 222 and thereaCter provide for is only 
the procedural aspect. So far as the 
substantive aspect is concerned, what 
privilege is, it is undefined. Therefore we 
hnve to go back to May's Parliamentary 
Practice again. It is not a definition and 
we have to can out the definition from what 
it says under the heading, "Wbat consti-
tutos privilege 1" It says :-

"Parliamentary privilege is the sum 
oC the peculiar rights enjoyed by each 
House collectively as a constituent 
part of the High Court of Parlia-
ment, and by members of eacb 
House individually, witbout wbich 
they could not discharge tbeir 
functions, and wbich exceed those 
possessed by other bodies or indivi-
duals. Thus privilege, tbouah part 
of the law of the land, is to a certain 
extent an exception from the ordi-
Dary law." 

Such being the case we have to see 
whether this privilege is there. According 
to article lOS certain privileges are defined ; 

for instance, the freedom of speech and the 
freedom from court proceedings have been 
specifically provided for in the Constitu-
tion. In other respocts it is left to the 
House to make a law-it is for Parliament 
consisting of the IWO Houses to lay down 
for the future-what is privilege and until 
such a law is made by Parliament, what-
ever privilege is enjoyed by the British 
House of Commons shall be enjoyed by 
this House. 

Comiag to the question of appointment 
of the committee, let me submit that there 
is a distinction hetw..,n 'power' and 
'privilege', Article lOS, clause (3) 
says :-

"In other respects, the powers, 
privileges and immunities of each 
House of Parliarr.ent, and of the 
members and the committees of 
each House, shall be such as may 
from time to time be defined by 
Parliament". 

Here is a question of a subtle distinction 
between power and privilege. There is 
confusion about this particular point and it 
has been brought out by May's Parliament-
ary Practice; for instaDce, the superiority 
of the House of Commons in all fiscal 
matters is loosely referred to as financial 
privilege but in May's Parliamentary 
Practice it is made clear by drawing a 
distinetion between a function, a power and 
a privilege. I quote :-

"The distinction between privilege 
and function is not al .... ays apparent. 
Thus the financial powers of the 
house of Commons, including rights 
both against the Crown and against 
the Lords, are sometimes rererred to 
as financial pri vileges; it is often a 
matter of individual choice whether 
a particular financial right is called a 
privilege or constitutional power." 

SHRI S. M. BANERJEE: What is he 
reading from 1 

SHRI K. NARAYANA RAO: 
"Financial privilege is more conveniently 
treated as a special power of the House of 
Commons, and dealt with" accordingly. 
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"It is more convenient to reserve 
the term 'privilege' to certain funda-
mental rights of each House which 
are generally accepted as necessary 
for the exercise of its constitutional 
functions," 

Now, coming to the question of the 
power of the House, it is the power of the 
House to appoint a committee. About 
that there is no quarrel, but in what matters 
the power of appointment of a Parliamen-
tary committee could be exercised is a 
matter on which there is scope for one to 
debate, discuss and dissent. 

In this particular context it is open to 
the State Chief Minister to ioterpret the 
Constitution in his own way and say that 
the appointment of a parliamentary com-
mittee would constitute intervention. We 
may differ from him. I do not say whether 
he is right or not, but he is entitled to 
hold that interpretation of the Constitution 
and we may quarrel wi th him and, in spite 
of whatever the Chief Mintster has stated, 
may still appoint a committee. The hon. 
Law Minister has clearly stated about the 
opinion and the way in which the opinion 
has been expressed not an expression of view, 
and I have yet to see a situation where the 
person has been held; for contempt for 
holding an opinion. 

With these remarks, I feel, this privilege 
motion may be rejected by the House. 

SHRI E. K. NA YANAR (Palghatl: 
Mr. Chairman, Sir, Parliament has a right 
to pass any legislation so far as the States 
are concerned. The States Reorganisation 
Commission and the Andhra-Telengana 
Integration Council were set up after passing 
a legislation by Parliament under the Con-
stitution. 

So far as the present-day situation in 
Andhra is concerned, It is worsening day 
by day. Even yesterday, tbe papers have 
reported that 25 Congress M. L. As. have 
also demanded separted separation of Telen-
ogana State. The fratricidal war inside the 
Congress party in Andhra State and in tho 
vested interests is going on. The shootings 
are taking place; the students' strikes are 
going on. It is a serious situation. You 

could not solve the situation In Andhra. 
It is created by the Congress Government 
In tho last 12 years. The Integration Coun-
cil reported that Rs. 34 crores were not 
spent for Telengana area. We discussed 
it in Parliament sometime back. 

Now, I am very amazed to hear tbe 
Law Minister arguing about article 371 and 
355. During 1957 to 1959 period, in Kerala 
State, whenever our Commurist-Ied Ministry 
came to power and there was a small in-
cident in some places, the argued to send a 
Parliamentary delegation to Kerala. Then, 
In 1968, tbey argued to send a Parliamentary 
delegation to Nualbari. But they are 
now reluctant to send a Parliamentary delega-
tion to Andhra wbere the fratricidal war is 
going on in the Congress Party· and even 25 
Congress M. L. As have demanded a sep-
arate Telengana State. I am not hearing 
a word from the Members of the ruling 
Party about that. Even yesterday's paper 
has reported it. With Mr. Brahmanda 
Reddy's attitude and top-Congress people's 
attitude in the last 12 year, such a situation 
has been created. There are just demands of 
the Telengana peoplo. Backwardnesses are 
there; employment problems are there. 
We are not taking these issues seriously. 
Even now they are agitating. The ex-
Minister, Mr. Venkatalakshaman, has 
begun tbe hunger-strike. The situation is 
very serious. It is you who have created 
this situation, not we. At the same time, 
you are justifying what Mr. Brahnanda 
Reddy has spoken and what Mr. Brahma-
nada Reddy has done. 

So, Parliament must discuss the situation 
ond take appropriate steps. About this 
parlicular issue, tbe opinion expressed by 
Mr. Brahmananda Reddy, he might be 
looking into it. According to my opinion, 
it is not a breach of privilege. I do not 
see it as a breach of privilege. I am not 
supporting the motion of breach of privilege. 
But we must take serious note of the situa-
tion and take appropriate steps. The situa-
tion is worsening day by day. These are 
just demands of tbe Telengana people. The 
fratricidal war is going on between the two 
factions of the Congress party in Andbra 
Pradesh. Parliament should take 
serious note of the situation, discuss It and 
take appropriate steps. to meet the situation. 
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SHRI S. KUNDU (Balasore) : So far as 
we are concerned, we want to treat this sub-
ject in a dispassionate manner. The whole 
trouble starts when we associate such import-
tant issues with the position and office held 
by certain individuals. Pcrhaps ir this 
unfortunate genttemen, Mr. Brahmananda 
Reddy, had not been a Chief Minister and 
tbat too a Congress Chief Minister, all this 
argument which the Law Minister, brought 
forward would not ha\'e been brought, 
I want to treat this mailer from a different 
perspective. The first point is whether 
there was a obligation on the Governor and 
with this obligation the Parliament is con-
nected, or was intimately connected. I am 
glad, the law Minister has, to some extent, 
advocated that, by the President's direction 
and order, certain obligation was there on 
the Governor of Andhra Pradesh to see tha t 
there was some sort of protection for the 
regional interests of Telengana. But this 
obligation has not been discharged. The 
Governor is appointed by the President and 
the President acts on the advice of the 
Council of Ministers, and the Council of 
Ministers is responsible to this House. 
Therefore, the matter is called in question 
in this House. The Chief Minister's 
statement came suggesting "inference" 
at a time when the house wai 
discussing the problem. We should not go 
by the legalistic concept: it is not a question 
whether a notice was given or not. It is 
a fact that it was within the knowledge and 
IWgnizance of the Chief Minister that the 
House was discussing that matter. So it 
was highly improper on the part of the 
Chief Minister to say anything on this topic, 
and it was highly objectionable on his part 
10 speak about "interference" the parliment-
ary Committee is liking because in the 
affairs of the State, This is the first 
point. 
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My second point, which I would now 
put before you Is tbis. After all, what 
were we discussing? We were 
discussing the appointment of a 
Parliamentary Committee not to go and 
abuse or scold or 10 do certain polHcal 
things as some hon. Member suggested. 
Our approach was to heal the wound, to start 
a dialogue, to discuss with the people 
of Telengana and to tell them that there is a 
higher body in India which is also deeply 
conceroed with the affairs' in Telengana. 
We want to tell tbem that we are there 
to protect them if any wrong has been 
done by the Congress Ministers tbere. 
This was with good intentions. Respectins 
these good intentions the Home Minister 
requ""ted the Speaker who is rated 
more tban tbe Chief Justice of the Supreme 
Court, to appoint a Committee. At this 
moment the Chief Minister says that if 
this Committee is appointed, it will amount 
to interference. May I say that this 
statement is meant to sab:>tage the 
fonoation of a Parliamentary Committee. 
Any statement which was made with 
mala fide intentions to sabotage certain 
work done by this Parliament, havins 
said that it will interfere with tbe 
affairs of the State, would also, most 
bwnbly I put it to the Law Minister, 
constitute a breach of privilege of tho 
House. The Minister says that Members make 
a privileged group for themselves. Privi-
lege is every thins to everybody and as far 
as I am concerned, it does not mean 
anything. Evey time we come out and 
say that we have certain rights, but you 
say no privilege is involved. Did you 
not hear from us that privileges must be 
codifed and certain rights must be there 
to protect us from the tyranny of vested 
group? The rights of Parliament Members 
must be spelt out and protected. It 
is unfortunate that th.. Law Minister 
comes and says that there is no privilege 
involved. I am really sorry that he 
sbould bave treated tbis matter in such 
a cavalier fashion. He should have said 
'Yes, for M. Ps. privilege is necessary 
and sbould be codified. The members 
should be protected and members should 
be allowed to do things freely and put 
forth their points of view fearlessly. To 
me, an impression went on that be is 
going to ridicule the little privilege wbicb 
we bave, whicb we try to establisb from 

various decisions bere and tbere. Tbere-
fore, I consider that there is a prima facie 
case. Let it be examined. If tbere is 
nothing, then the Committee will say no 
privilege has been tampered witb by 
the Chief Minister of Andhra Pradesh or 
whoever he may be, can . go scot-free. 
Therefore, to me there is a prima facie 
case and these matters should be examined 
by the Committee. 

One thing. Tbere is one tendency 
now developing which I would like tbe 
Home Minister to understand. Now 
after the linguistic States, a second pbeno-
menon is developing-within tbe linguistic 
States the demand for formation of another 
State. We should do something quickly 
and immediately and try to understand 
tbe reason of such demands, their fears 
and aspirations, the reason of thelr anger 
and find out a solution for it. 

MR. CHAIRMAN: will have to 
call upon Mr. Madbu Limaye now to 
reply to the debate. After all if I allow 
some hon. Members, it will b. only 
repetition. I am sorry I cannot accommo-
date any more members. 
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16·20 lin. 

[MIl.. DEPUTY-SPEAKI!1l in the Chair] 

MR. DEPUTY-SPEAKER: The quest-
ion is: 

"That the question of privilcp apinst 
the Chief Miuister of Audhra Pradesh 
be referred to the Committee of Privi-
leges for investigation and report." 

The motion was negatived. 

MR. DEPUTY-SPEAKER: Now, t 
take item nUlDber 6.-Papor laid on tho 
Table. Mr. Sethi. 

6.201 bn. 

PAPERS LAID ON THE TABLE 

INDUSTlUAL FINANCE COR.PORATION 
OF INDIA (PAYMENT OF GRATIJITY 

TO EMPLOYEES) REGULATIONS 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): I beg to lay on tbo Table a 
copy of the Industrial Finance Corporation 
of India (Payment of Gratuity to Employees) 
Regulations, 1968 (Hindi and English 
versions) published in Gazette of India 
dated the 22nd March, 1969, under sub-sec-
tion (3) of section 43 of the Industrial Fina-
nce Corporation Act, 1948. [Placed in 
Library. See No. LT-629/69]. 

MR. DEPUTY-SPEAKER Mr. 
Fernandes. 

PETITION RE. PREVENTION OF FOOD 
ADULTERATION ACT 

.n '"" ~~ ~~  it 
'imr qqfipsrvr f;rifT"{Uf, arf!if.rlfl'r, 1954 
cr"IT ~  31'1fA ,,;nit qit R<nff iJ iIT't if 
~  ~ ~1  ~  C!'fl aplf ~ ;tT 
~ lflf.r'fir iffl 'fim ~ I 

16.21 hn. 

DEMANDS FOR GRANTS-Contd. 
MINISTRY OF EXTERNAL AFFAIRS 

-Contd. 

MR. DEPUTY -SPEAKER: Now we 
shall take up further discussJon on the 
Demands for Grants under tho control DC 
the Ministry of External Affairs. 

SHRI SANT BUX SINGH (Fatehpur) : 
Mr. Deputy-Speaker, Sir, I rise to support 
the demands of the Ministry of External 
Affairs. I would like this occasion to 
begin ..... . 

MR. DEPUTY-SPEAKER: lust a 
minute. Before the lunch hour, there was 
a query and a request fJr a statement. But 
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as I have admitted now the Calling Attention 
Notice, I think that it would be appropriate 
to have a statement made tomorrow and I 
would pennit questions on that. 

SHRI S. RUNDU (Dalasore) I May I 
submit one thing? We had also filed 
calling attention notice two or three days 
before. Dut they were rejected. I would 
request you to club those calling attention 
notices with that. 

MR. DEPUTY·SPEAKER That 
would be done. 

SHRI A. S. SAIGAL (Dilaspur) : 
have already submitted my shon notice ques-
tion on that point. 

SHRI S. M. BANERJEE (Kanpur): 
Calling attention notices are also there. 

MR. DEPUTY·SPEAKER: As I 
said, External Affairs Ministry's demands 
are now being dicussed. We would con· 
sider this also. Now, Mr. Sant Dux Singh 
may continue his speech. 

SHRI SANT DUX SINGH: Mr. 
Deputy Speaker, Sir, I would like us to 
"look at the world situation as it pervails to-
day. It would be fair also for the hon. 
Members of the Opposition to do so In order 
to enable them to give prescriptions and 
judge the policy of our Government. 

Two yean ago, I made a reference in 
this House stating that the Soviet 
Union and the United States 
were coming toge"er for quite some 
time. This was not taken so seriously at 
that time. To talk about blocks having 
been dissolved is almost outdated to.day. 
The extent to which the U. S. Soviet under· 
standing has gone can best be illustrated by 
a despatch from Washington about President 
Nixon's Press Conference. 

The despatch says : 

"Mr. Nixon's conciliatory tone 
towards the Soviet Union was so 
marked that at several points he went 
so far as to explain why Russia was 
compelled to act in the ambivalent 
way it did in Vietnam and West Asia 
where even wbfle supplying the belli· 

gerents with large quantities of arms, 
Russia rcognised the danger of ten. 
sions." 

There was a time when some nations 
showed no understanding or friendship with 
the other camp. To·day the President of 
the-U. S. is at pains to explain the policies 
and acllon of the Soviet Government. 

My hon. friend, Shri Piloo Mody, tbe 
other day, was talking aboot our having 
ditched President Tito. I would like to 
answer Sbri Mody in Mr. Tito's words. 
Mr. ~ ·  the spirit that prevails 
between the SJviet Union and the United 
States t<>-day is a truimph not for "tbe spirit 
of John Foster Dulles but for the spirit of 
Jawaharlal Nehru, and in the words of Presi· 
dent Tito, which I hope my friends of the 
Swatantra Party will ponder over: "For us 
lawaharlal Nehru is not dead. He still lives, 
for his ideas live, and we who have remain. 
ed after him arc trying to rerlise those ideas 
and after us others will continue our work." 

We tried for the big powers to come 
together. Dut this itself is one of the things 
that has caused new problems to many of the 
smaller countries of the world, because an 
understanding merely between superpowe. is 
not enough if that understanding Is not in 
the interest of a large majority of mankind. 
The United States has not only moved to 
friendship with the Soviet Union, but I would 
like this House to note not that I have any 
secret information at my command, but it Is 
1I0ing to be an understanding between the 
Uuited States and China in the near future. 
There were indications to this effect in the 
election stances taken by the politicians in 
the United States. It has also been said 
that Pakistan was permitted its friendship 
with China by the United States to whom it 
0'Mld great many obligations. 

When we come to Europe-Sir, I am 
placing these facts bofore the House so that 
the Memters can visualise the si tnation in 
which our country finds itSelf today·as for 
the major powers of Europe are concerned, 
they are very mucb interested in China 
holding Russia on the eastern border because 
consequently the pressure on the western 
border decreases. Only recently, Mr. Will 
Brandt, the West German Foreign Minister, 
has spoken about China being a great power 
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fOT bringing about peace in tbe Far East. 
This bas b:en taken note of and tbe Slviet 
representative in many ways bas expressed 
concern over tbe growing friendsbip between 
West Germany and China. 

There is anotber power tbat we bave to 
take note of wben we look at tbe world to-
day and tbat power is Japan. On tbe day 
this debate started, Japan had concluded a 
70-million American Dollar trade pact witb 
China, while on tbe otber sid!: it continues 
to recognise Formosa. Japan bas tremen-
dous economic power and she can produce 
tbe Atom Bomb any day tbat sbe wants. In 
tbe assembly of Nations, it is Japan that 
Wants to take tbe founb place. Whetber it 
is obtaining a seat in tbe Security Council or 
wbether it is trying to stop tbe influence of 
our country in tbe Soutbeast Asian countries, 
one finds tbat Japan and we are not looking 
at tbings in compatible ways. Tberefore, 
Sir, what had been said two years ago, tbat 
the four super-powers would act and interact 
on our door-steps, bas come true and it is 
in tbis context tbat we bave 10 view our 
policies today. 

I bave left out tbe Soviet Union 
tbus far. It is In our relationship 

with the Soviet Union that many fruitful 
tbings bave bappened. Between' tbe Soviet 
Union and us there bas been a great amount 
of friendship. The Soviet Union bas belped 
us in tbe past in many ways. But today the 
Soviet U ninn is the victim of 2000 border 
skirmisbes between berself and China. We 
welcome the move by the Soviets when they 
want to settle the border dispute witb China 
by peaceful means. When tbe Soviet Union 
wants peace in the Indian sulH:ontinent, it 
is sometbing worth Continonding. It was at 
Tashkent that the undorstanding between the 
Soviet Union and the U. S. A. was first put 
Into practice. This friendship was tested at 
tho cost of or to the benefit of India and 
Pakistan. 

I have no doubt it is the sincere desire 
of the Soviet Union 10 befriend India, but 
from the way things are proceeding, I would 
Irke to utter tbe greatest note of warning 
tbat can possibly be uttered to our friends In 
the Snviet Union. It is being said again 
and agaia that the new military regime in 
Pakistan is looked upon with favour by those 
that matter in the Soviet Union. It cannot 

be forgotton that most of the arms deal wi tb 
tbe Soviet Union was negotiated by Oell. 
Yahya Kban. Whatever else tbe Soviet Union 
mayor may not learn from tbe US tbere is 
one thing that she surely ought to learn ; 
tbat is tbat by bolstering military regimes, 
neither do you belp the people of the country 
concerned, nor do you further your cause. 

Todfy God knows bow mucb the US 
counts for in Pakistan. Supply of armaments 
is neither good for Pakistan, nor does it do 
any good for the Soviet Union, nor is it 
good for' us. 

Wben it comes to Pakistan itself, we 
must remomber tbat there are a great many 
people in this country wbo constantly feel 
that tbey know everything about Paki.tan. 
It is forgotten tbat between 1947 and 1967, 
1SO'million new births took place in our 
sub-continent. When we talk about tbe 
generational gap in our own politics, we 
ougbt to remember tbat more tban two-thirds 
of the populations of these countries are 
now, populations that have not known 
Britisb imperialism, people who have not 
known the struggle that was carried on or 
the bitter warfate tbat took place betwccn 
the commutlities. 

An entirely new aPPJ;Oacb has to be esta-
blisbed between our coun try and Pakistan 
because whatever be the disputes between 
Pakistan and us, it should be evident to 
alt mankind that tbese disputes are not going 
to be resolved by the supply of arms; they 
are not going to be resolved by foreign 
powers' interferenco. They will be res-
solved by the peoples of these two countries, 
and wben tbe proper sqint grows in Pakis-
tan, Kashmir will be too MIlall a thing 
to block a solution ; till tbat proper 
spirit grows, there is no method by wbicb 
any country sbould feel tbat it can take 
away even an inch of our territory, because 
however divided we might be, however' much 
we might quarral notwithstanding how many 
parties or regions we migbt split ourselves 
into, if there isone thing that this country 
has shown, it isthat, in the face of foreign 
aggression, lathe faco of foreign exploita_ 
tion, tbe people of the country rise as a 
man. 

What ii happening in Pakistan is a 
nlatler of great concern to us. It is a 
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matter of great sorrow to us, because in 
Pakistan we wisb a democratic government 
we wisb a government wbich falls in line 
witb tbe aspirations of tbe people. 11 is 
important to tbe sup:r-powers of tbe world 
wbo supply arms to bear tbis mind. A 
mere look at tbe military outlay of a country 
like tbe United States staggers one. In 1929 
tbe military outlay of tbe USA was 1 
billion 77 million dollars: in 1968-69, tbe 
estimate is 80 billion dollars, nearly 74 
times more. Tbe percentage of national 
income spent for military purposes in the 
Soviet Union is 20, wbicb makes it almost 
equally proportionate to wbat is spent by 
the US. Wbe<l you are producing arms on 
tbis scale, wben you are busy competing in 
the produc:ion of modem armaments, your 
armaments are becoming obsolescent and 
these armaments are dumped on poorer and 
more backward countries. . 

So while it is a good tbing tbat the 
super-powers bave come togetber, if' tbeir 
coming together means that the identity 
of the smaller nations is lost, we still bave a 
long way to go. It is not only in this 
sphere that one sees it. We are in the 
midst of what is known as the Development 
Decade. As this decade unfolds itself and 
nearly draws to close, what does one find J 
That in the developed CQuntrles, the richer 
countries, the industrialised countries, their 
per capita income has been added to by 60 
dollars, while in the poorer countries, the 
coUDtries that were supposed to be helped, 
the increase has been less tban 2 dollars. 
The gap between the industrialised and 
less industrialised, between tbe ricb and 
poorer nations, increases every day and acute 
problems of economic inequality face us. 
While inaugurating the UNBTAD, our 
Prime Minister rigbtly said-tbey are words 
worth remembering for us as also other 
developing nations : 

"Po""rty cannot be the destiny of the 
majority of mankind." 

As poveMy grows, the aid that comes almost 
cancels itself. It is estimated lllat by 1973, 
tbe poorer countries will be aiv40a back to 
the ricber countries mnre than !hoy 
receive, 

Coming to Cbina, one feels that a grrat 
amount has been achieved in terms or sheer 

revolutionary doctrine-notbing bas tbrilled 
me mentally more tban readina the writings of 
Comrade Mao Tse-tung - but wben it comes 
to actual practice, wben Comrade Mao's 
ultimate aim is to replace tbe Communist 
Pany, the peoples' Party, by a militaIy 
regime, wben figures from Hungary tell us 
that 80 million dollars of tbe export of 
China is in oatcotics, bow mucb can one 
believe in the ideology of the Chinese Com-
munist Party 7 Even more staggering is a 
statement made by Comrade Mao, tbat bas 
received little attention. He has said: 

"The Soviet Union occupies an area 
of 22 million square Kilometres wblle: 
its population is only 200 million. 
It is time to put an end to this 
allotment." 

If lands are to be occupied on tbe basis of 
per head possession one is not quite certain 
bow our friends in China will start and 
wbere they will end. Yet, no matter bow 
mucb madness tbere is in any part of tbe 
world, country like ours, whlcb bas con-
sistor.lly taken a bumanistic, idealistic and 
progres.,ive stand, sbould not witbdraw 
or sbirk from keeping its minds open for all 
tbose who tread on tbe rigbt path, be it in 
China or any otber country. 

I would like to point out that a very 
good start has been made in tbe last few 
years in terms of our paying attention to 
our neighbours, in terms of delegations tbat 
haVe gone and in terms of visits of officials 
and especially tbe visi ts of our Prime 
Minister, because tbere is a role meant for 
India and tbat role always is tbat India bas 
to be at tbe spearbead of tbe nations tbat 
are exploited and oppressed. Tbat we have 
bad Jl good effect even in causes as distant 
as tbe Arab cause is simplified by the growtb 
of the Palestinian movement: and tbe growth 
of E 1 fattah guerillas is a vindication 
of India's stand of tbe Arab movement 
beina a secular movement. Not only tbat. 
A significant statement was made by Mr. 
Zulifiquar Ali BhulIO, tbe erstwbile Foreign 
Minister of Pakistan, namely: 

"We bave come to the conclusion 
that the Arabs can no longer be 
approacbed OD tbe basis of religion. 
It is ooly a secular approacb that will 
do". 
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Not only in West Asia or in the 
UNCTAD, but at a great many places, the 
stand of this couiltry has been vindicated. 

What is required is, as stated by the 
opposition that, we should talk less. But we 
should not get caught in the trap of being 
empirical at lhe cost of the' moral aspira-
tions of our people. I would suggest to 
the Foreign Minister that we badly need a 
policy planning cell in the external Affairs 
Ministry composed not merely of Foreign 
Service people but also of public men and 
professors, so that there is an exchange of 
ideas. There is one thing tbat has always 
to be understood in the context of our 
country and that is that you have to SPeak 
to our people in terms of their moral 
aspirations, to touch their heart and emotions 
to arouse their moral indignation. Merely 
being unpirical will not do nor speakillg to 
them in mundane terms. 

President De Gaulle has pointed out 
that India is necessary for the equilibrium 
of the world. If India has to speak any 
voice that makes sense and as distinct from 
other people, it has 10 be the voice of our 
people, who while humble and poor are 
still for justice, still for uprightness and still 
for equality. 

SHRI M.L. SONDHI (New Delhi) I 
Mr.' Deputy-Speaker, Sir, when the Parlia-
ment of India addresses itself to the question 
of foreign policy it is but natural that we 
should scek to discuss matters in a wider 
prespective, a prespective in which this 
Parliament is the superme forum of the 
Indian p,ople and address it»lf to those 
dealings of nations in war and peace which 
are inevitable as the course of human history 
tells us. Those spirits which incarnated 
themselves during our national moment here 
In India gave us a mandate according to 
which our own realistic urge for freenom. 
will also mingle with these of other nations 
for freedom. That is the basic urge in us, 
but not in some dreamy way. 

The preceding speaker will forgive me 
if I say he almost lulled me to sleep in the 
concluding part of his address. What we 
n..,d is a certain activism. What we expect 
from the Minister of Foreign Affairs is a 
certain pointed interest in particular prob-
lems. The problem that occurs to DIll first 

of all is that we look at our map and we 
have a fashion of hanging our map, in the 
way it is now we forget our Indian Ocean. 
Put the map with the Equator above you 
and the Minister of Foreign Affairs will be 
aware of India's vital connection with the 
Indian Ocean. There are winds of change 
blowing from the Indian Ocean area. Sarno 
of these bear good tidinss but others cause 
us couc:em and even lack of sleep at night. 
What do ~ see here? Complacency we see 
and we see that there is an efrort to teU us 
that God is in heaven and everything is 
right with the world. The Minister of Exter-
nal Affairs, may I beseech him in the name 
of the Indian nation, has an obligation first 
of all to attend to problems of national 
security. There should be, therefore, a very 
clear appreciation the role of power, poli-
tical power and naval power, in the Indian 
Ocean. Our watch-words today should be 
peace'keeping in the Indian Ocean area, 
fire-prevention in the Inian Ocean arca and 
peace-observation in the Indian Ocean area. 

What do we see? We. see this Govern-
ment docs not place any priority for seek-
ing that corporation amonsst those who 
live in this area, who can accept India as a 
maritime personality. We find that while 
the changIng power structure in the Indian 
Ocean has caused concern to other South-
East Asian countries, it has even led the 
Australians who used to regard themselves 
as having come from Europ: and belonging 
intellectuality and emotionally 10 Europe 
to try to develop a forward military 
concept, even the small city State of 
Singapore has thought in terms of active 
diplomacy, Cambodia under tis brilliant 
leader Sihanouk is trying to develop realistic 
changes in it. policy in accordance with the 
changing power structure, while there is a 
new thinking on the part of IIId0nesia and 
while Malasiya and philippines are actively 
concerned with these problems, the Indian 
Minister of External Affairs and his distin-
guished colleague the Defence Minister are, 
totally indiffrent to these vital mailers it 
seem to me, experienceing some peace which 
has come to then from some vedantic expe-
rience. When we tell them, when we bring to 
their notice what are the implications of 
British withdrawal from Asia in the end or 
1971, they gi\ e an answer which is something 
like this : do not look at the outside world ; 
dwell on your own soul within. But that 
does not seem 10 be their philosophy when 
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it comes .to matters of statecraft, when their 
own perso:!al interests are involved. 

I am reminded of a joke or anecdote. 
After signing tbe Municb Pact, it seem9 by 
mistake Herr Hitler carried away the umb-
rella of Mr. Chamb.rlain. At that time Mr, 
Chamberlain protested, saying "Why are 
you carrying away my umbrella? I want it 
back." Herr Hitler had a sence of humour. 
So, he replied: "But you gave me half of 
Czechoslovakia; you did not grumble; but 
about your umbrella you are grumbling?" 
"Yeg," Mr. Chamberlain cooly replied: 
"Becaus>, it is my umbrella". Similarly, 
wben it is a question of thsir own party 
matter, wa.n it is a Ministershlp, of Deputy 

~  they will compaign, they will 
lobby, they will do everything but when 
it comes to the question of these changes in 
tho paw" pJsition of the Indian Ocean, 
or India becoming a naval pow.r, they do 
not seem to have any interest at ali. 

I do not want to run down the 
achievements of our armed forces but, at 
the sam. time, I do not want to be 
complacent. I say bere with all respon-
sibility tbat our naval performance to 
1962 and in 1965 left much to be desired. 
We know certain m.lvements of our sbips 
were tbere, but we still do not bave that 
understanding of our own sbores and 
tbe understanding of the naval techniques 
wbicb mu,t b. employed if we have to 
command a significant position in this 
O_n. It is not fnr us to hear from the 
hon. Minister tbat Indian Ocean is not 
Indian. It is Indian in the sense that it 
is a place wbere we want Indian 
power and Indian influence; we want 
prosperity; w. want peaceful navigation; 
we want to prevent intrusion in these 
waters by tbo>o powers whicb have now 
become interested in tbis region for 
power rivalry outside. 

AN HON. MEMBER: What is your 
suggestion ? 

SHRI M. L. SONDHI: I am coming 
to that. My suggestion would be that 
we bave a navy which will produce 
concentration of hard-hitting power whicb 
can deter the intruders. I bave no sense 
of shame in' 1 ~  ti!l!t WO JIlust instill 

fear In others, righteous fear, not fear 
which. leads others 10 feel oppressed 
but where they think "India which repre-
sents a proud people, who mean 
no ill-will to the world but who 
are prepared to defend Ibeir rights, is a 
naval power to reckon with." 

I do not wish to say anything about 
the Soviet Union that may tend to spoil 
our relations with that country, because 
I believe that the Soviet Union and India 
share many ties and I and my P3rty would 
like to preserve and strengthen those 
ties. But when it comes to the question 
of issues like Czechoslovakia, we feel 
that what the Soviet Union does goes 
against its own principles and against 
the principles of world community. 
Similarly, what the ~  Union is now 
trying to do in the Indian O::ean should 
cause U9 sam. CO'lcern. I do not know 
if the hon. Minister is aware, last year 
in March the Soviet Pacific Fleet came 
to India on a goodwill visit and we 
welcomed it at the Madras port. But 
certain qUllstions arose in my mind about 
this goodwill visit. While it took tbe 
Soviet Pacific Fleet a day less than two 
weeks to come all the way from Vladivos-
tok to India, it took them as many as 
eleven days in travelling from India to 
Somalia. How many soundings were 
made on tbe way and bow many 
navigational charts were drawn? What 
was done to bave a check on tbese 
tbings? The hon. Minister docs nol 
seem to be very much concerned about it. 

We, on this side of the House, 
beiieve that In South East Asia now have 
our primary commitment of our defence 
and foreign policy. We have no hesitation 
in welcoming that relations belween India 
and Burma show an improvement in the 
sense that the border demarcation has 
been ~  a month in advance of 
schedule ; we do not grudge paying a 
compliment to whoever is responsible for 
this &eeievemenl, but that is a drop in 
the ocean when you look at the senseless 
destruction that is going on in Vietnam. 
We get stalements from here, statements 
galore, that they want to do something, but 
what is concrete ihat they have done? 
Have they urged matters which they 
themselves haw raised earlier? Do we 
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not need some kind of standstill agreoment ? 
Must the senseless bloodshed go on when 
those talks are going on when those 
talks are going on in Paris? Has this 
Government tried to exert its moral 
infuence and poli tical influence on Hanoi 
and Saigon and has it tried to tell them 
to respect at least the sentiments of their 
population, which is a Buddihist populatioo 
which believes in peace, that message 
that went from India? In parenthesis I 
would say that the government do not 
treat the Buddhists well in our own 
country, the birth-place of Lord Buddha. 
We know what is happening in Ladakh 
where there is mueh trouble brewing and 
yet they do not understand what the 
repercussions will be 00 the rest of the 
Buddihist world. 

I do suggest a grand recoociliation of 
Conflicts in Asia ~  I thiok that 
this is tbe area where onr sense of purpose 
will yield fulfilment. But I recall tbat 
duriog one of my visits to South-east Asia 
I was told that hoo. Minister, Shri 
Dinelh Siogh, himself had cancelled his 
.. sit to one of the South-east Asian 
cotmtries because he had to attend an 
Important meeting of the Congress Working 
Committee or the A. I. C. or sometbing 
bere. If this is the way we treat these 
countries, which are our brotber countries, 
no wonder what the results are I 

I would suggest that some efforts be 
made to put strength Into these South-
east Asian countries, a belief that we 
and they have a common destiny. As is 
known, we have made rapid advances in 
nuclear eDergy. I will certaiDly suggest 
a Duclear ageDCY for South-east Asia where 
we iDvite these countries to co-operate 
with us. 

I would also suggest a very special 
relationship with Japan because I believe 
that now is the time to make. a political 
investment in Japan and go with it 
towards the future technology aod regional 
co-operation. 

I would also say that certain other Ideas, 
which are rigidly binding the Minister of 
External Affairs in the matter of recognition, 
be given up and diplomatic relations be 
_ted with Ta,wan; not because of any 

specIal ,nOllve but ju,t because it is good to 
realistic in these matters. Whether it is 
the Hallstein Doctrine or any other doctrine 
which tells us not to have relations with the 
political eDtities, I would reject it in toto 
and I would recommend the same to thb 
House. 

I would also say that we will have to 
make up for some of the errors that we had 
made in the past. It is no use covering it 
up. We have a Dew Foreign MiDister but 
I think he will become stale very soon unless 
be takes a dotennined attitude to bring 
about some rethinking in the corridors of 
the South Block. 

Take the question of Tebit. This is 
tbe tenth anniversary of the Historic upris-
ing in Lhasa. I kDow my hon. friends here 
on left have sometimes beeD carried away by 
words and have said that Tibet is an integral 
part of China. But where did this thought 
come from? I find that it came from 
the rather ill-advised delegation of tbe 
the Soviet Union to the. General Assembly. 
That delegation was not at all well prepared 
on tbe subject. It it now for India to under-
stand that at the time of consideration of 
this matter before the United Nations we 
had in fact made an error because we forgot 
tbat Tibet had been free of external control 
for several centuries. All tbis data and 
material is available in the Foreign Office. 
May I ask the hon. Minister if he is preperd 
to published a white paper on tbe subject 
dealing with the use of illegal force by the 
Chines when they occupied a country whicb 
we had recognised as de facto independent, 
and also whether he is prepard to analyse, 
with tbe half of the material available with 
him, whether the treaty which the ChinC!Cl 
imposed on the Tibetans in 1951 has aDY 
juridical value at all. Also, I would like 
to analyse wbether the 1954 agreement is at 
all good in law. 

May I urge before this House tbat when 
it refers to the Dalai Lama, a habit has 
been created of referring to him as somebody 
who belongs to a vanishing order? I can 
say after a detailed study of his writings 
that he is a modern mind and is a persons 
who represents for this country and the 
world tbe urge of the Tibetan people to 
preserve themselves. This is something 
which we should recopise and not do as tbe 
Rome MInistry of India does which almost 
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treats the Dalal Lama as a political prisoner 
and which harasses Tibetan cetizens. I 
find, the Home Minister of India is still 
functioning in some antediluvian fashion; it 
does not understand that in the context of 
the world situation the Tibetans are our 
allies. They are our esteemed frelnds here 
because we look forward to the day when a 
different Central Asian arrangement will be-
come a reality and some new pattern will 
emerge there which will enable the various 
communities and nationalities and thereto 
live in peace. That hope we will not give 
up. 

statement the other day was displayed in 
Pakistani papers and preclalmed as the sup.. 
port to the military rule there. I think, 
that is not a matter on which he should 
feel smug because he should here take the 
opportunity to present some ideas for the 
future and those ideas, for example, would 
be how the geographical situation of East 
Pakistan and the economic requirment of 
Ealt Pakistan may be considered as part of 
the Asian pattern which we see in the future. 

A similar country is Austria in Europe. 
Let us, therefore, imbibe the example of 
Austria with the best means for the preserva-
tion of the individuality of East Pakistan. 
We ha\-e no territorial claims or aspirationa 
on East Pakistan. But their own individuali-
ty will be best preserved on the Austrian 
pattern in terms of some idea of neutrality. 
Otherwise, I warn this House and I warn 
tho hon. Minister that the dangerous edges 
of international spheres of power will cut 
East Pakistan to pieces. This will remain 
even if we In the Bharatiya lana Sangh make 
hundred ple80s of non-Interference. I am, 
therefore, suggesting that this Government 
must develop some idea of resolving conflict. 
Let us not say that we will not interfere. On 
the other hand, our attitude, our Interferotll:e 
or our attention should be a benign one and 
it should be some sort of an enlightened 
application of facts which will result in 
knowing how human heinl' could resolve 
their conflicts. 

Let us take the questi'ln of the Middle-
East. We find there that this Government 
has made its own task more difficult. Is it 
fitted out for a role of mediation when it 
does not recognise or does not have diplom-
atic relations with Israel? I ask this ques-
tion with all emphasis because, I believe. 
India has a role to play in brinsing the COII-

flict level down and India will be able to 
play a .better role, even if the hon. Minister 
claims that the Arabs are hi. friends. We 
in the lana Sangh Party regard Arabs as 
friends. But we believe that there must be 
a creative response and that would be to 
have an Ambas..ador in Tel Aviv and then 
to bring about a Cloclliatory ~  bet-
ween Arabs and Israelis. 

Nearer home, what is happening in Pakis-
tan? I wish to say it on behaIr of the 
Bharatiya lana Sangh that our commitment 
to peace with the people of Pakistan is a 
real one. I also wish to say that this com-
m! tment is based on a practical outlook and 
on realistic considerations. We realise 
that a lot of propaganda has been done 
against us and we will do our best 
to remove that propaganda by concrete 
actions. But for the time being, I would 
ask you, when we talk in tenns of a creative 
Indian outlook on Pakistan, tbe hon. 
Members somewhere should not rush to the 
CDDC\usion that we are asking for interference 
in Pakistan. It is not at that level. It il 
a level which concerns this Parliament as 
to the future of India and the future of Asia. 
Can we contemplate a few MOnths or years 
from now that a Biafra type of situation 
could arise in East Pakistan. in East Bengal? 
Can we visualise that something like that 
could happen and that the sheer military 
terror should be used to suppress people? 
Do we not remember our common links in 
East Bengal? Do we not remember Nasrul 
Islam? Do we not remember all the voy-
ages Poet Rabindranath Tagore made on the 
river Padma? Those are not just airy 
dreams. Those should bt: related to life 
and liberty in our continent. We would 
have wished that the relationship between 
India and Pakistan on the boder would have 
been as that is between, let us saY. Canada 
and United States of America. But that 
was the responsibili ty of this Government. 
They have not been able to achieve it or their 
counter-parts in Pakistan. We must face 
clearly the human situadon. I do not 
Icnow if the hon. Minister of Foreign Affairs 
is flattered by Ibe fllCl lllat his rather insipid 

If we refer to the Sino-80viet confronta-
tion, we find what has happened oD, ~11~ 
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banks of the river Ussuri and these claims 
which are being made recall to U9 some 
pattern of activity on behalf of the Chinese 
towards India. Therefore, as far as our 
own exp!rience on the border problem is 
concerned, I have no doubt that every Indian 
would like to support the Slviet Union in 
this matter. Bul at the same time, the sup-
port doos not mean lack of intelligon:e. It 
does not mean lack of an insight. We mU9t 
develop our own understanding of what is 
happening in China and we mU9t not depend 
upon Amrican scholars to find out what is 
happening in China. We know China is a 
great country. I know even lojay Buddhism 
is a force in China and I would, therefore, 
say that there is an efforl which we must 
always make keeping in view the future of it 
and we do not generate any racial antago-
nism between Indians and Chinese. I would 
like our relations with overseas Chinese to 
be improved. Therefore, I would think that 
while condemning the acts of violence by 
China, we must also look to the future. 
Why, in this Central Asian area, should 
there not be a dialogue one dsy between 
China, Russia, MangaUa, Tibet and India 1 
Thls is the pattern which must emerse in the 
future. 
17 brs. 

But there is also the question of looking 
at world problem in tbe context in wbicb 
it arises very often, of human rights, for 
example. And there it comos to our mind 
tbat this Government has not dwelt suffi-
ciently on tbe importance of raising tbe 
Pakbtoonistan issue. It is not because 
tbey do not know the facts but simply, I 
snggest, due to lethargy and fear of fresb 
thinking. That lethargy comes to tbe 
question of tbe Commonwealth also. We 
remain in the Commonwealth as if it is 
something inevitable, as if il is like tbe 
sacred thread that bas been given at tbe 
time when one became aware of the world. 
We find that our counll)men are insulted 
in England. I would ask one of the 
architects of Indo-British policy, who 
bappens to be the Defence Minister, why 
he has not submitted his resignation on 
this issue when his co-religionists are 
insulted in England every day. W. find 
that the Indians living in Gibralter are 
denied by the elementary rights, for 
example, t!!'? ",ht to par*ipate i" tlJe so. 

called referendum tbere. We find many 
similar actions In which there bas been no 
effort by tbe Government of this country 
to understand the true purposes of diplo-
macy, because, where it comes 10 the 
question of Britain, perhaps Ministers here 
feel a certain sense of inferiority complex 
and tbey stand up to attention: they do 
not realise that there are new forces in 
Europe. Europe is coming up. It does 
not occur to the Government of this 
country to invite Gen. De Gaulle who has 
become a moral spokesman for Europe. 
Bul every Tom, Dick and Harry from 
England comes here, he is feted sumptuous-
ly in the Hyderabad Houso and all sorts of 
receptions are given in his honour. I 
would Iiko a dealing with Britain on the 
basis of equality and bilateral ralations. 

MR. DEPUTY-SPEAKER: Tho hon. 
Member may conclude. 

SHRI M. L. SONDHI: With your 
indulgence, I shall now refer finally to a 
matter which can belp tho hon. Minister 
in tho work of his Ministry. This is a 
report which he has presented to us and 10 
you. We find there strange sentences. He 
has told us that thore is a Committee which 
has been set up, the IPS Committce-I 
presume, he refors to the Pillai Committee. 
He says here : 

"A substantial portion of tbe 
recommendations of the I.P.S. 
Committee were accepted in prin-
ciplo ... 

Mark the word ·substantial'. 
can b. 'subslantial' these days I 
further I 

Anylhlng 
It is said 

........ Of these recommendations 
such of those as foil within the ad: 
minimalive competence of the 
Ministry have larsely been imple-
mented." 

Then he says that Ihe others can be imple-
mented only when found acceptable. This 
conceals a very ugly and sordid state of 
affairs. Some of his advisers have mis-
guided him. They hr.ve implemented 
those parts which bonefi I Ihem, but a large 
number of p:ople who deserve promotions 
or who deserve incentives have been denied 
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that ; because of this, the blanket phara. 
seoJogy bus been used. What is the pur· 
pose of referring to these matters if there is 
not the will to reform 7 That will must be 
produced ... 

MR. DEPUTY·SPEAKER: The hon. 
Member will conclude. 

SHRI M. L. SONDHI: You are one 
of the stalwarts of the national movement. 
Here is an Indianness which must come. 
We must not have an elitist orientation of 
foreign policy. Ours is a democracy. 

I have to bring to your notice with 
great sorrow what one of our Heads of 
Missions abroad has done. What he has 
done in tbis. A child was born to his 
daughter who was staying with him abroad. 
According to my information, this Head of 
Mission went to tbe Foreign Office and 
secured foreign citizenship and a foreign 
passport for his grand-child. The penon 
who has written this letter says that the 
Indian community is feeling tbat he has 
let down the dignity of our country. 

Finally I come to the question which I 
had raised during the last session. When 
our Prime Minister, Mrs. Gandhi, went to 
America, she stayed at Hotel Carlyle, New 
York on ISth October. The national flag 
of India to which we must teach every 
child in this country to be prepared to lay 
down his life rather than bring dishonour 
to tbat flag, that flug was flown upside 
down. It is a shame. Nobody has 
bothered, nobody has even now bothered 
to write to the Indian students at New 
York. They wrote a letter to the HINDU. 

I will conclude, Sir, by just putting a 
few questions which would stimulate some 
concern for fresh thinking and fresh in· 
tellectual effort in the foreign office. Does 
the hon. Minister for Foreign Affairs 
believe in the eli tist orientation of the 
foreign affairs. I referred to it sometime 
earlier. I callad it Influential Family 
Service il.F.S.)-1 know it is only on ex· 
aggeration but what is the self-criticism in 
the Foreign Office 7 How much do 
tbey have concern for social equality which 
is the hallmark of our Democracy 7 

Another question Is: what efforts do 

they make to secure the co-operatlon of 
agencies and institutions outside the 
Government? 

Thirdly have they evaluated the per. 
formance of tbe Heads of Missions abroad, 
whetber public men have done better or 
the Service ambassadors have done better. 
Is their persoDDel policy geared to the 
necessities of Indian foreign affairs as It will 
emerge in future and which requires a 
high degree of specialisation. At present, 
I may be forgiven because I belonged to 
this Ministry once-the hon. Minister's 
Ministry is like a lady laden with too 
much jewellery. They have got every 
possible departmental responsibility and the 
Administrative Reforms Cemmission have 
urged them to give up the External Publicity. 
I think, Sir, if he has the courage, he would 
cut down these extraneous departments and 
concentrate on foreign affnirs and show 
this country where its new frontiers are and 
a foreign policy which would bring peace 
to mankind and preserve India's national 
honour.· 

SHRI N. K. SANGHI (Jodhpur): 
I charge Mr. Sondhi with misleading the 
House. He said that our national flag 
was flown upside down. 

saRI M. L. SONDHI: I have a 
photograpb. 

SHRI N. K. SANGHI : It may be a 
fabricated photograph. Tbia ia a blatant 
lie and it should not be allowed to go on 
record without challenge. 

SHRI M. L. SONDHI: I lay it on 
the table of the House. You set up an 
mquiry committee, Sir. 

SHRI N. K. SANGHI: I take very 
emphatic objection to it. 

MR. DEPUTY·SPEAKER: It is very 
difficult for me. Here another bon. Member 
says tbat it is not true. He says that he 
is looging a strong protest in this House. 
It is for the Minister to reply. Shri K. R. 
Ganesh. 

SHRI K. R. GANESH (Andaman and 
Nicobar Islands) I 
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Mr. Sondhi. while speaking, complained 
that my con.agne who spoke b:fore me 
lulled him to sleep. I think he has made 
mm to rise and speak. 

Listening to the speeches from the sidc 
of the Opposition, particularly, ~ spe,ah 
made by the hon representative of the 
Swatantra Party, we feel that tbe hon 
rcpreseota!ive of tbe Swatantra Polrty is still 
living In 1920s and 19305. I was wondering 
wbether it was a criticism of India's foreign 
policy or whether it was a criticism of the 
Soviet foreign policy beceuse most of 
what be said wu basically a criticism of the 
Soviet Union rather than an appraisal of 
the foreign policy of this country. It has 
been a swan song of the Opposition in all 
tbe debates that have taken place on Foreign 
Affairs, to depiet that our foreign policy 
has failed and to point a picture that India's 
name has gone down in the world 
today, that Indians have no respect in many 
parts of the world and that tbe foreign 
policy of our country bas b:en a total 
failure. 

17.11 Itn. 

[SIW VASUDEVAN NAIll in the Chair] 
I wish to say that I bad the honour to 

be a Member of tbe Indian Delegation to 
the 23rd S:ssion of the United Nations 
General Assembly. I had the privilege to 
sec the working of international diplomacy 
from the closest quarters, and tbe contribu-
tion wbich India has made to the working 
of the United Nations General Assembly. 

The way we express ourselves on foreign 
affairs here in this country, in the Press and 
on tbe f1nor of this House, seems to be 
completely at variance with the working of 
the international diplomacy in the w"r1d. 

It is a fact thet India, even today, is a 
major contributor to the working of tbe 
Uuited Nations. 

SHRI SWELL (Antonomons Districts): 
It is self-delusion. 

SRaI K. R. GANESH: My hon. 
friend says like that. but I will try to place 
some very hard facts before him and I 
W('uld like bim to be roused from the self-
delusion in wbicb he has pll!CCd bimself. 

It is a fact that except the four big 
powers our coun try is represented in the 
maximum number of committees of the 
UNO. It was an honour to our country 
that an Indian was elected as Chairman of 
the 6th Committee which is a ·very impor-
tant and a very powerful Committee, of the 
UNO. 

It is a fact that we are playing a very 
major role in the Afro-Asian Group. 

It is also a fact, whether it was a ques-
tion of West-Asia, or Viet-Nam or De-
colonisation or of Racialism or Apartheid, 
or support to the liberation struggle of 
South Africans and the people in the por-
tuguese colonies, India has played a very 
significant role in the working of the UNO 
and in contributing to the passages of these 
Resolutions. 

We ourselves, in the Committee in 
which I was working, initiated a verp signi-
ficant resolution on the convenant to define 
the status of prisoners who take part in the 
national liberation struggles a status which 
should be identical with tho status that has 
been given under the Hague and Geneva 
ConventioDs to prisoners of war. 

This was an importaDt Resolution that 
India initiatod and moved in the 3rd Comm-
lIee of the United Nations. 

How is it that many big and super 
powers are having bilateral discussions wilh 
India? How is it that the Soviet Unioll, 
the USA and other countries think it neces-
sary to have bilateral discussioDs with US ? 
That, I ~  is known to my hOD. friend 
here and my hon. friends there, that bilateral 
discussions arc held with this country by 
big powers, by super-powers and other 
eountries also. 

SHRI SWELL: What abollt bilateral 
discussions with China ? 

SHRI K. R. GANESH I I shall meet 
you on your own lines; you may be rest 
assured of that. 

Sir, it is also a fact that due to the 
correct policy that the Government of India 
followed in relation to the Arab countries, 
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thero is a feeli ng of friendship and of wannth 
as far as the Arab nations are concerned. 
Even those countries which were not favours 
ably ~  towards India during the 
Indo-Pakistani conflict today show wannth 
and friendly attitude towards us. 

The tour of the Prime Minister to Latin 
America, tQ Australia, to Burma, to 
Newzland and her proposed tour to Japan, 
Afghanistan and Indonesia ~ that we 
are attempting to bring about a new flaxibi-
lity in our foreign policy so that we may be 
able to gather new friends and build more 
bridges of friendship with countries which 
are our neighbours with whom we should 
have new relationship. 

The address of the Prime Minister of 
this eountry' to the United Nations General 
Assembly was accepted as a contribution 
which ~  the problems, the aspira-
tions and the urges of the developing 
countries and whatever our friends might 
say here, it is a fact and is a matter of history 
that that address was recognised by most 
of the delegations in the United Nations JlS 
a very positive contribution to the problems 
that the world is facing today. 

It is true that a new world situation is 
opening out and it is our duty to study the 
situation in detail, in all its ramifications 
and in all its depth. What constitutes the 
baSIC factors in the fast-shifting international 
situation? It is a fact that cold war has 
been replaced by a thaw in the relationship 
between the two sup.. po,!,ars and that 
military alliances au1 military blocs have 
almost L'OlIapsed and have ceased to have 
any practical validity as far as international 
relations are concerned. 

Many medium-sized and small countries 
are trying to assert their independence and 
trying to ve.. round the concept of non-
alighment. Even countries in Latin Americn 
and countries in Africa are more and more 
veering towards to concept of non-alignment. 

Sir, there is a big shift in the United 
States' opinioa as far as China is concerned. 
Many members have referred to It and 
therefore I do not wish to go into the de-
tails of it. But it is necessary for our 
country to assess to impact of this shift In 
the opinion of the United States towards a 

very big conntry like China. We bave read 
In papers tbat many American liberals and 
China watchers and opinion-making bodies 
in the United States have come to the c0n-
clusion that time has Come for them to nor-
malise relations with the Chinese People', 
Repuplic. 

The Soviet Chlnese confrontation pr0-
mises to b: a very major international deve-
lopment and it will be necessary for this 
country to study this confrontation in depth 
and to find out how best we can serve our 
national interests in the Iigh t of these new 
development that have taken place. 

It has been said that we must ha... a 
foreign policy which was a policy of enlight-
ened self-interest. I submit that the basil 
of the foreign policy of our country .. 
evolved .by the architect, Shri lawaharlal 
Nehru based on non-alignment, peaceful c0-
existence, based on world peace and lessening 
of tension in the world was a policy which 
served the interests of our nation. 

Now, Sir, let us examine in details how 
some of the points that our friends are 
raising here serve our own national interests. 
It has been stated that we must raise the 
Tibetan issue and that we must normalise 
our relations with Formosa. I submit that 
we have full sympathy for the Tibetan 
people who have been subjected by tho 
Chinese Government to oppression. But, 
how does it serve the basic national interest 
of India by raising the Tibetan issue or bJ 
recognising Formosa as our friend, Shri 
Sondhi advo:ated? At a time when the 
U.S.A. itself is trying to lesson the tensions 
and nonnalise the relations with the Chinese 
People's Republic, at such a timo, for some-
body in this House to come up and say that 
we must normalise our relations with For-
mosa will only mean accentuation of our 
conflict with China, This would mean a 
permanent confrontation with China and all 
efforts we make towards lessoning of our 
confrontation with China would have no 
effect. 

.Let us take the question of Viet Nam, 
Our friends say that we do not condeDUI 
what is happening in South Viet Nam. 
They say so at a time when ruling circles 
of South Viet Nam themselves have recog-
nised the National Liberation Front and are 
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prepared to talk with them and when the 
U.S.A. has also de:ided to get out of it-I 
do not mean to say that they are gOing to 
get out of Viet Nam tomorrow itself-it 
means there is a change in their thinking 
because of the vietnamese people's magni-
ficent struggle for freedom have convinced 
the U.S. that they can no longer have a 
military victory as far as Viet Nam is con-
cerned. 

Apart from that, as I said, there is a 
growing anti-Vietnam movement-a very 
powerful movement-in the U.S.A. At 
such a time, for our friends to say that we 
should condemn what is happening in South 
Viet Nam by which they mean oscaIation 
of war there is no question of escalation of 
war but the question is to bring about peace 
ia that region-from that standpoint I say 
that condemnation is not going to serve our 
national interest. 

Let us DOW take the question of Israel-
a disturbed area of the world. It has been 
said time and again that we should re::ogoiso 
Israel at a time when the U.S.A. itself is 
thinking of a new policy. For the settle-
ment of the West Asian crisis, the big four 
pow .. n are meeting to sort out and evolve a 
formula which will be acceptable to the 
Arab world as well as the Israel is so that 
a peaceflll settlement could be fOllnd in the 
Middle-East. At such a time to change the 
policy that w. have adopled so far is not 
going to serve om nalional interest. As has 
been stated in this House, we have trade, 
cilitural and other political relalions with 
the Arab world. We have also to remember 
that our trade with the Arab wo)rld is to the 
tune of Rs. 80 crores, our air and sea com-
munications pass through Arab Countries 
the Arab collDlrios have fourteen votes in the 
United Nalion and that there are SO,OOO 
Indians in the Arab world, apart from the 
fact that Israel is io occupation of vast 
tracts of Bgyptian and Jordonian territory 
and we cannot accept the forcible occupation 
by military means of any territory by any 

. country, 

While criticising India's foreign policy 
the alternatives which our friends on the 
other side sllbmltted are the alternatives 
which I have tried to place before this 
House. This will mean that right from 

P.icific to Gibraltar we create a zone of 
hOslilily. While we are trying to create a 
climate of friendship even in the zone of 
hostility that we have got, i.e. Pakistan and 
China, we wollid be creating a new zone of 
hostility if we adopt these allernatives, which 
will not serve our national interests. 

Time and again, the vacuum that is 
likely· to be created by the withdrawal of 
Brilish forces from Southeast Asia has been 
mentioned in this House. I don't under-
stand why such a sense of crisis and so much 
scare is being raised about this vacuum in 
S)utheast Asia. This, in fact, is one of the 
welcome developments because the British. 
the Americans and other foreign powers are 
trying to leave Solltheast Asia and thuefore 
there should be more jubilation rather than 
this kind of crisis and scare. 

I would very humbly draw the attention 
of the Foreign Minister that this is the 
natural region in which India can playa 
very important and significant role. Bven 
if there is going to be any vacuum in this 
region, with which we don't agree, the only 
solution for this region is this. If the 
countries in thi. region cevelop their own 
systems, if they develop viable economies, 
if they involve their people in their progam-
me., if their political systems are strong by 
themselves, then these countries have noth-
ing to be afraid of. 

While referring to the vacuum in South-
east Asia, my friend, Shri Sondhi, also 
referred to the presence of Soviet submarines 
and Soviet naval forces in the Indian Ocean. 
When we look at the question of vacuum in 
Southeast Asia and the question of building 
up some sort of an allience in this region, 
one thing comes out prominently and that is, 
against whom are you going to bui Id this 
allience. It cannot be against the British 
and the Americans, because they are getting 
out from this region. Then, ag-Jinst whom 
this is to be built? J would like to repeat 
here that this is the region in which India 
can playa very significant role, thi. is the 
natural region in which India can have 
diplomatic probing and can have some flexi-
bility of approach so that we may have 
friendly relations with these countries : tbis 
will also help us to enter into economic 
cooperation with these countries so that in 
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times of crisis we may he able to help one 
another. I would draw the attention of the 
Foreign Miniser that in this fast changing 
world situation it is very necessary for our 
country to have a nexibility of approach, 
which the Prime Minister has demor.strated 
by building new bridges with many coun-
tries. 

It is also equally necessary for us to 
develop more initiative in the settlement of 
Viet Nam conflict, in the selliement of 
West A,ian crisis and to give more vigorous 
help to national liberation movements in 
Portugese Colonies in Africa. Sir, it is 
also necessary for us to recognise the 
German Democratic Republic, whose re-
cognition has been pending with the Govern-
ment of India particularly in the context 
that West Germany is having a very large 
volume of trade with China and it is also 
supplying. arms to Polkistan. In this back-
ground it is very neceasary for us to recog-
nise the German Democratic Republic. 

SHRI MANOHARAN (Madras North) : 
As usual, Let me congratulate the new 
Minister who is asked to handle the foreign 
affairs of this Government. I had already 
pointed out while participating in 
in the forago affairs debate earlier that the 
External Affairs Ministry Is sluggish and 
lethargic. Now it is a happy incident or 
accident that he has come as a full-fledged 
Minister. It is for him now to intro-
duce an element of dynamism in the 
Ministry. 

Whatever might he the claim of the 
Congress Party that the foreign policY of the 
Government of India has b=en a successful 
one, my impression is, and has been-I hope 
it will possibly be changed through right 
performance 0.1 the part of Govemment-
that whenever Indians got abroad and re-
turn, they are terribly disheartned. Tho 
image of this country in the capitals of the 
world has g"ne down considerably, and is 
going down and down to unfathomable 
depths. The image projected some years 
back has been fashionod, re-fashioned ac-
cording to the fads, whims and fancies of 
certain individuals. Instead of prejecting 
the image of this country, they have pro-
jected themselves in foreign capitals. Now 
we are suffering from that hangover, What 

Is required is to project the image of this 
country. 

I am sorry to say that the foreign policy 
of this country is being conditioned, has 
been conditioned not by international deve-
lopments, but by certain pressure tactics 
adopted by certain vested interests in the 
capitals of the world. If I may put it in 
a nutshell, we have no independent IK'licY 
as such. We have been claiming that we 
have our own independent policY, but 
our policY is being framed and executed 
after getting the green singal either from 
Moscow or from Washington. It is a plight 
and it is time ror our hon. Minister, a 
good rriend, who is dynamic, to change the 
whole face of it. 

Who are responsible for spoiling the 
image of this country? I think there are 
some forces at work, either in the names 
of Ambassadors or High Commissioners or 
in the shape of some foreign office offsci-
als who are either in the indifferent to or 
ignorant about, the activities of the Ambas-
sadors and High Commissioners abroad, or 
certain irresponoible utterances of certain 
responsible Ministers while they are abroad. 

J can cite one or two illustrations for the 
benefit of the Minister and the information 
of the House. His predecessor, Shri, Cbagla 
visited Singapore in, J thiqk, 1964 or 1965' 
A grand function was arranged in his honour, 
in which officials of the Govenunent of Sin-
gapore and our people there participated. At 
that function, an uncontrollable and irresisti-
ble sense of happiness dawned upon him 
thanks to the spirit that he has developed in 
him and he announced as a free gift to the 
G01lel'lllllent of Singapore 80 horses. The 
entire press in Singapore wrote editorials 
over it and columns were written eulogising 
and praising the Government of India for 
their gesture and attitude of cordiality to the 
Government of Singapore. Before the ova-
tion died down, after seven days, a military 
team from India visited Singapore, probably 
to rectify the mistakes committod by Mr. 
Chapa and announced that 80 horses would 
be given to the Singapore Government not 
as a free gift, but a t a concessional rate.? 
The image created by Mr. Chagla was tern-
bly murdered by this announcement of the 
military team. While J was in Singapore, 
the then High Commissioner told me that we 
have become ridiculously low in the eyes of 
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the Singapore people. I asked him the 
money involved. He said, it was to the tune 
of Rs. 7 or 8 lakhs. For saviqg Rs. 7 lakbs, 
we have lost permanently our image in that 
cOuntry. 

A full-fledged Cabinet minister recently 
visited Poland. I do not like to mention his 
name; I am sure Mr. Dinesh Singh will find 
it out. He was conversing with foreign 
dignitaries as- well as the members of our 
Mission there. Discussions centered round 
the personalities in Indian politics and ulti-
mately touched the personality of the Prime 
Minister of India. When something was 
said, he was stung to the quick and I have 
reliably learnt that the minister, said, "I 
care 100 hoots for the personality of the 
Prime Minister." He Is still a full-fledged 
Cabinet Minister. Another instanco of how 
irresponsible utterances of the niinisters con-
cerned have created bad blood in foreign 
capitals is provided by the visit of the Law 
Minister, Shri Govinda Menon, to the 
United States. He blabbored something in-
consistent with the dignity decorum and 
decency of this country. 

While the late lamented Chief Minister 
of Madras, Mr. Annadurai, was touring 
America, a volley of questions was put to 
him by the press people. They were most 
embarrassing questions, but still Mr. 
Annadurai replied projecting the image of 
the Goveromet of India sky-high. That is 
the altitude to be taken by any patriotic: 
citizen of this country. While we talk about 
the damage done to the image of this coun-

o try, I can say that the culprits responsihle 
for spoiling the image of the coun try are not 
to be found in the opposition, but they are 
to be found in the rulinl party. 

Even after 22 years of our foreign policy, 
I want to ask, are we clear about our foreign 
policy at all? The previous speaker correct-
ly pointed out tha t rigidi ty must give way 
to a sort of flexibility in the thinking of tho 
External Affairs Ministry. Our ambassadors 
are suffering from a sort of illusion and I 
cannot entirely blame them. 80m: ambassa-
dors are doing a very excellent job no doubt, 
but the majority of them are either ignorant 
about the developments in this country or 
they are indifforent. One ambassador told 
me that he has to depend upon the other 
foreip embassies to know what Is going on 

in the Indian suboeon!inent. They are kept 
in utter darkness and not at all appri,ed of 
the developments promptly by tho Foreign 
Affairs Ministry. Either they are ignorant 
or they are indiITerent and they do not want 
to know the developrmonts here. The bon. 
minis tor's attention must be drawn to this. 

The imago of India has gone down and 
how to r.clify the mistakes and remedy the 
maladies in the foreilD policy must receive 
topmost priority today. 

Rightly or wrongly, Sir, we are losing 
friends all over, and we have got a wonderful 
knock of converting our good friends into 
enemies in no time. For tho past twenty 
years we have lost very many frionds, good 
friends, and they are now our enemy No.1. 
How could Pakistan be ab!e to win over the 
minds and hearts of so many countries who 
have assured us support not only militarily 
but in all aspects? For example, Pakistan 
is our enemy No. 1 certain people used to 
say. But I still doubt whether we can do-
claN any permanent enemy in the political 
situation of the country. Tomorrow Pakis-
tan may be our good friends. Tomorrow 
China may be our good friends. If tho 
present leadership is removed, of course we 
can think of better sense dawning upon those 
people and our country. 

Pakistan has already declared war on 
India. While Pakistan waging war against 
India we were helped by Russia and Pakistan 
was helped by China. Now tho situation has 
changed. Pakistan is being helped not only 
by China and USA but also Russia. So far 
as we are concerned we isolate ou .... l_ with 
the main currents of political thinking inter-
nationally. We think homilies will do and 
so-called speeches will do. We think advice 
like a "Daniel come for judgment" can de-
liver the goods all over. I think it is high 
time for the Foreign Affairs Ministry to 
come out from the rut and some something 
useful for the country's future prosperity. 

What is your foroign policy? What is the 
credo of foreign policy? What is the crux 
of it ? We have been told our foreigo policy 
is being actuated or motivated by a sort of 
political philosophy callod non-alignment 
or non-interference or dynamic neutrality. 
Dynamic neutrality mean giving recognition 
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to all the countries oC the world. Rightly. 
certain Congress Member Opposite pointed 
out the yardstick with which we are deter-
mining to which country we must accord 
diplomatic relations and to which country 
we should not. I am sure it is within the 
purview of the Goveroment of India. But 
I doubt very much whether the Government 
of India is freely exercising its will in formu-
lating the foreign policy of this country 
bccsuse the Government of India being 
pressurised in accepting certain countries 
and according diplomatic relations and in 
rejecting cehain countries and withdrawing 
diplomatic relations. 

One example will do to prove this. For 
the past so many years the Opposilion as 
well as certain thinking section in the 
Congress Party, though rare, have been 
claiming that diplomatic relations should 
be accorded to the German Democratic 
Republic. But it was not given. I think what 
logic my hon. friend, Shri Dinesh Singh 
is going to advance to justify the stand 
taken by the Government of India for the 
past so many years is not according diplo-
matic relations to GDR probably would be 
that we cannot simply offer diplomatic rela-
tions thanks to certain economic considera-
tions. But I doubt very much whether that 
has any sence of logic. 

I said, Sir, the foreign policy of this 
Country has been conditioned and i. being 
condilioncd by the pressure tactics adopted 
by certain countries of the world. If the 
bon. Minister says 'no', here is a classic 
eDmple to prove that the country has been 
subject to that humiliation by certain 
countries of the world. Recently, I think in 
the year 1967, the West German Chancellor, 
Keisinger, visiled India and during his visit 
he said that his Government would regard 
"as a very unfriendly altitude towards the 
Federal Republic If India normalised her 
relations with GDR" I want to know 
whether it i. interference or not, whether 
it is a mild intimidation or not whether the 
Government of India allowed herself to be 
pressurised by West Germany or not. 
Rightly Shri Ganesh pointed out that West 
Germany is now becoming a base for mili-
tary supply to China. And who is supplying 
military ware to Wost Germany? The United 
States of America is supplying it. And Weal 

Germany is the base through which arms 
are being supplied to China. 

It is high time that We changed our 
attitude towards GDR and somehow estab-
lished diplomatic relations. If he says that 
economic considerations may come in. I 
can help his task by quoting certain examples, 
how despite threats and intimida tion by 
West Germany some countries succeeded in 
establishing relationsship with GDR. 
Yugoslavia established diplomatic relations 
with GDR in 1957. The relations between 
West Germany and Yugoslavia continuos on 
the level of the Consulate-General. The 
second country is Burma. 00 26th August 
1960 Burma and GDR agreed to exchange 
consular representatives. In 1962 West 
Germany-Burma relations were raised to 
Embassy level. So nothing happened despite 
intimidation. The third country is Ceylon. 
In February 1964 GDR and Ceylon agreed 
to established relations at the level of 
Consulate-General. B;)nn threatened. Ceylon 
though a small country, rejected the threat 
and established Consulate-Gcneral relations 
with GDR. 

Yet another important p.oint I want to 
refer is regarding Ceylonese citizenship. I 
hope the hon. Minister will pay some atten-
tion to it. On page 3 of the Report, the 
Ministry says: 

"The two Prime Ministers rene-
wed and extended the contacts estab-
lished during the visit of the Prime 
Minister of India to Ceylon last year. 
They reviewed the progress made in 
matters of mutual interest and ex-
changed, in Particular, views on rocent 
developments in the Asian region. 
Among the subjects discussed were 
bilateral relations between the two 
countries including the progress made 
in the implementation of the Indo-
Ceylon Agreement of 1964 and matters 
of common interest in the palk Bay 
and the Gulf of Manner. The Ceylon 
Prime Minister announced that his 
G6vernment bad decided to exampt the 
repatriates under the 1964 Indo-Ceylon 
Agreement from the purview of the 
Foreign Exchange Entitlement Certi-
ficates Scheme, which would have 
acted as a disinceJ1tivo to repatriates 
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coming away to India. The two 
Prime Ministers expressed their 
common resolve to consider bilateral 
issue in a spiri t of friendly CD·opera. 
tion." 

Here I would like to quote a letter 
received by the leader of the DMK Group 
in Parliament, Shri Anbazhagan, from a 
resposible man from Ceylon, with a view to 
make the hon. Minister understand that al· 
though we want Ceylon to be a friendly 
noighbouring country, although we are very 
keen to maintain those friendly relations, 

. the Government of Ceylon is violating both 
the spirit and the letter of the Sirimavo-Lal 
Bahadur Shastri agreement. The letter 
says: 

"India has so far granted ci tizen· 
ship to 35,000 Stateless persons, but 
Ceylon's figure is below SIlO. When 
India has registered 35,000, Ceylon's 
proponion is about 20,000. Tbere 
arc about 20,000 eligible applicants 
for Ceylon citizenship but 75 per 
cent of them arc kept in the 
'pending branch'. The applications 
of only those marriOd to Celoynese 
or where the heads of 
the families arc bom in Ceylon arc 
taken up fnr consideration and the 
result is that only about 2S per 
cent of the applications received 
are dealt with; out oC this 2S per 
cent, about 10 per cent arc recom· 
mended and the balance arc beinl 
inquired into. The Officials who 
are dealing with the eitizenship 
matters arc complaininl of no 
work as 7S per cent of the 
applications are put in the p=nding 
list. In these circumstances, it is 
useless saying that India went up 
to 35,000 because the registration 
work commenced in ~  1964, 
whereas the registration work on 
the ~  side comm,nccd only an 
year ago. 

If Ceylon is serious In implementing 
the Pad, she should take up for 
consideration the applications of all 
the eligible 20,000 Stateless persons. 
The attitude of the Ceylon authori· 
ties in keepinl 75 per cent of the 

applications on the pending' list 
clearly shows that they do not 
want to implement the Pact for 
some reason or other." 

am drawing the attention of the 
hon. Minister to this so that he may take 
some expeditious steps. Lastly, since I 
have !III time to bring some more points 
up fOr the consideration oC the Minister, 
let me wind up. Having studied tho 
efficiency or otherwise of our embassies 
and high commissions abroad, I have 
come to the conclusion that they arc 
not at all effectively functioning and, 
unfortunately, heavy expenditure is involved • 
Having enjoyed the pleasant experience 
at the hands oC the Air·India people 
whenever we go abroad, I would request 
the House to consider and differentiate 
between the attitude of our embassies and 
that oC the Air.India people. The Air. 
India penple are useCul, very eCCective and 
very sincere. They arc he!ping the 
visiting Indians abroad whereas our 
embassy fellows, I am sorry to say, are 
simply relegating to the background the 
interests oC India when they are in a forein 
country. Having enjnyed the pleasant 
experience at the hands of the Air·India 
people, a funny feeling crept into my 
mind and I would request the External 
Affairs Minister why he does not think 
of handling over the entire charge to the 
Air·India penple after closing down our 
Embassies abroad, because they are doing 
a marvellous job for this country. This 
is not a complemenL It is my feeling ; 
from the ba\lom of my heart I am speaking 
about it. 

About the rest of the matters. I think, 
1 will have enoogb opportunities to meet 
my friend, Shri Dinesh Singh, personally 
and pri vately when I will give useful 
suggestions and let benefited out of it. 
Bllt regarding the re-organisation of the 
Foreign Office, it is the job of Shri 
Dinesh Singh to sec that the whole matter 
is clenched and tbe sluggishness and the 
lothargy of the Foreign Affairs Ministry 
is campl.tely wiped out; thereby let him 
prove 10 the country at large thet here is 
dynamic minister after whose entry Into 
the Foreign AfCairs Ministry the ministry 
started functioning on the line. indicated 
by the hon. Member of Parliament. 



319 D.G. (Min. of CHAITRA 17. 1891 (SAKA) Ext. Affairs) 330 

THE DEPUTY MINISTER IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) I Mr. 
Chairman, many points have been raised 
by han. Members in their speeches and 
in cut motions and many more win be 
raised by subsequent speakers before the 
debate comes to an end. It win not be 
possible for the Foreign Minister to deal 
with all the points raised In the debate 
and that is why I sought yonr permission 
to intervene at this stage. I shall try 
and give replies to some of the points 
raised here and will leave some of tbe 
more important and complicated issues to 
the Foreign Minister himself to explain 
to the House. 

Some hOD. Members, particularly the 
two who spoke on the opening day, while 
discussing the foreign policy of tbis 
country went to tbe extent of saying that 
this L"Ountry has no foreign policy. Some 
even said that our policy is weak and 
vague. Even today Eome hon. Members 
said that our policies are under pressure 
from various big powers of the world. 
This very challenge to the basic principles 
of our policies is a very important matter. 
II raises certain very fundamental issues 
and I wish to leave it to the han. 
Foreign Minister to deal with it in more 
detail. He will be able to tell the 
House how the basic principles of our 
foreign policy are as valid today as they were 
first enunciated some years back. 

It is rather surprising that just when 
our policy is coming to be appreciated and 
accepted by a large number of countries 
in the world, and particularly by the 
developing countries, there should be so 
many sceptics at home. 

SHRI SWELL: What is the policy ? 

SHRI SURBNDRA PAL SINGH: I 
think, it is very well known to this 
House. 

SHRI SWELL We do not see any 
policy at all. 

SHRI SURENDRA PAL SINGH: 
You have taken 20 years and even then 
you have not beeu able to understand it or 
accopt it ; it is ratber strange. 

We are a peace loving country and it Is 
our desire to live in peace and amity with 
all our neighbours. As our Prime 
Minister said the other day ; our doors arc 
open for a dialogue with any country in the 
world on the basis of mutual respect for 
the sovereignity and territorial integrity of 
each other. On tbis basis and principle 
we are going ahead in trying to establish 
and develop our bilateral relations with as 
many countries of the world as possible, 
particularly of S:luth-east Asia, Asia and 
Africa, who happen to be our neighbours. 

I have not got the time at my disposal 
to give a general survey as to how our 
relations are progressing with all the 
countries of the world but I will, with your 
permISSion, mention just two or throe 
countries; our immediate neighbours, wirh 
whom our relation. are very cardial and 
friendly. 

I will first refer to Ceylon. Our rela-
tions with Ceylon are very friendly and 
they are developing On the right lines and 
have been further strengtbened by the visit 
of our Prime Minister to Ceylon last year 
and by the return visit of the Ceylonese 
Prime Minister to this country last winter. 
The main problem which was coming in the 
way of the improvement of relations bet-
ween the countries was the problem of 
Stateless people of Indian origin in Ceylon. 
That problem has been VOlY successfully 
solved. As the House is aware, in 1964, 
we had the Indo-Ceylon Agreement. In 
that connection, I would like to say this 
much that the Agreement is being adhered 
to and is being implemented very cons-
cientiously and sincerely by botb sides. My 
hon. friend, Mr. Manoharan, said that the 
Ceylon Government are not implementing 
the Agreement as sincerely as it should 
be done. He is not correct in making that 
statement because our assessment is that 
the progress is quite satisfactory. It b 
true that in the boginning or even now 
there is a little delay in the granting of 
Ceylonese ci tizenship to tho Stateless people 
over there because Ceylon had no Act, no 
law, in their country. As the ~  is 
aware, they have enacted a sullable 
law for giving cilizenship. Now, they 
are going ahead with it and they have 
invited applications which arc being exa-
mined both exp.ditiously and with II great 
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deal of sympathy. We, on our side, are 
making all prepara tions and schemes have 
been drawn up for providing relief and 
rehabilitation for all those people who 
come from Ceylon. 

As regards the question of Kachchativu 
and Gulf of Mannar, it has already been 
stated on behalf of the Government that the 
question of Kachchativu, the question of 
fishing rights and the territorial waters, all 
these matters, will be decided by mutual 
discussions bi!twecn the two Governments 
and it has been agreed between the two 
Prime Minister that, until such time as 
some agreement is arrived at, the status 
quo should remain. That is where the 
matter rests at the moment. We are hope-
ful that this problem will be solved satis-
factorily and with mntual satisfaction to 
both the countries. 

In regard to Burma, our relations with 
Burma are also improving. They are 
very friendly and, as the ~ is aware, our 
Prime Minister paid a visit to Burma very 
recently and she made a statement in the 
House the other day and she gave an 
indication of the outstanding problems 
between the two countries which were 
discussed tliere. It is hoped some of the 
problems which are in our way for so long 
will be solved satisfactorily very soon. 
The main problem there is about the 
people of Indian origin in Burma and the 
question of compensation for the proper-
ties which have been nationalised. The 
question of their detention in jail on varsous 
economic offences, etc., all these things, 
was discussed and it is hoped that the 
problem will be solved very soon and the 
Government of Burma, as the House ·is 
aware, have agreed to ~  decision on 
the question of Indian nationals detained 
for alleged economic offences, They have 
also agreed to send us a draft agreement 
about comp.nsation for properties of 
Indian citizens that have been natio:l8lised 
by Burma. They have agreed 10 facili tate 
and expedite the clearance of certificates 
for such Indian nationals who wish to come 
hack to India and we have also been 
assured that no discrimination will be 
exercised against people of Indian origin 
who want to take the ~  citizenship 
and that their applications too will be 
sympathetically considered. 

As regards Indo-Burma boundary 
question, as the House Is aware, the work 
is progressing very satisfactorily and the 
first 240 miles of border have been demar-
cated ahead of schedule. 

A word about Nepal. We have had 
age-old cultural, religious and historical 
ties'lllith that country. Our relations with 
Nepal are such as exist between two 
brothers and, as between two bl'Others, so 
between Nepal and India, sometimes 
differeoces of opinion 100' crop up. But 
we try to solve these differences in a spirit 
or mutual co-operation, friendship and 
respect for each other. That is the only 
way in which friendship between the two 
countries can endure. We are both non-
aligned countries and, being next-door 
neighbours, we have both vi tal interests in 
the security of each other. 

We are greatly interested In Nepal's 
economic and industrial progress and, to 
the extent possible, we are giving a great 
deal of aid to that country. In spite of 
our OWn difficuties at home, we are the 
biggest contributcrs to Nepal's economic 
and industrial development plans. The 
total assistance which has been given by 
India upto the end of the Third Plan 
period is of the order of Rs. 30 crores and, 
for tbe Fourth Plan period, the allocation h 
Rs. 40 crores. Our trade with Nepal is 
of a developing character and we have 
assurred that country that we will give all 
possible assistance and supp:>rt to them for 
setting up any kind of indigenou. industry 
that they want to set up in Nopal. ~  
trade witb Nepal is also progressing satis-
factorily. We have a trade ~  witb 
them whieh is functioning to the satisfaction 
of b!)th the countries. This is in regard to 
three or four of our neighbours. 

18 hrs. 

As regards our other tw ~ neithbours, 
~  Pakistan and China, this is a matter 

which will be dealt with by the hon. Minister 
tomorrow when he gives hi. reply. All that 
I can say is that our relations with those 
two neighbours, despite our best efforts, 
have not be.n normalised and their attitude 
towards us is still inimical. We have made 
a number of gestures, particularly in regard 
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to Pakistan, but, there has boen no positive 
response from that side. Wo only hope 
that one day these two countrises, and 
particularly Pakistan, will disabuse them-
selves of the id.a that India has any evil 
designs against these two countries, and they 
will see the logic and the wisdom of the 
principle of peaceful co-exlstance. 

I would like to say a few words about 
the Indian O""an area. This subject was 
mentioned by Prof. Sondhi and one or 
two other mombers in their Cut Motions. 
From geographical and political anglos, 
India occupies a very strategic and import-
ant place in Asia and in this Indian ~  
region. The shores of our country are 
washed by the Indian Ocean which links 
the countries of East Africa and Arab world 
with the countries of South Asia. This is 
an area which comprises of countries which 
have just gained their indepence and countries 
which are in the industrial and economic 
sense, backward as compared to the rest of 
the world. The main interest of these 
countries is that peace and stability should 
be maintained in this area. It is in our 
own interest and in the interest of all the 
litttoral States that this area of Indian 
Ocean is kept as an area of pea:e and co-
operation and not an area of tension or 
rivalry. It is our policy that no foreign 
power should estiablish any military or 
naval base in tbis O::ean which, we feel, 
might lead to on introduction of tension 
into this area and tbat in turn might lead to 
a certain amount of domination of some of 
the littoral countries by imperialist powers. 
Our views havo been made cloar in this 
House. We are against any kind of bases 
being set up in this area. Somotime back 
there was a news that .Great Britain, in 
collaboration with the United States of 
America, wanted to ostablish some bases 
in some islands near ,Mauritius. As soon 
as we came to know of that we took up that 
matter with the U. K, Government and we 
protested against that, and they in their 
reply told us tbat they had no intention of 
setting up any military base on the island; 
their idea was to set up some transit faciliti.s 
and some staging facilities and communica-
tion facilities on tbese islands and there was 
no intontion on tbeir part to station any 
troops there. In regard to Indian Ocean 
ow- policy is very clear. We do not want 
1liiY folOign bases at all tbere. 

A reference has b-"'n mld. to the per-
formancos of our diplom.tic mhsion abroad. 
Mr. Dwivedy in his speoch on the first day 
and Prof. Sondhi and Mr. Manoharan 
have made a point here that our Ambas-
sadors and High Commissioners lack know-
ledge of Indian culture and history and, 
thus, they are not true representatives of 
India and that they have not been able to 
project the image of India abroad proparly. 
They have also said that their behaviour 
towards local visitors and some of tho 
visitors from India is of a cavalies fashion. 
Our diplomatic family is rather a large 
family and it is quite possible tbat in a big 
family like this there may be a few individ-
uals here and there who are not to upto the 
mark, wbose competency and behaviour can 
be questioned; there are always a few 
black sbe,p in every fold. Therefore, some 
of the complaints may be correct. But by 
and large, tbis is a very sweeping criticism 
whicb has been made by the hon. members 
about our diplomatic missions abroad. I 
think, this is based on a subjective assess-
ment. They may have come across some 
such incidents that is why they feel like that. 
I do not agree that our entire diplomatic 
corp, is like that. If we take the Services 
as a whole, our diplomats are a very fine 
lot of people, very highly eduoated, refined, 
and cultured and they have a very tbough 
knowledge of our culture, industry and back-
ground. They are quite competent to 
project our image abroad. Proper care is 
taken at the timo of appointment of our 
Heads of Missions abroad and the cri terion 
followed is tbat we choose a person who is 
experienced, who is suitable for the job in 
view and we also ensure that the individual 
so chosen is fully aware of Indian heritage 
and culture and the possesses a bistorical 
perspective of all the local events. Then 
before they go abroad we brief tbem very 
thoroughly in Ihe Ministry abo'lt our culture 
about our achievem,nts, acout the 
achievements in the enconomic and 
industrial field so that they have 
a thorough and proper picture of the country 
they will represent abrold. BefDle they go 
abroad, we send them on what is called 
'Bharat Darshan'. They go round the 
country and see for themselves what is 
happening and how things are developing. 
Even after they take charge of the missions 
abroad, a continuous dialogue is maintained 
between the headquartor and the Missiou 
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and we keep them fuUy posted with all the 
developments in the country and in the 
regions roundabout India. 

As regards their behaviour to visitors 
and Indians particularly who go from here, 
we have issued clear instructions to all our 
missions that fullest courtesy and fullest help 
sholud be accorded to everybody whether 
they are local visitors or visitors from India 
and whenever any breaches of these standing 
orders come to our notice we immediately 
look into the complaints and corrective 
measures are taken straightway. But our ex-
perience tells us that some of these complaints 
which come to us are based on certain 
misunderstandings. Hon. Members must 
realise that our Missions abroad have to 
function under certain limitations, financial 
and otherwise. It Is not always possible for 
them to do all the ~ which are asked 
by some of the visi tors. They have not got 
that much power and financial resources to 
meet all !Mir requirements. 

A point has been made that we keep 
no check on our expenditure on our foreign 
missions abroad. This point was made out by 
Shri Dwivedy and by one or two members 
even to-day. Every effort is made to keep 
the expenditure of our foreign missions at the 
lowest possible level and a number of eco-
nomy measures are taken on a continuous 
basis to ensure utmost economy in the 
budget of our Missions abroad, such as, ir 
I may read out: a thorough scrutiny of the 
proposals for additional staff is made by 
the Ministry on the basis of work Btudy and 
results. A detailed scrotiny of the Budget 
proposals received from the missions and 
posts is conducted with an emphasis on eco-
nomy in foreign exchange. Proposals for 
the opening of new missions are implemented 
on the basis of priorities laid down and only 
after the most careful examinlltion In the 
context of prevailing international situation. 
Lastly, the recommendations of our Foreign 
Service Inspectors made on the basis of 
on-the-spot studies with empha.,is on ratio-
nalisation of the staffing pattern, economy, 
etc. are implemented with expedition. N<lw 
as a result of these measures during the last 
3 years, we have been able to get a net 

~  of approximately 152.11 lakhs of 
rupees. It was also mentioned here that the 
expenditure is iDcrcasing a1f1htIy year by 

year and this year's expenditure is of the 
order of Ro. 11.38 crom which is higher 
than what we spent last year. To a certain 
extent this point is correct that expenditure 
this year is sligthly higher. In 1967.68 the 
total expenditure on our foreign missions was 
Rs. 10.52 crores and the estimated ex-
penditure during 1968-69 comes to Rs. 10.60 
crores. The budget provision for 1969-70 
is 0& the order of Rs. 11.38 crores which 
is slightly higher than the previous yeal's but 
it is not abnonnal considering that the COBt 
of living allover the world is going up. One 
point which we must remember and keep In 
mind is this. When we are evaluating the 
cost of running of our missions abroad it is 
necessary to take into account the remitta-
nces received from the foreign missions accre-
dited to India. The total remittance receiv-
ed in India in 1967-68 was Rs. 14 crores 
approximately. This doos not include the 
exp::ud iture of nearly 30 crores by the US 
Embassy out of the PL-480 funds. So the 
total expenditure by the foreign missions in 
New Delhi comes to near-about Rs. 44 
crores. Our expenditure of Rs. 11.38 crom 
as against this Rs. 44 crores is not really 
very excessive; and in fact it is very mode-
rate and we can say that our foreign service 
is about the cheapest foreign service in the 
world and I am also proud to say that it is 
one of the finest in the world. 

I would like to make a brief reference to 
Africa. We attach great Importance to coun-
tries of Africa and during the past few yeus 
we have been taking a number of concrete 
steps to bring about a better understanding 
and better cooperation between ourselves and 
many countries of Africa. A large number 
of countries in Africa have just gained their 
independence and they are developing coun-
tries. Some of their socia-economic pro-
blems which they face are more or less the 
same problems which we ourselves faced not 
very long ago and even now we are facing 
these problems. It i. our feeling that we 
have a great deal to Mive to those countries 
in the way of experience and expertise; more 
than what they probably can get from olher 
countries. We will be happy to share our 
experience ,vith them. 

I had the honour of representing India 
in the meeting of the E. C. A. at Addis 
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Ababa in February last and during my 
speech I made this point very clear that the 
Govemm,nt of India was very keen to co· 
operate with the countries of Africa and to 
share her ~  with those countries in 
order to d:velop their economy and their 
industries as fast as possible to achieve a 
faster rate of growth. Our approach to their 
problems was appreciated and a numbcf of 
enquiries w:re ~  from th:m and we 
are hop:ful that this will lead to more co-

~  b:two>n Ildia and th: African 
c;ountries. 

There are a number of ways in which we 
are cooperating with African countries by 
providing technical assistance, by giving 
them scholarships to their students, by pro-
viding training facilities and equipments for 
setting up industries in African countries and 
by deputing teachers, technicians. and ox-
perts in the countries of Africa. 

Now, as regards India's policy and atti-
tude towards the freedom movement in 
Africa, Mr. Ganesh who spoke a short 
while ago, said that we should take a very 
keen Interest, and in that connection I may 
say that the policy of the Govemmet of India 
Is that the colonial rule in African countries 
should come to an end as early as possible and 
all the people of the colonies of Portugal etc. 
should get their Independence and they 
should be able to have a Government of 
thdr own choice. 

We have taken up the cause of these peo-
ple on every occasion, at ev.ry international 
forum and in the UN and elsewhero. India 
is a Member of the Committee of Twenty-
Four. And, in that Committee we have 
always taken up tho cause of these people 
and as a result of our efforts and tbe efforts 
of otber friends a nUDlber of Resolutions 
have been plSSCd by the UN Assembly and 
by this Committee condemning continuance 
of colonial rule in Africa. We are bopeful 
tbat one day we will be able to build up 
the world opinion to such a strength and 
pitch that it will not be possible for Portu-
gal to conlinue to keep a hold on these 
colDDies. 

As regards providing material help to 
various ~  mOvemellts, it is Govern-

ment's policy that we should render all PlS-
sible ·help to these people to enable them to 
equip themselves with necessary education 
and expertise so that when they go back to 
their countries they are able to arouse the 
masses and awaken them to the political 
realities and start a movement in their own 
country which will help them to gain their 
independence as early as possible. Towards 
this end we have provided e:lucational train-
Ing facilities for students of these countries 
and in additioo to tbat we have also given 
medicines ancI first.aid equipment etc. Wo 
are doing everything possible to give our 
support to all the freedom movemeut in 
Africa. 

In regard to Rhodesia, we continue to 
hold that any future constitutional set up in 
this territory must ensure the principle of 
one man-one vote. We maintain that it is the 
responsibilty of the British Government to 
free Rhodesia and to bring about indepen-
dence to Rhodesia based on majority rule. We 
are against the recent "Fearless Proposals," 
because they are not substitute for the 
Nibmar principle of no independence before 
majority rule and that is a principle to 
which the British Government is committed. 
We also maintain that it is the responsibility 
of the British ~  tn topple the 
Smith regime in Rhodesia which is illegal 
and which functions against the interests of 
the majority of the local peaple. We are 
also of the opinion that if the sanctions in 
Rhodesia fail, the U. K.. Government should 
go to the extent of using force for removing 
this Smith regime. As the House is aware, 
the U. K.. Government is very teluctant to 
use force and they have told us that the 
mandatory sanctions which are in force at 
the present moment have already begun to 
bite and given a few more ~  they feel 
that Mr. Smith will be able to give up his 
present sland and see reason and come to 11 
settlement with the Brithh Government. We 
ourselves do not feel that these mandatory 
sanctions will succeed very much because it 
is our opinion that so long as the back-door 
Is open, Rhodesia can get all their require. 
ments from South Africa and Portuguese 
Colonies like Angola and these sanctions 
will not compel him 10 see reason. It is 
our view that something more should be 
done apart from these sanctions. We will 

~  our efforts in this direction and we 
will try to build up world public opinion 
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against this illegal regim: of Mr. Smith in 
Rhodesia. 

Lastly, I would like to mention a sub. 
~  which has been dhcussed and debated 

on a number of occasions and on which 
this House and the ~  outside feel a 
great de.1 agitatej and which arouses their 
emotions &: that isthe question of Indians in 
llast Africa and in other countries of Africa. 
The House is fully aware of the entire 
background and developm,nts that have 
taken place there. The whole situation have 
been aggravated by a certain policy-the 
policy of ~  which has been 
followed by Kenya and a numb,r of other 
countries as a result of which some of the 
people of Indian origin are facing certain 
difficulties and hardship and they are com-
pelled to leave the country in which they 
"have been living for generations. In order 
to understand this problem properly, we 
must first realise that the people of Indian 
origin in these countries belong to two cate-
gories. There are people who are Indian 
citizens and there are people who have got 
foreign nationality. I think a majority of 
them are British passport hold.rs. In regard 
to those who are Indian citizens we are 
funy respJnsible for them and if anything 
happens to them and if thei r interests are in 
jeoparty, we can intercede on their behalf and 
we can take certain measures to ameliorate 
their lot. Our difficulty arises in regard to 
people who are British passport holders. Our 
idea is not to abandon them completely and 
take a legalistic view and say that we can-
not do much for them. Legal difficulty is 
there and difficulty is there also because of 
internatianal law. All these countries of 
Africa are sovereign independent countries. 
They are following certain policies about 
which we cannot say very much. As regards 
the people who are affected, that is, people 
of Indian origin, they are national of a third 
country. Legally we" may not do much, but 
I think it is our moral duty to give what-
ever help Is possible to these people and 
to mitigate their difficulties. And this is 
what we have been doing all along. The 
House is aware that after the U. K. Im-
migration Act came into being, it became 
very difficult for these people when they 
were compelled to leave Africa by force of 

~ i!l ,eltin, entry into U. K. 

So, this matter was solved by India coming 
forward and entering into an agreement with 
U. K. whereby it will now be possible for 
these people to come to India, if they are 
compell.,d to leave Africa and are not able 
to get entry into U. K. It is open to them 
to come to India for a short spell with a 
proper endorsement on their passports that 
they will ultimately get entry into U. K. 
ThtIJ f&n remain here and decide whether 
to go"back to U. K. or not. People who 
do not want to go to U. K. and wbo are 
keen to settle down here, can do so and we 
are examining those cases on merit and on 
humanitarian grounds. People who are 
not able to go to U. K. can come to India. 
We also give them certain facilities, customs 
facilities regarding stock in trade etc. 

There Is some difficulty about the repa-
triation of their assets from these countries, 
particularly Kenya. As regards those who' 
are Indian citizens, we propose to take up 
the matter with the Kenya Government to 
ensure that when they are le:lving the 
country, they should be allowed to repatriate 
their assets In full. There is difficulty io 
regard to those holding British passparts, 
because we cannot support their case as stro_ 
ngly as we can in the case or our own citi-
z,ns, but 00 their behalr also we ~  to 
have talks with the Kenya Government so 
that some sort of a solution is found which 
will make it esay for them to repatriate their 
assets thus saving them from untold miseries 
and difficulties. 

This is all I have to say. I have taken 
more time than intended. I am thankful 
for the opportunity given to me to intervene. 
I assure hon. Members that although it 
has not been possible for me to give replies 
to all the points raised, very careful note has 
been talcen of all the points raiacd, and due 
weight and consideration will be given to 
them by the Ministry. 

SHRI BAKAR ALI MIRZA : (SecUn-
derabad); There has been mention 
about the ne,d to recognise certain count-
ries. Some say that just because we are 
non-aligned, we should recognise Foimosa 
and Israel and because we have recognised 
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West Germany we ,should do likewise 
in the case of GDR. The other point 
made by Shri Manoharan was that we 
are being presurished. 

Non-alignment is a posture in relation 
to the two big powers when they were 
in conflict with each other; it has nothing 
to do with recognition of any country at 
all. For recognition to be accorded, the 
Ministry will have to consider only the 
nation's self-interest. 

There is a history behind most of 
these COllDtries. For example, Israel has 
~ created as a nation based on 

religion, which is a new invention of the 
British Gavernmert. First tbey did in 
the case of Ulster. than Pakistan. As for 
Pakistan, we know to our cost, how 
much we have suffered. Apart from this, 
Israel has commiued aggression twice; 
it has f1oad:d the UN's Resolution and 
has refused to vacate the land it had taken 
through aggression. We have had a 
similar experience with Pakistan. We 
know that part of K3Shmir is occupied 
by Pakistan. A Iso we will DOt recognise 
a principle or extension of a principle 
which makes religion the basis of a State 
and condones aggression bo which you can 
acquire territory. 

As for Formosa, we know that the 
relations between India and China are 
already strained and complicated. Natu-
rally it is for any foreign office concerned 
to see that they are not complicated 

,further. Also during the 1962 aggression 
by China on us, Formosa never once 
condemned it. 0" the contrary, it 
supported the staad taken by Mao Tse-
tung. Therefore, if rhe External Affairs 
Ministry does not consider the recognition 
of that country, there is ample reason 
for it. 

About pressurising, Shri Manoharan 
said that we do not recognise GOR 
b:causo of pressure from the western bloc. 
I ask, why was this pressure not effective 
in the case of Formosa? Recognition 
of Fonnosa is as much a matter of 
interest for the Western Powers as the 
non-recognition of GDR. Therefore, it is 

not right to say that we are being 
pressurised. Germany has been divided 
and so also China has be,n divided. I 
suppose I am not wrong if I express the 
hope that the Foreign Ministry would 
see to it that GOR is recognised. I am 
a great supporter of the stand that GOR 
must be recognised. 

While I. do not agree with a lot of 
what Mr. Piloo Mody said, I agree with 
him in this that at one time our foreign 
policy was based on idealism. Wherever 
the question of froedom and slavery was 
concerned we were the first to support 
that cause and there was some idealism 
which impelled or compelled us to move 
on. That has been diluted a great deal, 
our enthusiasm has cooled down. 

The deputy Minister did mention 
about Rhodesia. But I ask, is not our 
policy about Rhodesia a weak policy? 
Mr. Wilson started by saying that 
economic ~  will be effective within 
six months. But years have passed. We 
do IlOt mention anything about Rhodesia 
unless we are forced to mention it in the 
House in answer to a question or a 
debate. As far as I know, no pressllllD 
was exercised by us on Great Britain. 
Similarly, Biitish troops landed CUl 
Ansuilla. It Is a small country with 
6,000 people. There Is a question of its 
being in revolt or passing a danger to 
Great Britain. But still Great Britain 
acted under pressure from USA and sent 
war-sbips. 

Both Pakistan and Cbina have JIIlt 
vested interests in their hostility to us 
as means or bringing about cohesion 
within their own rank and also satisfying 
their people that their voice is a voice 
of power and strength. In fact, Chl"a 
has been seeking enemies and on all 
frontiers she bas got enemies -United 
States, Soviet Russia and India. She has 
forced US to become a Iittlo unfriendly. 
Pakistan has hoen feeding on "hate India" 
simply to exist. Wben there was a 
democratic movement in Pakistan, there 
was hardly a wbisper from the Government 
of India. In the name of non-interference, 
are we going to take up a stand of 
complete silence and inaction? Have we 
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not the right to express our views on 
what is happening in the land next to us, 
which is going to influence us, just as 
we are going to infuence them ? 

Therefore, the policy that has been 
pursued by the Government of India has 
not produced results. They have been 
trying for a dialogue for years and there 
is no dialogue. There musi be some 
other way out. France has been friendly 
to us. It has been a party to any of the 
aggressions on us. We have absolutely 
fai!ed to make use of France as a bridge 
between India and China. This "peace 
offensive" we arc following is futile, as 
far as Pakistan is concerned. I maintain 
that all the democratic movements in 
Pakistan shonld have onr full sympathy. 
We talk about free world. Free world 
cores into existence only when communism 
is concerned. It tolerates any kind of 
dictatorship as long as possible. The 
question of detenle is there. Tile foreisn 
policy of the whole world is in a flnid 
state. They say Russia and USA are 
coming closer. It is possible; probably 
it is so. At the s"me time, take the 
case of Germany. Whcn In Berlin they 
. were having elections the Soviet Union 
had military exercises In the neighbonrhood 
in order to exert some pressure. At that 
very moment China. opened a front in 
Ussnri. So is there detente beween the 
the Soviet Union and America or between 
the United States 7 But we as a nation 
have to be on guard. We must have 
strength also to say even to the Soviet 
Union that though we value the friensdhip 
of the Soviet Union very much they cannot 
take our friendship for granted and they 
cannot keep on supplying arms to Pakistan 
whereby they create an imbalance in this 
resion. If they continue that they 
should not mind i' we feel otherwise. 
With regard to China there should be 

. farther attempts made to bring the two 
countries together. In the case of 
Pakistan they will come tosether only 
whcn there is a char.se in Pakistan and 
a d(mocratic government is formed. With 
China our interest is world interest 
because we both countries have a popula-
lation of 700 million there and SOO milion 
here. n e population pressure Is what 
United States and Soviet Union arc afraid 

(H.A.H. Dis.) 
of. We, by having family planning 
programme, are really doing service to 
both United States and Soviet Union by 
reducing the pressure on their empty spaces. 

DR. RANEN SEN (Barasat) : 
Mr. Chairman, Sir, every ycar this 
debate on foreign policy gives us an 

~ to review our foreign policy. 

MR. CHAIRMAN: The hon. Member 
may continue his speech tomorrow. We 
go on to the next item now. 

SHRI JYOTIRMOY BASU (Diamond) 
Harbour): Sir, let the Government tell 
us whether they allowed West Pakistan 
authori.ies to carrry troops in C-130 
planes to East Pakistan overflying Indian 
territory. It has been published in an 
international weekly. All the denial here 
that it is not correct is less than 
convincing. 

BUSINESS ADVISORY COMMITTEE 
THIRTY-fOUllTH REPOR.T 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH 
iah): Sir, I beg to present the Thirty-
fourth Report of the Business Advisory 
Committee. 

11.33 lin. 

HALF-AN-HOUR DISCUSSION 
COIR INDUSTRY IN KEllALA 

SHRIMATI SUSEELA GOPALAN 
(Ambalapuzba) : Mr. Chairman, Sir, coir 
plays an important role in the economy of 
Kerala and it contributes great Iy to the 
national economy. It is sivlng employment 
to S lakh to 6 lakh people in Kerala. For 
the last seventeen years it has contributed to 
the foreign ellchange position of India to the 
tune of Rs. 183 crores. By way of ellcise. 
customs duties and other items It has cootrJ-
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buted nearly Rs. 1'7 crores to the Centre. 
Here we should consider what the Central 
Government has 110l1li during the last 17 
years for this industry. From the first year 
of the First Plan the total amount spent by 
the Centre and the State is Rs. 3021akhs. 
Out of that, the Ifant from the Centre is only 
Rs. 42 lakhs and tbe amount spent by the 
State Government is Rs. 141 lakbs. The 
total amount given by the Centre, botb as 
grant and loan is Rs. 161 lakhs, Out of 
this Rs. 42 lakhs were grant and tbe rest 
loan. Out of this amount, R.1. 1 crores bas 
already been paid back to the Centre. This 
is tbe story of an industry neglected by the 
Central Government. 

Consider tbe plight of the workers of 
this industry. It is beyond description. 
Tbe C.ntre is always treating K.erala as· a 
colony. They just exploit tbe resources of 
Kerala for earning foreign exchange and give 
It nothing in return. They are not inter-
ested in the welfare of the people of Kerala. 
They are only interested in tapping mcire 
resources from Kerala. 

. There is much scope for improving tbe 
coir industry so that more foreign exchange 
can be earned. That will also give more 
revenue to tbe Centre. Yet, nothing bas 
been done in this direction duriog the last 
so many years. The position of the workers 
is changing from bad to worse. Most of 
the industrialists have closed down their 
factories. Only ~  minor units are func-
tioning in the villages. Tbe big merchants 
arc sponsoring the SlDall units. instead of 
baving tbeir own bigger units, so tbat no 
labour legislation will be applicable to tbe 
units. They are able to exploit tbe labour 
in tbat way and cam all the profits. They 
make the workers to work for 10 to 12 hours 
and give them very poor wages because the 
labour laws are not applicable to tbe smaller 
units. 

The position in the spinning sector is 
still worse. The daily wage of a woman 
worker range from 2.5 paise to one rupee. 
They are made to work from 10 to 12 hours 
a day. Even though the former Minister 
in charge of this subject bas come to Kerala 
and seen tho pitiable condition of the work-
ers, nothing bas been done to improve tboir 

lot. Even now those workers are living at 
tbe mercy of the merchant exporters. 

Though we have been hearing about the 
re-organisation of Ihis indu;lry for the last 
fifteen years, nothing in Ihis direction has 
b= done so far. The husk-owners lake the 
cream of Ihe profits from t he spinning sector 
by dictaling the price for the husk. Unless 
the supply of husk is taken over by the co-
operatives, nothing can be done to improve 
the position. 

Already we are facing stilT competilion 
from abroad. Synlhetic fibres are coming 
inlo the market and w. have lost almost SO 
per cent of the market. Much cheaper and 
beautiful synthetic products are coming inlo 
Ihe market and we are nol able 10 compete 
wilh them. ~  Ihe main problem before 
the coir induslry is to produce cheaper 
things and beautiful things to sell abroad. 
At Ihe same time, we have 10 see that the 
lot of the workers is improved. 

Keeping these two ideals in view. Ibe 
Sldte Government fonnulated a scheme and 
submitted it to the Centre. Though the 
Central Ministers and the members of the 
Planning Commission are saying that It is a 
very gnod scheme which will help the coir 
industry, il is a sorrowful fact that attemps 
are being made to sabotage the whole 
scheme. That is what we learn. 

But it is an unfortunate fact that 
attempts arc made to sabotag. the whole 
proposal by raising an objection of a purely 
technical nature, Though the present 
policy in planning envisages non-schematical 
allotment. the coir scbeme nceds special 
consideration. The Kerala Government 
could only set apart a SlDali amount for this 
seheme in the Plan. Th 'y can allol. I 
think, only a limited amount and the major 
allotment they expecl from the Central 
Government. So, they bave given you a 
scheme for Rs. 15} crores for the five-year 
period. Out of these Rs. IS! crores only 
Rs. 2,12,00,000 is grants and RI. 
13,47,00,000 is loan- We have to get that 
from the Reserve Bank. 

I'or getting this loen from the Reserve 
Bank there are some formalities tn be gone 
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through. Unfortunately, only recently the 
Reserve Bank has formulated In a draft 
form its suggeslions for financing the State 
co-operatives. Any programme of this 
kind cannot materialise within a period of 
at least 5 to 8 years since, firstly, the 
Reserve Bank Act will have to be amended 
to incorporate the proposed suggeslions. 
The time required by the Reserve B:mk for 
carrying out the viability studies after the 
amendm:nt of the Reserve Bank Act would 
be two years. As such this i, a proposal 
which is likely to drag on indefinitely and 
'the industry will be thrown at the mercy 
of these recommendations. It is, thorefore, 
necessary that the Central Govemment 
should actively support the industry by 
giving loans against working capital till the 
Reserve Bank is able to complete Its pro-
tracled formalities and arrive at a decision. 

The total amount asked for;s only 
RI. lSi crores. Tho present foreign ox-
change earning of the coir industry is Rs. 14 
crores per annum. After the implementa-
tion of the scheme it will go up to Rs. 30 
crores. What we ask for is only RI. 3 
crores. a year for five years. We are ask-
ing for Rs. IS crores in all and if you 
implement the scheme RI. 30 crores yearly 
you will get as foreign exchange. Another 
Rs. 3 crores. to Rs. 5 crores per an'lum 
will be added to the Central revenues. 

In this perspective you have to view the 
scheme. It should be treated as a national 
industry which adds to the excheqller and 
the national economy. S{) yon should have 
a more sympathetic approach towards lhis 
industry. So, my straigh1 question t a the 
Minisler is whether they are prepared to 
talc.e up this scheme as a Centrally spen-
sored scheme. 1 bad asked a 'question in 
the House to which also you did not gi'Ve a 
straight answer. We want to know 
whether you are prepared 10 take it up as a 
Centrally sponsored scheme, An industry 
like coir deserves it. 

As 1 have already said, at present we are 
.facing strict competition abroad. We have 
.. most lost tbe market even fer'the ropes 
which we are sending now; Bengal is ex-
porling coir ropes in large quantities. Then. 
synthetic fibres bave come ,into the field. 
They are more beautiful and cheaper. So 

we sbould b. able to provide cheaper and 
beautiful goods abroad. 

The Central Government is giving sub-
sidies to the engineering goods which they 
are exporting. An industry like coir deserves 
some sort of subsidies for export. Only 
through them we can compete in the wodd 
market. So that aspect also 1 am putting 
Werre the Minister so that he could consider 
this aspect. 

We are spending crores and crores of 
rupees on industries like Khadi. The coir 
industry gives employment 10 S lakhs of 
people and is earning foreign exchange. Why 
can we not subsidies this industry and see 
that it gets us more foreign exchange? 

I would like to bring to your notice 
certain other facts. The price charged for 
our manufactured goods is exorbitant at 
present as compared to the price of coir 
yam and also other things. Tho import duty 
also in those countries is increasing becaas 
they want to impose their coir yam and coir 
fibres there and want to produce goads at 
cheaper rates. I think, jf the Government 
takes up these issues with tbose Governments 
concerned, we have a better deal with those 
countries and we can have much better 
conditions. 

Another thing is about merchant ex-
porters. It was a long-statlding demand of 
_rkors that these merchant exporters should 
not be in the field. At present, some rules 
and regulations are there by which it is not 
possible to restrict merchant exporters. But 
at least ynu can have' some amendment to 
the rules·by which it should be made com-
pulsory to have at least some p:rcentage of 
goods to be manufactured by exporters. If 
some such amendment is brought about, we 
can fight these exporters upto a certain 
extent. 

Further, I want to point out that even 
DOW we are getting orders from abroad and 
we are having trade with socialist countries 
and even those orders of wcialist countries 
are routed through some agency but, when 
it comes to the actual producer, these are 
passed through t\\O intermediaries and, 
actually, these orders are used to exploit 
the workers. That is what is taking place, 
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'Ibe S.T.C., after all, is strictly to trade 
with those sociidist countries. The Govern-
ment can negotiate with those Governments 
and see that these -intermediaries are not 
there and the orders can be canalised through 
the S. T. C. I think, that will benefit the 
wnrkers. 

Lutly, I come to the question of internal 
market. Tn develop internal market also, 

~ Government is doing very little. Even 
whe.n the Coir Board have increased tho 
trade, they are not supplied with vans 50 
that they can take the goods to houses and 
other places and have more sales for thesc 
goods. Even the vans are not being supplied 
to them. 

So many other proposals arc thele for 
developing the internal trade. They shouln 
tako them up and the Government tn coir 
cooperatives should also change. Previously 
the India Government orders were being 
given on negotiated basis to workers c0-
operatives. Manufacturers operatives are 
also there in the field. The Government is 
giving orders through tenders to merchant 
exporters. I would Iiko to draw the hon. 
Minister's attention to all these problems 
and request him to study these problems. 
I would like to invite him to our Stale and 
~  the lot of workers. to study these pro-
blems. and also to help the present scheme 
which has been sponsored by the Stale 
Government and to see that what is necessary 
Is done for the industry. The step motherly 
treatment towards coir industry should be 
ended. We are not third-rate citizens. We 
are also tho citizens of India. Korala should 
be treated on par with other Statos and the 
cair industry should got its due. 

MR. CHAIRMAN: The hon. Minister. 
Later on. the Members will. put questions. 

SHRI K. LAKKAPPA (Tomkur) : We 
could not send our names by 11 A.M. I want 
to put only a simple questions. 

MR.. CHAIRMAN: No please. 

THE MINISTER OF FOREIGN TRADE 
AND SUPPLY (SURI B. R. BHAGAT: 
I am very glad. the hon. Member has 
raised this question. The other day the Chief 

Minister of Kerala also mentioned this to 
me and I have told him that I will look into 
this qu,stion. I am in agreement with most 
of the points that she has mentioned about 
the coir industry-its importance as an in-
daistry fnr providing employment in KeraJa. 
its importance as an exp:>rt industry. tho 
scheme as such to strengthen the structure of 
the coir industry to provide a cooOperative 
base and strengthen the p!ople who are en-
gaged in this who are at present exploited 
and who do not get their labour's worth. 
the improved technique. the competition 
that it faces from synthetics and others and 
SO on. It is necessary that the industry 
should be I'<organized. The scheme is a 
welcome thing in that direction. When we 
say this. we mean that a scheme like this 
is worth-while. I agree that the amounts 
that have been spent were not commensurate 
with the needs of development. That is 
true. The hon. Member has quoted some 
figures. I can also give some figures. year-
wise, how much Central assistance was 
given to the Korala Goverment. I agree 
that. if the potentialities of this industry 
have to be developed on a bigger scale. on 
a scale that is due. a much larger investment 
is necessary. There are no two opinions 
about it. Now the question that arises is 
this. Here is a scheme ~ the Kerala Go-
vernment which requires a total outlay of 
Rs. 1S.56 crores. spread over five years. 
This will certainly benefit the industry and 
give it a stronger ba... The suggestion Is 
that it should b. taken up as a Centrally-
sponsored scheme. As the hon. Member 
and the other hon. members may know. for 
raking up the Centrally-sponsored schemes 
In the Fourth Plan. certain cri!eria were set 
up. The number of Centrally-sponsored 
sch.mes that were there earlier was 90. 
After the restriction of the criteria that it 
should be an industry either of research or 
of inter-State importance. i.... involving 
more than one State. and various other cri-
teria. the number has been reduced. But 
neither in the lall1er number of Centrally-
sponsored schemes which were there earlier 
did this scheme figure. and nor in the Cen-
tra lIy-sponsored schemes based on the new 
criteria which have been evolved and areed 
to by the States is this scheme there. 'Ibis 
cannot fit in there. It cannot be taken up 
as a Contrally.sponsored scheme ...... 

MR. CHAIRMAN: I hope the Minis-
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ter is aware that not only Kera!a but many 
other States are involved in this. 

SHRI JYOTIRMOY BA'SU (Diamond 
Harb<lur) : w:st ~  h very much 
involved. 

SRRI B. R. BHAGAT: I am only say-
ing that it Is very largely in Kerala. I ~  
give the percentage but largely this industry 
is located in Kerala. But that is DOt tbe 
only thing (Tnterruptions). As I was say-
inl, it was never a Centrally-sponsored 
scheme. Even as it is, it has come as a 
State scheme. Even earlier it was not there. 
The number of Centrally-sponsored schemes 
has been reduced from 90 to S2. This schem: 
did rot figure either, if I am correct, In 
those 90 schemes or in these 52 sch:mes. If 
they want to include thh, there will be 
many difficulties. The real point is that 
the finances for this scheme should como, 

_ should be met. either as a co-operative ven-
ture or as an industry. This is the concern 
either of tbe Agriculture Ministry or the 
Industries Ministry. My colleague, Shri 
Raghunath Reddy, on February 21, went 
down to Kerala and he had a meeting with 
the KeralaGovernment, the Reserve Bank, 
the State Bank and the co-opcrative Banks. 
Now the hon. Member has referred to it and 
said that there are certain difficul ties about 
the viability and that delay may take place. 
I understand the Reserve Bank, being a 
banking institution is rather more vigorous 
or may take some more time or there may 
be some difficulties and they may not be 
able to sanction schemes about soclctes as 
quickly as the hon. Member wants. But 
the fact is that bulk of this requiremcat, 
that is, the working capital, can be met 
from banking sources. As a result of thelO 
discussions it can be met. I can understand 
the difficulties me3tioned. They will be 
very rigorous in testing the viability. I can 
ask the Reserve Bank because here is an in-
stitution which has built up experience and 
exp,rtise over the years and even in other 
fields, for example, the Food Corporation 
of India or even the Governmental opera-
tions tn building up food reserves, we have 
asked them to go to the banks for meeting 
the working ~  Therefore, it is in the 
filDess of things that this working capital 
requirement for this is m It from the bankins 
sources. In operations of tbis size and in 
mlDY fields they have to be more viplant and 

decisions should be made quickly. It would 
be better that the requirements of this indus-
try for the workins capital to the extent of 
Rs. 11.3 crores should be met from the 
B:mk. (Tnterruptions). 

You cannot do it. It may create more 
difficulties. Why make a departure? You 
need. your requirements, genuine requirements 
for improving the coir industry should be 
met. W. believe that it is well enoUlh 
sources for meeting the working Capital. 
The balance of RI. 4.3 crores can be accom-
modated In the State Plan 0_ five years. 
It is not a large sum and for this I am not 
saying anything by way of finality. The 
han. Member said that it is a step-motherly 
treatment. It is not a step-motherly treat-
ment. It is a real effort to find a way out. 
The Fourth Plan for Kerala will be finalised 
and this working capital can be met from 
banking sources. 

SHRI lYOTlRMOY BASU: Outside 
Pin allocations. 

SRRI B. R. BRAGA T : It is the work-
ing capital and it does not come-my han. 
friend knows about financcs, I think be 
should bru,h up. The working capital need 
not be mixed up with Plan allocations. The 
only thing is Rs. 4.3 crores. For that we 
will get in touch with the Planning Com-
mission and sec how this can b. accommo-
dated. That should be done. I am not 
giving any final judgment over it, but I can 
only plead with the bon. M.mhor that we 
are eapg=<! in this and we are seriously 
consid,ring tbe prop:>sal whieh ~  beon 
made by the Kerala Government and all 
the p:>ints of view expressed by the ~  

Member, althoUlb we are not b a position 
to .say finally 'Yes' or 'N,'. Wedo not 
want to say 'No'. We are considering all 
these aspects and I can assure ber that we 
will consider witb a view to solve the prob-
lem. We are interested in th' coir inustry. 
As she has rightly said, it is an impdortant 
industry for the national econo:ny and for 
export. Even tbough it may b. wholly in 
Kerala, it is very important from the point 
-of view of the country. I am not taking 
any position on technical grounds. My 
po,ition h practi:al. We will try to see 
bow much ",. can do to solve this problem. 
That Is the only thing I can say. 
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SHRI B. R. BHAGAT: He bas raised 
a aeries of questions. I will reply to the 
four questiODS. To tbe last qu.estion I would 
reply now and say tbat we bave not yet 
finalised it. Tile fillQre (:!IQnot be decided 

at tbis stage. I am not in a position to 
say bow mucb amount bas been provided for 
tbe coir industry. About exports, tbe bon. 
Member. bas given some figures. It ranges 
over lasi few years between 12 crores and 13 
crores. In 1967-68. April to January. tbat 
is, 10 montbs, it comes to 10.73 crores. And 
for two montbs you may sec the average. 

About employment, tbere are people wbo 
are wbolly' employed and those wbo are 
partly employed. I do not bave tbe fi8Ure. 
(Interruptiun) I am not God, that I carry all 
tbe figures witb me. I will give it later on. 
I do not bave tbe figures. I cannot belp it, 
I am sorry. 

.n ~ 1V: ~ ~ ;;mer ~1 

pIT I ~~~  I 

SHRI B. R. JUiAGAT: The bon. Mem-
ber there knows more there about it. Tbere 
are Coordination Boards to look after 
researcb and development side of this 
Industry. They. bave certain fund&. 
Out of tbose funds they do tbe development 
programme. That Is done though tbe Coir 
Board. 

SHRI JYOTIRMOY BASU I This 
Government, I regret to say bas killed the 
goose as far as marketing abroad of Indian 
produce is concerned and coir is one of tbe 
tbings. There are many otber items. In 
respect of West Bengal, tbey bave paid no 
attention at all. They bave done only lip. 
service to set up researcb station in U1uberia. 
They have spent per annum amounts like 
this I In 1%6-67, Rs. 25,856; in 1965-66 
Rs. 21,099 as thougb tbey bave spent Rs. 
2,000 or Rs. I,SOO per montb. About tbe 
setting up of tbe researcb station they said 
it cannot be done. They have given up 
all tbelr projects in West Bengal. 

MR. CHAIRMAN: is it a fact that 
you consume most of your coconuts as ten-
der coconuts ? 

SHRI JYOTIRMOY BASU: There is 
scope for research on fibre extracted out of 
tender coconuts. On tbat also tbey 
have not bad mucb time or energy or desire 
to explore further possibility. They selecttd 
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the slto at UIuberia. This they said, could 
not be reached by road transport. Who 
leIected it? If the State Government had 
selected it, It was the Congress and they 
should have been told not to select it. I 
W.int to know. what was the outcome of 
research till 1967 when they had wound up 
tho bu'liooss ? What programme was adopted 
and what was the outcome of the research 
station of Uluberia ? 

They have no dependable and correct 
statistics. They have not encouraged 
coconut plantation for which irrigation is 
most important. You have neglected irrigation 
both in West Bengal and Kerala and you do 
not exp::ct that the coir Industry will thrive. 

There are many things that can be done 
with coir. These colr latex... . 

MR. CHAIRMAN: Are you making 
suggestions or putting questions ? 

SHRI JYOTIRMOY BASU: Let me 
open my mind. He Is a good friend of 
ours. 

MR. CHAIRMAN I We have very little 
time. 

SHRI JYOTIRMOY BASU I I will take 
only two or three minutes. Coir latex is a 
much cheaper form of cushion. It can 
replace all rubber foam cushions. That is 
done all over the world and therefore it will 
have lot of market. Then for filter in 
automobile industry, coir is the most import-
tant thing. The latest thing is that out of jute 
sticks, you can produce wonderful rayon 
pulp. We are now wasting our jute sticb. 
In fact Coir Board can look after this. 
Then, extraction from coconut could b. 
utilised for producing pulp for various pur-
poses. That abo they are not doing. I 
want to know what they really propose to 
do for coir industry as a whole and speci-
ally in W..st B,ngal in Fourth Plan. I want 
to know the details. 

. SHRI B. R. BHAGAT: As for the 
number of people employed. I have got the 
information. About one lakh of people are 

employed in this Industry. That is the 
figure I have got ... 

SHRI SHlVA CHANDRA JHA: She 
is saying that it is about six lakhs. 

SHRI B. R. BHAGAT : Hurriedly thoy 
have collected this figure. 

MR. CHAIRMAN: You know that 
the Minister is new to this Department. 
There are various sectors of coir industry. 
You can add up all the figures. 

SHRI B. R. BHAGAT: Since the hon. 
Member was very anxious, I thought I 
should give this figure. On resoareh and 
development about B.s. 3 lakhs are being 
spent annually. 

SHRI JYOTIRMOY BASU : I have got 
a letter from the Chairman of the Coir Board 
and it says that only ... 

SHRI B. R. BHAGAT : This is for the 
whole country. 

SHRI JYOTIRMOY BASU: At Ulu-
beria only B.s. 2,000 are spent. What can you 
do with this amount? 

SHRI B. R. BHAGAT: I can under-
tand that there is need for more funds. 
Many of the suggestions that the bon. 
Member mentioned will have to be done. 
You have to see whether resources are availa-
ble. More money is required. 

SHRI JYOTIRMOY BASU: Very 
little you will require for this. I have not 
got the reply to my question. What do they 
have In mind about the Fourth Plan? What 
do you propose to do for the coir industry as 
a whole and in West Bengal especially? 

SHRI B. R. BHAGA T: Fourth Plan is 
not ready. That will be laid before the 
House as soon as it is ready . 

SHRI JYOTIRMOY BASU: God help 
the coir industry. 
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SHRI E. K. NAY ANAR (Palgbat) : The 
Minister is new to tbis industry. Tbal is 
wby he said tbat only one lakh of people are 
employed. Regarding Kerala i !self, about 
7 to 10 lath are living on this; not actually 
employed. Coir, casbew nuts and handloom 
- these are three indvslries on whicb 
lakbs of people live in Kerala. 

SHRI B. R. BHAGAT: The hon. 
Member may be right. This is the figure 
I have got •.. (Interruptions). 

MR. CHAIRMAN: 
quarrel on figures. 

Please do not 

SHRI B. R. BHAGAT: Tbat is wby I 
said that the bon. Member may be able to 
give the information. I do not claim that 
I have the Infonnation. I witbdraw my 
figutes aed lia:ept the figures Biven by the 
hon. Member. 

SHRI E. K. NAY ANAR : 6 lakb wor-
ken, the otbers dependents. 

SHRI B. R. BHAGAT: I am getting 
confused. He said workers and dependents. 
10lakb families ? 

SHRI E. K. NAY ANAR : 6 lakh wor-
kers. 

WiD the Central Go_oment take this 
up as a centrally-sponsored scheme or will It 
leave to the Reserve Bank to aid the State 
Government? The Minister says in the Plan 
it Is Rs. 4 and odd crores and tbe Reserve 
Bank will give Rs. 11 odd crores. Reserve 
Bank allotment takes two years ; it will con-
tinue to take years and years. That is our 
past experience. That is wby we insist that 
the Centre should take it up. Every year 
Rs. 40 crores of foreign exchange accrues to 
the Central Government from the export of 
coir products. That is wby we are apealing 
to them to take up the responsibility and 
dve jobs to the workers and life to the 
industry. Without it being a centrally-
sponsored scbeme, without helping the State 
Oovemmen t, the industry will not flourish. 
There is keen competition from syathetic 
cOir, as natural rubber is facing competition 
from synthetic rubber. H we want to face 
thi. competition, the Centre must help as I 
have suaaestcd. As I have already said, 

lakhs of people are engaged in tbis industry. 
So will be consider this proposal seriously ? 

SHRI B. R. BHAOAT: I explained 
the difficulty in accepting it as a centrally-
sponsored scheme. But we are trying to find 
some way to provide funds. .. 

SHRI E. K. NAY ANAR I Lip sympathy 
is no use. The Centre must take· it 
seriously and take up the responsibility. 

SHRI B. R. BHAGAT: It is not necess-
ary that funds can OJIly be found as a 
centrally-sponsored scbeme. 

~~~ ~ ~ 
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MR. CHAIRMAN: I hope the Minb-
ter will aecept the sugestion to visit the 
State and to make a study of it. 

SHRI B. R. BHAOAT: y.es. 

ISl.17In. 

The Lok Sabha then adjf!urned til{ 
Eleven of the Clock on TuesdaY, April B. 
1969/Chaitra 18, /89/ (Sa1ca). 

Printed by Sbri S. Sapr, at The Itonsa\ Press, Pul ~  


	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183



